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LOK SABHA DEBATE.S
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LOK SABHA

Friday, May 3, 1974/Vaisakha 13, 1896
(Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Import fo Copper from Cuba

4
*335. DR, RANEN SEN:
SHRI Y. ESWARA REDDY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Cuba had offered Cop-
per to India;

(b) if so, the broad features re-
garding this offer;

(c¢) why this deal has not yet been
materialized; and

(d) the steps proposed to
the trade with Cuba?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
€. GEORGE): (a) No, Sir.

(b) and (c). Do not arise,

(d) The chief bottlenecks in expan-
ding our trade with Cuba are the vast
‘distance and the lack of adequate
shipping facilities beween the two
countries. Efforts are being made to
overcome these handicaps.

DR. RANEN SEN: In view of the
fact that copper and nickel and other
strategic materials are scarce in
India, may I know if the Government
of India have ever approached the
Cuban Government and, if so what are
'lhedetailsdthntappmach ang if
not why not?

expand
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Secondly, is it not a fact that we
are having trade with other countries
which are also situated far away from
the shores of India and wherein we
have got also our shiping difficulties
and, if it i3 a fact, may I know whe-
ther the Government of India is be-
ing pressurized by the USA Govern-

‘ment not to have trade with Cuba?

SHRI A. C. GEORGE: At the wery
outset, T would like to point out that
to the best of our knowledge, Cuba
does not export copper or any non-fer-
rous metal other than nickel, Even
recently, when the Cuban delegation
arrived In India, they offered nicke.
in other forms such as oxide and cin-
ters. Apart from that we are not
aware 0f Cuba exporting any copper
at all.

Regarding further promotion of
trade between India and Cuba, no
country can pressurize us against hav-
ing relationg with such a. friendly
country like Cuba. But the point is,
apart from shipping difficulties, the
items that Cuba can offer as export
items are suger, tobacco and other
agro-based commodities which are pro-
duced in India itself, We do not want
to import them.

DR, RANEN SEN: What about nic-
kel?

SHRI A, C. GEORGE: About their
exporting nickel, in fact, the Alloy
Steel Plant is interested in that and
we are making efforts in that direc.
tion.

DR. RANEN SEN: May I know
whether it {s a fact that the Cuban
delegation made this offer and not only
that—that they made the offer of ex-
porting nickel to India,—~but then the
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Government of India did not listen to
that offer or they did not give any
proper response to that offer and, if
80, what are the reasons for refusing
to take nickel which is a scarce ma-
terial not only in India but in other
parts of the world also?

SHRI A, C. GEORGE: We have not
refused to import nickel. In fact we
had issued import licence for trial
quantities of nickel two months pack.
The alloy steel plant in Durgapur are
making trials with it,

SHRI Y..ESWARA REDDY: The
hon. Minister tells us in his answer
that there are some handicaps for
expanding trade, such as inadequate
shipping facilities, the long distance
involved, ete. What efforts are the
Government making to overcome those
handicaps?

SHRI A. C, GEORGE: A few months
back a high-power delegation wvisited
the Latin American countries to ex-
plore the possibilities of jmproving
the frequency of shipping and other
freight facilities to that country. We
are taking positive measures for that,

Export Houses to have share In the
Export of Canalised items

*936. SHRI M. RAM GOPAL RED-
DY: Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have
decided to allow export houses to
have a share in the sale of canalised
items; and
-_

(b) if so, the reasonsg therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir. The
report of the Committee which has
been set up to make recommenda-
tions in this respect, is still awaited,

{bt) Does not arlse.

SHRI M. RAM GOPAL REDDY:
By what time the report is expected
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and when it is received will the hon.
Minister inform the House of the
recommendation?

SHRI A, C. GEORGE; We expect
this report in its final form quite
soon, As soon as the Government
studied those recommendations we
shall come before the House.

SHRI P. VENKATASUBBAIAH:
May 1 know whether it is a fact that
the East European countries, especi-
ally Soviet Russia, is buying tobacco
direct from certain private busineas
house? If so do the Government pro-
pose to include this item in the STC
items to be dealt with directly by
the STC.

SHRI A, .C. GEORGE: The Soviet
Union is purchasing tobacco from
private exporters as well as the State
Trading Corporation of India, There
is no proposal at present about cana-
lising the export of tobacco,

ot giwe Tavw fag : owEd, 1972
¥ g@ T oq o &Y dY ar "TeET
# frafa s qe frar @ 1§ a9
F ATeAH G ATHIT A AAT ATRAT §
fs #r #rf ) fomm fFr mar @ &
UX uw 3 df g gw feear frafe
FE AT ATRAT QFANICH & g femaaT
frafa #4 ? '

SHRI A. C. GEORGE: One has to
differentiate between fabricated mica
and processed mica. Processed mica
is exported in the ratio of 70:30, 70 by
private exports and 30 by the MMTC.

SHRI PRABODH CHANDRA: Has
it come to the notice of the Govern-
ment that some of the profits made
by private houses are used for politi-
cal propoganda?

SHRI A. C, GEORGE: We are not
aware of any specific complaint of
this nature. -
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SHR1 PRABODH CHANDRA: I
am askig this question, Has it come
to the notice of the Government thut
profits made by certain major houses
in their export trade with foreign
countries are utilised for subsidising
certain political parties?

MR. SPEAKER: This question does
not arise out of this question.

Indianisation of Foreign Companies

*037. SHRI SHASHI BHUSHAN:
SHRI ° NAWAL KISHORE
SINHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether any of the foreign
companies operating in India have in-
formed Government that they would
not like to have Indian participation;

(b) if so, the reasong advanced by
them for the said refusal; and

(c) whether all those foreign com-
panies operating in India which do
not accept the Indian participation as
required by the Foreign Exchange
Regulation Act will be asked to wind
up their business in the country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢), Under the Foreign Ex-
change Regulation Act, 1873 Foreign
companies have to seek the permission
of the Reserve Bank of India for
continuing their existing business actl-
vities which may be of an industrial,
commercial or trading nature. The
last -date for submiting applications
to the Bank is 30th June, 1974. The
Bank has started recelving applica-
tions which are at present under
their scrutiny. The decision on these
applications will be taken in accord-
ance with the Guidelines issued for
administration of Section 29 of the
Foreig Exchange Regulation Act, 1973,
Hence the question of the Bank ask-
ing any foreign company to increase
Indian participation and its refusal
to do so has not yet arisen,

VAISAKHA 13, 1496 (SAKA)
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sft witr syuw : QHY fault wfaat
g R T & wrareE oAy
swz ¥ § fF § I7%7 wrar 41 QF
frgr€ wreaFm w7 A far T
¢ a1 sefaat aw fafesa wafe &
§THC F WA @ g Y A
WIT W T ASAT gAY §, ITH M-
T FAT AT &, I Afy [wIHC
T HT @AT g 7

SHRI YESHWANTRAO CHAVAN:
Sir, naturally we will have to act
under the Act because these are not
merely discretionary things, These
are statutory obligations. If they do
not act according to the present Act
and its obligations necessary provi-
sions under the Act will be followed,

st mflw waw : ag afew qoec ¥

wafere s oY f& I%T Wrcawor
& AR saTEr & WO w9d v oy oy
wfex fadwlt qar awgz w=r awt ¢ =%
T FE | A AiEd qar gady
werfral a1 fee & W § smag
W e | ot A
#t 3@d gu whas ¥ wfaw wre-
F IAFT §Y &%, Eh fog W "
FIH T AT @ E?

SHRI YESHWANTRAO CHAVAN:
I do not know what other things can
be done but I can assure the hon.
Member that we wil] implement it

" according to the spirit of the law. This

is a specific thing that Government
has done with the approval of the
Parliament,

SHRI K, GOPAL: According to the
revised rules these foreign companies
have been allowed to have Indlan
participation and to reduce their
foreign equity upto 40 per cent, I
would' like to know instead of asking
them to increase the Indian equity
in terms of percentage wil] they be
asked to sell thelr foreign equity to '
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Indians thereby reducing the repatria-

ﬂondforéimexchananhomwr
country?

" SHRI YESHWANTRAO CHAVAN:
Continuous Indianisation of forelgn
capital means what you say,

SHRI K. GOPAL: You are not
allowing them to dilute the foreign
equity by selling it to Indians,

SHRI YESHWANTRAO CHAVAN:
It cannot be said they will not be

askedtusell.'l’heynduha\remuu
hsumecasea,

SHRI BHAGWAT JHA AZAD:
WhiIe'_appreciating the hon, Minister's
assurance for the big stakes to
Indianise the foreign companies, how
does, in the framework of this Jues-
tion, the Finance Minister reconciles
the consideration of the proposal of
the General Motors to come and have
30 per cent equity share in the Hin-
dustan Motors and thereby foreignise
the Indian company?_

SHRI YESHWANTRAO CHAVAN:
It is very difficult to give my reactions
straightway on a particular case unless
I know all the details.

SHRI PRIYA RANJAN DAS MUNSI .
In the present comtext of the law, as
it has been decided that the foreign
companies will have to give participa-
tion to Indian shareholders, how many
foreign companies have already listen-
ed to this and followed the actual
principles  prescribed by the present
law about participation of Indian share-
hloding according to percentages?

SHRI YESHWANTRAO CHAVAN:
The time limit given for making these
applications is 30th Jume. So far I find
68 companies have made applications,
which are being considered. Unless the
time lmit is reached it is very dim-
cult to say that the others do not
want to 8o it. They may do so.

1974 Oral Answers 8

Decisien on Becommendations of Tata
Committee

*942, SHRI PRABODH CHANDRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Tata Committee on the
reorgaisation of Civil Aviation Depart
ment had recommended the setting up
of an Afr Accident Investigation Com-
mission, independent of Director Gene-
ral of Civil Aviation; and

(b) if so, whether Government have
taken any decision thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The Committee set
up to review the organisational struc-
ture and functions of the Civil Avia-
tion Department, has in its interim
report recommended that the function
of investigating serious  accidents
should no longer be the responsibility
of the Director General of Civil Avia-
tion, but should be transferred to an
Accident Investigation Commission in
the Ministry of Tourism and  Civil
Aviation and reporting direct to the
Minister. A decision on the recommen-
dation will be taken shortly.

'SHRI PRABODH CHANDRA: May
I know from the Government when this
Committee was formed, when the re-
port was gubmitted and when the de-
cision is likely to be taken?

SHRI RAJ BAHADUR: The report
was submitted on the 1st March 1974
ang the declsion woulg be taken very
shortly.

qeeA Tt WY AT We gfien
R welt gt

*o41. st fryfa faw @ &
wfwew #dt ag a@WE T FW FE
fF

(%) wr fagre, wrarw, arfufe
ATwET qur W Hal ¢ vfoga qee
wex Ty ax ady oY & ;
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(@) =1 37 @Al & Fawar &

o oftrgs gfram Ivese ) &;
an

(w) afzgr,arswam sy ghafea
A 8 % 28T FARH! $1 T W
TNRY T AT Y AL 3T 1974
& fog s At e o @ E

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) to (c). Due to difficulties in trans-
portation particularly when the system
ig affected by factors like floods, pri-
ces of jute in the remoter parts of
these States tend to sag. However,
Government have been taking a series
of measures includnng improvement
in credit facilities, warehousing, trans-

portation, establishment of regulated -

‘markets, strengthening of the coopera-
tives and the infrastructure of the
Jute Corporation of India as a result
of which the situation is likely to im-
prove,

o frifr oy s kT, @
HIOFY SEFT AEAT § 1 AR A
Ft HIT TH T3 AL AT AT IR A |
¥ A az g f& fagw, sm@w
wifofew, wreET @qr s @al w7
qfea qEET gEY ) 9T 9T Ay
& g € ¥ ag qer ? fE o
i ¥ FoFar ¥ faq ofezT gfaad
gqeen @I § 7 TAET JavT 1§ § TEY
grarE | ¥ 4§ oG £ @ e dr emeA
quE | AR I TEE FTO AR F
BN ATRATLE | ATH TATH FHL
N & =ifgy fF T sk 5%
. gl ¥ FOrBQ § AT ®ET 7 XH0
ware @Y wmar | ¥ ST S g
f& w7 ¥R ¥ A FTERAT FwE@T
§ oz agt ¥ feaml ¥ dh 9z alx
T WY graate & wfd-Femeat ¥
oo ar Agf & e 7
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FET FaAT AT A } R 1974
¥ faq wowras fogaifer @
% forg #at arm amé o @ g ?
EHT oA AT A AT & 1 sEe
AT | Tifgd | AaY Ay fafis
qzanT efr A e g1 gwed
A I § | # =g g fF oogw
SAFT Fq HAT ATMET |

PROF, D. P. CHATTOPADHYAYA:
I have already answered the question,
may be in a general way. Because of
the distance of the Jute growing
areas of North Bihar, Assam and
North Bengal from Calcutta, they do
not get this sort of price beneflt which
the South Bengal people do get.

That is why I have said, it is due
to transport bottle-necks, We are
asking for a higher priority, 'B' prio-
rity for J.C.I, purchased jute goods,
But because of litigation, it has been
stayed by a court order. So, we are
now getting only ‘C' priority. There
are three priorities, as you know, I
have referred to the transport bottle-
necks which we are trying to sort out,
The credit facilities is also one of the
difficulties. In remote areas, the bank-
ing facilities are not there. The de-
partmental purchasing centres are
not there. These are the difficulties.
To remedy these difficulties, we have
recently taken a decision that Assam
will have two jute mills. North
Bihar which has already one will have
another one also, We are consider-
ing that, All these are measures tq
see that jute growers 'in remote
areas do get a remunerative price.

off fngfer fewr 0 Team wEY T
# wg Y fman 3T § fF o0 owm
oA ¥ 9w s 3@ A 5 qz 7
FAMT AT & | Y & WA-A FT
g7 &% ¥ 3a7 | A@dl 75T F A
# qg feafe oY fF Q% w7 arT A AY
¥ R, 99 W AW 0 9T w7 T
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frfmr | foT g @Y & o ¥ O
&g T F OF 7 A4 A A7 FAw
alY, 97 w1 AT gz 1 7w faar
AT | WF AET WERT ¥ qg Aqqr
Ao a7 am N Awa
grlY, T OF WA 92 FT aw ghr |

WMo WY qWAX © WA TIH
f!a'\EFi-a'TH (% a q.r Ilaali ?

stfffa i © g2 o9 dwE
£ | T mEE FT OF @E 1 9w
¢, fo & Tt 7 ¢ 5 9f 97
AT a2 T 8, 39 fau &Y Few
Fq 8T Iifge 1 1930 H HEST ¥
ggar W Fr v fF frafom
9 G & #T 9 Ay WU A @ &
WS Wl W AW w792 49 A A
Fgar 2, aifF framT & e Tl 9
g aler a1 % | I A A
T AT T Wr g | F gy
sl WTEaT § 6 AT 9z @ qr
ANFA 9 FET IEAGr & AT A &
T4 5@ F1 oM imrgWT | W 9z
dar @har 2, agi « fawew dar a@ar &
siAzfagAdargarg | =Y =mm
T QT & GTU &7 HW@ AT FT GA
oFgaw fwear 3 1 ® a@g seem
g g 5 s fFaml 1 Jgaifaa
g feamr & fam ¥ sgasar &6
a1 W e | '

PROF. D. P, CHATTOPADHYAYA:
I was looking inio the actua] price
at which some of the Bihar coopera-
tives were purchasing jute. The mini-
mum support price was fixed at
Re, 125, For some variety of local
type of production, they were given
Rs. 120. 1t is not always possible for

MAY 3, 1974
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the cooperatives themselves, because
of inadequate  infra-structure, to
reach the primary market. They have
no grading facilities; they have no
baling facilities. There are certain
difficulties. I know, at primary
market, the jute growers are not get-
ting a remunerative price in some
cases, So, we are looking into the
problem, What measures we are
taking have been mentioned by me.

Only three or four days back, I
myself took a meeting of the Minis-
ters of jute growing areas which
one of the very senior officers of the
Cooperalive Department of the Bihar
Government also attended. ¥ had a
talk on this mater with th, Industry
Minister of Bihar yesterday to sort
out the thing. I requested them that
unless the cooperative structure,
particularly in Assam and Bihar—in
Assam, it is negligible, in Bihar, it is
almost nil—is strengthened, merely
through Jute Corporations we cannot
ensure a fair price to jute growers.
Even then, we are increasing the
number of departmental purchasing
centres, from 30 this year to 100 in
the next season.

it fafe forwr : %7 ag ot o fiw
HTT WX 2 &1 AT5FaH &7 97 TR 0
gneA gdl ST A1 98 9 fF o
A AT FT AT T 47, I9Y A AT
T T A 2 1 Faerar ar 1 ww FAT
F TTH-FOEL TCHT A § | 6 wEed
& 7z 7Y qarar & fF g W o A
srefaa @ #7 v9r gey ?

PROF,. D, P. CHATTOPADHYAYA:
Presumably he was referring to Flood
Committee's report 01_1940.

. MR. SPEAKER: You must give a
categorical reply that it ig an old
formula which may not hold good
today. Oftherwise, he will get up
again. :
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PROF, D, P, CHATTOPADHYAYA:
The prices of jute and foodgrains
vary from time to time. I cannot
ensure a fixed parity or ratio,

MR. SPEAKER: The beter answer
is to say that the formula has gone
along with the British.

st TETEET WO AT g 8/
& % oz dar Fo7 A fremi £ arase
Hr 7 fAwd F FO0 92 F1 @dl §
A o g ¥ afg g, &1 aE A |
argEqr 71 2. fomd g2 1 af §
FHI 7 gr 7 wdr WEEE A @ghn
afafaai 1 T #&r 21 diaqT TO
-gaT 2 fF Ve 7 7 gma faairor
#r 2, gz afafagt W@ 93 T @
A F ) EECIH AT R #AT Sqeqr
FH A1 G & fF Fgnm afgfaar |-
X g fauifor s & 7

PROF, D. P. CHATTOPADHYAYA:
Last year the Agricultural Prices
Commission had suggested Rs. 125/-
per quintal as the minimum price.
But we, on our initiative, suggested
Rs. 157 plus per quintal, Calcutta
landed price, The very fact that we
decided on Rs. 32 more per quintal
than the minimum price suggested by
the Agricultural Prices Commission
shows that we are interested in en-
suring a fair price to jute. But it
is true that this fair price, the higher
price, could not reach the primary
jute markets, Even then I must be
on record that thig time, in spite of
al] these difficulties that I have refer-
red to, the iute growers got the best
price, and the average price they got
per quintal was Rs. 161. -

st T wETT o ¢ WA
frzr & aran<t & oz &Y Fww 20
TAF 0TI AT L, 9= frgr A
wft gy o W B ww feafw ¥
fram o T Tmm Y § fewmd
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=ET 1 W F 41 T 1 9 a9y
# ¥ vl wERT A oF o fAar qT
fe qeivie & gt ¥ @d
qr, e Hre WEe & wfawra
FER B AW & faars | e
AeHd 7 @R FT mAd ¥ adey

&1 % ag Srewr wgen § fF A
WERA TH W ¥ &1E of)  sraer
FA AR ¢ ol gew dngaifer
STEH 91 §% 1T 3FF fauifam’ q%
fad ™ 7 wgAT 9% 1

PROF. D, P CHATTOPA-
DHYAYA: As I have said, remune-
rative prices to the growers cannot
be ensured unless the cooperative
structure is strengthened, and that is
what are trying for.

SHRI DINESH CHANDRA GO.
SWAMI: I am happy that the hon,
Minister has said that he¢| is giving
two jute mills to Assam considering’
the -fact that Assam is the second
largest grower of jute. May I know
from him how many jute milly As
sam has the capacity to bear? Se-
condly, considering the fact that the
existence of the Jute Corporation is
not at all felt in that area, what steps
are Government taking to establish
some organized market in ‘hose
areas?

PROF. D. P. CHATTOFADHYAYA:

The feasibility study that was car-

ried out suggested that Assam  at
this stage could have only one jute
mill. But we studied the matter in
depth and we thought that right now
two mills could be given to Assam.
The decision about the number of
mills to be set up in a  particular
area is not to he related only to the
raw matrrials. The other infra-
structural facilities are also taken
into account, So we are very much
sure of the necessity. That is why
we have given, In addition to that,
another mill has been given to
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Meghalaya where the raw jute will
‘be purchased partly, if not mainly,
from Assam itself. So, Assam will
be benefited by that mill also which
is coming up in Meghalaya.

o farcofy wr - werw wgE , wal
I § WHT "7« wrEer St ;oo
Tea & 5v ¥ IO vy § 5 fEamE
¥ Fwfer WA ¥ FT 9T
T FT ATHT T G & 997w
=EeqT § el £ 9 = 3w 1
faeem 1 & S Rt g Wl
o% et Fmneifea @mmde d
19 {7 &, 9% "9 7 FTEReT o
I Gar faem & 7 wemw wges,
dff & 97 g7 & Wt §, @R R
s fafrmmaam g | FrEREw
sraifEi &1 9 off #oaq 34 2,
3T frem #7192 afw Faifaa am-
o ¥ Glradr § a1 I 1 3 A G A
T g T aw I F 1 uF LAY FwEATE
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T E M I IF FTOREA  ITHT
08 G7 A ¥ a7 qF 42 T WA
T @T g=di, Wifs fFem s I
fordr gy qrer day wE =T L

WeqH WERE WY HYAT W6
A Fifay-—svT gfew |

ft farofre w - & =g qeAT TEW
g fr wrmrifer ddw & W owg
FEAWA DT R AT @, Faw
. dur 2é e @1 &, ST
featfrdi ¥ gl ¥ &0 G g
v wvaeg § o fafoeat foet &, e
oY a% af Sfew st A N
L) S
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PROF. D. P. CHATTOPADHYAYA:
95 per cent of the value of jute pur-
chased is advanced by the JCIL Bir in
the absence of specific complaints I am
oot ready to accept the allegations
that the Jute Corporation is not pur-
chasing jute from the co-operatives at
fair prices-and that it has no price
policy.

st fatoferw : seqw g, & Ha
S Fi FTH TR § AfafET F99
¢ fw fFe fam & |q CET sraeqt
g & ¥ =g fF welr wirem S
e & 37 wigsfai & i s
FEAE T |

=it siwe Ta Tag : AT S AT I
FANIT AG 2 |

SHRI B, K. DASCHOWDHURY: The
hon. Minister laid empharis on the
performance of the co-operatives. 1
would like to know from him specially
whether it is a fact that a large
number of co-operatives from whom
jute was purchased last year have not
yet received money from the Jute Cor-
poration of India and complaints have
already been lodged on several occs-
sions which is very much known to the
hon. Minister.

Secondly, here is a statement that
due to floods and other things and also
transportation difficulties, the jute
prices at the primary market could
not be more because the Jute Corpora-
tion could not purchase. I would like
to know from him on this particular
account as to what is the total pur-
chases made by the JCI in the different
primary markets at whatever centres
they have.

Thirdly, the hon. Minister has also
mentioned as a matter of. steps taken,
that further strengthening of the infra-
structure shall be made by the Jute
Corporafion of India as a result of
which the situation is likely to im-
prove. What does he mean by saying
that further infra-structural facilities
will be created by the Jute Corpora-
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tion of India because for the last two
years the Jute Corporation has func-
tioned and if it is not possible to have
its own intra-structure, which wil] -it
build it up?

PROF, D. P, CHATTOPADHYAYA:
I have already said that the co-opera-
tives -are advanced 95 per cent of their
value of purchases by the JCI. So, it
would not be correct to suggest that
the co-operatives are not getting sup-
port from the JCI. They are getting. .

SHRI B. K. DASCHOWDHURY:
Have you not received a letter in this
connection from the West Bengal
Minister?

PROF, D. P. CHATTOPADHYAYA:
In this connection I do receive many
letters from the hon. Members and
Ministers.

SHRI BHAGWAT JHA AZAD: Here
is a specific case. What does he mean
by ‘saying that he receives many
letters?

PROF, D. P. CHATTOPADHYAYA:
From that Miuster [ nave received
several lellers. That is why I say that
we useq to give 90 per cent. Now we
give 95 per cent.

Thirdly. the cuestion is that we do
not have enough number of Depart-
mental Purchasing Centres. Even then,
in the course of two years, from nil,
in the first year it became 30 purchas-
ing centres and in the second vear
it came to 100 purchasing centres. By
infro-structural facilities, I mean the
credit facilities, the purchasing facili-
ties and transport facilities are all
increasing. As you know there are
credit difficulties now in our country.

MR, SPEAKER: I was just seeing
that you would sfop after the second
or the third question. Now, it is the
sixth or the seventh question.

! wrww fag . wemm mgEg,
geFre w1 qifaw Faw qeq fawifer
weaT Y T g &, Afew Prart #Y
e = Py QA seaT AT AT § )
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% wwaT wigen § % femdt ¥ sfee
o faa1d & ol fasitfaa #7, fafas-
A7 w1 IPR fw AT AR AT

AR TN A & M § |y wfz-
wEg?

VSR WEE : SRI @ qIT Q1T
gl T=@F FTE

PROF. D. P. CHATTOPADHYAYA:
Exactly.

MR. SPEAKER; The same gquestion
is being repeated in different forms.

SHRI JAGANNATH MISHRA: JCL
is a monopoly procurement organiza-
tion.

faT s g mAd, waw WP,
a1y fra &, fwamT # wag 3 fam

MR. SPEAKER: The only stock in
your answer book Is patience.

PROF. D. P. CHATTOPADHYAYA:
I have already submitted that to en-
sure a fair price at the primary level
to the jute-growers, what is necessary
in addition to the increased number of
DPC (Departmental Purchasing Cen-
tres) which we are setting up, is the
strengthening of the co-Operatives
without which it cannot be done. That
is why I am trying to impress upon
all the State Governments and we
have called a meeting just a few days
back and this is what we are dolng.

SHRI TARUN GOGOI: May I know
from the hon, Minister who has laid
emphasis on co-operatives in order to
ensure remunerative prices to jute
grower while in respect of other com-
modities like rice, wheat or pulses
where there are no co-operative socie-
ties, even then the producers are get-
ting remunerative prices. Then why
not the jute-growers get a remunera-
tive price?

* MR. SPEAKER: The same question
has come in a different form. But I
am accommodating him because he is
from Assam.
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PROF. D. P. CHATTOPADHYAYA:
As the purchasing capacity of the Jute
Corporation of India is limited, the
free market forces have their say in
_price fixation. So, in a bumper year,
when we have what acfually the-#fill
can take in, the market forces account
for this sluggish pattern.

DR. RANEN SEN: If that is the Gov-
ernment’s policy, next year there will
be no jute either in Assam or West
Bengal or Orissa.

MR. SPEAKER: Shri R. R. Patel—
not here. Shri Dr. Karni Singh—also
not here,

Anomalies in the wage structure of
Class I Officers vis-a-vis Clerical Staff
as a result of recent revision of Pay
scales in ¢he LLC.
+
*944. DR. LAXMINARAIN
PANDEYA:

SHRI JHARKHANDE RAI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the recent revision of
pay scales and other terms and condi-
tions of service for the Class III and
Class IV employees of the LIC has
resulted in the anomalies in thé Wage
structure of the Class I Officers vis-a-
vis the clerical staff; and

(b) if so, the steps being taken to
reclify these anomalies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
‘The matter is under consideration of
‘the Life Insurance Corporation,

o FFEATOAN qET : 770 Tio
#re ¥ gl AR =wfuwfdi ¥ a7
AFT 40 &0 F7 W@l F A H wE-
17 @ a9 38 § W fme w5 AR
F1T ArgAAA § PReAT g8 w@ ?

st g Qe :  oF Afer
do A€o Yo *m%m?}ﬂ'ﬂ'
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SHRI S. M. BANERJEE: Is it a fact
that some of the decisions taken with
various federations representing
Classes 1V, Il and Il have not yet
been implemented? If they have been
implemented, have o¢derz been issued
to LIC to implement them in toto?

SHRIMATI SUSHILA ROHATGI:
He refers to-the agreement of 24th
January in which revisions of pay
scales were drawn up. This has been
accepted by the LIC and the implica-
tions have also been worked out; that
comes to Rs. 6 crores or 'so, I have
got the break up. They have been
agreed to by the LIC.
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-

SHRI S. M. BANERJEE: Is it being
implemented?,

SHRIMATI SUSHILA ROHATGI:
It is being implemented. They have
already accepted.

"Woollen rags imported by S.T.C.
impounded by Customs Authorities

+
*945. SHRI ANADI CHARAN DAS:
SHRI VASANT SATHE:

Will the Minister of COMMERCE
be pleased to state:

(a) whether State Frading Corpora- .

tion has been importing woollen rags
without gefting them thoroughly muti-
lated at the source of origin and before
shipment as laid down in the condi-
tions for grant of import licence for
import of rags; and

(b) if so, whether the custom
authorities had held back during the
past few months hearly 9,000 bales of
these rags cosling at the current mar-
ket wvalue about rupees five crores?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) State Trading Corporafion had
obtained a certificate from an Inter-
national Inspeclion Agency certifying
mutilation of rags. However, some
consignments containing rags have
been detained by Customs because on
random inspection it was found that
some bales did not contain 100 percent
mutilated rags. -

(b) It has been reported by S.T.C.
ihat goods with a c.i.f, value of Rs. 65
lakhs involving 10,000 to 12,000 bales
have arrived and most of these con-
signments have been held up by
LCustomns.

SHRI ANADI CHARAN DAS: It is
clear from reply, that the International
Authority, IIA is giving wrong certi-
ficate. In view of this I would like to
know from the hon. Minister what
steps are being taken by the Govern-
ment to ensure that they give the cor-
rect certificates.

VAISAKHA 13, 1896 (SAKA)
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PROF. D. P. CHATTOPADHYAYA:
Consideration of rags ang mutilated
rags by the international authority or
countries exporting them to India is
somewhat different from our specifica-
tions required and that is why fhere
is gap in our requirement and their
performance. We are impressing upon
them these factors and in future we
will see that our specifications are
complied with and cent per cent muti-
lations are actually done,

SHRI ANADI CHARAN DAS: What
actions you have taken against this
ITIA authority?

PROF. D. P. CHATTOPADHYAYA.
We convey our requirements that
there should be cent per cent muti-
lation actually done before they are
exported.

SHRI VASANT SATHE; This racket
began about a year ago. In the garb
or rags actually clothing came and
they were sold in blackmarket. The
responsibility rests sauarely on STC.
Rags cannot be imported by anybody
else except the STC. "

Now, I want to know from him one
thing. When you want hundred per-
cent mutilation according to Yyour
specifications not according to the
inlernational or other countries' speci-
fications—what is there to prevent the
S.T.C. from doing the mutilation by
itself and ensuring fhat the fully
mutilated stock goes t{o the shoddy
industry units. Today, in the quarrel
that is ensured is between the Customs
authority in charge of Excise under
the Finance Minisiry on the one hand
and the Commerce Ministry on the
other about 18,000 bales that bhave
been held by the Customs. That means
nearly more than six months' raw
material of the entire shoddy Industry
which would throw about £,000 em-
ployees out of employment,

At el #7 93 F A4 I @
T, TEE IO § I AE A F
g

Why don't you golve this problem.
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1 want a specific answer from the
Mipister. It has been reported—this
must have also come to your notice—
in the Economic Times dated 9-4-1974
and I quote:

“The Commerce Minisiry, through
the influence of the Chief Controller
of Imports and Exports, has recom-
mended to the Central Board of
Excise and Customs for the clear-
ance of the goods after mutilation
and issuance of detention certificate.”

The matter is held up as the Finance
Ministry is reported to have taken a
different stand and it has pleaded its
helplessness to do anything ‘to resolve
the impasse. I do not understand this.
Why cannot you solve this? I want a
specific answer? You: have already ap-
pointed a joint inspection of officials.
I want to have a detailed answer.

MR. SPEAKER: Do not make a
speech. This is a very simple gues-
tlon. What is the reason for the delay
in the Customs’' clearance?

SHRI VASANT SATHE: Al right,
Question (b): Have you received the
report of the joint inspection that you
have set up in the month of April
which was to give its report in June?

PROF. D. P. CHATTOPADHYAYA:
I would like to touch upon one or two
points referred to by the hon. Member,
that is, about the S.T.C's role.

Some iiregularities came {0 our
notice and, therefore, from May, 1972,
woollen rags import is not allowed by
any sector other than the shoddy
blanket sector. So, some caution has
already been taken. Secondly, we have
not allowed or released any rag which
do not satisfy the requirements of the
Customs Department. So, nothing has
found its way into the market because
the Customs Department had, justifi-
ably, held them up as they did not
satisfy their requirements. There is no
question of quarrel or difference bet-
ween the Ministry of Finance and our
Ministry., In fact, we are working in
the closest possible cooperation and
on April 16, I had the privilege to
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meet my friend, 8hri K. R.. Ganesh,
the Minister of State for Finance, We-
discussed the matter threadbare, We-
have found & lasting solution and also
a solution in respect of the specific
consignment that is now being held
up. A decision has been taken that
it will be mutilated under the joint
inspection of the Customs Department
and the Chief Controller of Imports
and Exports.

So, a decision has to be taken
this matter. And that is being ob-
tained; in respect of all other fiture
consignments, we shall see to it that
they are hundred per cent mutilated.
before they are actually released.

ot wew fagriy ey : wem
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PROF. D. P. CHATTOPADHYAYA:
I have already submitted that certain
irregularities have been brought to
our notice and that is why from May
1972, woollen rags are not allowed for
any industry other than the shoddy
blanket indusiry. But as regards
mufilation there is a point in what the
hon. Member has said. The point is
in foreign countries ‘rags’ have been
defined in different ways, Even waste:
cloth is defined as ‘rags’ in some dic-
tionaries. So, the foreign inspection
councils sometime mutilate them in a
way which still remains useful for the-
poor people in our country. We are-
taking extra caution to see that they
are mutilated in a hundred per cent
way. 1 do not think it is a scandalous.
affair. )

in
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SHRI RAGHUNANDAN LAL
BHATIA: Sir, the shoddy wool industry
at Ludhiana and the shoddy blanket
industry at Amritsar are using this
material and these bales have been
lying for the last three to four months
at the Bombay port. These bales have
been imported by 8.T.C. May I know
from the hon. Minister why has it
taken so long to take a decision in the
matter while the industry is suffering?
Secondly, how much more time will
it take to release these goods?

PROF. D. P, CHATTOPADHYAYA:
Since a decision has been taken, I
hope, it can be implemented wvery
shortly.

SHRI S. M. BANERJEE; Sir, out of
the many scandals in the country it is
one of the scandals which has benefited
the common man, man in the rag be-
cause he has been able to purchase
warm clothing at a cheap price. I
would like to know what has happened
to the assurance given in this House
that the whole matter would be re-
ferred to the CBI for a thorough
probe? Whether it has been done? If
80, what is the enquiry report of the
CBYI?

PROF. D. P. CHATTOPADHYAYA:
Ap regards the present consignments
our close look into the problem safls-
fles us that it need not be referred to
CBI. We are mutilating and then re-
leasing.

SHRI S. M. BANERJEE: What about
the previous cases?

PROF. D. P. CHATTOPADHYAYA:
Presently. I do not have information
about the previous cases. It he is
interested then I can let him know.

.MR. SPEAKER: This question is
entirely different from the question we
had in the past.

692 LS—2.
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Traeing of claimants of unclalmed
policles of LLC.

*946. SHRI RAJDEO SINGH: Wil
the Minister of FINANCE be pleased:
to state whether Government propose
to adopt the American way of hiring
investigators to trace claimants of
unclaimed policies of the Life Insur-
ance Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): At present, LIC
is utilising the services of its fleld staft
for tracing the claimants of unclaimed
policles. This practice is working
satisfactorily and there is no proposal
for adopting the American way of hir-
ing investigators for this job,

SHRI RAJDEO SINGH: Sir, hired
investigators do this job in America
whereas in India the field staff of LIC
is doing this job of tracing claimants
of unclaimed policies on contract basis
in our country. I want to know from
the Government whether they have
done any comparative study of the
job done by these two agencies in two
different countries?

SHRIMATI SUSHILA ROHATGI:
We are not quite aware of the work
being done by the so-called hired peo-
ple in America but we are aware of
the fact that there is a mnet-work of
8000 developmental officers in LIC
and as the record will show, I think,
the work done by the LIC staff {s
quite praiseworthy. In the year
1970-71 the amount of old claims out-
standing is Rs. 148.53 lakhs whereas
in 1872-73 it has come down to
Rs. 71.82 lakhs. That shows the num-
ber of old claims has been golng down.
In terms of percentage also in 1969-70
it was 35 per cent of the total claim.
In 1870-71 it came down to 26.70 per
cent; 1871-72 it was 19.38 per cent and
in 1972-73 it came down fo 18.83 per
cent.

SHRI RAJDEQ SINGH: I want to
know quite deflnitely the number of
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unclaimed policies traced upto this

SHRIMATI SUSHILA ROHATGI: It
requires separate notice,

Imcrease in guarantee cever for bank
advances to techniclan entrepremeurs

*950, SHRI K. MALLANNA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have in-
creased the guarantee cover for bank
advances to technician entrepreneurs
from 75 per cent to 90 per cent; and

(b) if so, the
thereof?

salient features

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). A statement is laid on
the table of the House.

Statement

Under the Credit Guaraniee Scheme
for small scale industries, adminis-
tered by the Reserve Bank of India,
the guarantee cover in respect of bank
advances to technician entrepreneurs,
has, with effect from 1-4-1974, been
increased from 75 per cent to 90 per
cent of the amount in default or the
amount guaranteed, whichever is less,
subject to the following conditions:—

(i) The advances should be sanc-
tioned under special schemes or
decisions of the credit institu-
tiong for providing financial
assistance on liberal terms fo
technical entrepreneurs.

(i) The entrepreneurs should pos-
sess technical qualifications or
practical technical experience in
the proposed line of activity.

(iii) The aggregate amount of advan-
ces sanctioned to an individual
unit by the credit institution(s)
should not exceed Re. 3 lakhs.
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3. This conoestlon will be available
during the first five years of the ad-
vances. .

3. Advances granted to technician
entrepreneurs prior to the 1st April,
1874 will also be eligible for the em-
hanced guarantee cover if these have
not already been recalled or treaed
as bad or doubtful or recovery, ar
the unit has not already suspended
business or any part thereof have bot
been utilised for adjustment of any
debts deemed had or doubtful of re-
covery. For such units, the enhanped
cover will be available from the 1st
April, 1974 for the unexpired portion
of the five-year period, computed from
the date of disbursal of assistance to
the units.

SHRI K. MALLANNA: May ] know
from the hon. Minister how many
technician entrepreneurs have been
helped by this concession and which
are those schemes?

SHRI YESHWANTRAO CHAVAN: 1
havs not got the number of entre-
preneurs,

Production of Controlled Cloth by
Mills '

*052. SHRI D. D. DESAI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether textile industry has in-
formed Government that the recent
increase in prices allowed do not cover
the actual cost increases; and

(b) if so, whether Government have
found any reluctance on the part of
mills to conform to the order to pro-
duce controlled cloth?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) The Indian Cotton Mills' Federa-
tion had represented that on the basis
of prices prevailing in the second wéek
of February, 1974, the cost of produc-
tion had risen by 100 per cent over
the prices fixed in May, 1068.
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(b) Government are mot aware of
.any reluctance on the parf of mills to
accept the obligation to produce con-
trolled . cloth imposed on them, so far.

SHRI D. D. DESAI: Has the Gov-
ernment studied the impact of the
recent increase in the price and pro-
duction of controlled cloth from 400
million to B00 million metres? What
is the projection of Government of its
impact on the Nationa] Textile Cor-
poration which has taken over certain
millg and also some sick mills which
are producing controlled cloth? Has the
Government also considered the dis-
tribution system of the controlled cloth
{0 see that it serves the purpose for
which it is intended?

PROF. D, P. CHATTOPADHYAYA:
According to our own study, the pTice
of conirolled cloth in the last six years
has risen nearly 90—100 per cent. So
we have neutralised only 30 per cent.
We do not think it is a very big neu-
tralisation. The main question is
whether efforts are being made to see
that the distribution channels are
broadened and widened so that this
<ontrolled cloth does reach the people
for whom it is meant.

MR. SPEAKER: The Question Hour
is over.

—_—

WRITTEN ANSWERS TO
QUESTIONS

'*Steps to check inflation

938. SHRI DEVINDRA SINGH
GARCHA:

SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to etate:

(a) whether he huas proposed a
package of monetary and administra-
tive measures to keep inflation in
<heck and if so, the main features
thereof; and

* (b) when will these measures kg
implemented?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The wvarious fiscal and monetary
measures along with administrative
controls taken from time to time by
Government are intended tp combat
inflation.

(b) The fight against inflation s a
continuous process and, therefore,
the various measures are being con-
tinuously deployed for combating it.
Apart from the fiacal, monetary and
administrative measures so far em-
ployed, other measures may also be
adopted as and when necessary in
order to control inflation.
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_ Development of Tourist Cenires in

Dadra and Nagar Haveli

*942, SHRI R. R. PATEL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the tourist centres to be deve-
loped in Dadra and Nagar faveli
during the Fifth Five Year Plan; and



3r Written Answers

(b) the amount earmarked there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Due to contraint on
resources and other prioritles on
tourism schemes for the development
of this area are being considered for
the present in the Central Sector.

(b) Does not arise.

Import of Cashewnuts

*943. DR. KARNI SINGH: Will the
Minister of COMMERCE be pleased
to state:

(a) whether India has been import-
ing cashewnuts from some countries;

(b) if so, the names of those coun-
tries and the quantity and value of

imports during each of the last three
years; and

(c) the reasons for cashewnuts
import when India itself is a leading
exporting country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir. We
are importing raw cashewnuts,

1: l

(b) Tanzania, Kenya, Mozambique,
Madagascar and West Africa. The
quantity and value of import during
the last three years were as follows:

Year Quanti Value in
in Mﬂgc Rs. Crores
Tonnes
1971-72 1,57:277 2535
1972-73 2,01,470 - 32-15
1973-74 . 1,57,881 "30°78
(Provisional)

(c) Preduction of raw cashewnuts
n the country is grossly inadequate
to cover the installed cashew proces-
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sing capacity of the exporting units.
‘We, therefore, import raw cashew-
nuts and after processing, export
‘cashew kernels, thereby increasing the
foreign exchange earnings.

Different Rates of Excise on Tobacce

*947, SHRI A. K. KOTRASHETTI:
Will the Minister of FINANCE be
pleased to state:

(a) whether there are differential
rates of excise duty on tobacco used
in bidi manufacturiag;

(b) if so, what are the rates appli-
cable in Karnataka; and

(c) whether such differential rates
have led to malpractices in bidi indus-
try?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
K. R. GANESH): (a) No, Sir,

(b) and (c). Does not arise.

Financial Assistance to consultancy
Firms engaged in Exports

*g48. SHRI NIHAR LASKAR: Will
the Minister ¢f COMMERCE be pleas-
ed to state:

(a) whether Government have de-
cided to give financial assistance to
the consultancy firms engaged in ex-
ports;

(b) if so, the extent to whidh
grants will be given; and

(c) when a final decision in this
regard is likely to be taken?

THE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) and (c). The Code for Grants-
in-aid for export efforts from the
Marketing Development Fund has
gheen recently amended to give finon-
clal assistance to consultancy firms.
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engaged in export. The main féatures
are indicated below:—

For the scheme of providing con-
sultancy services abroad, by the
Indian Consultancy Ormlsath_ms re-
gistered with the Federation of
Indian Export Organisations, New
Delhi, grant from the Pund. may be
given for the Iollowmg.actwltles at
the rates indicated against each.

(a) For undetaking market study
abroad at 60 per cent.

(b) For opening foreign offices- at
25 per cent of the expenditure on
accommodation and staff for the first
vyear and 20 per cent for the eecond
year.

(¢) Publicity Campaign

(i) 50 per cent of the net ex-
penditure, after taking into
account the revenue from
sales and advertiserents, for
bringing out publications for
use abroad including journals,
directories, brochures, pam-
phlets, folders etc.; and

(ii) 25 per cent of the expenditure’

on Brand Publicity.

Arrears of Income Tax againgt

Foreign Companies

#9409, SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Wil the Minister of FINANCE be
pleased to state:

(a) the names of foreign com-
panies against whom arrears of In-
come-tax were outstanding at the end
of the year 1972-78 which have not
been paid up till now;

(b) the gmount outstanding against
each company; and

(c) the action taken for the realisa-
tion of the arrears?

THE MINISTER OF STATE IN THE
OF FINANCE (SHRI K.
R. GANESH): (a) to (c). The requir-

1896 (SAKA) Written Answers 34

ed information was not readily avail-
able and had to be collected from the
Income-tax Officers all-over the coun-
try fthrough the Commissionery of
Income-tax. Information in respect
of foreign companies assessed in the
charges of Commissioners of Income-
tax, Bombay, Delhi, Kerala, West
Bengal and Gujarat, has been receiv-
ed and is given in the Statement laid
on the Table of the House, [Placed
in Library. See No. LT-6803/74)

Information regarding foreign com-
panies assessed in the charges of
other Commissioners [of Income-tax
is being collected and will be laid on
the Table of the House as early as
possible.

Plap to Insta] Landing Afd at Airports

*951. SHRI BANAMALI BABU:
SHRI VIRBHADRA SINGH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government plan to
instal series of equipments and land-
ing aids in all airports in the coun-
try;

(b) whether Government have

finalised its decision in this regard;
and

(c) if 80, the main features thereof?

THE MINISTER OF TOURISM

- AND CIVIL AVIATION (SHRI RAJ

BAHADUR): (a) and (b). The im-
provement of navigational, approach
and landing aids at airports/aerg-
dromes is a continuous process and
efforts are constantly made in this
direction consistent with operational
requirements and the availability of
resources.

(¢) A statement Is laid on the Table
of the House.
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Statement

The position in regard to the inore
important items of equipment is given
below:

Air Route Surveillance Radars:
Installation at Bombay, Delhi and
Madras has almost been completed.
The one at Calcutta will be installed
as soon as evil and electrical works
have been completed.

Airport Surveillance Radar: Gov-
ernment have already decided to in-
stall this radar at Madras airport. The
equipment is on order.

Cat, 1I Instruments Landing Sys-
tems: Government have decided to
install this equipment at Madras and
Nagpur aerodromes. Tenders have
already beepn received.

The proposal to install Cat. II ILS
on runway 10 at Delhi airport, run-
way 09 at Bombay airport, runway 25
at Madras and runway OIR at Cal-
cutta airport is in the final stages of
consideration; Government crders are
expected to issue In the near future.

400W HPF-Transmitters: Govern-
ment have already issued order for
purchase of 100 units of 400W HF-
transmitters. Procurement action is
in hand,

Precision Approach Radars: Gov-
ernment have decided to install these
at Delhi and Madras airports. PAR
is already available at Bombay ornd
Calcutta. . ) ’

Cat. II Runway Lighting: The pro-~
posal to provide Cat. II runway light-
ing system at Delbi airport has tcen
approved. Procurement action is in
hand.

Non-D;rectaonaI Beacons . Diatnm
Measuring Eqm.pment Vefy High
Frequency Omni Range: Government
have decided to ‘fhstall NDBs, DMEs
and VORs at a number of places. 25
NDBs have been received. Procure-
ment .action for DMEs and BORs is
in-hand.
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Directives issued by R.B.L regarding
Advances Sanctioned to Small Scale
Industries

*953. SHRI P. GANGADEB:
SHRI N. SHIVAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Reserve Bank of India
has issued any directive to the Com-
mercial Banks regarding sanctioning
of advances to small scale industries;

(b) whether any ceiling has been
imposed thereon; and

(c) if so, salient features thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The current cedit policy
of the Reserve Bank of India has
been formluated in the context of
large expansion in money supply and

-the rising prices and one of the

measures taken in this regard was the
fixation of a 10 per cent ceiling on
expansion eof non-food credit for the
period from the end of September,
1973 to the end of April, 1974. No
ceiling on expangsion of credit to Small
Scale [ndustries as such was, how-
ever, contemplated or fixed.

2. In fact, evén ‘while introducing
measures, the
Reserve Bank had impressed on the
scheduled commere¢ial banks the need
for meeting adequatély the genuine
needs of production, movement of
goods, exports and the priprity sec-
tors, ‘including Small Scale Indus-
tries. The Reserve Bank also made
the following specific relaxation in
respect of advances to Small Scale
Industries. .

(i) Individual small jcale indus-
trial units with limits {rom a
bank totalling not more than
"Rs. 2 lakbs -were exempted
from the minimum lending
rate of 10 percent per
ammum. Whih the thintmum
iending waté Was raised on
November 30, ,1978 to-11 per
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cent per anmum, this exemp-
tion was continued.

(ii) Small Scale Industrial units
covered under the Credit
Guarantee Scheme ‘or small
scale industries, administered
by the Reserve Bank ¢f India,
were also exempted from the
requirements of increased
margins for advances against
inventories ang beook debts.

(iii) Under the selective credit
controls imposed by the Re-
serve Bank ip respect of
advances against food grains
and certain specified oil-
seeds and oils, including
vanaspati, advances to manu-
facturing units and other
borrowers wholly or partly

against the security of the

above-mentioned commodities
which are covered by the
Guarantee Scheme of the
Credit Guarantee Corporation
of India limited/Credit
Guarantee Organisation, have
been given suitable exemp-
tions from minimum margins
_and permissible level of credit
subject to a maximum of Rs.
20,000 for each such manu-
facturing unit/borrower.

Recovery of Income Tax Arrears

*954 SHRL. VIKRAM MAHAJAN:
Will the Minister of FINANCE be
pleased to refer to the reply given
op the 10th August, 1973 to Unstarred
Question "No, 2921 about discussion
with the Inceme-tax Commrissioners

regarding .recovery of arragrs cf taxes
and state:

(a) the amount of arrears of taxes
recovered as a result of the wvarious
steps taken in this regard on priority
basis after the discussion with the
Income-tax Commissionera and Mem-
bers of Board .of Direet Taxes; and

() further .steps prbposéd to be
taken to realise the arrears outstand-
ing?

Written Answers 38

THE MINISTER OF STATE IN THE
MINISTRY OF FINANGE (SHRI K.
R. GANESH): (a) As a result of the
various steps taken the arrears out-
standing at Rs. 790.02 crores as on
31st Murch, 1973 have been reduced
by Rs. 236.72 crores upto 28th Febru-
ary, 1874.

(b) Bince discussions with the
Income-tax Commissioners and Mem-
bers of Board of Direct Taxes, the
following steps have been taken or
are proposed to be taken to realise
the arrears outstanding:—

(1) In August, 1973, 50 more posts
of Tax Recovery Officers ware
sanctioned bringing the total
number of Tax Recovery
Officers all over India to 223.

48 ad hoc, promotions against
the then existing vacant posts
of Assistant Commissioners
of Income-tax were made in
November, 1973,

2

—

(3) During October-November,
1973, an Arrear Clearance
Fortnight was observeg dur-
ing which main concentration
was on the work relating to
verification and adjustment of
pre-paid taxes, giving appeal
effects, making rectifications
ete. which results in reduction
of arrears.

(4) Commissioners of Income-tax
were directed to request the
Appellate  Authorities and
courts to take up on priority
basis those appeals/references
in ‘which, Jgrge demands were

, invelved. -

(§) The .; monetary paowers to
write off/appreval of writ off
were -enhanced at various
levels.

(6) Member. (Budget): of the
Board of Direct Taxes vested
-vanioud ‘gharges of :Commis-
sioners -of Income-tax, discus-
sed with them problems
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relating to arrears and gave
on the spot instructions
wherever necessary.

(7) A scheme has been introduced
in some charges of Commis-
sioners of Income-tax under
which the tax arrears of each
assessee are liscussed with
him by the Inspecting Assis-
tant Commissioner of Income-
tax across the table and re-
conciliation of the difference
in arrears carried out expe-
ditiously and plan to liquidate
the arrears drawm up.

Commissioners of In-
come-tax have been asked by
Member (Budget) to take
steps to prevent unrealistic
and high-pitched assessments,
ensure that all taxes paid
either before or aftar the
assessments are propely given
credit of, to ensure recovery
by attachment and sale of
movable and ‘immovable
assets of the defaulters and
take other coercive steps to
collect the arrears.

(9) During the period 1st April
to 31st December, 1973, the
following coercive steps have
been taken against tax de-
faulters:

(a) Penalties imposed—Rs, 1.75
crores,

{h) Monies due to the default-
€rs from third parties
attached—in 7,437 cases.

(¢) Monies deposited in courts
attached—in 683 cases.

(d) Tax realiseq by attachment
and/or sale of movable/
immovable properties:

(i) Movable properties—Rsa,
11.81 crores.

{11) Immovable properties—
Rs. 1.30 crores.
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(e) Receivers appointed—in 11
cases.

(f) Amount collected as a re-
sult of appointment of Re-
ceivers—Rs. 843 lakhs.

(g) Show-cause notices issued
for “detention of defaulters

in civil jaii—in 2,643
cases. ’
(h) Persons detained in civil

prison—33.

(i) Amount collected as a result
of issue of show-cause notices
and detention of defaulters
in civil jail—Rs, 19.00 lakhs.

(10) With a view to praviding in-

centives for improved per-
formance in the field of
recovery and collection of In-
come-tax, a scheme of
monetary rewards to officers/
staff was introduced in

November, 1973.

(11) It is proposed to abolMsh the

posts of Additiona] Commis-
sioners of Income-tax and in
their places increase the pusts
of Commissioners of Income-
tax so that each Commissioner
of Income-tax has lesser num-
ber of Income-tax Officers
under him. This will enable
the Commissioner of Income-
tax to have better supervision
over the Income-tax Oflcer's
work.

(12) The question of augmenting

the strength of Income-tax
Officers on the bagis of the
norms worked out Ly the
Staff Inspection Unit is acti-
vity under examination,
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income-Tax deducted from the Sala-
ries of Employees of Mafat Lal Group

9033. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are aware
that Income-tax deduct{on from the
salary of Employees in Messrs Ma.fat_
Lal Group are not being deposited
within 7 days regularly;

(b) if so, the number of such fail-

ures during the last three years, year- -

wise;

(c) the amount which has been
realised as penalty for non-deposit of
the tax amount within the time al-
Jowed; and

{d) action taken or proposed to be
taken for the above default?

THE MINISTER OF STATE IN
" THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) to (d).
‘The requisite information is being
collected and will be placed on the
‘Table of the House as early as
possible.

Transactions caolered imto
MMTC, during the last Three
monthe

by

9034. SHRI SHANKAR DAYAL
HINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) the guantity and value of mica
transactions entered into by the Mine-
rals and Metals Trading Corporation
during the last three months and

quantity and value of supply orders

pending with it ae on 3lst January,
1974; and
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(b) whether M.M.T.C. is getting all
varieties of mica in adequate quantity?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) The
quantity and value of mica transac-
tions entered into by MMTC during
November and December, 1973 and
January, 1974 is as under:—

Month - Quantity Value
(M. (Rs.
Tonnes) Crores)
November,1973 267 0-34
December, 1973 . 157 044
January, 1974 652 2°16
Total . 1076 2'94

Of the above transactions, the quan-
tity and value of supply orders pend-
ing as on 31st January, 1974 was 706
tonnes valued at Rs. 1.77 crores.

(b) Yes, Sir.

TT 1973-74 W Ww W fom

9035. sit v Taw fay :
1w FET ag T e
%7 fF -

(%) w1 af 1973-74 ¥ wo®
&1 fraia w2 o #7 w¥a wfaw s=ar
@ o

(w) =fz g, o =% =1 v
& st ad 1973-74 ¥ 2w g Froier
¥ wied w0 §

(w) w1 =W war 4y faww
frmr % wfefoer deaomd w6t 3
Wt a 1973-74 § wwe &7 i
fFar a1 ; WIC

(v) afe @, @ IR Peat
wrar # ear faer e w1 fraer fear ?
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wifren e # gweR (s
Qo ®o Wt) : (F) T 1973-74
# www ¥ frafe frew of & frafai
T HAFT A

(@) fafet & froa= & 7
w0 J—afaEe g9, sAfAar mgv
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¥ afw &7 37, §08 U qEE I
T 9 FET "R A fE, @A
TR AT A1 A 2T I FH WA
¥ ale §T | 1973-74 (AFGET,
1973 4%) ¥ 5.21 FAT T TA
F1 ®rfud ows faafa fear mam

(7). wos & oft fraia afawr
a1 'my =T free & A ¥ fey
€1 oqrfy, adw Afw & wgE
frmm wogd et 1 fadel ardram<i
% ®q I W ¥ dfaqr w0
a7 ? @ ] fAg ¥ e afe
maT g =T Py & s o
&Y I I 9 W ¥ AT s En
g .

(7) wogd fratasiera faifer
7oF & AL F qoT ¥ mi#g}w
Eic il

1972~-73 # et aw &= w1 w1 frafw

9ussé\mﬁm:
T AT HAT Fg @R AT 90
o fF - =

(%) wm A o71=72 %Y g
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uferrr dwre § oo (st
Qo dto ww) : (F) i 7

(&) 99 7gr 337 |

Werkers ParticiPation in Management
in Public Secter Commercial Banks

9037. SHRI M. KATHAMUTHU:
Will' the Minister of FINANCE be
pleased to state:

(a) whether Government have for-
mulated the proposals for improv-
ing employees’ participation in all
the public sector commercial banks;
and

(b) if so, the facts thereof?

THE MINISTER OF FINANCE
‘(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Under the Nationalised
Banks (Management and Miscella-
neous Provisions) Scheme, 1970 each
of the 14 nationalised banks has on
its board two Directors representing
the employees of the bank—one from
among the employees who are work-
men and the other from among the
em’ployees of the bank who are not
workmen {.e. officers. State Bank of
India Act, 1955 and the State Bamk
of India (Subsidiary Banks) Act,
1959 have also been recently amended
to provide for similar representation
for empipymes. i the Bpapd Jlewel in
the Stete Bapk-ef JIndia and im the
seven Subsidiaries of the State Bank.

Mestorandum " gubmitted to - Gover-
ner of Reserve Bank by Emgineering
Asgeciation of India

9038. SHRI RANA BAHADU‘R
SINGH Wﬂl the wnister of FIN’
ANCE '&-'bleaﬂd to state:

*%a) whether any ‘memorandum was
sibmitted to the Governor -of Reser-
ve Bank of India by the Enghneering
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Association of India (Western Re-
gion) pointing out that with the
curb on credit the industrial units

would find it difficult to honour com-
mitments, pay tax instalments and
dividends and in some cases even pay
the wages; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. ’

(by Even while imposing restric-
tions on credit expansion, the Reserve
Bank of India had impressed upon
the scheduled commercial banks the
need for meeting the genuine credit
requirements of production and move-
ment of goods, and of the various
priority sectors. In addition, the Re-
serve Bank also introduced a series
of exemptions from the operation of
the minimum interest rate, increased
margins, etc. so as to ensure that the
flow of credit to
including small scale industries, etc.
was not affected.

Memorandum from Fedeﬂ'fﬂon of
Amomtiuns of Small l.mlnslrles

BA.HADUR

9039 SHRI _ RANA (ADU
" FIN-

"SINGH: Will the Minister ‘of’
ANCE' be pleased to state:

(8) whether any memarandum was
submitted to the Finance
by the Pederation of Associafjons ef
Small Industries for rationalisation of
the tax structure so that small Eeflls
might be exempted from taxable pro-
- fits oftheﬂrstslahoth_mmtto
15 per cenf to enable thern to declare
a-reasonable dividend 4o their share-
holders; and

(B) if so, the reactiohh #¢ Geovern-
ment tha;_acm? -

B T, =

THE MINISTER OF STATE 4»1
THE MINISTRY OF FINANCE

specific categories .

(SHRI K. R.- GANESH): Yes,

Sir,

{b) The suggestion has not been
found to be acceptable,

Advancing of Consumer Leans by
Banks in Delhi

(a)

9040. SHRI VIKRAM MAHAJAN:
Will the Minister of FINANCE
be pleased to state the names of the
banks which are still giving consumer
loans in Delhi and the. amount of
comsumer loang advanced by each of
the nationalised banks during the
year 1973-T4?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
According td« informiation #vaflable
with the Reserve Bank of India, the
amount of loans oufstanding in res--
pect of 14 nationalised banks for the
purchase of * consumer durébles in
Delhi as on the last Friday of Jume,
1973 was Rs. 45.96 lakhs. Bankwise
details are given below:

ek A tanding) -
1. Allahabed Bank . . 158
2. Bank of Baroda . 352
3. Bank of India- . 8-28
4. Bank of Maharashtra . 083
5. CummpaBaik o ® % 033
6. Centrdl Bank of India* T '™ 18785
7. Dena Bank 279
8. Indian Bll'lk. .“ 071
9. Indian Overseas Bank 2-36

10. F"|.|.|Jilfl-"?ﬂl.ﬂd’ﬁli‘:‘7 . 2.54
1.1_ ISMCHM% e . 921
12, Union Bank of Indm 1 e 079
13. United Bank of Indu . o7
NA

14. United Commercial Bank

N.A. Not Available (figures are pm;!iaiaﬁalj
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‘Nationalisation of Cashew Indusiry

9041. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state;

(a) whether Government  have
a proposal under consideration to
nationalise the cashew industry; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN
‘THE MINISTRY OF COMMERCE
{SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

et §t e W foi

9042. St ywW W weEw
1 wiwe wdt gg e #7 Fw
547 fw

(F) =1 T 1 FGET &
oot % =< 1971-72 #7 gor ¥
o 1972-73 ¥ frome =€ &
H

(@) afz &, & =% =7 TR0
g7

wifewn swres # el (oft
qo o wk) : (%) ot adi

(=) et =t S5aT |

ot wed wt fr

9043. it gww W wwEw
A wiwew ¥t gz ge A e
407 fe :

(%) wa w wreha q@ F, Py
Wy & gt wd @ Frafe et
fear o ;
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() =av w0 a9 £ oW H A
#¢ & faw ¥ @ F4 o
W

() afe &, & &% @1 FTX0
g7

wifwem wwem # oA (s
Qo Wto wr) : (¥) 7§ 1973 &
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T FET F9E FTH- 133,52 FA3
T 97 |

(=) o7& FTCT-ATH, 1974
¥ A gt F98 ¥ qET @ faty
45.52 FUT T g1 FACF T A
F1 gt wafg & W T 25.22
FUT TIY &7 97 |

(T) ww TE I )

Aer sAW # wrawe W wwew ofw

9044. S¥ JFH W WENW :
w1 faw weft ag @R A FO RS
i

(%) ¥@ 7@ 7w R F aqA
foran o oTET WIGWT w7 feET T
R &

(w) 7@ @ adt & waw
famrft ofr age o ok ; W

(w) wrawz @ wwE ofw &
Tgw T ¥ fag gETT w1 frare |Y
w IS w27
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fow s ¥ e (o
®o WTo W) : (F)AAFT WGH,
weq RN ¥ wnbdT § 31-12-1973
1 frm-Fx afgg A@esT 1 g A
I THAT HH W G —

(ww w0 w3 H)
ET AT wg TwT
13. 44 11. 82

(&) s wOF, ¥ KW
¥ Frdw ¥ fred 3 awt #§ fam w3
wfeT arawe it agw o 7% T o
™ AFI § —

faefta a8 ATE F TE
Tt
(¥ =@l ¥)
1972-73 . 21,47
1973-74 . 27.14 (wafem)

(7) w&@F AR F qw@l W
gficfeafaat & srare q¢ & ot 9q
frr o & o iRy o1 )@ & foamer
O OH TET g | W ¥ I
ot mia=r & = —

(1) ¥ ==1 7 7@ & fag

srase afaffas 1961 %Y

qra 221 % wewig 39w
TATAET |

(2) fraffd #1 27 a7 %1 @@
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TEW |
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(3) amr 226 (4) & wdir
AT FT 87 &7 wive
T

(4) av@ 226 (5) ¥ oo ==
dufer &1 w1E s fawr

(5) amr 222 & mftr  ager
A9 R AT |

(6) so-sr==r dufer a1 wfwwge/
o
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9045. St J¥W WA wOUW
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w3 fe faefta af 1974-75 ¥ o
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Discussion on Disposal of PL-480
Funds

iy
E S

9046. SHRI SAT PAL KAPUR: Will
Will the Minister of FINANCE be
pleased to state:

(a) whether the detailed discussion
with U.S. authorities on the disposal
of P.L.-480 Funds have since been
completed;

(b) if so, the salient features there-
of; and !

(¢) if not, the stage at which the
discussion stands at present and when
it ig likely to be completed?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). An Agreement on the dis-
position of PL-480 and other funds
‘between the Government of India
and the Government of U.S.A. was
signed on 18th February, 1974. Copies
of the text of the Agreement together
with a Statement by the Finance
Minister on it were laid on the Table
of the Lok Sabha on 19th February,
1974, Salient features of the Agree-
ment have been explained in the Fin-
ance Minister’s Statements dated 13th
December, 1973 and 19th February,
1974. ;

Proposal to give Aid or Facilities to
Un-employed Commyercial Pilots

9047. SHRI BRIJRAJ SINGH:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether there is any proposal
“to give aid or facilities to unemploy-
ed commercial pilots as i3 given to
Technical Graduates or Doctors; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
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RAJ BAHADUR): (a) and (b),
No, Sir. However, Government have

taken the following steps to increase
opportunities for employment of these
pilots:—

(i) Rules for direct recruitment
to the post of Assistant Aero-
drome Officer in the Civil
Aviation Department were
amended to include Commer-
cial Pilot's Licence as one of
the accepiable qualifications;

(ii) Ministry of Agriculture has
agreed to consider unemploy-
ed commercial pilots for con-
version training for crop-
spraying operations;

Indian Airlines and Air India
have been advised to utilise
unemployed pilots on ground
duties, wherever possible;

(i)

(iv) Unemployed commercial pi-
lot’s licence holders are eli-
gible to fly at subsidised rates
for 15 hours a year to keep

their flying licences current;

(v) State Governments have
been requested to consider
unemployed ‘pilots for jobs
under their control where
found suitable.

Plans to start Feeder and Charter Air
Services

9048. SHRI BRIJRAJ SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to sfate:

(a) whether Government have any
definite plang to start feeder and
charter air services other than those
of Indian Airlines in view of grow-
ing tourist potential; ang

(b) if so, whether such air services
Would provide much needed %obs to
the unemployed commercial pilots in
various posts from grounq handling
to mechanical ang flying?

A

. eevenu
-~
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,THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
RAJ BAHADUR): (a) and (b).
No such proposal is under considera-
tion. It may, however, become neces-
sary to operate some services outside
Indian Airlines for convenience of
tourists both domestic and foreign.

Issue of Shares by Indian Oxygen
Limitea

9049. SHRI JHARKHANDE RAIL
'Will the Minister of FINANCE be
pleased to refer to the reply given on
the 30th November, 1973 to Unstarred
Question No. 2882 regarding the issue
of share by Indian Oxygen Limited
and nhte:

(a) whether Government are con-
templating to replace some amount of
foreign share-holding of Indian Oxy-
gen Limited by distributing it amongst
the Financial Institutions Including
L.IC., companieg registereq under
Companies Act and resident Indian
share-holders; and

(b) if so, when such scheme would
be introduced and what are the broad
outlines thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). There is no proposal at
present for replacement of foreign
shareholding in this company. This
company, like all other foreign majo-
rity companies, will have to seek
approval of Reserve Bank of India
for continuing its existing Business
Activities under Section 29 of Foreign
Exchange Regulation Act when the
position of its foreign shareholding
will be reviewed. The last date for
meking applications to Reserve Bank
of India in this regard is 30th June,
1974,

Increase in Oeiion Supperi Prices

9050. SHRI M. KATHAMUTHU:
Will the Minister of COMMERCH
be pleased to state:

(a) whether Government have a

proposal to increase the cottori support
prices for 1874-75 season; ang

(b) if so, the salient features and
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Not at present,
Sir.

(b) Does not arise,

Effect of Curbs on Bank Credit on the
Cotton Purchase Programme of Cotton
Corporatiog of India

9051. SHRI M. KATHAMUTHU:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the curbs on bank cre-
dit imposed by Reserye Bank of India
hag adversely affected the Cotton
purchase programme of the Cotton
Corporation of India; and

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Against the estimated credit
requirement of Cotton Corporation of
India of Rs. 300 crores for purchases
during the current cotton season, Re-
serve Bank of India has provided
credit accommodation to the extent
of only Rs. 35 crores.
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Under-Cutting of Fares by Internma-
tiomal Airlines

9052. SHRI M. KATHAMUTHU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether some international air-
lines operating through the capital
have been found to be indulging in
malpractices such ag under-cutting of
fares; and

(b) if so, the facts thereof and the
action taken against them?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
RAJ BAHADUR): (a) and (b).
It is believed that certain interna-
tional airlines indulge in malpractices
such as under-cutting the IATA ap-
proved fares to lure traffic. The fol--
lowing measures have been taken
to deal with the situation:

(i) Reduced return excursion
fares have been introduced
between U.S.A. and India and
UK. and India.

Reduced youth fares have
been introduced between
India and France and India
and Switzerland;

(ii)

(iii) A charter company has been
established by Air India for
operation of charters at cheap
fares;

(iv) A rule has been incorporated
in the Aircraft Rules 1937,
whereby it is compulsory for
airlines to flle their tariffs
with the Director General of
Civil Aviation for approval;

A reservation has been plac-
ed on the relevant IATA Re-
selution which provides that
where tickets etc. are issued
in India and paild for in In-
dian Rupees, no refund will
be made in any country other

(v)

MAY 3, 1974

Written Answers 56

than India and in any cur-
rency other than Indian Rup~

Apart from the above measures &
close watch is being maintained by
the International Air Transport Asso=-
ciation enforcement organisation as
well as our own governmental autho-
rities concerned with the infringe-
ment of foreign exchange regulations.

Amount Spent op Tourism Publicity
in India during 1%73-74

9053. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state the total amount spent
on tourism publicity in India to at-
tract foreign tourists during the year
1973-74?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CEVIL AVIATION (DR. SAROJINY
MAHISHI): An amount of Rs. 80.70
lakhs was spent during the financial
year 1973-74 in India on ‘production
of tourist literature, films, display
material ete. for distribution in India
and abroad to attract foreign tourists.

Amendments to the Constitution of
Income Tax Employeeg Federation

9054. SHRI BHOLA MANJHI: Will
the Minister of FINANCE be pleased
to state;

(a) whether Central Board of
Direct Taxes have approved the va-
rious amendments of the Constitution
of the Income Tax Employees Fede-
ration made in its conference held at
Bangalore in 1971;

(b) whether these amendments are
in accordance with Board's instrue-
tions; and
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(c) if not, the pesction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. B. GANESH): (a) No, Sir. The
amendments of the Constitution of
the Income Tax Employees Federa-
tion made in its Conference held. at
Bangalore in 1971, were not of such
& nature as to require approval of
the Central Board of Direct Taxes.

(b) and (e¢). Do not acise.
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Construction of Terminal Bullding at
Imphal Aerodrome

9059. SHRI N. TOMBI SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the progress made in construc-
tion of proposed terminal building at
Imphal aerodrome;

(b) whether Government have de-
cided to revise tender rates to bring
them in conformity with thoseé pre-
vailing in Manipur; and

(c) if so, the facts thereabout?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). Revised plans and
estimates for the construction of a
new terminal building at Imphal are
under preparation. These will take all
aspects into consideraion.

Night-Landing Facilities and Refuel-
ling Arrangements at Imphal Airport

9060. SHRI N. TOMBI SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government propose to
equip Imphal airport with night-lan-
ding facilities and refuelling arrange-
ments;

(b) if so, when; and

(¢) if not, whether Government are
aware that due to lack of these faci-
lities the airport is rendereq useless
after dusk?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (¢). No, Sir. Indian
Airlines and the non-scheduled opera-
tors have not asked for provision of
night landing facilities at Imphal.
Gooseneck flares are however available
‘40 meet emergent requirements.

Refuelling facilities are available at
Silchar which is close by.

Exhorbitant Charges by Five Star
Hotels

9061. SARDAR SWARAN SINGH
SOKHI: Will the Minister of TOURISM
AND CIVIL, AVIATION be pleaseq to
state:

(a) whether the Five Star Hotels
such as Taj-Intercontinental, and
Oberai-Sheraton, Bombay gnd all
other Five Star Hotels in the country
are charging very exhorbitant prices
for the food they Bupply to ~their
customers; and

(b) if so, what steps Government
propose to take to lower their charges
and check further price rise by these
hoteliers?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI); (a) and (b). All 5-Star hotels
in the country are operating on Euro-
pean Plan i.e. Room Rert only, and
their tariff approved by the Depart-
ment of Tourism is on this basis.
Such hotels have a number of speci-
ality restaurants, and their rates for
meals are not controlled by the De-
partment as these vary greatly depend-
ing on the cuisine/service and are
generally commensurate with the
standards of the hotel and prevalling
prices.

Un-utilised capacity of Boeing Planes
Operating on Domestic Routes

9062. SARDAR SWARAN SINGH
SOKHI: Will the Minister of TOURISM
AND CIVIL, AVIATION be pleaseg to
state:

{a) whether due to Increase in air
fares almost all the domestic flights
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by Boeing planes are flying with only
50 per cent of their seating capacity
thus putting the Indian Airlines to a
loss to the tune of several lakhs of
rupees every day; and

(b) if eo, what immediate steps
Government propose to take to avoid
such losses?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The 25 per cent
increase in fare was brought into force
from 1st February, 1974 and Indian
Airlines resumed normal operations
from 18th March, 1974. It is too early,
therefore, to make any realistic sssess-
ment of the impact of the fare in-
crease,

Holding of Development Conference
under Delhi Division of LIC.

BHUSHAN:
of FINANCE

9063. SHRI SHASHI
Wil the  Minister
be pleased to state:

(a) whether a Development Con-
ference was to be held some time
during the year 1973 at same hill sta-
tion under Delhi Division of LILC,;

(b) whether the same Conference
was held and if so, when and where;

(¢) if not, the reasons for mot hol-
ding such a Conference; and

(d) when that Conference is pro-
posed to be held, the venue thereot
and the list of names of persons,
agents and development officers of
the Delhi Division proposed to be
invited to the said Conference?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGIL): (a) Yes, Sir.

(b) No, Sir.

c) The results of the competition
were announced on 9th November,

MAY 3, 1974
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resulting in the declaration of lock out
by the management in the Delhi Divi-
sional Office and also due to the pres-
sure of work on account of the vear-
ending rush of business, the Conference
could not be held so far.

(d) The date and the venue of the
Conference have not yet been ¢ecided.
A statement of Development Ufficers
and Agents who qualified in the Com-
petition and are proposed to be invited
to attend the Conference is laid on the
Table of the House, [Placed in Litra-
ry. See No. LT-6904/74). In addition
the Zonal Manager, Senior Divisional
Manager, Assistant Branch Managers
(Development) of the Delhi Divisional
Office are expected to attend the Con-
ference.

Settlement of Claimg of Pelicy-
Holders =

8l 4. PROF. MADHU DANDA-
VA1 §: Wil] the Minister of FINANCE
be pleased to state:

(a) whether on a suit filed by a -
policy holder against the L.I.C, in the
City Civil Court in Bombay, the
LI.C. granted his full claim together
with 6 per cent interest uvf him from
1962 to 1972; and

(b) if so, whether the claims of
other policy holders will be settled
on the same basis?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRIMATI
SUSH'LA ROHATGI): (a) Yes, Sir.

(¢) The matter is under conside-

1973, Due to the employees' agitation ration of the L.ILC.
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Complaints for Publication gf Defence
Accounts Year Book and sale of
Lottery Tickets in the Office of
CDA, Paina

8065. SHRI RAMAVATAR
SHASTRI:

SHRI BHOLA MANJHI:

Will the Minister of FINANCE
be pleased to state:

(a} whether complaints for publi-
cation of Restricted Defence Ac-
<counts Year Book 1973 in the office
of the C.D.A, Patna have been re-

ceived;

(b) whether there are complaints
also for sale of lottery tickets;

(c) whether permission of Govern-
ment and Competent Authorities had
been obtained for publication of the
book and sale of lottery tickets; and

(d) if not, what action had been
taken by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir. ’

«{b) Yes, Sir.

(e) and (d). No, Sir. The office
‘bearecs and members of the Staff Wel-
fare Committee of the Office of Cont-
rtoller of Defence Accounts, Patna,
who had compileq the Defence Ac-
«counts Year Book, had been warned in
writing individually for thelr having
'brought out the Book without obtain-
‘ing the prior permissien of the cem-
‘petent authority, As regards sale of
‘lottery tickets, permission of the com-
petent authority was not necessary, in
‘terms of _instructions issued by the
Ministry of Home Affairs.
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Technical Collaboration between
India and Belgiuom

90687. SHRI K. MALLANNA: Will
the Minister of FINANCE be pleas-
ed to state:

(a) whether some proposals for
technical collaboration bétween Bel-
gium and India are under negotia-
tions;

(b) if so, whether the Belgium
Government has announced any soft
loan; and

() if so, the terms thereof?
THE MINISTER OF FINANCE (SHRI

YEBHWANTRAO CHAVAN): - ¢a) No
proposals for technical -collaboration
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between the Governments of Belgium
and India are under negotiation, How--
ever, the Belgium - ‘Gevernment had
agreed in 1972 to offer some technical

assistance tp explore prospects for
trade development.

1b) No, Sir.
(c) Does not arise.
British assistance to Gujarat project

9068. SHRI P. M. MEHTA: Will the

Minister of FINANCE be pleased to
state:

(a) whether recently an agreement
has been reached between India and
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United Kingdom for £40 millien of
British sesistance to India;

(b) whether UK. has agreed to
give assistance to Gujarat project; and

(c) if so, the name and location of
the project in Gujarat?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO -CHAVAN):
(a) Yes, Sir. Three loan agreements
aggregating to a total sum of £ 40 mil-
lion (Rs. 75.87 crores) were signed
with the Government of the United
Kingdom on the 27th March 1974 at
New Delhi, These were the :—

£ million Rs. crores
(1) Amendment to the UK/India Maintenance Lon.n 1974 aited.
1-2-74 providing an adcitional sum of 1000 18-97
(i) UK/India Mixed Project Loan 1974 for a sum of . 18:00 34'14
(i) UK/India Capital Investment Loan 1974 for a sum of . 12°00 22°76
- 40°00 7587

(b) and (c). Out of the above three
loans the loans at S. No. (i) and (ii).
are not to be utilised for any specific
project but are to be used to respec-
tively meet the maintenance and capi-

tal goods import requirements of
Indian industry.

Loan at 8. No. (il) is to be utilised
for mutually selected projects.

There are at present two projects

, that are located in Gujarat which are
being finamced from such leans, These
are (i) the fertiliser plants of Indlan

Farmers and [Fertilisers Co-operative
Limited, located at Kandla and Kal.ql
at a foreign exchange cost of £7.00
milliop (Rs, 13.28 crores); and (ii) the
Naphtha Cracker project of the Indian
Petro Chemical Corporation Ltd. locat-
ed at Koysll in district Baroda at a
foreign exchange cost of £4.1 million
(Rs. 7.77 crores).

hmrtottbeammtullnlth@n
at 8. No. (iI) wmheutll.ludmm:-
these projects.
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Tea Gardeng in Adsam run by
Government of India

9060. SHRI NOORUL HUDA: Wil
the Minister of COMMERCE be pleas-
ed fo state;

(a) the number of tea gardens in
Assam run by the Government of
India with their names;

(b) how many workers and emplo-
yees are working therein; and

(c) whether they are not given
regular wages, bonus provident fund,
medicine and housing facilities, and
if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) Pathini Tea Estate
in Cachar District of Assam is the
only Tea garden owned by the Gov-
ernment of India.

(b) No. of workers: 1491
Staff: 108

(c) No, Sir. It is not correct.

Diamond Trading Co., London

9070. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there iz a proposal
from Diamond Trading Company of
London for opening a branch in India;

(b) if eo, the facts thereof; and

(c) thé stage at which the matter
stands?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A-
C. GEORGE): (a) to (¢). No, Bir.
However, a proposal to set up an
Indian company with the Diamond
Trading Company of Londom as one
of the partners iz under oonﬂdmtion

of Government
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Indo-Rumanian Talks on Import-
Export Contracts for Mineraly
and Metals

8071. SHRI VIRBHADRA SINGH:
SHRI BANAMALI BABU:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Indo-Rumanien talks
were held in New Delhi for the up-
ward revision of prices of import-
export contracts for minerals and
metals; and

(b) if 50, the main features of the
discussions held?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A-
C. GEORGE): (a) and (b). Discus-
sions were held between MMTC and
tha Romaniap enterprises for revision
of prices of iron ore to be exported
to Romania. These pertained to quan-
tities which had remained undelivered
by both sides under old contracts. As
a result of these negotiations revised
prices and delivery schedules were
agreed upon by both sides.

Rising demand of Diamonds and
Explosivy abroad

9072. SHRI N. SHIVAFPA:
SHRI P. GANGADEB:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there hag been a rise
in demand of diamonds and explo-
i abroad; and

(b) it 20, whether foreign exchange
earning had increased during the Iast
financial year a# a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b). Yes, Sir.
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Allocation of Whiount by Reserve Bank

in Blhar for Development of Priority
Industéies

9073. SHRI HARI KISHORE SINGH:
Will the Minister of I'IN'ANCE be
pleased to state:

(a) the amount proposed to be al-
located by the Reserve Bank for the
development of priority industries
sponsored by the Industria]l Develop-
ment Corporation and the Leather
Development Corporation in  Bihar;
and

(b) the amount given by the Re-
serve Bank of India to other States
‘for gimilar dewelopments?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
{(a) and (b). The information to the
extent available will be colleeted and
placed on the table of the House.

Grant of Exemption from i’ament of
Excise Duty by Units Functioning
‘without Power

o . e
~ 9074. SHRI RANA BAHADUR SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to give rel!et by -exempting
from payment of ‘excise duty those
manufacturing units which do not use
mwen-cpbmud machines;

(b) whéther Gwnmmt luvo also

sympathetically considered the ques- .

‘tion of exterding the. ememption to
nadymadn-prmtl trade; and.

Throeo

(c) if so. the broad features there-
of?

e g

R. GANESH): (a) At present, some of
the excisable commodities manufac-
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tured without the aid of power are
already exempt from the levy of cent-
ral excise duty. There is, however, no
proposal under consideration of the
Government to give a general rellef of

this pature to al] excisable commodi-
ties.

(b) and (c¢).- Readymade garmenta
in the manufacture of which power 18
not used, do not attract any central
excise duty. As such, the question of
glving relief in excise duty in such
cases, does not arise.
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g

Selectien of Officers for AIR Customs
Pool

9076. SHRI JYOTIRMOY BOSU:
Will the Minister

pleased to state:

(a) when was the Air Customs Pool
approvey by Government;

(b) whether the senior officers were
gent from the Central Customs Board
for selecting the &fficers for Air Cus-
toms Pool -in January, 1973;

(c) whether the .‘ﬁoers concerned
‘had submnitted any list; and

(d) it so,
-selection is
over a year?

the reasons why the
being képt pending-for

ot FINANCE be -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The Air Customs
Pool Scheme was approved by the Gov-
ernment initially in May, 1963 but it
was actually put into operation in the
middle of 1965 only.

(b) The constitution of the Selection
Committee did not provide for any
senior officer of the Board to be repre-
sented on the Commitiee, The Direc-
tor of Inspection (Customs and Cent-
ral Excise) and the Director of Train-
ing (Customs and Centra] Exctla)_ who
were members of the Committee at-

tended the interviews held in January,
1973.

(c) A list was prepared by the Com-
mittee only in respect of the selections
made for the Dum Dum Airport. In
respect of the Airport at Madras and
Bombay, no select list was prepared
as the Customs Preventive Staff boy-
cotted the interviews.

(d) The selections have not Leen
finalised because the question of reor-
ganising the Air Customs DPool has

been under the consideration of the
Government,

Restriction in Consumption o Cloth

9077. SHRI PHOOL CHAND VERMA.:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are con-
sidering the question of restricting
the consumption of cloth; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

-(b) Does n-ot arise,
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Rise in Prices

9078. SHRI R. S. PANDEY: Will the
Minister of FINANCE be pleased to
state:

(a) whether priceg of essential com-
modities lhave registered sharp rise
especially after April, 1974; and

(b) the present position of price
index?

MAY 8, 1074
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THE- MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The latest available
Index Number of Wholesale Prices, is
for the week ended 13th April, 1974,
A statement comparing thé Wholesale
Price Indices of Selected Consumer
goods for the weeks ended 30-3-1074
and 13-4-1974 is annexed.

Statement
Ind .
nee Index Number of Wholesale Prices
(Base : 1961-62-100)
Index Numbers Percentage variation
30-3-74 13-4-74  13-4-74 over 30-3-74
All (:.ommndhiu . . . . 282-9 284-1 +0°4
Food Articles . . 32147 320°1 -0t §
Food grains 3361 3387 +o0-8
Cereals . . . 3098 312'9 410
Pulses 454°5 455'0 +o1
Edible oils 379°'3 3796 401
Sugar & allied products . . . 2699 268:6 —0'5
Miscellancous food items . . . 237°5 - 215°7 —9-2
Fuel, Power, Light & Lubricants
Cokgl o . . . . . 268+ 4 268+ 4 No change
Kerosene oil . . . . . ' 320°6 320-6 No change
Manufactunis
Cotton textiles . . 1998 206 4 +3'3
:So-p . o . . . 1672 1672 No change
Drugs & Medigines . . . 148-7 148°7 No change
_170°9  170'9"°  NWo change

T . ; :
Paper & paper products . . .
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Fish Exports -

9079. SHRI VEKARIA: Will the
Minister of COMMERCE be pleased to

slate:

(a) the quantity of fish and fish
products exported during the year
1973-74;

(b) the names of the concerns by
whom it was exported; and

(c) the foreign exchange earned

therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) 29043 tonnes of fish
and fish products were exported during
1973-74 (April-October, 1973 only).

(b} There are gver three hundred
exporters who are dealing with the
export of fish and fish products. The
more important exporters are.

(i), M/s Melayil Industrial and
Commercial Enterprises.

(ii) M/s. Esmario Export Enter-
prises.
(iii) M/s. Eastern Seafood Exporis
Private Ltd.
(iv) M/s, Kerala Food Packers.
1 (v) M/s. Indo Marine Agencies
(Kerala).

(c) The value of exports of fish and
fish produects during 1973-74 (April-
October, 1973) was of the order of
Rs. 48.99 crores.

Mum%m:m‘u

9080. SHRI ARVIND M. PATEL:
Will the Minister of “COMMER
be pleased 10 state: S

(n)iiemolthemu
which oil cakes are being expitted;

7%

(b) the particulars of oil cakes ex-
ported, quality-wise, during the year
1973-74; and

1898 (SAKA) Written Answers

(c) the rate charged, item-wise and
the foreign exchange earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) to (c). A statement
giving particulars of quantity and
value of oil cakes exported, quality=-
wise, during the year 1973-74 (upto
October, 1973) and alsp giving the
names of the major countries to which.
exported, is laid on the Table of the
House. [Placed in Library. Sece No.
LT-6905/74]. Export figures beyond
October, 1973 are not yet available.

Gold and Black Money unearthed
during Raid on Residence of a
Businessman in Gwalior

908L. SHRI M. RAM GOPAL REDDY:
Will the Minister of FINANCE be
pleased to state: .

(a) whether the residence of a.
businessman was recently raided in
Gwalior and black money was un-
earthed in the shape of gold bis-
cuits and Rs. 6 lakhs in Hundies: and

(b) if so, the action taken agaln:t
him?

THE MINISTER OF STATE IN THE:
MINISTRY OF FINANCE (SHRI K. .
R. GANESH): (a) and (b). As a re-
sult of a raid on the residential and'
business premises of a businessman
of Gwalior, on 22-3-1974, primary gold
angd gold ornaments valued
Rs. 2.36.962 were seized by the Cent-
ral Excise Officers. The seized gold:
includes fourteen gold biscuity of
forelgn origin valued Rs. 88,900-
Rs. 2,51603/- In cash and Hundies
worth Rs. 2,64,000/- were reized by
the Income-tax Department.’ -
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The businessman was apprehended
and arrested on 10-4-1974 and released
by Magistrate on a personal bond of
Rs. 2,000/~ Investigations are in pro-
fress,

Sterling Balances in Britain

9082. SHRI M. RAM GOPAL
REDDY:

Will the Minister of FINANCE
be pleased to state the tota]l value of
India's sterling balances with Britain
at present?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO <CHAVAN):
Presumably the Hon'ble Member is
teferring to Reserve Bank's foreign
exchange holdings. On the 19th April,
1974, these holdings amounted to
Rs, 559.86 crores.

Construction of Multi-storyed Balld-
ing of LIC.

9083. SHRI SHASH' BHUSHAN:
‘Wil the Minister of FINANCE be
pleased to refer to the reply given
on the 10th August, 1873 to Unstarred
*Question No. 2857 regarding construc-

tion of multi-storyed building of
LIC and state:
(a) whether Government have

Since taken.any decision on the re-
commendations made by:the New
Delhi Redevelopment Advisory Com-
mittee with reference to the LIC.
plans for the construction of a multi-
storeyed building (over 30 storeyed)
on its plot in Connaught Circus area;

(b) it so, the salient features there-
of; and

(¢) 'when the L.IC’s plan shall be
cleared?

“THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA - . ROHATGI): (a) and .(b).

MAY 3, 1974
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The ban imposed on contruction of
buildings of more than three storeys
within the jurisdiction of New Delhi
Municipal Committee continues. The
question of lifting the ban in the
Cannought Place area is, however,
under consideration.

(c) Building plans for the construc-
tion of buildings having more than 3
storeys will not be sanctioned by the
NDMC so long as the ban continues.
Further, the L.I.C. will have to revise
its  building plan to conform to the
changes in floor area ratio coverages
and building height recently notified
by Government,

Payment of Comnsission on Deposits
by Central Bank

9084. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE
on the 10th August, 1973 to Unstarred
Question No, 2994 regarfing payment
of commission on deposits by Central
Bank and state:

(a) whether the C.B.I. has ‘tomple-
ted the investigations into the pay-
ment of commission by the Central
Bank of India tp an Insurance Com-
pany Official regarding certain depo-
sits made by the Insprance Company
and submitteq its report;

(b) the name of the Insurance Com-
pany and the name of the official
the Insurance Company tg whom t
commissiop was paid; and

(¢c) main findings of the C.BI en-
quiry?

THE MINISTER OF PINANCE
(SHRI YESHWANTRAO CHAVAN):
(ay to (¢). The Central Bureau of
Investigation has intimated that its
investigation in {he matter is still not
completed. As the investigation is nob
Yot completed, it is not possible to

_give the name of the Insurance Com-

pany or the names ‘of the officials of
the Insurance Company to whom the
commisgion is allaged: fo have ‘been
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Commissjop Strategy with Ausirals
for Export of Mineral Ore

9085. SHRI PRABODH CHANDRA:
SHRI RAM PRAKASH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Australia has been ap-
proached to work out a common stra-
tegy for boosting mineral ore exports;
and

(b) if so, the response from that
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b). Yes, Sir.
The Australians have assured conpe-
ration in matters of mutual interest.

R.B.1. Study Re: Functioning of Co-
operative Credit Institutions

9086. SHRI PRABODH CHANDRA:
SHRI RAM PRAKASH:

Wil! the Minister of FINANCE be
pleased to state:

(a) whether a study by the Reserve
Bank of India has revealed that the
functioning of cooperative credit
institutions jp the country have not
been encouraging and upto the mark;
and

(b) if so, the remedia]l measures
proposed in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
Presumably, the reference is to the
Study Team of the Reserve Bank of
India, appointed by the Governor of
R.B.I in Decembar, 1972 to examine
the position of overdues at various
levels of the three-tier cooperative
credit structure in the whole country.
broadly ascertain the causes of the
overdues and their effect on the flow
of credit and suggest remedial mea-
sures.
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The Study Team have viewed with
great concern the high levels, and in-
creasing trend, of the overdues of co-
operative credit institutions in the
country seriously affecting their ability
to borrow from the higher financing
agencies. After analysing the causes
of overdues the Team made the follow-
ing major recommendations.

(1) The Reserve Bank of India Act
be amended to enable the RBI to grant
medium term loans to state coopera-
tive banks by way of reimbursement
of medium term ‘“conversion loans”
granted by the latter, owing to natural
calamities under certain circumstances,
upto 7 years,

(2) The procedures for declaring
‘annewari’ by the State Governments
be made more scientific by greater re-
liance on State Statistical Departments
Bureaux.

(3) Relief from the stabilisation
funds in  different situations be
granted to borrowers genuinely affect-
ed by successive natural calamities by
rescheduling of the loans upto a period
of T years and/or write-of where

necessary.

(4) A programme of rehabilitation
by way of relief in respect of short
term and medium-term agricultural
loans from non-wilfu] defaulters has
been recommended not only to rehabi-
litate such defaulters but also to re-
open the line of credit to the coopera-
tive credit institutions. This will, how-

‘ever, not be g recurring programme.

(5) A number of measures has bee:
suggested for recovery of wilful over-
dues, for promoting a climate for
voluntary repayment, for recoursz to
coercive action in extreme cases of re-
calcitrance angd to provide for sutoma-
tic disqualification of the managing
committee if the amount of gefault
and/or number of defaulters exceeds
specified limits.

(6) In States where agricultural
commodities are subject to monopoly
procurement, it has been suggested
that 4t least 50 per cent of the =ale
proceeds or the amount of dues to the
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primary credit societies, whichever is
less, should be made recoverable by
law.

(7) In the absence of bidders for the
lands of wilful defaulters put to auc-
tion, the State ‘Governments may pur-
chase the land in auction or set up a
State Farming Corporation to purchase
such lands.

(8) The defaulters of cooperative
sotieties should not be financed {n any
form by the Government in any cir-
cumstances. The surety of a defaul-
ter should also be treated as g defaul-
ter and denied fresh credit.

(9) The. Co-operative Societies Ats
or the Rules framed thereunder l'e o
amended as to disqualify a member
from voting in a general meeting or
in an election if he is in wilful default
for more than one year. The sureties
of a wilfu] defaulters should also be
similarly debarred.

Excise ang Tax Concession on Avia-
tion Turbine Fuel

8087. SHRI PRABODH CHANDRA:
SHRI RAM PRAKASH:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Ministry of Finance has
been urged to give some excise and
tax concessions on aviation turbine
fuel to save airline services; and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). On a represen-
tation received from International Air
Transport Association and other
foreign airlines operating through
India, the Government of India have
recently reduced the price of eviation
turbine fuel for iInternational opera-
tions by Rs. 504.72 per kilolitre. The
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Governments of Maharashtra, West
Bengal and Tamil Nadu have also now
withdrawn their ad valorem sales tax
on ATF used for intermational opera-
tions. These decisions will give consl-
derable relief to the airlines operating .
international flights including Air
India.
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Loan Advanced by Natlonalised
Banks to Small Traders and Hand-
- loomm Weavers in Dadra and Nagar
Havell

9089. SHRI R. R. PATEL: Will the
Minister. of FINANCE be pleased to
state; N

(a) the total amount loan advanced
to the farmers, small traders and
handloom weavers by the nationa-
lised banks in Dadra and Nagar
Haveli, separately during the years
1971-72 and 1972-73;

(b) the number of applications for
loan received during the year 1973-74;
and ’

(¢) the number of applications dis-
posed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Banks do
not maintain separate data regarding
advances made to small traders and
handloom weavers. Such advances
woulg flgure under advances to priority
sectors categorised as retail traders
and small business, Infomation on
advances provided by public sector
banks to agriculture and this sector in

Dadra and Nagar Haveli is given
below:
_ (Rs. in Lakhs)
Categories Amount outstanding
as at the end of
Sept. Sept.
1972 by
Agriculture direct - 1-56
(excluding Planta-
tions)
Retail Trade & Small
business . f | — 1°00

*Provisional

(b) and (c). Informatiop reiating
to the number of applications received
angd disposed of is not available from
the basic statistical returns required
to be furnished by the banks to the
Reserve Bank of India. Such infor-
mation, in respect of each category of

borrowers and in _respect of each
branch of all commercial bpanks, is
difficult to compile and is not readily
available.

Branches of S.B.I and Nationalised
Banks in Dadra and Nagar Haveli

9090. SHRI R. R. PATEL: Will the
Minister of FINANCE be pleased to
state:

(a) the total number of branches
of State Bank and other nationalised
banks functioning in Dadra and
Nagar Haveli;

(b) whether there is any.proposal
to open more branches in that terri-
tory; and

(c) if so, where and when?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a). As gt the end of Marcn 1974
there were 4 banks offices, sll of them ~

opened by Dena Bank, a public sector
bank, in the Union Territory of Dadra

and Nagar Haveli.

(b) and (c). As at the end of March,
1974, no licences/allotments were
pending with any commercial bank
for opening new offices in the Union
Territory of Dadra and Nagar Haveli.

Opening of More Offices by LIC. in
Northern Zone

9091, SHRI JHARKHANDE RAI:
Will the Minister of FINANCE be
pleased to state:

(a) whether the number of offices
of Life Insurance Corporation in
Northern Zone (Branches, Sub Offices
and Development Centres) has gone
down; . .

(b) if so, the reasonsg for the dec-
rease; and
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MAY 3,

(c) what steps are being taken by
the Life Insurance Corporation to
open more offices in th, Northern
Zone?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and 1b).
The number of L'C's offices in North-
ern Zone increased from 25 in 1956 to
91 by the end of 1965-66. Subsequently
some of the offices were closed or
downgraded due to inadequate deve-
lopment of business and the number
came down to 78 by March, 1871.
Thereafter it increased to 101 by
March, 1974.

(c). New offices are opened on the
basis of annual review of the business
developed in the area and the num-
ber of policies to be serviced.

Reduction of Tariff Barriers against
Exports

9082, SHRI ANADI CHARAN
DAS:

SHRI D. D. DESAIL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether India is going to seek
reduction of tariff barriers against its
exports;

(b) whether this is going to be
part of India's strategy at interna-
tional forums in the context of prob-
lems faced by developeg countries
compounded by the oil and currency
crisis; and

(c) what has been the growth rate
in exports during the last quarter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI A.
C. GEORGE): (a) and (b). India
would be participating in the forth-
coming Multilateral Trade Negotia-
tions under the GATT aimed at re-
moval/reduction of both tariff and
non-tariff barrlers to trade. A princi-
pal preoccupation of these negotiations
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would be to enlarge the markeis for
products of developing ocountries and
increase the export earnings of those
countries, To this end, special pro-
cedures are expected to be adopted in
the negotiations.

In the various multilateral forums
like GATT and UNCTAD, India, along
with other developing countries, has
been making efforts for securing trade
liberalisation measures in the .develop~
ed countries so as to provide better
access to overseas markets for the
products originating from India as
well as other developing countries.

India has also been making efforts
bilaterally with individual countries
for the removal of tariff and non-
tariff barriers to trade so that access
for her products in these markets
could be improved.

(¢) The growth rate in exports (in-
cluding reexports) during the last
quarter of 1973 was ahout 30 per cent
as compared to the corresponding
quarter of 1972.

Seminar- on Marketing in Gulf
Countries

9093. SHRI ANADI CHARAN
DAS:

SHRI RAGHUNANDAN
LAI, BHATIA:

Will the Minister of COMMERCE
e pleased to state: '

(a) whether Indien Institute of
_voreign Trade thad organiseq a
weminar in New Delhi in the last

week of March, 1974 on marketing in
the Gulf countries;

(b) if so, the subjects discussed in °
the seminar; and

(c) whether his Ministry has given
eny consideration to the views ex-
pressed in the seminar?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. BEORGE): (a) and (b): Yes, Sir.
Indian Institute of foreign Trade had
organisec a Seminar on “Marketing in
the Gulf”, mainly to discuss the Re-
port on Market Survey of Select Gulf
Countries (Bahrain, Qatar, Kuwait
Abu Dhabi, Dubai and Oman) which
the Institute had earlier conducted.

(c) The Market Survey Report and
the views expressed in the seminar are
recelving attention in the Ministry,

Trade Agreement with East
European Countries

90v4. SHRI RAJDEQO S'NGH: Wwill
the Minister of COMMERCE be pleas-
ed 1o state the present position ol
India's trade with East European
countries?

THE DEPUTY MINISTER IN THE
MINISTRY . OF COMMERCE (SHRI
A. C. GEORGE): The position of
India's trade with East European
countries during 1872-73 and April ta
October, 1973 (latest available) is as
under: —

(Rs. in crores)

1972-73  April-Oct.
‘73

Imports . . . 211 126

Exparts . ‘ 458 267

Total, . 669 393
Export of Maring Preducts

9095. SHRI RAJDEO SINGH: Will

the Minister of COMMERCE be pleas-
ed to state:

(a) whether exports of marine
products attained an alt time high of
48785 tonnes valued at Rs. 70.58
crores registering an increase of
27.47 per cent in terms of value: and
692 LS4 L

(b) whether Government

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b): Yes, Sir.

Amount spent op construction of new
Aerodrome at Hubli

9096. SHRI A. K. KOTRASHETTI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the amount gpent so far on the
construction of new aerodrome at
Hubli: and

(b) when will the aerodrome be
open for flight eperations?

THE MINISTER OF TOURISM- AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a): Nil, Sir. °*

(b) The construction of the aero-
drome is expected to be completed
during the Fifth Plan period. )

Piang of Textile Indystry to chan
over to Coalfired Bollers

9097. SHRI D. D. DESAI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the plang of the Tex-
tile Industry to change over to coal-
fired boilers have not materialised due
to inability of either the Coal Mining
Authority to provide coal or of the
Railways to transport it or both; and

(b) if so, the steps being taken to
remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b): the
plans of the textile industry to change
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over to coalfired boilers ang the availa-
bility and transnort of additional coal
supplies are presently being examined
by the C.M.A, and the Railways.

Project for converting Civil Aerodrome
at Ahmedabad into an International
Airport

9098. SHRI P. G. MAVALANKAR:
Will the Minister of TOUR!ISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have sus-
pended or dropped the project of con-
verting the civil aerodrome at Ahme-
dabad into an international airport;

(b) if so, the reasons therefor; and

(c) .if not, the progress made so
far in the direction of making the
Alrmedabad airport serviceable and
useful for international air traffic?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c): Government have
no proposal at present to have a regu-
lar international airport at Ahmeda-
bad. However, Ahmedabad is Cus-
toms Airport with limited health and
immigration facilities, to serve as an
alternate for Bombay. Terminal faci-
lities have also been improved and ex-
panded. In the Fifth Plan it is pro-
posed to construct a new terminal
building together with associated apron
angd taxi track.

Increase in interest rate by Reserve
Bank on deposits

9099, SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of FINANCE
be pleased to state:

(a) wiether the Reserve Bank has
increased the interest ratesd on depo-
sits; and

MAY 3, 1974
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(b) if so, the quantum of increase?

THE MINISTER OF FINANCE-
(SHRI YESHWANTRAO CHAVAN):
(a) and (b):" Yes. Sir, The Reserve
Bank of Tndia has, by a directive to
the scheduled commerical banks. rais-
ed from lst April, 1974, the rate of
interest payable on public deposits.
While the increase in interest rates in
respect of savings bank accounts is
one per cent, the rates of increase for
term deposits of different maturities
vary from one guarter of one per cent
to one per cent.

"Seizure of contraband goods from a

vessel near South Gujarat

9100. SHRI P. GANGADEB: Will the
Minister of FINANCE be pleased to
state:

(a) whether smuggled goods valu-
ed at more than Rs. 20 lakhs were
recovered from a big foreign vessel in
South Gujarat on the 7th December,
1973;

(b) whether 15 boats and a crew
of 50 persons were captured; and

(¢) if so, the facis of this incident?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (¢). On Tth De-
cember, 1973, Cusioms officers of the
Marine Squad of Ceniral Excise Col-
lectorate, Bulsar, intercepted an Arab
Dhow by name M.S V. Marwan and
seized contraband goods like Menthol,
Nicotamide powder, Fabries, Radio,
Copying machines eic., in all valued
about Rs. 20.6 lakhs 9 crew members
were arrested in this connection. After'
interception of the said Arab Dhow,
three medium sized mechanised fish-
ing vessels with about 25 to 30 per-
'song on board came and surrounded
the dhow and tried to dash against it
with 8 view to attack the Customs
Officers and to loot the goods. The
Customs Officers foiled their attempts
by resorting to firing. The three ves-
sels and the inmates could-pot how-
ever the apprehended.
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Production of fl‘extlle Industry

'9101. SHRI P. GANGADEB: Will the
Minister of COMMERCE be pleased
1o state:

(a) whether the closure of textile
‘mills has effected the ready-made gar-
ment industry; and

(b) if s0, to what extent India's ex-
ports have been effected by the closure
-of textile mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
4A. C. GEORGE): (a) No, Sir.

(b) Does not arise,

Amount of advance written off by
Nationalised Banks

9102. SHRI VIKRAM MAHAJAN:
SHRI SHANKER RAO
SAVANT;

Will the Minister of FINANCE

‘be pleased to state:

(a) the total amount of advance
-written off by each of the nationalised
Jbanks during the last three years upto
the 31st March, 1974 along with the
‘mnames of parties and the amount
written off in each case and the rea-
sons for the non-recovery of the
amount advanced; and

. . (b) whether the advance wag made
on some specific guarantee or against
some securities?

‘THE MINISTER OF FINANCE
“(SHR] YESHWANTRAO CHAVAN):
“(a) and (b). Under section 29 of the
Panking Regulation Act, 1049 and the
proforma of the Balance Sheet and
Profit and Loss Account prescribed
~under it, read with section 13 of the
Banking Companies (Acquisition and

Transfer of Undertakings) Act, 1970,
all the Nationalised Banks are enjoin-
ed upon by statute not to disclose
information regarding the provisions
for bad and doubtful debts or about
the affairs of their constituents. In .
view of this legal position, information
relating to the parties concerned or
the amounts of such debts is not divul-
ged.

The banks normally advance loans
against securities and/or guarantees
where available. The banks review
periodically all their outstanding ad-
vances. Where advances prove diffi-
cult of recovery they take steps to
recall such advances. They take re-
course to the securities and/or invoke
guarantees where available. Suits are
also filed , against borrowers/guaran-
tors, if warranted, to recover the ad-
vances, and it is only when all possi-
ble steps to realise the dues have
failed and it is not worthwhile to in-
cure any more expenses in this re=
gard, that the banks write off the ir-
recoverable portion of the advances.

Development of Tourlsm in Punjab
dlll'i.ll‘ mth Plan

9103. SHRI B. S. BHAURA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there are schemes in
the Fifth Five Year Plan, in the Cen-
tral sector, for the development of
tourism in Punjab; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). The construction
of the Tourist Bungalow at Ludhjana
and the Youth Hostel at Amritsar,
which was taken up by the Department
of Tourism in the Fourth Plan, will
be completed during the Fifth Plan
period.
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In addition the India Tourism De-
velopment Corporation proposes to
construet motels at Amritsar and
Chandigarh, and set up a transport
unit at Chandigarh in the Fifth Plan,
subject to the availability of resources
and after undertaking a feasibility
study.

Position of our foreign trade with
Korea

9104. SHRI E. S. BHAURA:
SHRI C. JANARDHANAN:

Will the Minister of COMMERCE
be pleaseq to state:

_ (a) the position of our foreign trade
with the Democratic Peoples Republic
of Korea in 1973-74:

=
(b) the position of trade in 1971-72,
1972-73;

(c) what are the main items we are
exporting to and importing from
DPRXK.; and

(d) the future prospects of trade
with that country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) During 1973-T4
(April-October, 1973) India's trade
with Democratic People's Republic of
Eorea was as follows:

MAY 3, 1974

(In Rs. Million)

Imports from
DPRK . . f 66
Exports to DPRK 141
Total 207

(b) The position of trade in 1971-72
and 1972-73 with DPRK is indicated
below:

(In Rs. Million)
1971-72  1972-73
Imports Irom DPRK 27-8 08
Exports to DPRK . 117 84
39°5 19-2
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(c) India’s main items of exports to
DPRK include textiles, Jute manufac-
tures, leather, manganese ore, HPS
groundnuts, spices, wire ropes, ball

beuaring, tyres and tubes, chemicals
etc.
Principal item of imports from

DPRK are fertilizers, Steel products,
non-ferrous metals, various chemicals,
magneska clinker, rafractories etc.

(d) The trade protocol for 1974
between India and Democratic People's
Republic of Korea, envisages a total
trade turnover of Rs. 26 crores. Im-
plementation of 1974 Trade Plan has
taken off to a good start. Contracts
have already been concluded for im-
port of goods from DPRK to the extent
of over Rs. 100 million. The value of
contracts concluded for our exports to
DPRK are about Rs. 80 million.

Implementation of decision on recom-
mendations of Pay Commission in

9105. SHRI SHANKER RAO SAVANT:
Will the Minister of FINANCE be
pleased to state: -

(a) the categories of Government
employees in respect of whom deci-
sions on Pay Commission's recommen-
dations have yet to be implemented;
and

(b) the reasons for the deﬁ}r?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b), In so far as the imple-
mentation of the Government's deci-
sions on the Third Pay Commission's
recommendations relating to revised
scales of pay in respect of
Central Government employees in
Classes II, III and IV, is concerned, 13
notifications, notifying the revised
scales of pay, have been issued cover-
ing about 75 per cent of the civilian
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<employees working in the wvarious
Ministries/Departments as well as in
Union Territories Administrations of
Delhi, Goa, Daman and Diu, Pondi-
cherry and Andaman and Nicobar Is-
lands. The Ministry of Defence have
also similarly issued notifications in
respect of various categories of civilian
:staff working under them. The Minis-
iry of Railways have also notified the
revised scales of pay of the Railway
«employees, The work relating to the
issue of notifications in respect of the
remaining employees under various
Ministries/Departments is proceeding
apace . As data in regard to the ex-
isting scales of pay and other parti-
culars necessary for notifying the
révised scales of pay is to be furnished
by the various Ministries/Departments,
who, in tugn, have also to consult their
subordinate and attached offices, in-
formation is not readily available
.about the exact categories of posts in
respect of which the pay scales are yet
1o be notified.

Az regards the mnotification of the
‘revised gcales of pay in respect of
Class 1 Services and posts Govern-
ment’'s decisions taken on the recom-
mendations of the Commission have
been announced on 29th March. 1974.
“The Ministries/Departments have also
been requested to send the requisite
.data for notifying the revised scales
of pay as quickly as possible. The
revised scales of pay for these ser-
vices/posts will be notified soon on
receipt of this information.

9106. BHR! SHANKER RAO SA-
‘VANT: Will the Minister of FINANCE
be pleased to state:

(a) the amount of bad debts and
.debts whose recovery is doubtful ad-
vanced' by the Reserve Bank, State
Bank and other . nationdliseq banks
aat the end of March, 1974;
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(b) the broad features of these bad

debts and debts of doubtful recovery;
and

(c¢) the steps taken to recover these
debts?

. THE MINISTER OF FINANCE
SHRI YESHWANTRAO CHAVAN):
(a) to (c). The Reserve Bank of India
grants loans only to Central/State Gov.
ernments, banks and financial institu-
tions and, hence, the question of any
bad or doubtful debts arising in res-
pect of loans granted by the Reserve
Bank of India does not arise.

As regards the State Bank of India
and the fourteen nationaliseq banks,
under secfion 29 of the Banking Re-
gulation Act, 1949 and the proforma of
the Balance Sheet and Profit and Loss
account prescribed under it, read with
section 44 of the State Bank of. India .
Act, 1955 and Section 13 of the Bank-
ing Companies (Acquisition and Trans-
fer of Undertakings) Act; 1970, the
public sector banks agre enjoined upon
by statute not to disclose information
regarding the provisions made for and
doubtful debts or the affairs of thelr
constituents, and hence the
cannot be divulged.

same

While bad and doubtful debi: are
the usual business risks that a bank
like any. credit disbursing agency
takes, there is a continual review made
by the banks, and by ‘the Reserve
Bank of India during its periodical In-
spections, regarding the quality of
lending to keep down the element of
risk as far as possible. Banks while
making provision for bad and doubf'.-‘
ful debts, as a measure of prudence,
do not write off these debts unless
they have exhausted all
recover these amounts.

avenues fo
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Forged currency confiscated during
1971-72 and 1972-713

9107, SHRI SHANKER RAO SA-
VANT: Will the Minister of FINANCE
be pleased to state:

(a) the State-wise break-up of the
amounts and denominations of forged
currency notes seized during 1971-72
and 1972-73; and

(b) the State-wise break-up of per-
sons found engaged in forging of cur-
rency notes and of persons convicted
for these offences during 1971-72 and
1972-73?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The State-
wise break-ug of the amounts and de-
nominations of forged currency notes
seized during 1971, 1972 and 1973 is
indicated in Annexure I and is laid on
the Table of the House. [Placed in
Library. See No. LT-6906/74].

(b) The State-wise break-up of per-
sons connected with forgeries and per-
sons convicted during the same years
is indicated in Annexure I and is lald
on the Table of the House. [Placed in
Library. See No. LT-6906/74]

Increase in prices of cloth

, 9108. SHRI RAM BHAGA’I‘
PASWAN:

Will the Minister of . COMMERCE
be.pleased to state:.

' (a) whether Government have
been urged to raise the prices of con-
trolled cloth in view of the steep in-

- grease in the cast: and

(b) i? so, the declsion of Govem-
ment thereon?

MAY 3, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) A flat increase of 30 per cent in:
the ex-mill prices of controlled cloth
over the prices fixed in May, 1968, has
been allowed with effect from the 1st
April, 1974.

Amendment of Unit Trust of India
Act

9109. SHRI RAM BHAGAT
PASWAN:

Will the Minister of FINANCE

be pleaseq to state:

(a) whether the Unit Trust of India
has urged Government to amend the
Unit Trust of India Act; and

(b) 'if so, the decision of Govern-
ment thereon?

THE MINISTER OF FINANCE
({SHRI YESHWANTRAO 'CHAVAN):
(a) Yes, Sir. )

(b). The matter is under consideras
tion.

Import of Urea and Nom-ferrous
Metals from North Korea

9110. SHRI M. S. PURTY:
SHRI C. K. JAFFER
SHARIEF:

* Will the Minister of - commcs
be pleased to' state: v

(a) whethe.r th Korea h.a.s
agreed to make available to India
during the current year urea and cer-
fain vital non-ferrous metsls like
zine and also to supply mild steel
billets and antracite magnesia clinker;

- and

- (b) if so0, the broad outlinéds regard-
ing the pact as well as the quantity
ofmhhlmport«l alongwith its
terms? .
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir,

(b) The Indo-DPRK Trade Plan for
1974 envisages an annual tude turn-
over of Rs. 26 crores.

According to it, India's main exports
to DPRK consist of leather, textile,
jute manufactures, manganese ore,
H.P.S., Groundnuts, spices, wire ropes,
ball bearings, tyres and tubes chemi-
cals ete.

imports from
steel products,
various schemi-
refractories

Principal items of

DPRK are fertilizers,
non-ferrous metals,
cals, magnesia clinker,
etc,

'n accordance with the contract con-
cluded by MMTC, EPRK will supply

20,000 metric tons of Urea at interna- .

According to the delive-
ry schedule, 10.000 M. Tong will be
supplied during July-September, 1947
and balance during October-December,
1974,

tional prices.

Facilitien for Trekking/Expeditions at
Hill Stations of Tourist Interest
L]
9111. SHRI M. S. PURTY:
SHRI C. K. JAFFER
SHARIEF:

‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there are places of
tourist attraction at hill . stations
where Government. have provided
facilities for supplying modern equip-
ments at reasonable rents for Indians
and foreigners for trekking/expedi-
tions: and )

(b) if so, the names of such places?
THE MINISTER OF STATE IN THE

MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
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SHI): (a) and (b) At present the
equipment for trekking and mountai-

.neering expeditions is being supplied

to Indians and foreigners by the
mountaineering Institutes at Darjeel-
ing, Uttar Kashi and Manali, The
Indian Institute of Skiing and Moun-
taineering set up by the Department
of Tourism at Gulmarg also proposes
to hire out equipment to iourists, as
also organise trekking and mountai-
neering excursions for promoting in-
ternational tourism.

Recruitment of Pilots in Indian
Airlines

9112. PROF. MADHU DAN.-
DAVATE;
SHRI INDRAJIT GUPTA

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to gtate:

(a) whet!;e'r the Indian Airlines

“approved the absorption of 55 pilots

after comprehensive selection tests
conducted during April-October, 1972;
state:

(b) whether out of this lot, 28
pilots were sent for training to the
Central Training Establishments with

letters to_the other 27 assuring them

that they would be called for training
as soon as the first 28 pilots completed
their course;

(c) whether the Indian Aijrlines
proposes to make a fresh recruitment
overlooking the claims of the 27 pllots
and

(d) if so, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b): A panel of
55 candidates was drawn up by Indian
Airlines for appointment as appres-
tice pilots early. in 1973 and it was
valid for one year. The first 28 candi-
dates were offered appointments with

_effect from 1st February, 1973 and are
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undergoing training except one whose
services have been terminated on
account of poor performance during
training. The remaining 27 pilots
could not be offered appointments for
want of vacancies,

(e} Indian Airlines have no such
proposal.

(d) Does not arise,

Removal of Quota Restrictions om
Handloom Goods

9113. PROF. MADHU DANDAVA-
TE: Will the Minister of COMMERCE
be pleased to state:

(a) whether U.K. Government has
rejected India’s demand for the
Temoval of quota restrictions on
handloom goods, but' has instead
offered to raise the duty-free quota
of cotton and silk handloom goods
substantially; and

(b) if eo, what is the reaction of
Indian Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
A. C. GEORGE): (a) and (b): The
guestion of trading arrangement for
the export of Indian handloom cotton
goods to U. K. is under negotiation.

In so far as handloom silk goods
are concerned, an -agreement was con-

MAY 3, 1974
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cluded with U.K. last year under which
a duty free annual quota of one lakh
sq. yds. was established. Duty free
entry was, however, permitted by the
UK. Government in excess of this
quota leve] also in 1973. The arrange-
ment during 1974 is expected to be on
the same lines as during 1973.

Export of Meat to Kuwalt and Iraq

9114, PROF. MADHU DANDAVA.
TE: Will the Minister of COMMERCE
be pleased to state: :

(a) whether a large quantity of
'‘meat is exported to Kuwait and Iraq
from Bombay after it is processed at
Bombay Slaughter House and some
factories in Bombay;

(b) whether there is a large-scale
flow of animals through railway
wagons to Bombay from Rajasthan,
Uttar Pradesh, Haryana and Punjab
tg 'meet the export requirements of
meat; and )

(e) if so, whetner the intermil grices
of meat have risen due to these
factore? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b): Export
ot meat to Kuwait from Bombay port
for' the last two years is as under:—

1972-73 1973-74

Qry. (in

Value (in Qty. (in Value (in
tonnes) Rs. lakhs)

tonnes) Rs. lakhs)

Kirordit

789 2473 1485 77:10

The export to Iraq was nil.
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The sourceé material for this as well
as local demand comes from various
parts of the country.

(c) Meat prices have gone up during
1973 principally because of higher
prices of animal feed and their main-
tenance.

Stepg to protect Jobs of Employees of
Book Houses

9115. PROF. MADHU DANDAVATE:
Will the Minister. of COMMERCE be
pleased to state:

(a) whether the Bombay Labour
Union had sent a memorandum to him
urging that after the take-over of the
publication of scientific books and
journals, the jobs of the employees of
the Book Houses should be protected;

{(b) whether any assurance was
given to the union in this comnection;

{c) whether the employees of India
Book House in Bombay are facing the
‘threat of retrenchrment; and

(d) if so, what stepg are proposed
to protect their jobs?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) to (d). The STC would arrange
import of a small portion of imported
books relating to costly scientific,
technical and other books which are
‘mot ordinarily available through the
book trade and the import of books by
he STC would not, therefore, affect
adversely the employment of workers
in Book Houses in the country.

Buspension of Import of Woeollén Rags
by S.T.C.

9116, SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA;
Will the Minister of COMMERCE
be pleased to state :

{a) whether Government have
allotteq a further sum of Rs 23 lakhs
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to the State Trading Corporation for
import of rags but the latter has
suddenly suspended floating fresh
tenders for the import c¢f woollen rags
and this decision ha: added to the
hardships of the shoddy woollen
Industry which is already facing crisis
due to the shortage of raw mateérial;

(b) if so, the reasons for taking
such a decision; and

(c) when will the import of rags be
resumed by State Trading Corpora-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Before floating
fresh tenders, S.T.C. wanted certain
clarifications from Government. These
have now been given, on fhe basis of
which S.T.C. are continuing these
purchases.

(b) angd (c¢) Do not arise.

Eamuiry against concerng ander Birlas
and their Fumily Members

$117. SHRI SHIVNATH SINGH:

Will the Minister cf FINANCE
be pleased to state:

(a) whether any enquiries are pend-
ing against Birla concerns and mem-
bers of Birla family in respect of
taxes due from them ang if so, gince
when; and

(b) how much more time is expect-
éd to be taken for completing the
inquiries? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The Special
Cell in the Directorate of Inspection
(Investigation) which was set up In

~August 1972 has been asked to study

the techniques of tax evasion/tax avoi-
dance practised by certain large Indus-
trial Houses. Birla Group is one such
group.
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On the basis of the studies conducted
by the Special .Cell, the Income-tax
Officers concerned with the assessment
+ of the cases belonging to the Birla:
Group conduct further enquiries as
may be necessary and complete the
agsessments in accordance with the
law, This is a contineous process and
as such there is no time limit to com-
plete the engquiries.

Allocation of Powerloomg for Back-
ward States in the Country

9118. SHRI SHIVNATH S'TNGH: wWill
the Minister of COMMERCE be pleas-
ed to state:

(a) what is the policy of Govern-
ment in allotting powerlooms for back-
ward and very backward States and
Districts in the country; and

(b) the number of powerlooms
allotted to different States upto the
end of Fourth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
= IC. GBORGE): (a) and (b): There
was'no dermal allotment of power-
looms to the States wupto the Third
Five Year Plan period. A statement
showing the cotton and art-silk power-
looms allotted to the various States for
the Fourth Five Year Plan period is
attached, Allocation of looms to en-
‘trepreneurs was left to the State Gov-
ernments. As regard woollen power-
looms, the following allotments were
made during the 4th Plan period for
backward districts in the = following
States lying in the cold belt:—

MAY 3, 1874

Sl State No. of powerlooms
No. allotted for backward
districts
1. Bihar 192
‘2. Haryama ., . 120
3. Jaminu & Kashmir . . 2
4. Madhya Pradesh . 96.
416

s« UP . . . .

836

Written Answers 108

Statement

Statement showing the allocation of
powerlooms—cotton and art-silk—to
Stateg for the Fourth Five Year Plan
period.

——

IEII:I&. State No. of Pfuml?&f“"
I. Andhra Pradesh . . 12,400
2. Kerala . 3,900
3. Mysore 4,300
4. Tamil Nadu . 12,500
5. TPondicherry . 600
6. Gujarat 3,200
7. Rajasthan . 3,350
8. West Bengal . 6,000
9. Bihar 7,005
10. Assam . 10,250
11, Orissa . r . 4,250
127 Ut:u‘l?_’ndes'h 10,325
13 Maharashtra . 7,300
14. Madhya Pradesh . 4,700
15. Delhi 500
’ 16.. Punjab . 2,150
17. Himachal Pradesh 600
18, Jammu & Kashmir . 1,800
19. Tripura 800
‘20, Manipur 1,500
a1. Goa, Daman & Diu 100
23. Dadra Nagar Haveli 200
23. Haryana 1,400
24. Kandla Free Trade Zone , 252
- .28 Ghandigarh :,.. , ‘- - .50
26. Nagaland ' %7 7 1,000 .
S N .E-JF. A . 56
28, Andaman & Nicobar 100
. 29. I.md.iv-Min.imE - R 50

1,00,632
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Ameunt spent on Tourism in Rajasthan
during Fourth Plan

9119. SHRI SHIVNATH SINGH: Will
the Minister of I D CIVIL
AVIATION be pleased to state what
per cent of the total amount spent on
tourism during Fourth Five Year Plan
has been spent in Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): During the Fourth Five Year
Plan, the Department of Tourism and
the India Tourism Development Cor-
poration incurred an  expenditure
amounting to Rs. 56.00 lakhs on vari-
ous Tourism schemes in Rajasthan as
detailed below:—

1. An amount of Rs, 26.00 lakhg was
spent on provision of supplementary
accommeodation at number of Tourist
centres such as Bharatpur, Jaipur,
Jaisalmer etc. This expenditure cona
stitutes about 16 per cent of the total
allocation under this head in the
Fourth Five Year Plan.

2.'The India Tourism Development
Corporation incurred an expenditure
amounting to Rs. 30.00 lakhs on ex-
pangion/renovatiopns of Laxmi Vilas
" Palace Hotel, Udaipur.

From the provision under the Hotel
Development Loan Fund, a sum of
Rs. 60.00 lakhs was sanctioned and
disbursed to U.P. Hotels Limited for
the, gongtruction of Hote] Glerks Amer
at Jajpur, . 7 |

1 aadition to the aforesaid expendi-
ture incurred by the Department of
Tourism and India Touriem Develop-
mept Corporation on wvarious tourism
schemes in Rajasthan, the State Gov-
ernment also incurred an.expenditure
of Rs. 79.90 lakhs during the Fourth
Plan period on Tourism schemes,

11Q

Sizeable expenditure has also been
incurred during the Feurth Five Year
Plan on production of Tourist litera-
ture on places of interest in Rajas-
than.

Landing facilities for Interflug Airlines.
of GDR )

9120. SHRI A. K. M. ISHAQUE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether ‘Interflug’ Airlines of
German Democratic Republic has.
requested for landing facilifies in
Indian sairports; and

(b) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Yes, Sir. At the
request of the GDR Embassy in Indla,
‘Interflug’ has been given permission
to over-fly the Indian territory or land
at an Indian airport for unforeseen
technical reasons, on a weekly basis,
on - the route Berlin-Moscow-Tashkent-
Dacca-Hanoj and back, effective Bep-.
tember, 1873.

Rights to land at Indian airports.
for traffic purposes are, however, mot
given to ‘Interflug’.

- Overdrafts by West Bengal and
Maharashtrs

9121, SHRI A.' K. M. ISHAQUE:
Will the Minister of FINANCE
be pleased to state the monthly figures
of overdrafts drawn by West Bengal
and Maharashtra on Reserve Bank
of India from May, 1972 upto the end
of Aprfl, 1974?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHARI K.R
GANESH): Monthly figures of over-
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dralts on the last day of each month

fram May, 1972 uplo April, 1874 are
as follows:—
STATE DATE AMOUNT OF
OVERDRAFT
1. Maharashtra Nil
Rs. Lakhs
2. Waest Bengal 28-2-1973 32B-26
29-12-73 048
30°'3°74  1527°92
(Unad-
justed)

Factlities to Strinded Paméngets at
Ealcatia Airport

$122. SHRI A. K. M. ISHAQUE:
SHRI M. RAM GOPAL

REDDY:
wm the Minister of TOURISM AND
AVIATION be preased to

state :

(a) whethet an “Interflug Airlines”
fliight latded at Calcutta Airport on
the 2nd April, 1974 aa it could not
land it aitcraft at Dacca Airport due
10 thunder-storm;

(b) if 86, Whethier Calcutta Airport
authorities hall ¥#len #ny cognizunce
«of these stranded passengers; and

(¢) if not, the reason therefor?

THE MINWSTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Yes, Sir.

(b) The matter is being looked into
1o see if there was any lapse, If a lapse
ig established appropriate actiom will’
be taken - )

(c) Dbes not arisk.

MAY 8, 1874
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Opeiing &1 Agritultaral Development
Branches in Madhya Pradesh, West
Bengal, Assam and Maharashira

9123. SHR1 A. K. M. ISHAQUE:
win the Minister of FINANCE
be pleased to state the number of
Agricultural Development Branches
opened by State Bank of India group
in West Bengal, Assam and Maharash-
tra upto date with the locations there-
of, District-wise in these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): A state-
ment indicating the reqguisite infor-
mation is encloged.

Stutement showing the particulars cf
Agrieultural Development Brafiches
opened by State Bank of India Grosp
in Assam, Maharashtra and West
Bengal as upto 31st January, 1974

STATE District  Centre
where
ADB is
locsted
Assam. Sibsagar Teok
(tADB)
Maharashtra . Bhandara Sakoli
(7 ADBs) Satara Satara
Amravati Achalpur
Bhir Bhir
Nanded Pdecd_
Parbhani  Parbhan i
Osmangbad Dhoki
West Ben Chinsurah

. l;lmshl s
- nmbagh
(s ADDBe) B::;'-Swm; Kalds

Issue of Dinpoit Custom Cléarsneé
Permit to Technical Instifiiiéhs

p124. KUMARI KAMLA KUMARI:
Will the Minister of COMMERCE

be pleased to state:

{a) whethetr Government have
#bolished the policy of issuing Blanket
Clstotn Cledrdmee Permit to Techne-
logical institutes;
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(b) if so, the reasons thereof; and

(c¢) what facilities exist for these
institutes to import technological
equipments a3 free gift?

THE DEPUTY MINISTER IN THE
MINISTRY, OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). There
has been no policy of issuing blanket
customs clearance permits to techno-
logical institutes. Import licences or
Customs Clearance Permits, gs the
case may be, to such institutes were,
however, being issued in the past
without obtalining indigenoud clear-
ance from the Directorate General of
Technical Development. On account
of development of indigenous indus-
tries, such cases are now referred to
‘the Directorate General of Technical
Development before issue of Customs
Clearance Permit/import licence.

(c¢) Applications for such imports
are considered on the merit of each
case.

Hemittances by Council fop Indian
School Certificate Examinstion

9125. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that Council for Indian School Certi-
ficate Examination, Nizamuddin, New
Delhi sendg lakhs of rupees to London
each year; and

(b) if 8o, the steps taken by Gov-
ernment to check thig drain as foreign
exchange? '

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Government are aware of the
foreign exchange facility given to the
Council for Indian School Certificate
Examination, Nizamuddin, New Delhi,
for remittance to U.K. The amount
allowed during 1973 was Rs. 4.83 lakhs.
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(b) The gquestion whether the faci-
lity should continue would have to be
seen as a part of the policy relating
to the Secondary' Education.

Cut in Central Assistance tp States

9126. SHRI RAM PRAKASH:
SHRI RAMSAHAI PANDEY:

Will the Minister of
be pleased to state:

FINANCE

(a) whether Central aid to States
has been cut by Rs, 100 crores; and
.

(b) if so, to what extent it will
effect States’ progreas in industries
and social services?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir.

(b) Does not arise.

Lifting of Control on Finer Varlety of
Cofton Yarn of counis §ls and apove

9126. SHRI RAM PRAKASH:
SHRI R, S. PANDEY:

Will the Minister of COMMERCE
be pleased to state:

(a) whetner distribution control on
finer counts of cotton yarn of 81 8 and
above has not been lifted though price
control on it has been lifted with
effect from 12th February, 1874; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Distributfon
control on cotton yarn of counts above
80s has been lifted with effect from

.the 20th March, 1074.

(b) Does not arise.
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Names of Foreign Firms Bilack-listed
by S.T.C.

9128, SHRI P. M, MEHTA:
SHRI V. MAYAVAN:

Will the Minister ‘'of COMMERCE
‘be pleased to state:

(a) whether State Trading Corpora-
tion has black-listed about 22 foreign
firms for alleged supply of serviceable
garments in place of rags; and

(b) if so,
firms?

the particulars of those

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
S.T.C. has blacklisted the following
24 firms: —

1. Atlas Textile Waste (P) Ltd.,
3, Raglam St. Preston (Victo-
ria).

‘2. Atlas Mill Supply Co., 112 East,
58th St. Loss Angles California,
US.A,

3. A, H. Plain & Sons, Pty Ltd,
No-th Melbourn.
+4, Badel Freres, Bagnolet, Frapce.

5. Associated Merchandise Co. Inc,

Tokyo.

6. Australian Textile Fibres, Eot-
any, NSW,

7. Fargoa & Co, (Aust) Ltd.
Sydney.

‘8. Henry Vernooy & Zoon, Til-
burg, Holland. !

4. Kadukura & Co. Inc. Kobe,
(Japan).

10. K, Tkeuchi & Co. Lid. Osaka
(Japan).

11. Minneapoliss Export Co. Min-
neapolis (USA).’

12, Otto Knecht, Frankfrut Main
(West Germany),

" MAY 3, 1974
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13. Plaisters & Hanger, Tilburg
(Holland). .
14. Plaister & Hanger, Kattering
(U.K.).

15. Paul Katz, Bouchers (France).
16. Rutimax N.C., Rotterdam.
17. Sisco Traders, Inc.,, New York.

18. Textile Raw Materials Pvt.
" Alexandria.

18. Teranishi & Co. Ltd. Kobe.

20. Victorian Waste Pvt. Ltd,,

North Corbus.

21. Romerovski Bros. Inc. Roselle
Park (U.S.A)).

Y. Chmura & Co. Ltd., Kobe.

Estbl. J. Greenhauls & Fils,
Willebrook.

22,
23,

24, Sargisoff Export Corporation,

New Jersey (U.S.A).

" Prices of Rayon Filament Yarn

9129. SHRI P. M. MEHTA; Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government had refer-
red the question of fixation of prices
of rayon filament yarn back again to
the Tariff Commission with the request
to make a quick review of the cost
escalations and submit a report on
revised fair selling prices;

(b) whether the Tariff Commission
has submitted a supplementary report
to Government;

(c) if so, the broad features thereof
and when the final decision ig likely
to be taken in this regard; and

(d) if not, when the same is lkely
to be received?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). Tariff
Commission has been requested to
update the prices of rayon filament
yarn with reference to escalations in
the cost of raw material, fuel and
power and Wage and salaries. Efforts
are being made to get the work com-
pleted expeditiously,

Memorandum re: Export Policy of
Rosewood

$130. SHRI P. M, MEHTA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are aware
of the complaints from Rosewood
exporters and Timber dealers of
Bombay regarding export policy of
Rosewood;

_(b). whether the suggestiong made
by them with regard to the better
treatment to the Rosewood export
policy have been considered;

‘(e) if so, the reaction of Govern-
ment thereto;

(d) whether Government are consi-
dering to remove all restrictions on
exports of Rosewood or all other kind
of timber; and

(e) if so, when the final decision in
this regard is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). Yes,
Sir.

(c) to (e). The Government have
formulated the export policy for rose-
wood and other timber keeping in
view the availability, the growth rate
and the internal demand for Veneer-
ing industries and Plywood Indus-
tries.
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Pilots expected to retire in Indian
Airlines in 1974

9131. SHRI INDRAJIT GUPTA:

Will the Minister of TOURISM AND
CIVIL AVIATION
be pleased to state:

(a) the number of Indian Airlines

" pilots who are expected to retire from

service by the end of 1974;

(b) whether the vacancies so caus-
ed will be filled;

(c) if so, whether priority in ap-
pointment will be given to the 28
pilots who were among 55 selected in
1873 and who have been kept waiting
so long; and

(d) if such priority is to be denied,
the reasons therefor?

THE MINISTER OF TOURISM.
AND CIVIL-AVIATION (SHRI RAJ
BAHADUR): (a). One pilot has re-
tired on 14th January, 1974. No other
pilot is due to retire during the re-
maining part of the year. .

(b) to (d). Indian Airlines do not
propose to fill up the wvacancy as
there are already pilots surplus to
their requirements. g

Amount spent on advertising and
publicity by Nationalised Banks

INDRAJIT GUPTA:
FINANCE be

9132. SHRI
Will ithe Minister of
pleased to state:

(a) the amount spent on advertis-
ing and publicity by each of the.four-
teen nationalised Banks during each
of the last three financial years;

(b) whether such advertising busi-
ness was entrusted to any private sec-
tor advertising agencies or was handl-
ed by the banks themselves; and

(c) if any private sector agencies
were employed, their names and am-
ount of business given to each of
them?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The requisite information is
given jn the enclosed Statement No. I
laid on the Table of the House.
[Plgced in Library. See No. LT-6207|
74).

* (b) Consistent with the nature and
type of work involved, advertise-
ments and publicity were handled by
the nationalised banks themselves as
well as through the private sector
advertising agencies.

(¢) Information is given
enclosed Statement No. II laid on
the Table of the House. [Placed in
Library. See No. LT-6907|74].

in the

Indian Ajrlines passenger coach servi-
ces between Air terminals and city
' offices

9133. SHRI INDRAJIT GUPTA:
SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of TOURISM AND
CIVIL AVIATION ‘be pleased to state:

(a) whether there is any proposal
to start passenger coach services for
Indian Airlines passengers between
air terminals and city offices in Cal-
cytta, Bombay and Madras;

(b) if so, why the arrangements are

being delayed and when they will be
completed; and

(c) whether the coach gervices will
be operated by private contractors as
in Delhi?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI! RAJ BA-
HADUR): (a) to (c). After Indian
Airlinges (liscontinued their coach ser-
vices for passengers, the International
Airports Authority of India, on the
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request of Indjen Airlines, hgs made
arrangements for providing this ser-
vice for domestic passengers at Delhi
through a contractor. Tenders were
invited and have been received for
runping such services at Bombay,
Calcutta, and Madras Airports. The
tenders are under examination of the
Airports Authority.

Export of Wigs

9134, SHRI INDRAJIT GUPTA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether canalisation of export
of wigs made from human hair has
adversely affected a large number of
small scale wig manufacturers in the
country;

(b) whether they are umable to im-
port necessary raw materials from
abroad or to maintain their pre-cang-
lisation export markets due tg STC's
arbitrary policies; and

(c) whether their representations
for relief are under Government's
consideration?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) No, Sir.

(e) In response to a representation
received from the Indian Human Hair
& Hair Products Exporters Associa-
tion Private Limited, Calcutta, the
Government, on 22nd October, 1978,
issued orders permitting the export
of human hair products like wigs ete.
by eny private agency through the
STC. The other proposals of the
manufacturers are also receiving the
attention of the Government.

120 *
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Cagh Assistance to Exporters of Tex-
files including Redfly-mafle Gar-

ments

9135. SHM DHAMANKAR: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government, after due
considzration, have come to the con-
clusion that the cash assisiance te ex-
porters of cotton textile including
ready-made garments is ng longer
justified;

(b) if so, whether any final decision
has been taken in this regard; and

(e) what will be the effect of such
a step on the exports of textiles at a
juncture when these exports are be-
coming much popular abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Cash
assistance on exports of cotton tex-
tiles is not given by the Government.
It is given by the Indian Cotton
Mills' Federation at rates prescribed
by an Incentive Panel headed by the
Textile Commissioner. The Panel has
decided to continue the cash assis-
tance upto 30th September, 1974 at
existing rates and then review the
situation.

(c) Does not arise.

Profit/Loss earned by Individual
Exporters

9137. SHRy C. K. CHANDRAPPAN:
‘Will the Minister of COMMERCE be
be pleased to state:

(a) the names of export houses and
individual exporfers whose turnover
exceeded Rs. 1 crore during 1871-72,
1972478, 1978-74;

(b3 4he poofit or loss posibien of
these export houses and individual
expgrters during those years; and
892 155 N il
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(c).the main items which each of
. these exporters is handling?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (c). It is
presumed that the Hon'ble Member
has in mind the export performance.
Firm-wise export statistics. are not
maintained by <Government. How-
‘ever the names of recognised Export
Houses whose export performance
exceeded Rs. 1 crore during 1971-72,
1972-73 and 1873-74 and the main
items for which recognition was ac-
corded i3 being complied and will be

- laid on the Tabl: of the House.

(k) Government huve no informa-
tion regarding profitability or othare
wise of Export Houses or other indi-
vidua] exporiers.

Rise in Prices of Gold and Silver

9139. SHR'! RANA BAHADUR SINGH:
Will the Minister of FINANCE be
,pleased to state:

(a) whether the continuous rise in
the price of gold has now clearly re-
vealed the difficulty in stabilising the
international monetary system;

(b) whether the silver grices #00
have again hit new peak in response
to speculative pressures; and

(c) it so, the figures regarding the
rise in the prices of goll and silver
during the past three years?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) The sharp rise in the price of
gold in the recent period is partly a
consequence of the ingtability in the
international monetary system. The .
rise in the market price of gold and
the reluctance of countries to use gold
in the settlement of international
debits and credits has further em-
pbasised the need for phasing out the
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role of gold in the international mone-. (¢) A statement showing monthly
tary system. average prices of gold and silver at
Bombay since January, 1871, is en-
(b) Yes, Sir, closed herewith.
L]
Statement
Gold Silver (below =996 fineness
(Rs. per 10 grams) (Rs. per Kg.
Month (Last Friday)
1971 1972 1973 1974 1971 1972 1973 1974
January 185-65 208+56 248-08 423+17 $§75*15 551°07 $B6:79 o928+00
L
February 194+83 21277 264°89 464-60 s5B0+39 s542-51 619°27 1236-60
March 191-53' 206-30 27303 s10-83 s82:28 s537:85 629-09 1287-00
April . 19520 206'65 305'62 S565'00 $97°83 $§37-61 622+38 1280700
May 202-52 222°32 328'35 593°19 530°63 645°67 .
June 196°15 232'88 325°77 592°04 53346 53?'.53!&
4
July 190°48 233°07 333'10 58409 534'36 63:-.35
August 197°37 239°40 359°55 566-78 s16-85 68550
September 194-84 252730 356'85 557°31 52465 691-26 kI
October l:ws: 246:78 356:09 550°01 52604 743°24 L
November - 199°19 24514 347°17 530°26 540°92 795°04
December . 19975 245°76 160-23 531°35 571°96 823-75 | .

Measures evolved by LM.F. to deal
with balance of Payment problem of
Developing Countrieg

9140. SHRI RANA BAHADUR
SINGH: Will the Minister of FINANCE
be pleased to state:

(a) whether the International Mone-
tary Fund has evolved any special
facility to deal with the balance of
payment problem of the developing
countries; and

(b) if o, the steps taken in this re-
gard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) and (b). The International Mo-
netary Fund is exploring the possi~
bility of setting up a special oll faci-
lity to assist countries affected by
the rise of oil prices.

Sugar Exporig through ST.C. during
1974-75

9141. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) the quantity of sugar expected
to be exported through State Trading -
Corporation during 1974-75; and

(b) how much foreign exchange
would be earned as a result thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) The Government
propose to review and decide from
time to time the quantity of sugar to
be exported during 1974, in the con-
text of the progress of production and
minimum requirements for internal
consumption.

(b) It is premature to indicate the
likely foreign exchange earnings there-
of.

Expory of Basmati Rice by S.T.C.

98142, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to staate:

(a) whether State Trading Corpora-
tion had bought Basmati rice from
Punjab in March, 1974 for export;

(b) if so, the foreign exchange
earngd thereon; and

(c) whether S.T.C. proposes to ex-
port another instalment of equal
quantity?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Sale contracts are being finali-

sed, and, therefore, it is prema.-
ture to indicate at this stage the
foreign exchange earnings thereon.

(c) The State Trading Corporation
proposes to maximise the export of
basmati rice depending on its avail-
ability and the situation in the inter-
national market.
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Export Earnings during last quarter
of 1973

9145. SHRI P. G. MAVALANKAR:
Will the Minister of COMMERCE
be pleased to state:

(a) the export earnings of the coun-
try during the last quarter of 1973,
commodity-wise and country-wise;
and

(b) whether the said earnings show
an appreciable fall ¢r increase in the
foreign exchange as compared to cor-
responding periods in the preceding
two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE': (a) and (b). Ac-
cording to the data compiled and pub-
lished by Director General Commer-
cial Intelligance & Statistics, Calcutta,
-exports (including re-exports) from
the country during the last quarter
of 1973 amounting to Rs. 617 crores-
show an increase of Rs. 142 crores or
about 30 per cent as compared to the
corresponding period of 1972 and Rs.
233 crores or nearly 681 per cent as
compared with the same period of
1971. Commodity-wise and country-
wise data for the full quarter is not
yet available,

Disputable Tax Arrears in Wasat
Bmsa}

90148, BHRI B, N. SINGH DEO:
SHRI SAKTI KUMAR
SARKAR:
Will the Minister of FINANCE
be pleased to state:

(a) number of Tax arrears cases in
dispute during last three years in
West Bengal; -

{b) the names of the persons gnd
firms involved in these disputes to-
gether with the total amount of tax
arregrs; and

() the amount realised upto dute?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANEHSH): (a) The number of
tax arrears cases in dispute is not
available. Howzver, the following in-
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formation is available in respect of
the charges of Commissioners of
Income-tax, West Bengal and Calcutta
(Central):—

As on
31-3-1971 3I-3-72 31-3-73
Numpber of cases in which arrears were outstanding . :  3,14,022° 4,20,845  3,04,867
Number of appeals/references etc. outstnding . . u 88,470 1,160,616 1,02,257

(b) The names of persons and firtns
in which the tax was outstanding will
run into iakhs.

(c¢) During the period 1st April,
1973 to 3lst December, 1973 the ar-
rears were reduced by Rs. 57.90 cro-
res in the charges of Commissioners
of Income-tax, West Bengal and
Calcutta (Central).

During 1973-74 the collection of
income-tax, including corporation-tax,
in the charges of Commissioners of
Income-tax, West Bengal ang Calcutta
(Central) amounted teo Rs. 205.21
crores (provisional).

Small Scale Industries Benefitcd by
-Nationalised ‘Banks

9147, SHRI S. N, SINGH DEOQ: Will
tue Minister of FINANCE be pleased
to state:

(a) the names of the small scale
industries benefited by loans advanced

by the nationalised banks in West
Bengal during the last three years;

(b) amount of loan advanced, unit-
wise, amount repaid and the amount
outstanding; and

(c) the percentage of loan in regard
to the small scale industries advanced
by the nationalised banks, bank-wise
in the State?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The available figures of
advances of Public Sector Banks to
small scale industriel units in West
Bengal as on the last Friday of Sep-
tember, 1971 1972 and 1973 are given
below: -

(Amount in Crores of Rs.)

No. of  Limits Balance
As on the Last Friday of Units  sanctioned outstand-
O ing
September, 1971 . . . N . . 5717 60:89  38-97
September, 1972 . . . . . . 6921 65:87  44°58
'S I
. 13677 Bo'14  §5°11

September, 1973* . - .

*provisional.
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The information relating to the ac-
counts of individual constituents of a
bank cannot be divulged in accordance
with the practice and usage custo-
mary among bankers and also in con-
formity with the provision of State
Bank of India Act, 1955, State Bank
of India (Subsidiary Banks) Act, 1959
and the Banking Companies (Acqui-
gition & Transfer of Undertakings)
Act, 1870.

(c) The available information,
which relates to the public sector
banks as a group, is set out below:

As at the end of
December, 1972

(Amount in Crores _

of Rs.

(i) Total advances of public . 67300
sector banks in West Bengal
(ii) of which advances to Small
Scale Industries. . 5 459
(iii) Percentage of (ii) to (i) 68

Public sector projects behind schedule

9148. SHRI S. N. SINGH DEO: will
the Minister of FINANCE be pleased
to state:

(a) the names of the projects in
public sector which are behind sche-
dule and the period of delay in each
case;

(b) the reasons for the delay; and

(¢) the steps taken to expedite com-
pletion of these projects and the esti-
mated additional expenditure likely
to be incurred ag a result of delay in
their completion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K..
R. GANESH): (a) to (¢). The infor-
mation is being collected and will be
laid on the Table of the House as soon
as possible,
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World Bank assistance for Projects in
West Bengal

9149. SHRI S. N. SINGH DEQ: Will
the Minister of FINANCE be pleased
to state:

(a) whether World Bank gided a
number of projects in West Bengal
during the last three years; and

(b) it so, what are those projeets
and the amount of aid and loan ad-
vance, projects-wise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). During the last three
years, we have obtained World Bank
assistance of $85 million (about Rs.
26.25 crores) for the Calcutta Urban
Development Project to be executed
through Calcutta Metropolitan Deve-
lopment Authority, Apart from this,

out of %75 million (about Rs.
55.25 crores) for the Second
Power transmission project, which

covers eight other States, $9,00 Mil-
lion (about Rs. 6.75 crores) is for as-
sisting the West Bengal State Electri-
city Board,

Trade deals with East European Com-
munist Countries throungh M.M.T.C.

4150. SHRI SAMAR GUHA: Will
the Minister of COMMERCE be pleas-
ed to state:’

(a) whether many East European
communist countries are continuing
trade deals with private companies in
India;

(b) if so, the names of the countries
and the private concerns or agencies
having such trade deals between
them;

(¢) whether Government have re-
quested these East European coun-
tries to channelize their trade deals
through MMTC and if so, the reaction
of those Governments to such proposal
by the Government of India;

(d) the nature and the volume in
terms of rupee of varioug trade deals;
and
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(e) whether these trade deals by
‘the East European couniries are nego-
tiated directly or through Government
.agencies or agencies seeking commis-
wion from both the parties; and

(1) if so, the broad featureg there-
.about?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). East
European countries can conduct their
trade relations with India in the same
manner as other countries. In respect
of commodities, export/import of
which is canalised through public
sector agencies, they have to deal with
those agencies, but with respect to
other commodities, they can have
‘trade dealings with private parties in
India. It is not possible to adopt
different trading practices for our
trade with East European countries.

(d) to (f). As there are no restric-
‘tions on the Indian firms trading with
Eastern European countries, and they
do not also require any special per-
mit for this purpose, the details of
-such trapsactiong are ndt available
with the Government

Fire in Central Bank of India,
Calcutta

9151. SHR' SAMAR GUHA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have col-
lected the names of the banking insti-
tutions and other ‘trade organisations,
Indian and Foreign, which were lo-
cated in the ‘Central Bank Buijlding’,
Calcutta which was recently gutted
by the devastating fire; and

(b) whether necessary inquiries
have been made by Government to
asceftain if the allegation about deli-
berate sabotage of valuable documents
were correct and the result of m-
quiries made in this regard?

134

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Centra]l Bank of India hag report-
ed that, apart.from its own offices, no
other banking institution had any oft-
ce located in its building situated at
Netaji Subhas Road, Calcutta where
a fire broke out on the night of the
3rd-4th January, 1974. 4 other dir-

‘ect tenants of the bank and 20 sub-

tenants had their offices in the build-
ing.

(b) The Government of West Ben-
gal have set up a Team to investigate
into the cause of the fire. The In-
vestigations of the team have not yet
concluded.

Improvement of Tourist Facilities im
Darjeeling

9152. SHRI SAMAR GUHA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether recently the Tourist
Department. recommendeg relaxation
of permits for enterinx into Darjeeling

area,

(b) whether such relaxation is ex-
pected to increase the flow of foreign
tourists to Darjeeling more than ten
times;

(c) if so, whether arrangements
bhave been made with the Ministry of
Home Affairs effecting such relaxation
in regard to the entry of foreigners
into Darjeeling; and

(d) other steps taken by Govern-
ment for improvement of tourist faci-
lities in Darjeeling?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI.
SHI): (a) to (c). The question of re-
laxation of the restrictions in respect
of foreign tourists visiting the Darjee.
ling area is under examination. At
present foreign tourists are required to
obtain permits from the Ministry of
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Home Affairs, the State Government or
the District Magistrae concerned, to
enter the Radjeeling area, which
has been declareq as a Restricted
Area under the Foreigners (Restrict-
ed Areas) Order 1963. These per-
mits are issued in a restrictive man-
ner. In the circumstances the flow of
foreign tourists to that area is not-
likely to register any increase. In res-
pect of the town of Darjeeling. how-
ever. permits arp issued to {oreign
tourists on a fairly liberal basis.

(d) While details of the schemes
propoied to bhe taken up at Darjecl-
ilnz during the Fifth Plan are being
worked out, provision has been made
in the Annual Plan for 1974-75 for
the completion of the Youth Hostel
and addition of 10 rooms to the
Tourist Lodge there.

Disposal of Baleg of Cotton Imported
from USSR

8154. SHRI SHRIKISHAN MODI:
SHRI R. S. PANDEY:

Wil] the Minister of COMMERCE

be pleased to state:

(a) whether disposal of Russian
Cotton imported last year has posed
any problems;

(by if 'so, whether Indian Cotton
Mills Federation did not dispose of
38,000 bales of cotton even at the
opening of the second tender jn Bom-
boy on the 30th Mareh, 1874; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir,

(b) and (c). Out of the total quan-
tity of 38,000 bales, the Indian Cotton
Mille Federation have =o fav disposed
of*zhout 34,000 bales:of Russian cotton.
For the balance quantily no oflers
were received #t the recerve price of
Rs.'3,300 per ehngy.
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Loans advanced by Nationalised
Banks to Agriculturists in Rajasthan

9155. SHRI SHRIKISHAN MODI:
Wi'l the Minister of FINANCE be
pleased to state:

(a) the money so far advanced by
the nationalised banks in the State of
Rajasthan to the agriculturists during
the year 1973-74 and amount ear-
marked for the year 1974-75; ang

(b) the amount invested so far in
the indus'ries in private and public
sectors by the nationalised banks in
that State?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The total advances for agriculture and
allied activities (excluding planta-
tions) by the nationalised banks in
the State of Rajasthan outstanding at
the end of June, 1973 were Rs. 824.86
lakhs.

As lending for agriculture is large-
ly dependent upon focal potential,
availablity of infra-structure, seasonal
conditions and the organisationa] set-
up of the bank branches, banks do not
(ang cannot) earmark in advance a
pre=<determined amount for agricul-
tural lending for each State.

(b) Advances granted by nationalis-
ed banks in Rajasthan State to in-
dustries and oulstanding at the end

of Jne, 1973 were Rs. 1839.80 lahks.
Irnformation, relating to the amount
invested respectively in industries in

private and public sectors .in Rajas-
than is not available,

Flying Clubs in the Country

9156, SIRL SHRIKISHAN MODI:
Will the Minister of TOURISM AND
CIVIL. AVVATION be pleased to state:

{a) the names of the fiving -clubs
in the ocouniry and funds allotied. to
each of these clubs, year~wise, during
the last three years; -
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(b) the number of the candidates
who receiveg flying training in these
clubs during the ahove period, year-
wise and club-wise;

(¢) the number of trained candi-
dates out of them who got appoint-
ments in Air India and Indian Ajr-
lines during this period;

(d) the number of the remaining
traineg pilots who are still unemploy-
ed; and

(e) the reasons therefor and the
programme, if any, for providing
them with suitable jobs?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The requisite
information 1€ given in statements I
and II laid on the Table of the House

[Placed in Library. See No. LT-
6909,/74).
(c) Precise information regarding

the number of Commercial Pilots re-
cruited by Air India and Indien Air-
lines, out of those trained at the fiylng
clubs during the last 3 yedrs, is not
available. Dursing the last 3 years, 47
CPL holders were appointed as Ap-
prentice Pilots by Indian Airlines, It

. is not the policy of Air India to employ
such pilots.

(d) About 300 pilots holding profes-
gional categories of licences are Té-
ported 1o be unemployed. .

(e) Some of the commercial pilots
could not get employment due to limit-
ed scope of employment and also be-
cause of thej: insuflicient expericnce
Goverament is. however, seized of the
problem and the following steps have
been taken in this regardi—

(1) Rules for direct recruitment 1o
the jo L of Assistant sAero-
drome Offica- in the Civil
Aviation Department were
amended to inlude Commer-
cial Filot's Licence as one of
the acceptable qualifications;
Ministry of Agriculture has
agreed to consider unemployed
. commarcial -pilots. for conver-
i tsfom ‘tralningi for crop-spray-

v ing’ opervations;

(lii) Indfan Airllnes and Air India
have been - advised to utilise
unemployed commercial pilots
on ground duties, wherever
possible.

(iv) State Governments have Leen
requesteq to give considera=
tion to CPL holders {for em-
ployment under them where
suitable,

World Bank Aid for Apple Market-
ing Projects in Himachal Pradesh

4157. SHRI SHRIKISHAN MODI: .
Will the Minister of FINANCE
be pleased to refer to the reply given
to Uns:.arred Question No. 7392 on
19th April, 1974 regarding credit from
IDA flor marketing facilities of apples
ang state: #|

(a; the time whep this project .f.s
likexyy to be launched in Himachal
Pradesh; and

(b) names of the areas to be cover-
ed under this project, prierity-wise?

THE MINI_STER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Agreement fa- Himachal Pra-
desh Apple Processing and Markeling
Project was signed on January 22nd,
1974. The Internations] Development
Association will reimburse expendi-

tures incurred unde: this Project from
that date.

(b) According to the programme
drawn up by the Himachal Pradesh

Governments, the areas to be covered
yeas-wise are as follows:

Dristrict

Location First
Operationa

vear.

1. Kotgarh Simla

2. Mandrol Kulu fgﬁ
3. Patlikuhl Kulu 1975
4. Bohru Simla 1975
5. Chindi i Mandi 1975
6. Oddi (Kotgarhy Simla 1976
7. Kotkhai Simla 1976
8. Sungri . mla 1976
9. Hatikoti % . Simla 1976
10. Rajgarh Sirrhur 1976
1, - Manali . . Kula - 1976
‘12. Chail-Chowk - Mandi 1976
- 13, PBhuntar . . Rt 1977
44 HMarkandi .« Kulu 1977
15 AW - .« -Masdit. w9
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Withdrawal of Sapplies of Replenish-
ments to Exportery of Art Silk Fabrics

9158, SHRI R. S. PANDEY: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have de-
cideq to withdraw the supplies of re-
plenishments to the exporters of art
silk fabricg to Afghanistan under the
Indo-Afghanistan trade agreement;

(b) if so0, the reasons therefor; and

(¢) whether it has been withdrawn
in case of exporters to other countries
as well?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). No,
Sir. Exports to Afghanistan other-

wise than lagainst payment in free
foreign exchange do not qualify for
replenishment under the imoprt poli-
cy for Registered Exporters. This
has been the position since the in-
ception of the imoprt policy for Re-
gistared Exporters. The reason s
that such exports to Afghanistan are
o counter-balance imports of dry
fruits etc. from that country under
bilateral Trade Arrangement,

(¢) Does not arise.

Increase in Government’s public debt

9159. SHR1 R, S. PANDEY:
SHRI M. SUDARSANAM:

" Will the Minister of FINANCE

be pleased to state:

(a) whether of late Government's
public debt has considerably increa-
sed; and

(b) if eo, the reasons therefor?

THE MINISTER OF FINANCE
{SHR! YESHWANTRAO CHAVAN):
(a) The Central Government’s pub-
lic debt rose by nearly Rs. 4580
crares during the Fourth Plan period.
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Of this market loans account for an
increase of Rs. 2069 crores, treasury
bills and other short-term debt Rs.
2297 crores and foreign loans Rs. 194
crores.

(b) Increased borrowings were re-
sorted for augmenting resources for
financing developmenta] outlays and
assistance to State Governments,

Formation of an integrated textile
policy

9160. SHRI N. SHIVAPPA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government are consi-
dering to formulate an integrated
textile policy covering unrestricted
entry of big business houses; de-
licensing, handlooms and powerloom
sector; and

(b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). While
Government has already announced
centain policy decisions regarding
production and pricing of controlled
cloth and cotton yarn, other facets of
an integrated textile policy are under
active consideration. There are,
however, no proposals for unrestricted
entry of big business houses or de-
licensing of the textile industry under
Government’s consideration.

Closure of textile mills in Bombay

9161. SHRI N. SHIVAPPA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether several textile mills
in Bombay and other parts of the
country are facing closure; and
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(by if so, whether a deputation of
Millowners’ Association and textile
workergs had met him in Delhi in the
last week of December, 19787

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Unclalmed amounts in LIC.

9162. SHRI SAT PAL KAPUR: will
‘the Minister of FINANCE be pleased
to state the procedure proposed to dis-
pose of the unclaimed amounts of
L.I.C. if no claimants are found?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The L.IC.
makes all possible attempts to trace
the claimants. Where any claimants
are not traced, such amount is credit-
ed to the Life Fund after a period of
one year from the date of intimation'
of claim or date of maturity or six
months from the date of last follow
up action whichever is later. The
amount in respect of claims outstand-
ing for more than 6 years is also
credited to the Life Fund. Notwith-
standing this procedure, the L.IC.
makes payment im all these cayes
where contact with the claimants is
-estabuished later and if the claim is
found admissible, g

Criteria gdopted for giving loans by
nationalised banks to farmers, small
traders and handloom weavers

9163, SHRI VEKARIA:
SHRI D. P. JADEJA: 5
s I

Will the Minister of FINANCE be
pleased to state:

(a) the criteria adopted for giving
loans to farmers, small traders and
handloom weavers by the nationali-
sed banks;

(b) the number of applications re-
ceived for loan from farmers, small
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traders and handloom weavers, se-

parately during the year 1872-78 in

Junagarh and Rajkot Districts in

Gujarat State;

{c) the number of applications dis-
posed of; ang

(d) the number of applications still
pending and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATT
SUSHILA ROHATGI): (a) The basic
considerations weighing  with the
banks are th» technical feasibility
and economic viability of the loan
nroposal and th» consequent repaying
capacity of the borrower. The banks
are moving away from the traditional
cenvept of security-oriented lending
to purposive, productive and incre-
mental income-oriented lending. The
norms of sccurity and margins have
been significantly -viaxed and are
determined op the 1:erit of each case.

(b) to (d). The requisite informa-
tion is not complied by the banks.

Propesal to set up a tiger Safarl Park
near Gandhinagay (Gujarat)

§164. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is a proposal to
set up a Tiger Safari Park near
Gandhinagar (Gujarat) in the near
future; and

(b) if so, the broad features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). Under the
Wild Life Tourism Programme in the
Fifth Five Year Plan, the poassibility
of setting up a Tiger Safari Park near
Gandhinagar will- be examined ffom
the point of view of technical feasibi-
lity, subject to availability of funds.
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Monopoly houses connected with pur-
ohase and sale of jute abroag

9165. SHRI GAJADHAR MAJHI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
that the jute magnates and industria-
lists are by and large speculators in
)ute deals and selling the finished jute
products in the world market

(b) whether Government have since
taken a decision to take-over trade
of the raw jute and jute products and
canalise it through public sector un-
dertaking;

{c) what is the anticipated jute
crop this year and the expected
foreign exchange earnings therefrom;

and

(d) the names of the monopoly
houses mainly connected with the pur-
chase of raw jute and sale of jute
products abroad?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI-

A, C. GEORGE): (a) to (d), There is
some elements- of speculation in the
raw jule trade as well as Jute manu-
factures. The main reasons for this
is' the imbalance between production
and demand, and Government have
taken a series of measures to curb
excessive speculation, Export of
raw jute has been canalised throuch
the Jute Corporation of India. Ex-
port of carpet backing is allowed only
on the basis of fixed price. Measures
under the Forward Market Regula-
tions have also been taken,

The Jubw crop during the jute year
1973-74 is estiraated around 80 lakh

bales and the earnings from.export
of jute products about Rs. 221 crores.
There are a nuniber .of dealers in
raw jute as well as jute goods in
sddition of merchant shippers. and
milis, some of: whas belong fo the
darpt undertakings.

MAY 3, 1974

Written Answers

144

Asséssment regarding impsot of pub-
licity literature and tourism promo-
tion efforts abroad

9166. SHR! GAJADHAR MAJHI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the publicity literature
brought out for the promotion of over-
seas tourism lacks in attraction;

(b) whether any assessment has
been made of the impact of publicity
literature on tourism promotiop efforts
abroad; and

(c) if so, the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI); (a) No, Sfir.

~ (b) The tourist literature produced
by the Department of Tourism com-
pares favourably with the tourist lite-
rature produced by ofher countries.
Suggestions and comments of travel
agemts/tour operators and travellers
are sought from time to time to
improve the quality of lifierature.
While no formal eséesément of the
impact of publicity matérisl on tour-
ism promotién, ‘6% #Fudl; 'has been
made, the ihctcldink¥ -t8ueist traffic
to our country which grew at the
rate of over 19 per cent during the
course of the last year as compared
to the previous year as against at
world averafe of about 10 per cent
is a fair indication of the success of
the tourism promotion measures, in-
cluding publicity. A

(¢) Does mot arise.

Export of pl:arettu

9167. SHRI GAJADHAR MAJHI:
-Wilt the Minister -of CQMMEECE
be p‘leased to state:

(a) the value of cigarettes qqurted.
; country-wisg quring’ last two _years;
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(b) the value of cigarettes imported
during the last three years; and

(c) whether it is proposed to ban
fmport of cigarettes?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) A statement is
lJaid on the Table of the House.
[Placed in Library. See No. LT-
$910/74).

(b) A siatement indicating the
value of cigarettes imported during
‘the last three years is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6910,/74).

(c) Impoait of cigarettes is not al-
‘]owed for commercial purposes,

Arrears of 'mcome iax against Shri
R. N. Bijoria and his concerns

9168. SHR[ LUTFAL HAQUE: Will
the Minister of FINANCE be pleased
to state:

(a) what 13 the amount of Income-
tax due from Ram Nath Bijoria of
West Bengal-IV and from his com-
panies at present; and

(b) how many writ petitions in
‘Income-tax cases are pending on his
‘behalf in the Courts?

THE MINISTER OF STATE 1IN
"THE . MINJSTRY OF FINANCE
(SHRI K R. GANESH): (a)
‘The gmount of Income-tgx due from
Shri Ram Nath Bijoria and his com-

jes as on 31-3-1974 was Rs. 1.70
«crores.

(b) No writ petitions are pending
in the courts either in the case of
®hri Ram Nath Bijoria or his com-
M@& '
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Execution of differential interest rnh
scheme In West Bengal

9169. SHRI LUTFAL HAQUE: Wwill
the Minister of FINANCE be pleased
to state the broad features of the
differential interest rale scheme so far
exeruled in West Bengal by the na-
tionalised banks, bank-wise and Dis-
trict-wise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
The Differential Interest Rate Scheme
is being implemented in all the dist-
rict classified as industrially back-
ward and also in those districts in
which SFDA/MFAL programme are
in operation. Under this scheme, the
public sector banks extend credit at
4 per cent rate of interest only for
productive purposes to  borrowers,
whose annual family income does not
exceed Rs, 2000 in the rura] areas and
Rs. 3000 in the urban areas.

The outstanding amount of advances
extended under the scheme by the
public sector banks in West Bengal
as on the 31st December, 1878, was
Rs. 5573 lakhs spread over 17,759
accounts. The bank-wise preak-up is
as follows: — )

No. of Balance

Bank
Accourts® outstand-
ing.*
(Rs'in lakhs)
State Bank of India
Group. . 10642 35:76
Allahabad Bank. . 257 126
Bank of India . . 265 1'10
Central Bank of India 466 117
Punjab National Bank <7 T ~24
United Bank of India. 5984 1488
United Commercial i
Bank . . . 88 032
TOTAL : . 17759 5573
*Provisional

Districtewise date are not available.
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Arrears of income tax against firms/
individuals above rupees one lakh in
' West Bengal

9170. SHRI LUTFAL HAQUE: Will
the Minister of FINANCE be pleased
to state:

(a) the names of firms and indivi-
duals who are at present in arrears
of Income-tax (including surcharge)
exceeding rupees one lakh in West
Bengal;

(b) since when these arrears are
pending; and

(c) the action taken 8o far in each
case together with the results achie-
ved?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a)
The total number of assessees as-
sessed in the charges of Commission-
ers of Income-tax, West Bengal and
Calcutta (Central) who were in
arrears of income-tax (including
surcharge) exceeding Rs. 1 lakh, is
more than 1700. The pumber of pon-
company assessees included in these
will also 'be very large. In order to
find out the requisite information in
* all these cases, complete records of
all these assessees will have 1o be
scrutinised thoreughly, This will in-
volve a lot of time. Howuver, as on
31-12-1973, the number of nofi-com-
pany assessees (firms, H.U.Fs, indivi-
duals, etc.) assessed in the charges
of Commissioners of Incometax, West
Benga] and Calcutta (Central) against
whom net arrears exceeding Rs. 10
lakhs were outstanding, was 111. The
names of these asgessees and the
net arrears outstanding against them
a8 on 81-12-1973 are given in the
statement laid on the Table of the
House. [Placed.in Library. See No.
LT-8911/74].

(b) These arrears relate to a large
number of past assessment years, the
earliest assessment year being 1941-

<@, !
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(c) All steps provided in law. in-
cluding the following, have been
taken and are being taken depending

upon the facts and circumstances of
each case:—

(1) Lvevy of penalty u/s. 221 of
the Income-tax Act, 1981 for
non-payment of tax.

(2) Attachment of money due to
the assessee u/s. 226(3).

(3) Attachment of money in
courts u/s. 226(4).

(4) Distraint and sale of mova-
ble property u/s. 228(8).
(5) Issue of Recovery Certificates

T oufs. 222,

(6) Attachment/sale of movable/
[mmovable property.

(7) Detention of
Civil Prison.

assessee in

During the period 1-4-1973 to 31-
12-1973 the arrears were reduced by
Rs. 57,90 crores in the charges of
Commissioners of Income-tax, West
Bengal and Calcutta (Central).

Withdrawal of Project Allowance for
Central Government employees in
Mandi Town, Bhojpur and Dehar
in Himachal Pradesh

9171. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE
be pleased to state:

(a) whether orders have recently
been issued for withdrawing Project
Allowance for Central Government
employees in Mandi Town, Bhojpur
and Dehar in Himachal Pradesh;

(b) if so, the date on which the
orders were issued;

(c) whether the project allowance
continues to be paid in Sundar Nagar
and Pandoh (Himachal Pradesh);
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(d) if so, the rez;sons for this dis-
crimination;

(e) vihether any representations
have been received for withdrawing
these orders and restoring the allow-
ance; and .

(f) if so, the decision of Govern-

ment on the representations?

THE MINISTER OF STATE IN’
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
The orders withdrawing the project
allowance from Central Government
employees in Mandi Town, Bhnjpur
and Dehar were issued from the res-
pective administrative Ministries—
from the Ministry of Information and
Broadeasting on the 25th April, 1974
and from the Department of Econo-
mic Affairs and Posts & Telegraphs
Directorate on the 29th April, 1974.

(c) Yes, Bir.

(d) Project allowance is given to
staff who are mmployed directly in
connection with projects. A review
of the circumstances in which the
staff of various Departments were
employed in the Beas—Sutlej Link
Project areas showed that the em-
ployees serving at Mandi, Bhojpur
and Dehar were not directly employ-
e¢ in connection with that project,
wlereas those at Sundar Nagar and
Pandoh were. Accordingly, it was
decided to withdraw the allowance
from the former from the st .'pril,
104,

(e) Yes, Sir.

(f) The representations are under
consideration,

Assistance received by India under
Colombo Plan

9172. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE
be pleased to stale:

(a) the total financial assistance re-
ceived by India during the financial
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1972-73 ang 1973-T4

years 1971-72,
Plan and the

under the Colombo
names of the countries from which
the assistance had been received
alongwith the amount thereof; and

(b) the projects for which assis-

tance has been utilised?

THE MINISTER OF FINANCE
(SHRI' YESHWANTRACO CHAVAN):
(a) The assistance rendered wunder
the Technical Co-operation Scheme-
of the Colombo Plan is mainly in
the form of experts, training places
and marginal amounts of cyuipment.
The value of such assistance received
by India during the calendar years.
1871 and 1972 was $13,125,400 and
$9,407,900 respectively.

The figures for flnancia] years are
not available and the figure of asssist-
ance for the year 1973 is also not:
available as yet.

(b), The important projects for
which technical assistance has been
received arc mentioned below:

(1) Sheep/Cattle Breeding Farmg
at Hissar and Barpetta, (2) Modern
Bakeries; (3) Central Arid Zone
Research Institute, Jodhpur (Raja-
sthan); (4) Khetri Coppevr Mining
Project; (5) Idikki Hydro Electric
Project; (Kerala); (6) Dryland
Farming and Groundwster Tech-
nology Projects, Hyderabad; (7)
Leprosy Control Centrz (JALMA),
Agra; (8) Agricultural Centres at
Arrah (Bihar), Mandya (Mpysore),
Vyara (Gujarat), Khopoli (Maha-
rashtra); (9) Agricultural Devclop-
ment Project, Dandakeranya; (10)

 Indo-Japanese Prototype Product
Training Centre, .Howrah; (11)
Dhulia Milk Scheme (Maharashtra)
(12) Siliguri Dairy Project, Mati-
gara (West Bengal); (13) Indian
Institute of Technology. Delhi; (14)-
Post Graduate Institute of Medical
Education & Research, Chandigarh;
(15) Technical Teachers Training.
Institute, Madras; (18) Durgapur
Steel Plant; (17) - Hindustan Ship--
yard Ltd, Visakhapatnam; (18)



is51 Written Answers
Heavy Electricals (India) Ltd,
Bhopal, (19) “Operation Flood”
project of National Dairy Develop-
ment Board; (20) Cotton Research
at Indian Institute of Agricultura]
Research, Coimbatore; (21) Bom-
bay Metropolitan Transpcrt Pro-
ject; (22) Bombay Water Supply
Scheme; (23) Bhabha Atomic Re-
search Centre, Bombay.

Assistance to Tea industry in Kangra
District ¢f Himachal Pradesh

9175, PROF. NARAIN CHAND
PARASHAR: Will * the Minister of
COAIMERCE be pleased to state:

(a) whether any gpecial assistance
is proposed to be given to the Tea
industry in Kangra District of Hima-
chal Pradesh during the Fifth Five
Year Plan; and

(b) if so, the likely pattern and the
amount of assistance?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Dur-
ing the Fifth Plan Period, it is pro-
posed to set up a cooperative tea
factory, a clonal multiplication cen-
tre and a demonstration wplot for
Himachal Pradesh in particular.
The details of these schemes have yet
1o be worked out.

Oonsultative/Advisory Commities at
District and Btatg level Re. sanction
of loans and other programmes of
Bankg

9174. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TFINANCE be pleased to state:

(a) whether there are any Consul-
tative Committees or Advisory Com-
‘mittees at the Dis (& State level

MAY 3, 1974
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for the sanction of
programmes of the banks regarding
their participation in the develop-
ment of agriculture, ‘commerce and
industries in their respective regions;

(ky if so, the pattern of composi-
tion and the puwors of ihese Com-
mittees;

loans and other

(c) whether any Members o! Par-
liament (Lok Sabha) are also associa=
ted with these Committees; and

(d) if not, the reasuns therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b). Under the Lead Bank
Scheme, the Lead banks have set up
district level consuliztive commiltees
to co-ordinate the activities of the
differant financial institutions, in ex-
extending benking facilities in the
district. These committecs consist of
representatives of the commercial and
co-pperative banks and- other finan-
cial institutions operating in the dist-
rict. oae gl

In most of the districts, the con-
cerned district officials are also in-
vited to participate in the meetings.
The committees consider gquestions
such as opening of branches, exten-
sion of credit for bankable develop~
mental programmes, etc. but do not
sanction loans in individual cases.
In many States, the State Govern-
ments have set up State-Leve] com-
mittees of development department
officials and bankers. At the meetings
of these committees, matters relating
t#o extension of banking facilities
with particular referenze to finane-
ing of viable' development program-
mes, are discussed.

(c) and (d). The district level com-
mittees being essentlally forums for
discussing commnon problems and for
securing a coordinated approach
among the different finaneia] institu-

‘tions operating in the area, the mems-

bership and participation in ‘theee
committee meetings is generally com-
fined to officials only.
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Setting up of four subsidiary compa-
nies for General Insurance

9176. SHRI G. Y. KRISHNAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
cided to set up four subsidiary com-
panies for General Insurance with the
head-quarterg in different parts of the
country; and

(b) if so, the
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
In purusance of Section 16 of the
General Insurance Business (Natio-
nalisation) Act, 1972, all the national-
ised general insurance companles
have been merged into the following
four subsidiaries of the G.I.C. with
effect” from 1-1-1974:—

Name of the Company  Registered
Office
I 2
New Inda  Assurance
Co. Ltd. Bombay.
United India Fire &
Genera] Insurance
Co. Ltd. Madras.

nature of decision -
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Oriental Fire & Gene-

ral Insurance Co.
Ltd. Delhl.
- National Insurance
Co, Ltd 4§ Calcutta,

MAY 3, 1974

The schemes of Imergers were
published in the Gazette of India and
copies thereof were laid on the Table
of the House on 20th February,

1974. ,_.

Decline in Export of Tea during uEl

seven months of 1973

9177. SHRI G. Y. KRISHNAN:
Will the Minister of COMMERCE be
Pleaced tg state:

(a) whether export of tea from
South India in the first seven months

of 1873 was lower as compared to the
last year; and

‘(b) if so, the salient features re-
garding the figures of export and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Export of tea
from South India during first seven
months of 1973 rose by 820 thousand
kgs. as compared to the correspond-
ing period of 1972,

(b) Does not arise.
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Development of Small Scade power-
loom Industry

9178. SHRI G. Y. KRISHNAN: Wilk
Wil the Minister of COMMERCE be
Pleased to state:

(a) whether Government have con-
sidered the necessity of allowing de-
velopment of the small-scale power-
looms industry for the manufacture
of jute goods in the interest of jute
growers who are unable to realise an
economic price for their fibre; ang

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). On
account of the limited spinning capa-
city of the jute industry there is no
surplus jute yarn in the country and
even the loom capacity in the orga-
nised sector is not fully utilised, As
such Government have no proposal
to allow development of the small
scale powerlooms industry for the
manufacture of jute goods.

International Tourism Training Centre
at Bangalore

9179. SHRI C K. JAFFER SHA-
RIF: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government of Karna-
taka have expressed their willingness
to make available land for the esta-
blishment of International Tourism
Training Centre at Bangalore; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVTATION (DR. SAROJINI
MAHISHI): (a) and (b). Yes, Sir.
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The Department of Tourism is in
correspondence with the State Gov-
ernment to make available suitable
premises for housing the Institute of
Tourism.

Btudy by Aid India Consortium to
help India out of energy crisis and
shortage of raw materials

0180. SHRI C. K. JAFFER

SHARIEF:
SHRI AMAR SINH CHAU-
DHARTI .
Will the Minister of FINANCE

be pleaseqd to state:

(a) whether the Aid India, Consor-
tium has decided to study how it can
help India meet the crisis caused by

the soaring world prices of oil and
other commodities;
(b) whether any meeting of the

gsenjor Officialg from the donor Bank's
Regional Headquarters has reviewed
the problem facing India where eco-
nomic development plan has been se-
riously affected by the energy crisis
and steep rise in prices of raw mate-
rials; and

(c) if so, the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). A Working Party meet-
ing of the Members of India Consor-
tium was held in Paris on 9th and
10th April, 1974 tg consider a paper
prepared by the World Bank on
India’s foreign exchange requirements
and to consider the World Bank's
suggestion that as large a proporticn
of assistance which the Consortium
provides should be in freely usable
form. The meeting did not attempt
to reach any decision and the matter

Written Answers 158

would be pursued further at the
meeting of the Consortium scheduled
to be hedd in Jume this year.

Proposal sent by Vita Merchants Co-
operative Bank Ltd. District Sangli,

Maharashtra
918]. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of

FINANCE be pleasedq to refer to the
reply given on the 23rd November,
1973 to Unstarred Question No. 1887
regarding proposal sent by Vita Mer-
chants Co-operative Bank Ltd. Vita
District Sangli Maharashtra and state:

(a) whether any decision has been
taken regarding the extension of the
facility to non-agriculturist members
of Co-operative spinnig mills; and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATY
SUSHILA ROHATGI): (a) and (b).
The proposal of the Vita Merchants
Cooperative Bank Ltd, seeking ex-
tension of fdcility of medium term
loans to non-agriculturist members
for purchase of ghares of cooperative
spinning mills is still under the con-
sideration of the Reserve Bank of
India. 81 |

Foreign exchange earned by Alr India

9182. SHRI KARTIK ORAON: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the
total amount of foreign exchange
earned by Air India during the last
three financial years?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR):

MAY 3, 1974

Year ' NetForcign Ex-
Soveg, e

(Rs. in Crores)
1970/71 1316
197172 . 741
- ri 1523

for the year 1973/74 are not
Cvadianiey

Plan to renovate Ranchi Air port

9183. SHRI KARTIK ORAON: Will
the Minister of TOURISM AND CIVIL
_AVIATION be pleased to state:

(a) whether there js any plan to
renovate Ranchj airport in the near
future in view of the increasing im-
portance of this cosmopolitan city;
and .

(b) if so, the broad features there-
of?

- THE MINISTER OF TOURISM
AND CIVIL: AVIATION (SHRI RAJ
BAHADUR): (a) and (b). With a
view to providing additional passen-
ger handling facilities, work on re-
novation of the temporary barrack
at the aerodrome  at an estimated
cost of Rs. 52,000/- is being taken
up immediately.
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. Branches opened by Schedunleg Com-

mercial Banks in backward areas
of Chhota Nagpur and Samnthal
Parganag in Bihar

9184. SHRI KARTIK ORAON: Wwill
the Minister of FINANCE be pleased
to state:

(a) the total number of branches
opened by the Scheduled Commereial
Banks after the nationalisation of
banks in rural areag in the backward
areas of Chhota Nagpur and Santhal
Parganas in Bihar;

(b) total deposits and advances
made as on the 31st March 1973; and

(e¢) what portion of these advances
has gone to the members of Schedul-
ed Castes and Scheduled Tribes?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Between July 18, 1869 and Janu-
ary 31, 1974, scheduled commercial
banks opened 114 offices in Santhal
Parganag District and in Chhota
Nagpur division comprising the 6
districts of Haazribagh, Giridih,
Dhanbad, Palamau, Ranchi and Si“.‘.h‘
bhum in Bihar State. Of these 114
offices, 54 are in rural. 55 in semi-
urban and 5 in urban centres. ‘

(b) Available information as 6:1
the last Friday of June, 1873 is set

‘out in the attached statement.

(c) Banks do not maintain data
separately regarqmg' advances sanc-
tioned to members of Scheduled
Castes and Scheduled Tribes.
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Statement
Deposits  Advances
As on the as on the
District last Fri- last Fri-
day of day of
June, June,
1973 1973
(Amount in Lakhs of Rs.)
Hazaribagh . 11,20 2,24
Giridih 2,65 1,40
Dhanbad 147,62 17,18
Palamau - 3,04 34
~
Ranchi] . 27,05 26,79
Singhnum 36,95 10,38
Santhal . o " 6,89 f1,14
Black Money

9185, SHRI KARTIK ORAON. Will
the Minister of FINANCE be pleased
to state:

(a) whether any assessment of
black money has been made upto
December, 1973; : .

(b) if so, the fotal estimated amount
accumulated so far; and

(c) the stéps-taketi to freeze black
money to avert financial -risis in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. 'R. GANESH): (a) aad (b). The
Government has not made any assess-
ment of back money for the period
ending December, 1973. By the very
nature of black money, it is not pos-
gsible to make any accurate estimate
of its accumulation. The Direct
Taxes Enquiry Commitiee (Wanchoo
Committee) has estimafed the income
on which tax was ‘evaded for fhe pe-
riod 1968-69 at a figure of Iis. 1400
crores. It has, however, added that
this is enly a ‘guesstimate’.

(¢) Black money and iax evasion
are closely inter-linked. The fight

against black money and tax evasion
is continuing. Among the steps taken,
or proposed to be taken, the follow-
ing may be mentioned:

(i) Provision made through the
Taxation Laws (Amendment)
Act, 1972, for acquisition of
immovable properties, where
they have been under-valued
at the time of transfer, as
such under-valuation facili-
tates generation and circula-
tion of black money;

(i) Provision made through the
Taxation Laws (Amend-
ment) Act, 1972, that no suit
to enforce any right in res-
pect of any property held
‘benami’ shall be instituted
in any court unless the pro-
perty has been disclosed to
the Income-tax Jepartment.
The same Act also contains
certain measures for streng-
thening the valuation machi-
nery of the Department 1o

check tax evasion through
under-valuation.
(iii) The Finance Act, 1973, pro-

vides for partial integration
of agricultural - income with

non-agricultural income for
iax purposes, absence of
which has been a fruitful

source of tax ewvagion.

(tv) The Taxation Laws (Amend-
ment) Bill, 1973, contains
many provisions to curb
black money, such as increas-
ed powers of search and sei-

~ wuzre, stricter provisions .for
penalty and. prosecutions for
tax evasmn, additional
powers of survey, compulsory
maintenance and nudit of ac-
“counts and. plugging of nu-

merous loopholes in the tax
i ]aws e
(v) Reductmn in rates of in-

come-tax, proposed through
- the Finance Bill 1874, ghould
help reduce tax evasion. ..
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(vi) The proposal in the Finance
Bill, 1974 to raise the exemp-
tion limit for fIncome-tax
purposes from Rs. 5000 to
Rs. 6,000 and to make filing
of returns of income by sala-
ried tax payvers (with in-
comes upto Rs, 18,000) op-
tional should also help utilise
the available manpower for
better investigation in big-
Eer cases.

The following administrative mea-
sures may also be mentioned:— -

{i) A Special Cell has been set
up in the Directorate of Ins-
pection (Investigation) to in-
vestigate the cases of some
of the biggest business
houses;

(ii) Prosecutions for concealment
of income in glaring cases of
tax evasion are being Jaunch-
ed.

(iif) Ay intensive survay has been
ordered regarding newly con-
structed properties in urban
areas,

(iv) Powers under section 133A of
the Income-Tax Act for sur-
vey are also being
more frequently.

(v) Intelligence Wings sre being
strengthened to deal more
effectively with the bigger
tax evasion cases.

utilised
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Foreign Exchange Released to Gev-
ernment of Bihar for Pwrchase of
Alrerafs

9191, SHRI JYOTIRMOY BOSU:
"Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
-state:

(a) whether to utilize the foreign
.exchange released to Government of
Bihar for the purchase of an aircraft,
a representative of the Bihar
-ernment had been to America to fin-
alise the deal with the American Air-
craft Corporation, and if so, the facts
‘thereof;

(b) whether Bihar Governmeat
have already seven aircraft, six of
‘which have been reduced to junk;

.and

(e) it 80, Government's reaction
‘thereto?
THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI RAJ
‘BAHADUR): (a) According to infor-
‘mation recelveq from the Blhar Gov-
-ernment, the purchase of a Beach
‘Baron B-55 aircraft for which foreign
exchange was released has already
‘been finalised through the India Sup-
‘ply Mission and no representative of
‘that Government has been sent to
'UBA for this purpose. The person

sent by Bihar Government is a pilot .

who has gone for familiarisation and
rendorsement tralning.

MAY 3, 1974
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(b) and (c). Out of the seven gir-
craft of the Bihar Government two
hold current certificate of airworthi-
ness. The rest are under the neces-
sary repairs/servicing/inspection.

Fereign Companies changing hands

9192. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No, 5690 on the
5th April, 1974 regarding {oreign
companies found changing hands and
state:

(a) the names and particulars of
Indian firms and persons who have
acquired controlling interests of these
foreign firms; and

(b) total market value of the as-
sets pf #ach company 30 purchased?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAMN):

(a) and (b). A statement giving the
information is laild on the Table of

the Houge. ([Placed in Library. See
No, LT-8912/74).

Passenger amenities in Indian
Alrlines

9193, SHRI JYOTIRMOY BOSU:
Wil} the Minister 8f TOURISM AND
CIVIL AVIATION be pleased to
state: ’

(a) the broad outlines of the pas-
senger amenities available i Indian
Alrlines immediately before the dec-
laration of lock-out;
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(b) whether these amenities were
withdrawp immediately after the dec-
‘Jaration of lock-out;

{(c) whether these amenities have
not been restored even after the
withdrawal of lock-out; and

(d) if so, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (d). Prior to the
dock-out declared on 24th November,
1973, Indian Airlines provided the
following amenities to the passen-

Bers :-— i -

(1) hot meal service on board
the aircraft during meal time,

(2) light refreshments
coffee, biscuits, cte.,

like tea,

(3) cabin service items such as
sweets, reading inaterial
(magazines and newspapers)
and freshen-ups,

(4) surface transport belween
city office and airport and
vice-versa on payment, and

(5) free porterage on the land
side of the airport.

During the leck-out, when skeleton
services were operated, gervices re-
ferred to at (1), (4) and (5) ware
discontinued. Magazines vere also
withdrawn, but newspapers rontinu-
«d to be provided.

MNormal air services have since been
restored, but the Oorporstion has met
resumed:— . R

(1) hot meal service un board,

(2) provision of surface trans-
port between city offices and
airports at Bombay, Calcutta,
Delhi, Madras, Hyderabad
and Bangalore; and

(3) free porterage on-the land
side of the airports at Bom-
bay, Calcutta, Delhi, Madras
and Bangalore.

From 15th April, 1074, however,
the Corporation is providing snacks
to passengers on flights of 13 hours
duration or more falling during meal
times. The decision of the Corpora-
tion to discontinue surface transport
services and porterage on the land
side of the airport is in line with the
practice followed by other domestic
airlines abroad. The International
Airports Authority of India has made
alternative arrangements to provide
porterage on payment at the four
internatiomsl airports. Indian Airlines
had approsched the Airports Authority
to provide passenger coach facilities
at the international airports. This
facility is available at Delhi and
Bangalore on payment, Efforte are
under way to provide simjlgr servi-
ces at Bombay, Madras and Calcutta
also,

Central Loans and Gramis givea to
West Beugal due teo avought

9194. SHRI DEBENDRA NATH
MAHATA: Will the Minister of FIN-
ANCE be pleased to state:

(n) the ameunt of lean emd subdldy
recommended by the Comtral study



175 Written Answers

Team to West Bengal during the last
year to meet conditions of drought

and scarcity; and

(b) the amount so far released to
the State?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
There has been no request from the
Government of West Bengal for fin-
ancia] assistance towards drought re-
lief expenditure in 1973-74 and as
such, the question of a Central team
recommending or the Centre releas-
ing any, assistance to the State Gov-
ernment for drought relief expendi-
ture in the last year has not arisen.

World Bank Aid for West Bengal and
Maharashira

9195. SHRI DEBENDRA NATH
MAHATA: Wil the Minister of
FINANCE be pleased to state:

(a) the World Bank aided projects
in West Bengal and Maharashtra,

project-wise;

(b) the names of the projects ‘com-
pleted upto date, along with starting
date ,of the grojegt, and thq amouni
spent, ppmigct-wiati apd..

(c) the details of projects to be-

complated during fifth five-yegr plan
period, project-wise? . .

(8HRI YESHWANTRAO CHAVAN):

MAY 38, 1974
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(a) and (b). A statement giving de-
taile of the projects in Maharashtra
and West Bengal for which assist-
ance has been obtained from the
World Bank Group is laid on the
Table of the House,

(c) The following projects are ex-
pected to be completed during the
Fifth Five Year Plan period:

West Bengal: The Calcutta Urban
Development Project: The project is
to be executed by the Calcutta 'Me—
tropolitan  Development Authorit:r
and will cover water supply, sewer-
age and drainage, garbage disposal,
environmental hygiene, urban trans-
port, and redevelopment of slums in
Calcutta.

Maharashtra; The  Maharashtra
Agricultural Credit Project: The
project is a part of leading program-
me for agricultural development in
Maharashtra and consists of fingncing
of loans for minor irrigation, land
develt;pment and consultancy servi-
ces in the State of Maharashtra
through Land Development Bank and
certain  participating Commercial *
Banka.

' Bombay Water Supply and Setde-
rage Project: THe credit amount is
to be uilised for water supply and
distribution pystems, séwerage, se-
wage treatment and disposal .works
under Bombay Muynicipal « Corpora-
tion's development plan, . . -;
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Remittances by Forelgn Companies

9186, SHRI. DEBENDRA NATH
MAHATA: Will the Minister of
FINANCE be pleased to state:

(a) the remittances abroad made
by the Indian Tobacco Co. Ltd., Bata
Shoe Co. Ltd, Glaxo Laboratories
(I) Lid.. and Godfrey Phillips (I)
Ltd. during 1972-T3 and 1973-74; and

(b) whether in the matter of re-

MAY 8, 1974
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patriation any distinction is made
between collaboration companies and
multi-national companies?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) A satement giving the informa-
tion is attached,

(b) No differentiation is made bet-
ween multi-national companies and
other companies having foreign col-
laboration in the matter of repatria-
tion of remittances. -

Statement
(Rupees in lakhs)
St. Name of the Company Year Dividends my.’ Others Total
No. T ical
know-how
1. India Tobacco Co. Ltd. . 1972-73 227 34 Nil Nil  227-34
1973-74 N.A. N.A. N.A. N.A
2. Bata Sheo Co. Ltd. 1972-73 9-84 6-27 2?'%5. 43'56
1973-74 33°42 630 Nil  39-72
3. Glaxo Laboratories (India) Lid. 1972-73 7353 29°06 Nil 102°59
1973-74 77*54 2280 Nil 100-34**
4. Godfrey Phillips (India) Ltd, . 1972-73 14°25 Nil Nil "‘"5
1973-74 1444 Nil Nil 14-44*

N.A.—No application received.

*Includes-Rs. 12-41 lakhs representing repayment of loan.

**Upto February 1974 only.

Service charges due to Municipal Cor-
poration of Calenita from Central
_w

9197. SHRI DEBENDRA NATH
MAHATA: Will the Minister of
FINANCE be pleased to state:

(a) the amount of service charges
due at present to the Municipal Cor-
poration of Calcutta from the Central
Government; and

(b) the reasons for delay in the
payment of these charges?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): (a) and (b). The in-
formation is being collected by the
Ministry of Works and Housing and
will be laid on the Table of the
House.
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Permisgion, to Foreign participanis te

import Goods for sale at Indig Inter-
nationa]l Trade Falr, 1¥M

9198, SHRI NAWAL KISHORE
SHARMA : Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government propose
to permit the foreign participants in
India International Trade Fair, 1974
to import goods for sale at the Fair;
and

(b) if so, the broad features there-
?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) Yes Sir; the
foreign participants in the Fair will
be granted a Fair Quota for disposal
of their exhibits after the Fair,

(b) the broad features of the Fair
Quota are given to the Statement at-
tached. )

Statement

Fair Quota for Internatiohal Particl-
pants in India International Trade
Fair, 1974.

Foreign participants in the India
International Trade Fair 1974 will be
granted a ‘Fair Quota’ for disposal
of their exhibits after the fair, The
quantum of the Quota will be as
follows:—

(a) Rs. 2500 per sq. mt. of space
booked subject to a maxi-
mum of Rs. 2500000 for
each country participating in

'y the Fair at National level

(b) Rs. 750 per sq. mt of space
booked subject to a maxi-
mum of Rs 7,50,000 for each
foreign commercial firm
participating in the falr.

VAISAKHA 13, 1888 (SAKA)
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2. Dispesal of exhibits against the
Fair Quota will be subject 10 the
following conditions:—

(a) the items should be permis-
sible for import into India
under the Import Policy in
force;

(b) they should be sold to eligi--
ble buyers; and

(c) sales above US $50,000
should be routed through the
State Trading Corporation of
India Lid,

3. Disposals under the Fair QQuota
will be in addition to the sales
against valid import licence already
held by buyers in Inda

Tourist Oenires opened In Rajasthan:

9189. SHRI NAWAL KISHORE
SHARMA - Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether the tourist centres
opened in Rajasthan in comparison to
other States in the country are far-
less; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI.
MAHISHI): (a) and (b). The dewe--
lopment of tourist facilities ip not
being undertaken on State-wise ba-
sis but on other considerations
such as the actual or potential attrac-
tion of -a site for tourists, its sccessi-
bility, its historical and archaeologi-
cal signification availability of basic
infrastructure and the preseat flow

' of tourist traffic. Suth & selective ap-
proach is necessary to nbtain maxi-
mum results from the limited resour-
ces available for the devealoptient of
tourism.
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Fair distribution of Cloth in Rural
Areas

9200, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it has come to the no-
tice of Government that controlled
varieties of cloth are not easily avail-
able o the consumers specially in the
rura] part of the country; and

(b) it so, the steps Government
propose to take to streamline fair
distribution. of cloth?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Under the revised policy for
‘controlled cloth, brought into force
from the 1st April, 1974, the quan-
tum of controlled cloth has been rais-
®d from 400 million sg. metres to 800
million sq. metres per annum. Passi-
ble means of increasing the distribu-
tion channels is also being discussed
with the State Governma2nts and the
industry.

Tax Evasion by National and Grindiays
Bank

9201. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of FINANCE
be Pleased to state:

(a) whether any complaint has been
Teceived regarding tax evasion by the
National and Grindlays Bank Limited;

(b) if so, nature of complaint; and
(¢) action taken thereom?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) The allegations are general in
mature, The allegations are againat

MAY 3, 1074
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the Bank 28 well as some of its top
officials. Some of the allegations are
as follows:

(i) Improper valuation of perqui-
sites provided to top officials
of the bank.

(ii) Improper claims of deprecia-
tion in regard to bank’s
buildings/other assets.

(iii) Evasion of Income-tax by

the pensioners of the benk
settled in UK.
(iv) Nou-deduction of tax at

source from interest paid to
non-residents.

(v) Improper claims of certain

expenses.

(c) All the allegations are being
looked into and thoroughly investi-
gated. In the assessments of the Bank
and its employees upto and inclusive
of assessment year 1871-72, suitable
additiong have been made wherever
necessary, based op proven items of
information "as well as detailed inves-
tigations conducted by the Depart-
ment.

Realisation of Excise Duty from Tea
produced in West Bengal

9202. SHRI SAKT] KUMAR SAR-
KAR: Will the Minister of !‘I'N;_A.NCE
be pleased to state:

(a) the total quantity of tea pro-
duced and total amount of central

" excise duty collected from Darjeeling

District in West Bengal from 1971-72°
to 1973-74; and

(b) the reasons for decline in
realisation of excise revenue?
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‘THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The required in-
formation is as follows:

Year Production Central
l'llé'.:mt:-ise l
uty col-
lected
(o00) kg Rs. (000)
1971-72 . {23,597  [96,51
197273 [23.488  [80,94 ~
23,617  [82,21

1973-74 .

+fb) The major reason for the fall
in eentral excise duty collections is
the operation of the court injections
against collection of duty at the ap-
propriate zonal rates consequent on
the writ petitions filled by the tea
gardens in the High Court at Cal-
cutta.

Production of Ganja in West Bengal

9203. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister o FINANCE
be pleaged to state:

(a) whether production of ganja has
decreased in West Bengal;

(b) if so, the quantum of produc-
tion of ganja from 1870 to 1973 in the
country, year-wise and State-wise;
and

(c) the reason for decrease in pro-
duction in West Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The quantity of ganja
produced in West Bengal had con-
siderably decreased during the year
1972 as compared to the previous
years. In 1973 the quantity produced
again increased although it was still
below the 1971 figure.

(b) The required information is as
follows:—

Mame of State

Quantity of ganja produced in Kgs,

1970 1971 1972 1973
Blher . . . . . . u852 27180  IL767  NA.
Madhya Pradesh . . 40,030 33,595 23,331 N.A.
Orissa . . . . . 13,084 10,739 10,632 8,619
West Bengal . . s s e e 16,697 19,179 2,806 13,601
ToTAL 94,663 90,693 48,526 23,230

N.A. : Information not yet available.
692 L5—7
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(¢) The main reasons for decrease

in production of ganja in West Ben-

gal during the year 1972 were—

(i) lesser area was engaged for
ganja cultivation due to flood
and cyclone; and

(i) ganja crop was extensively
damaged due to- excessive
rains and adverse -weather
conditions.

Federation of Assoclation of Small

Industries seeking equal treatment

with the Large Scale Sector in Import
Policy for 1874-75

9204. SHR]I D. B. CHANDRA GOW-
DA: will the Minister of COMMERCE
be pleased to state:

(a) whether the Federation of Asso-
ciation of Small Industries of India has
sought equal treatment with the large-
scale sector in the import policy and
pleaded for removal of certain frri-
tants in the current policy; and

(b) if so, the particulars of the
scarce raw material towards the im-
port of which the attention of Gov-
ernment has been drawn and the
reaction of Government thereto?

THY DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) The Federation of Association
of Small Scale Industries of India
made a large number of suggestions
in respect of import of individual
items. All these suggestions were
considered in detai] at the time of
review of the import policy for the
year 1974-76 and wherever possible
the suggestions have been accepted
subject to the availability of forelgn
exchange and the importance of the
user industries to the national eco-
nomy ag also the needs of export pro-
duction and import substitution.

MAY 3, 1974
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Supply of Mutton Tallow to Small

Scale Soap Manufacturers by
ST.C.

9205. SHRI SHYAM SUNDER
MOHAPATRA; Will the Minister of
COMMERCE be pleased to state:

_ (a) whether mutton tallow is still
being given to large scale soap manu-
facturers whereas the supply thereof
is being denfed to the Small Scale
Soap Manufacturerg and instead palm
oil is being supplied to them; and

(b) the reasens for disparity in the
of palm oil supplied by the
State Trading Corporation to the
Vanaspati Industries and Small Scale
Soap industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a).No distinction
is made between the organised sector
and Small Scale Sector and tallow or
palm oil is supplied to both organised
and small scale soap manufacturers
according to its availability.

(b) The release price of palm oil and
other imported oils for the Vanas-
pati industries is fixed by :aking into
account various factors namely cost
of imported oil, prices of indigenous
edible oils and their availability,
while in the case of Soap Manufac-
turers the release price of palm oil
is based only on the cost of imported
palm oil. The release. price for the
Soap Manufacturers is higher of the
two prices,

Mobilisation of Additienal Resources
from Public Sector in Fifth Plan

9207. SHRI PURUSHOTTAM KA- .
KODKAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Central and State
(Fovernments will have to raise addi-
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tional resources for the Public Sector
in the Fifth Five Year Plan; and

(b) if so, whether his Ministry has
made &any suggestions to Planning
Commission regarging the ways for
increasing the resources?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): (a) The Draft Fifth
Five Year Plan 1974-79 envisages ad-
ditional resources mobilisation of Rs.
6,850 crores for the public sector dur-
ing the Fifth Plan period. Of this
amount, Rs. 2,550 crores are to be
mobilised by the State Governments
and the balance of Rs. 4,300 crores
by the Centre.

(b) Ministry of Finance was asso-
ciated with the deliberations regard-
ing mobilisation of additional resour-
ces. The broad lines along which
additional resources could be mobj-
lised are indicated in pages 58— 62 of
the Draft Fifth Five Year Plan 1974
—T79 (Part I).

{iending of Provident Fund Statements
to Depositors

9208. SHRI NAWAL KISHORE
SINHA: Will the Minister of FIN-
ANCE be pleased to refer to the reply
given on the 6th April, 1973 to Un-
starred Question No. 6416 regarding
forwarding of Annual Statements of
G.R.F, to Depositors by the A.G.C.R.
and A.G.C.W.M. and state:

(a) whether G.P.F. statements for
the financial year 1972-73 have since
been sent to the depositors as pro-
mised;

{b) if not, the reasons for delay;
and

(¢) by what time these would now
be sent?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The G.P.F. state-
ments for the financial year 1972-78
in the office of the A.G.CW. & M,
have been sent to-the depositurs in
April, 1974. In the office of the A.G.
C.R. the account statements for the
Provident Fund Accounts maintained
under hand posting system for the
year 1972-73 (about 36,000) have been
sent and for those maintained under
the computer system (about 97,000)
the work is in progress.

(b) The delay in the A.G.CR.s
office is due to the larger number of
accounts dealt with in that office with
the correspondingly larger carry over
of arrears at the time the accounts
were computerised, the lack of ade-
quate computer time over the years

- and the effective computer time even

within the time allotted having been
cut down considerably on many days
due to power failure, and lower vol-
tage on some occasions in' the com-
puter centre at Ramakrishna Puram.
In the AG.C.W.M's office also, there
was a delay of about three months
due to the reasons aforesaid.

(e¢) The work relating to 1972-78 is
expected to be completed by the A.G.
C.R. by December, 1974, provided
factors like power failure, lower vol-
tage, etc., do not dislocate the work,

Discrepancieg in the Statements of
G.PF. Accounts

9209. SHRT NAWAL KISHORE
SINHA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether as a result of compu-
terisation of G.P.F. Accounts in the
offices of A.G.C.R. and AGCW.M. a
large number of discrepancies have
been pointed out by G.P.F, Depositora
in the Annual Statements for the year
1971-72; and &
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(b) if so, the reasong for these dis-
crepancies and action taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): (a) Discrepancies have
been pointed out in respect some ac-
counts, but the discrepancies are not
peculiar to computerised system, as,
under the manual system also, such
discrepanices are pointed out.

(b) Discrepancies generally arise
due to defective preparation of Sche-
dules by Drawing Officers, particular-
ly quoting of wrong account num-
bers. recovery of subscriptions by
Drawing Officers before allottment
of account numbers, loss of Schedules
in transit at different stages, mis-clas-
sification of credits in nccounts, fre-
quent transfer of Government ser-
vants in some departments and de-
lays in remittance of subscriptions of
Government servants on foreign ser-
vice/deputation/duty in other arcount
circles involving settlement through
exchange accounts.

The overall position which bristles
with complexities has been under re-
view. Some of the steps taken so far
to adjust the missing credits are, trac-
ing of correct account numbers of
the subscribers in A.G.C's offices from
alphabetical index Registors, corres-
pondence with  Drawing Officers/
Treasury Officers to get curect Sche-
dules and particulars regarding un-
posted items, tansfer of credits bet-
ween account circles by Bank drafts
instead of through accounting chan-

nels in some cases, liberalisation for -

adjustments of missing credits on col-
lateral evidence basis, and collection
of requisite details on the spot by
sending peripatetico parties, where
necessary.
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Delay in correcting Statement ar
G.PF. Accounts

9210. SHRI NAWAL KISHORE
SINHA: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether in spite of the fact that
a G.P.F. depositor, while pointing out
any discrepancy in hig annual account
Statement is required to furnich full
details including letter No. with date,
cheque No. and the amount of the
cheque, yet a long time is taken by the
office of the A.GC.R. and AG.CW.M,
in correcting the said statements; and

(b) if so, the [reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH):; (a) and (b). The state-
ments of accounts for a year are sent
out annually over a short period of
time. The letters from the subscribers
also come in bunches over a short
period, Moreover, back references are
required to ‘be made to the offices/
departments where sometimes the in-
formation is not furnished adequate-
ly. In quite a number of cases, re-
ferences are made to other accounts .
circles. All these prbcesses in respect
of a large number of Accounts take
time. The Accounts. are corrected, as
far as possible, in the next year's ac-
counts statements.
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Selection of Persons by Reserve Bank
for appointment to Clerical Posts
belonging to Maharashtra

9214, SHRI VAYALAR RAVIL:

SHRI RAMACHANDRAN

KADANNAPPALLI:

Will the Minister of FINANCE
be pleased to _atate:

(a) whether the Reserve Bank of
India has selected for appoiniment to
clerical posts only the candidaies be-
longing to Maharashtra, after invit-
ing applicationg from every eligible
citizen of the country;

(b) if so, the reasons therefor; and

(c) the total number of applications
received and the number of persons
selected?

THE MINISTER OF TFINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The Hon'ble Member has
presumbly in mind the recruitment of
Clerks Grade II/Coin Note Examiners
in the Reserve Bank of India, Bombay,
for which applications were called for
on 10th November, 1973 through
advertisements appearing in news-
papers circulating in the region com-
posed of Maharashtra (excluding
Vidherba area) and Dadra, Nagar
Haveli and Goa, which is the recrut-
ment zone for Reserve Bank of India,
Bombay. The Reserve Bank of India
have reported that their practice for
many years has been that each office
of the Reserve Bank is assigned a
specivific zone for recruitment {o
Class IT1 and Class IV posts, different
zones among them covering the whole
country, Advertisements for these
posts are confined only to the news-
papers circulating in the recruitment
Zone.

According to the Reserve Bank of
India, 16967 candidates applied in
response to the advertisement. Affer
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scrutinising these applications in
accordance with their policy, the
Bank called 5072 candidates for -test.
on 24th February, 1974. Candidates
qualifying in the test are yet to appear
before the Selection Board for an
interview, after which a select list
will be prepared,

Opening of Branches of Natiopalised
Banks in Tripura, Mizaram, Aruna-
chal, Manipur, Assam, Nagaland,
Orissa ang Bihar

9215. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to ferer to the reply given
on the 5th April, 1974 to Unstarred
Question No. 5808 regarding opening
of branches of nationalised banks in
Bihar and state:

(a) whether it is proposed to
bring the states of Tripura, Mizoram,
Arunachal, Manipur, Assam NNaga-
land, Orissa and Bihar to the All
India level by opening new branch-
es during 1974-T6;

(b) if so, the particulars thereof
and if not, the reasons therefor; and

(c) what steps are being takep to
bring the districts of North Bihar
particularly, Madhubani, Samastipur,
Gopalganj, Sitamarhi and Saharsa to
the All India level by opening new
branches during 1974—767

THE MINISTER OF FINANCE .
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The correction of regional
imbalances in the gavailability of
banking facilities has necessarily to be’
undertaken in a phased manner in
view of severa] constraints—viz.,
manpower and training facilities, lack
of adequate infrance-structural
facilities etc, The banks on their part
the
requirements of banking facilities in
the underbanked -areas, including the
States of Bihar and Orissa as well as
the States and Union Territories of °
the North Eastern Region, while for-
mulating their three-year rolling
plants for branch expansion.
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Facing of difficulties by India in
obtaining Baw Cashew Nuts from
Africa

9216. SHRI BHOGENDRA JHA:
SHRI C. JANARDHANAN:

‘Will the Minister of COMMERCE
be pleased tg state:

(a) whether India has faced diffiul-
ties in East African countries to ob-
tain the required quantity of raw
cashew nuts in 1973-74;

(b) if so, the particulars thereof;

(c) whether China has entered the
market of cashew nuts and cashew
products; and

(d) if so, what is the impact of it.
on our cashew industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a) and (b), The
main sources of import of raw cashew
nuts into India are Tanzania, Kenya
and Mozambique.

Tanzania which is one of the main
suppliers of raw cashew nuts to
India has since  December 1873
started offering its exportable surplus
in lots instead of offering the entire
quankity at a time. The other coun-
tries viz, Kenya and Mozambique
have sold their exportable surplus to
India this year also.

(c') There are unconfirmed reports
that China hag purchased small
quantities of raw cashew nuts from
Tanzania,

(d) It is too. early to make any
essessment in this regard.
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Export at SheDac

9217, SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Shellac a big
market abroad;

has

(b) if so, to which countries Shellac
was exported in 1972-73, 1973-T4;

(c) the total foreign exchange
earned in these years; and

(d) which are the countries where
new market can be explored?

THE DEPUTY¥ MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a). Yes, Sir,

* (b), The exports were made - to
USA, USSR, Federal Republic of
Germany, UK. and Brazil, in addition
to a number of other countries,

(c). The value of exports of shellac
in  1972-73 was Rs. 6.19 crores and
the walue is estimated approximately
at Rs, 12,20 crores for 1973-T4.

(d), Expansion of market may be
possible in Latin America, Eastern
Europe, African countries and also in
Singapore, Hongkong and Australia.

Issuing of Licences to Mafatlal
Group

9218. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COM-
MERCE be pleased to state:

(a) how many import licences have
beeh ‘issuédl ‘to “Mafatlal Group Cen-
tury Rayon;Fribemi’tisswes and the
Textile Units managed by Goenka
Group, s y B P. Goenka during
1972-73, 1973-74 and the rupee value
thereof; 7T T . FEE O

(b) whether any allegation or com-
plaints have beeri received by Gov-
ernment about the misuse of those
import licences; and
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(c) if so. which are those compa-
nies and what action Government
have taken against them?.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a). Particulars of
all the import licences issued are
published in the Weekly Bulletin of
Industrial Licences, Import licences
and Export Licences, copies of which
are made available regularly to the
Parliament Library. Firm-wise staiis-
tics are not being maintained.

(b), No, Sir.

(c). Does not arise,

Production of Jute Goods in warious
Jute Mills of Calcutta

9219. SHRI FPRIYA RANJANW DAS
MUNSI: Will the Minister of COM-
MERCE be pleased to state:

(a) the total production of jute
goods in National Jute Mill, Calcutta
and the Hukamchand Jute Mill,
Calcutta in’'the years 1871-72, 1972-73
and 1973-74; and

(b) their total exports during the
above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
information is being collected and will
be laid on the Table of the House.
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Under invoicing in Sllver Export

9223. SHR! RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether an under iavoicing
racket in  Silver exports hes
been detected by the authorities; and

(b) if so, the salient features
thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). En-
quiries are in progress to determine
whether the allegations made in some
press reports about the under-invoicing
of certain export consignments of
silver, are correct. .

Imports from USSR

9224, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
COMMERCE be pleasea to state:

LE

(a) whether the import programme
from the Soviet Union has been final-
ised;

(b) if so, the list of items propo-
sed to be imported; and

(c) the mode of payment therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Provi-
sions for imports from USSR during
1974 were made in the Indo-USSR -
trade plan which was prepared in
January, 1974. According to it, the
major items of import from USSR
during 1974 are: kerosene, diesel oil,
asbestos, rolled steel products, zinc,
copper, nickel, palladium, urea, am-
monium sulphate, muriate of potash,
sulpur, newsprint, ships, power and
electro-technical equipment, mining
and geological prospecting equipment,
printing machinery, components and
spares for Soviet assisted projects,
construction and earthmoving equip-
ment, etc. Payment for these imports
will be made in non-convertible Indian
rupees in accordance with the provi-
sions of the Trade and Payments
Agreement between India and USSR,
and these funds will be used to finance
India's exports to USSR during the
year.

Use of Bill Market Scheme by Pub-
He Sector Organisations

9225, SHRI P, G. MAVALANKAR:
Will the Minister of FINANCE bei
pleased to state: !

(a) whether the public
gsnisations are making use of
Bill Market Scheme; and

(b) whether the said organisatibns
are doing so with amy reservations: or
are fully complying with the general
directions of the Resérve Bank?

sector or-
the

THE MINISTER OF FINANCE -
(SHRI YESHWANTRAO CHAVAN):
(a)y and (b). m New Bill Mavket

tE 0
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Scheme has been devised by the Re-
serve Bank of India to assist develop-

ment of the practice of issue of usance
bills of exchange and their acceptance

- for the purpose of trade credit. Under

this scheme the Reserve Bank provides
rediscounting facilities to a bank in
respect of genuine trade bills which are
negotiable and marketable, bearing
two good signatures, one of which is
that of a bank. Such bills are 8rawn
depending upon the mutual arrange-
ments and convenience of the pur-
chaser and the seller. Some of
public sector undertakings have adopt-
ed the scheme of acceptance of bills,
in consultation with their banRers,
wherever they have found it feasible
to do so, having regard to the nature
of their purchases and the existing
procedure of making payments in res-
pect of such purchases.

Decentralisation of Powers of L.I.C.

9226. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FINANCE be pleased to state:

(a) whether all India Insurance
Employees Association has urged for
decentralisation of powers of the Life
Insurance Corporation and the opening
of more offices with wider powers;
and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.

(b) A Committee consisting of senior
executives was set-up by LIC to ex-
amine and suggest places at which new
Divigienal Offices are required to be
opened, having regard to various fac-
tors including economic viabllity. The
report submitted by the Committee is
under consideration of the LIC. LIC
has alse introduced a scheme of de-
centralisation of functions' on the

lﬁ. basis of the recommendations of the
 Administretive Reforms Commission

MAY 3, 1974
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and the
thereon.

Government's decision

Exporg of mnglm during Fifth Five
ear Plan

9227. SHRI N. TOMBI SINGH:
Wil] the Minister of COMMERCE be
pleased to state:

(a) whether Government propose
to take special steps to eahance tke
export of Khadi Handloom clotn
during the Fifth Five Year Plan;

(b)
of;

if so, the broad features there-

(¢) wshether a study has been made

about the past performance in this
behalf; and

(d) if so, the results thereot;l

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b) . The
Khadi and Village Industrizs Corimis-
sion, which is responsible for promo-
tion of Khadi, is making constant
efforts to enhance the export of Khadi
goods. They are treated on par with
handloom goods in export promotion.

(¢) No, Sir,

(d) Does not arise.

Schemes helped by Agricultural

Re-
finance Corporation
9722. SHRI ARJUN SETHI: Wil

the Minister for FINANCE be pleas-
ed to state:

(a) the number of schemes ard the
total financial assistance rendered by
the Agricultural Refinance Corpoura-
tion till the 31st January, 1973, Stale-
wise;

(h) whether the share of Eastern
Stutes has been extremely tneven;
and-

(¢) if so, the reasons therefor and
tho steps takeh by Governnient in
the direction?
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THE DEPUTY MINISTER IN THBE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The Agri-
cultural Refinance Corporation had
sanctioned 788 schemes in the different
States ang extended refinance to the
extent of Rs. 134.89 crores up to the
end of December, 1972. Statewise de-
tails are given in the statement en-
closed.

(b) and (c)., The progress in sanc-
tion of schemes in the Eastern States
was comparatively slow. This was
mainly due to the weakness of the
cooperative financial institutions and
relatively less interest shown by the
State Governments in formulating
schemes eligible for refinance.

The Agricultural Refinance Corpora-
tion is now taking upon itself a pro-
motional role by sending its own ex-
perts to assist these State Govern-
ments and financing agencies in for-
mulating viable schemes and proces-
sing the same. For this purpose, the
Corporation has set up two Technical
Consultancy Units—one at Lucknow
angd the other at Calcutta. Other mea-
sures such as opening of Regional
Offices in the backward States, plac-
ing staff exclusively for promotional
work, holding periodic dialogues with
the State Governments and the lend-
ing institutions for increasing their
involvement in the regions where the
cooperdtive credit strudture ig com-
paratively weak have been taken. The
Board of the Corporation also reviews
the progress in these States at every
meeting. The Corporation has liberal-
ised the refinance facilities upto 100
per cent for SFDA/MFAL  schemes
and upto 90 per cent for al} others;
schemes originating from the Eastern
and North Eastern Region States.

The State Governments are also
being urged to t{ake up rehabilitation
of the weak cooperative credit institu-
tions.

Statement
Statement showing the particulars
e el il
upto
W 1972 Statewnn © ,

(Rs. lakhs)

—

hSIL Name of the State Number Refinance

0. . [+) Draw
. Schemes frnmn
ARC
I. Andhra Pradesh 133 2086
N :
3, Bibar 9 261
4. Delhi I 6
5. Gujuat . . 56 1012
6. Haryana . i 46 1481
7. Himachal Pradesh 1
8. Jammu and Kash-
mur . . . 3 TI
9. Kerala . . 36 234
10. Madhya Pradesh 47 383
1I. Maharashtra . 76 1237
12. Meghalaya 1 %
13. Karnataka 118 1065
14. Nagaland . I e
15, Orissa . 10 39
16. Pondicherry 2 -
17. Punjab . 37 2305
18. Rajasthan . 29 263
19. Tamil Nadu 83 1324
20, Uttar Pradesh . 76 1579
21. West Bengal . 11 18
788 13469
Export of Semi-process Goat Skin

to Russia

9229, SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be
pleased to state: :
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(a) whether the manufacture of
‘semi-processed goat skin for export
to Rutsia was undertaken by the
Kashmir tanneries for about five
yesrs; and

(b) if so, the broad features re-
garding its progress ‘n th: matter of
eerning of foreign exchanse annually?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The Kashmir Government Tan-
‘neries has started. export of Blue
Chrome ‘Goat Skins (semi-processed
leather) from the year 1965-66 on-
wards, Their export of above leather
is given as follows:—

MAY 3, 1974

Export Year Number? f Value Rs.
mcs in lakhs
in lakhs
1966—6‘f : o0-82 849
106768 . . 113 13:51
1968-69 . i 1°10 1200
1969-70 . 235 30°40
1970-71 . 3" 12 34'08
1971-72 . o 2°57 2479
1972-73 . . 1°12 2569
197;-74 . . 1-68 39749

T 1389 1884

Out of above exports nearly 13.75
lakh pieces valued at 185.94 lakhs were
exported mainly to Russia and the
balance small guantities to Bulgaria,
. Poland, Austria and Japan.
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deizore of Gold Biscuits from a truck
N near Meerut
6220. SHRI CHANDRA SHEKHAR
SINGH:
SHRIMATI SAVITRIL
SHYAM:

Will the Minister of FINANCE be
pi-ased to state:

(a) whether recently gold biscuits
worth Rs. 13,00,000 wer: seized from
a truck near Meerut;

{b) if so, the action tal:rn in this
regard; ’

(c) the wvalue of gold and olher
cortrakond articles seized from
various parts of the country during
the last{ six months; and

{d) whether Governme:z: have re-
ceived complaints that many of the
employees and officials of the Excise
Departivent are involved in the same
daals»

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). No, Sir.
However, primary gold valued
Rs. 12,900 was recovered from a steel
trunk from the possession of a person
at Meerut and was seized on T-4-1974
under the Gold (Control) Act. He
was also arrested.

(c) Contraband goods valuad
Rs. 1,970 lakhs, including gold valued
Rs, 109 lakhs, were seized from varl-
ous parts of the country between
August, 1973 and January, 1974.

{d) Complaints are occasionally re-
celved and suitable action taken wher-
ever it is warranted.

Production of Wagons in different
Factories during 1970—73

9231, SHRI SAMAR GUHA: Wil
the Minister of COMMERCE be
pleased to state:

fe) the production of wagons in
different wagon factories during the
years 1970—73;

(b) total number of wagons expor-
ted and orders in hand during the
same period;
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(c) whether export orders have
been received for railway components
for the year 1973-74, 1074-75 ‘and if
. 8o, facls thereabout; and

(d) the names of the factories
given order for such production?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Total number of
wagons, in terms of four wheelers,
produced in different wagon factories
during the years 1970, 1971, 1972 and
1973, has been as follows:—

1970 10,489
971 . 8,016
1972 . 9,169
1973 . 11,500
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(b) Total number of wagons export-
ed during the year 1870-71 to 1972-78

and orders in hand during the same
period have been as follows;—

Year Number Orders

exported  in hand

(Nos.)
1970-71 . 463 5826
1971-72 . 829 4984
1972-73 689 4450

(¢) and (d). Following orders

are reported to have been recelved forsup-

ply of wagons and components during the years 1973-74 & 1074-75:—

1973-74
S.No.  Country Quantity/ Value in Name of Factories
Commodity Lakhs (Rs.)
I. Philippines 30 Coaches 248.02 Integral Coach
and spares . Factory, Madras.
2. Malaysia 100 Wagons 167.00 CIMMCO; Bharatpur.
3. E. Africa 100 Wagons 134.00 Indisn Standard
: ‘Wagons, Calcutta,
4. Bulgaria . 800 Couplers 43.20 Mukand Iton and
" . g BShtael Works, ?cnmbny.
. Thailand Draft Gea 2.3 artia Elecir
5 400 5x " . Steel Edo:ﬁl:alcum.
6 Austria Rly. Stamping 0.50 Plasser a eurer,
Machine parts New Delhi.
7 Zambia Spares for 0.22 Integral Coach
Coaches Factory, Madras.
8. Australia Rly. Stamping 0.27 Plasser & Theurer,
Thailand Bogie S b o 112:;3:'& Factory
X ie Spares a1 ntegra ch ra
’ Boge S ! Madras & Escorts.
1o, Malaysia Shock Absorbers 0.03 Escorts, Faridabad.
1974=75
Taiwan Bogies & Spares 12.00 Integral Coach Factory,
Madras.

Natoma] Award for Master Cn!.!'umen

9232, SHRI M. RAM GCPAL
REDDY: Will the Minister of COM-
MERCE be pleased to state;

{a) whether there ls wany income

limit to be fulfilled by a receipient of
the National Award for Master

Craftsmen to continue to receive the

pension granted under the Award;

and
(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Thege
is no scheme for grant of pension to
the receiplents of the National Awards
to Master Craftsmen. However, Gov-
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.ernment is currently operating a
scheme for the grant of financial assis-
tance (and not pension) to Master

. Craftsmen .in indigent circumstances.

The intention underlying ihe scheme
is to ensure to Master Craftsmen a
reasonable subsistance level of Rs. 150
per month and therefore flnancial
assistance is restricted to only those
Master Craftsmen whose own income
falls short of that level and also to
the extent it falls short,

———

12.02 hrs.
RE. DEMONSTRATIONS IN DELHI

+ SHRI S. M. BANERJEE (Kanpur):
Today there is a bandh and all-India
protest throughout the couutry. In
Delhi there is a bandh and the
workers are on strike. Three thou-
sand goondas led by the Congress
Municipal Corporation members sare
attacking workers in various places.
Kindly ask the Minister to make a
statement. (Interruptions),

MR. SPEAKER: We had it yes-
terday.

SHRI s. M. BANERJEE: This s
against high prices.

SHRI H, N. MUKERJEE (Cal-
caxta—North-East): We represent-
ing -several parties in this House
are¢) participating in a naticnal de-
monstration to attack the insensiti-
vity of the Government to the
sufferings of the people and its callous
disregard of the democratic rights
of the people and the suppression of
thre people.. .. (Interruptions).

We had enough
coming

MR. SPEAKER:
of it yesterday. This Is
every day.

SHR'MATI PARVATHI KRISH-
NAN (Coimbatore); They are going
hack on government policies on the
questioy of take over of food and
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are allowing prices to go wup....
(Interruptions),

SHR H. N. MUKERJEE: We

are demonstrating our symbolic de-
termination.. ... (Interruptions),

MR. SPEAKER: Order order.

AN HON. MEMBER: There will
be more and more bandhs if this
continues. . . . (Interruptions).

SHRI H. N. MUKERJEE: Is the
Government deaf and dumb to the
sufferings of the people? Can it
not open its mouth in Parliament?
(Interruptions). Several parties re-
presenting the people in this Housn
are expressing their determination..
.. (Interruptions).

MR. SPEAKER: 1 am sorry. We
had been discussing this yesterday.
Do not do it every day.

Please sit down.

You had a discus-
You have been dis-
cussing it, earlier also. I have no
notice of anything. I am really
surprised that you all get up abrapt-
1y and start shouting so much that
1 am not hearing anything at all.

Order, please.
sion yesterday.

I have received no notice. I have
no advance information or motion.
On what matter are you speaking?
No, no.

I am not permitting anything; nor
any permission is given to .aDy
Member.

1 am sorry. You are doing It
every day. What is this? Tt is a
daily occurrémce.

Opder, please. 1 am pot listening.

Kindly sit down.
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What is all this going on? You
have had enough of say. You were
talking in one form or the other, of
the situation in the country. You
had a discussion. You are making
this a daily phenomenon. After 2!l,
this Parliament has many other
things to do. No* only this.

There is nothing befo-e me; no
notice,

ot wew fagrd madd) (Eifaws)
WY HAT AT, A [IE FAETE
weTeyr Wi, fesdi 7 ©€ vyrad; 7
Fot i & zms fqz =
afaaime’ fasgze § wv wifsaqd
sewq F faaezzr 97 W 144
A& W F oA gImE, S &
qvE gYT Il & faars swar
wiffaqt  gr & wadw af
FTEFA | T faedlt T W1 144

g Jr witiqw S8 frew
W A grAfmd @ &1

MR. SPEAKER:
matter before this
Things may be going on  outside.
You have not given any notice;
there is no motion; no advance in-
formation. If' something is going on
outside, how can I help without
anything being there before the
House.

What is the
Parliament?

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Speaker, would
you kindly sympathise with us? We
do not know what our friends ex-
pect of us and what they expect of
the ruling party. My submission is
that if they bring up right now a
motion of no-confidence against the
Government, we ‘shall support it.
Let them bring up a motion of no
confidence against the Government.

692 LS—8 .
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Why is Prof. Mukerjee hesitating to-
do so?....(In ions),

SHRI H. N. MUKERJEE: I am
making our position clear, Mr.
Speaker which I pelieve should be
clear to all of us here. Today we
are trying to attract the attention of
the House to a national demonstira-
tion against the policies of ithe Gov-
ernment. ‘That may imply whatever
my friend Mr. Mishra may deduce.
or it may not....(Interruptions)

As a Member of Parliament it is
my duty here to ask you to raise on
the ground of parliamentary pro-
priety at least this matter that on
a day when a national demonstra-
tion is taking place throughout the
country. ... (Interruptions),

SEVERAL HON. MEMBERS: No.

SHRI H. N. MUKERJEE: We
are faced with a rail strike which
will paralyse the economy in three
or four days. We came to Parlia-
ment and we want to know the
position of the Government. The
Prime Minister is nowherg to be
seen and the utter disregard of the
people’s interest is proclaimed from

housesteps by the persons on the

Treasury Benches.... .
SEVERAL HON. MEMBERS: No.
SHRI H. N. MUKERJEE: 1If this

implies, what Mr. Mishra, considers
as a pelitical conclusion, we welcome
it. But as far as we are concerned,
we make no bones about declaring
our determination that if this Gov-
ernment continues the way it does..
(Interruptions).

For varlous reasons we In the
Opposition may not be in a position
to topple the Government, but un-
doubtedly it is not our job today to
go on toppling Government. It 1is
our job to voice the feelings of the
people of this country.
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[Shri H. N. Mukherjee]
people of this country.

tions).

(Interrup-

We are faced ‘with the greatest
crisis and we do not know what
Government wishes to do. If we
talk here and elsewhere as if it is
not Parliament’'s concern, how does
it represent the will of the people?
(Interruptions).

Some hon. Members then
House

N wew fogrd Wit : warw
i, & sy figa g SEar
g W & wgan g fe seeegg A
T 2 | A e F wrfeager
wawA - gz gt a1 aff gei 7 wa -
fear 1T & q= frmar & s & fea
gy fredm & | SfFT w0 W
FaaT & Qg #1 wifaqe 31§ wFwe
X w1 gawy 76 a1 A e fger &
qAQET ITT AT E 7 AW qiAT §
foeelt ¥ ZTwr 144 AT AT & 1 fom
oifeqt & geatw &1 wigarw fEar av
A T F Q9 F1 gafsa F @ §
ww ¥ g1 arfy gn fga aft A IT
Hiew wiw w0 feedr gfas & gamr
Yty @ v &

left the

MR. SPEAKER: These
administrative matters.

st wew fagrdt awdad ¢ Ly w2
Fee 78 1 faostt gimgm el &
T AT GFCHFRT AR WG 7 WY F
oATAT W (FEFT @I gEE@IW ?

o WERY ¢ U7 4.3 w1E w19
&' w fafed & fag foam
BT W F

SHRI PILOO MODY (Godhra):
What Shri Vajpayee has said is very
legitimate, that you get all these
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things happening and you also get
enchancement of violence because the
Government does not permit you the
right of legitimate protest. 1 said
this in my speech on the De-
mands of the Home Ministry and I
have said this before in the House.
This is nothing peculiar to Delhi, it
is happening all over the wo:ld. As
soon as there is a demonstration
coming up, immediattely, and indis-
criminately section 144 is clamped
down; in other words, the right of
legitimate protest, which is a part of
the democratic process, is being
denied to the people, and you get
all manner of ugly situations that arise
out of it.

The other thing is, we have seen
over here all this is going on, and
quite legitimately the anger of the
people) is rising.

AN HON. MEMBER:
tely?

Legitima-

SHRI PILOO MODY: You leave
me alone. Kindly get edycated.

We were talking about price rise
today. I am concerned, this House

is concerned and the whole couniry
is concerned with it. In the coming
year the prices are going fo rise by
50 to 100 per cent, the way we are
going at the moment. To be supre-
mely innocent of what is going on,
the supercilious, indifferent and cal-
lous attitude that they are taking is
enough to make anyone puke.

st wiwx ™ fag (sa)
weret Tged, § §F ge § {1 0T e
FEAT ATRAT § | FW WA A FHr Aw@r
®r wrar w1 faoe A fem @
% AT g & agi avg A A
I w1 § wiar & wgw o wEwmwar
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in Delhi

qrAaT § | AT wE a8 3 % gAw
w1 SAaT ® AT &1 fAoeT @
fwar, &fe qw & g9 & A fean
FT ATATETN FAT A &, T A IR
T e Y ¥ ) qATT F AT g,
fagrz & ot g W% o fomr A wzad
g%, T ot & s gk ?
o W FT wg oag & fF gw ¥ o
fegfa & 9w 1 @ gq wfau #
"HART T FL KL FOH gAT T0fgd |
gAY TF A1 FT WA ST AT §
w1 w1 & fr fgar &1 agmar =@ g
el
g aF HAAT T A4 A
19V &, 98 §F ag @ g & &
T "N F wEwA ¥ fasgw wanw §
- waifE 77 X & f g fagmr gnir
(wwar)

st wew fagrd el A
FHT |

it siwe oo fog g oo gH
xq a1 ¥ g § (F9ur)

ot wew fugrd e ;g R
¥ &7 fgqr o1 "ArAT T § 1w
g 7z e fr ¥ gwiwa wa g 7 &
st g F fgar o it 1 @ 59
a1 gaaardr fraamy | el # o
wamren feafa &0

WA TR . W S &
FAR AT FY ATT A AT E | WOT
i fger aX TE@ AT E TG 2
wq 9 o off ar 7 qfag

st wzw fogrd s oG
€W ¥ ew #F wgT Ay W &

.2nd April, 1974, quoted
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Privilege
weTw W AW N ey &

wgT AT & &, Tt a1 W ey

oft wew fagrdt avodd : faedlt ¥
-wifeagel wevA & fadr {arew A 3
LERIE O CURELER TR T
gAAT foFar | Wy A weyr
feed gwer fear | (saaerw)

wEU WEWW ;WA W7 AE
Bifed, 38 Fmr w37 Ofsr

12,24 hrs.

QUESTION OF PRIVILEGE AGAINST
UN.I

MR. SPEAKER: I am passing on
to the next subject, the question of
privilege sought to be raised by Shri
Amrit Nahata against the UNI, Indian
Express, Hindustan Times and Times
of India regarding alleged misreport-
ing of Fortyseventh Report of Com-
mittee on Public Undertakings. This
was brought some time back and I
have got the report ready.

SHRI K. S. CHAVDA (Patan):
Where is Shri Amrit Nahata?

MR. SPEAKER: I am not con-
cerned whether he is present or not.
It is already in today’'s list.

On the 28th March, 1974, Shri
Amrit Nahata sought to raise a
question of privilege against the
UNI, the Indian Express, the Hincus-
tan Times and the Times of India
for alleged misreporting of ° the
Fortyseventh Report of the Com-
mittee on Public Undertakings on
Modern Bakeries (India) Limited. ..

The Deputy Speaker who was then
in the Chair observed that the Gene-
ral Manager of the UNI and the
Editors of the newspapers congerned
would be asked to state what they
had to say in the matter.

The Editor and General Manager
of the UNI in his reply dated the
certain
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passages from the 4Tth Report of
Committee on Public Undertakings
and stated, inter alia, ag follows: —-

“We submit that the headlines
are given by individual newspapers
to all the agency reports as is evi-
dent from the fact that headlines
vary from newspapdr to newspaper.
The UNI is not, therefore, res-
ponsible for the headlines appear-
ing in the newspapers....

A comparison of the UNI report
with the PUC report. would show
that the opening para of the
agency's report is a legitimate in-
ference drawn from thy Com-
mittee’s observation, explicit in the
concluding part of the passage
quoted above inasmuch as the
Committee deemed it necessary to
recommend stricter measures io
ensure that ‘stald and mouldy
bread’ is not put on the market.

There are passages on pages 70,
71 and 72 of the Report contain-
ing unambiguous admission by a
representative of Modern Bakeries
examined by the Committee that
defective bread was not only being
put on the market but were also
being sold. ...

We feell that these passages in
the report fully justify the UNI
report.

Shri Nahata has alleged that the
UNI report was ‘baked with the
assistance of the foreign bakeries,
including Britannia'. It is unfortu-
nate that he should make this
allegation which has no substance.
We like to submit that the UNI
r¢port was put out on its teleprin-
ter circuit to all its subscribers
from the press room in Parlia=-
ment House within an hour of tke
report being placed on the Table
‘of the Lok Sabha.

We submit that there is no
breach of privilege and the report
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was issued in good faith as we do
in the case of vother reports.”

AN HON. MEMBER: Accepted.

MR. SPEAKER: There are a lut
of oth¢r things. Don't be impatient.
The Resident Editor of the Indwan
Express in his reply dated the 30th
March, 1974, stated as follows:—

“....the news story....was cir-
culated by the United News ot
India, one of the two national
news agencies,. We published the
news slory in good faith in the
normal course. It’is obviously not
possible for a nmewspaper to check
the accuracy of every news repurt
supplicd by a news agency.”

The Editor of the Hindustan
Times in his reply dated the 30th
March, 1974, stated as follows: —

“We published the item ‘Moderm
Bread under Fire'....—bread is al-
ways on the fire—

“, ...in our issue dated March 26
in the belief that it was an accu-
rate summary of certain of the
findings of the Committee on Public
Undertakings that had ben field by
the UNI to which we subscribe.

The item was published in good”
faith. However, if there were any
inaccuracies in the report, we were
not aware of these and deeply re-

. gret it and I would request you to’
kindly inform the Speaker accord-
ingly and to assure him that any
infringement of privilege in this
case was wholly inadvertent.”

The Hindustan Times has beenr
very clear in its regret. The Editor
of the Times of India in his rep'y
dated the 5th April, 1974, stated inter
alia as follows:—

“Th ecomment to which you refer
was based on a UNI report. We
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are satisfred that the report in
«question wag in no way mala
. fide. It faithfully summarised the
PUC's report. The PUC report
specifically referred to ‘state and
mouldy bread’ in para 3.43 on page
72—

It is clear from what I have said
.above that the comments was enti-
rely fair and that there was no
.intention in any way to misrepre-
sent or distort the contents of ihe
PUC’s report.”

*This is the position taken by them.

I then -ref.e:red the matter to the
Committee on Public Undertakings
for their comments op the stand
iaken by UNL

The Chairman of the Commititez on
Public Undertakings, in her note
dated the 30th April, 1974, has con-
-veyed to me the following opinion of
-the Committee on Public Undertak-

ings:—

““The Committee in their 47th
:Report on Modery Baker-ies (India)
Ltd. observed that on examining
the question of state and mouldy
bread, they found that in the case
.of Bangalore, Bombay and Kanpur
. .units, the percentage of return of
state and mouldy bread was more
than one per cent during 187273
as compared to the norm of 0.5
per cent fixeq by the Management
with effect from 2nd December,
1872. The Committee viewed with
concera the high percentage of
return of such bread in these units.
“The Committee recommended that
«effective measures should be taken
by the Underiaking to tighten up
«ts inspection machinery 5o that
state gnd mouldy bread was not put
-in the market. The Committee had
not said ip their Report that stale
and mouldy bread was actually
being sold in the market. In the
circumstances, the Committee fell
4hat the UNI report and heading

VAISAKHA 13, 1896 (SAKA)

Qﬂestit_m of
Privilege
carzieq by certain newspapers had
not done justice to the letter and
spirit of the recommendations of
the Committee.”.
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This is a very light comment by
them. They have not denied what
was mentioned in the report.

SHRI 5. A. SHAMIM (Srinagar):
They could not deny.

MR. SPEAKER: ....but they say
that the headlines had not done
Justice to the spirit of the recom-
mendations of the Committee.

In view of the above explanations
given by all of them—the General
Manager of the UNI and the Editors
of the concerned newspapers—and
the opinion of the Committez on
Public Undertakings, I feel thar, if
the House agrees, the matter r.ay be
dropped. :

SHRI PILOO MODY (Godhra):
The matter may be dropped and
Mr. Amrit Nahata may be reprimand-
ed for having raised it.

SHRI VIKRAM MAHAJAN (Kan-
gra): Mr, Amrit Nahata should be
complimented for having brought
forward this matter.

SHRI S. A. SHAMIM: There
should be a motion for breach of
privilege against Mr. Amrit Nuhata
for having cast aspersions on them.

MR. SPEAKER: That is going too
far. If you go hair-splitting, the
question is under a very thin line.
Perhaps, Mr. Amrit Nahata may gain
by that.

1 take it that the House agrees
that the matter should be dropped.

SEVERAL HON. MEMBERS: Yes.

st wwmrea e (AT
& amr wY e v foar e wifgd
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I am not convinced. I do not sup-
port this. (Interruptions),

MR. SPEAKER: I tell you, my
skin cannot get thicker then this, It
has reached the limit. Keep this as
a Parliament. It is not meant for
shouting like this.

T T Aled AT FA "qrEw 7 A
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12.33 hrs.
PAPERS LAID ON THE TABLE
ANNUAL PrLAN, 1974-T5

THE MINISTER OF PLANMNING
(SHRI D. P. DHAR): 1 beg to lay
on the Table a copy of the “Annual
Plan, 1974-75" (Hindi and English
wépsions).

GUJARAT SALEs Tax (AMDT.) RULES,
1974 AND A STATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): 1 beg to
lay on the Table:—

(1) A copy of the Gujarat Sales
Tax (Amendment) Rules, 1974,
published in Notification No. (GHN
230) GSR 1074/(11)-TH in Gujarat
Government Gazette dated the 2nd
April, 1974, under sub-section (5)
of section 86 of the Gujarat Sales
Tax Act, 1969, read with clause
(¢) (iii) of the Proclamation dated
the 9th February, 1974, issued by
the President in relation to the
State of Gujarat.

(2) A statement (Hindi and Eng-
lish versions) oxplaining the rea-
sons for not laying simultaneously
the Hindi version of the Notifica-

tion [Placed in Library. See No.
LT-6895/74].

ANNUAL ReEpORT AND CERTIFIED Ac-
COUNTS TOGETHER WITH AUDIT REPORT
OF INTERNATIONAL AIRPORTS AUTHORITY
oF INDIA FOR 1972-73 AND AIRCRAFT
(28D AmMDT.) RULES, 1974

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION {DR. SAROJINI
MAHISHI): I beg to lay on the
Table: —

(1) A copy of the Annual Rcport
(Hindi and English versions) of the
International Airports Authority
of India for the year 1972-73, under
sub-section :(2) of section 25 of
the International Airports  Authority
Act, 1971, [Placed in Library. See
No. LT-6896/74).

(2) A copy of the Certfied Ac-
counts (Hindi and English versions
of the International Airports Autho-
nity of India for the period 1st
February, 1972 to 31st March, 1973
together with the Audit Report
thereon, under sub-section (4) of
section 24 of the International Air-
ports Authority Act, 1871. [Placed
in Library. See No. LT-6897/74]

(3) A copy of the Aircraft (Sec-
cond Amendment) Rules, 1974
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 385
in Gazette of India dated the 13th
April, 1974, under section 14A of
the Aircraft Act, 1934, together
with an’ explanatory note. [Placed
in Library. See No. LT-6838/74].

GUJARAT Pmim-:: Forests (ACQUISI-
TIoN) RULES, 1974

. THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): I beg to
lay on the Table a copy of the Gnja-
rat Private Forests (Aecquis'tion)
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Rules, 1974, published in Notification
No. GHKH-51: 74-PRF-1973-74-354P
in Gujarat Government Gazette
dated the 4th April 1874, under sub-
.section (1) of section 22 of the Guja-
rat Private Forests (Acquisition)
Act, 1972 read with clause (e¢) (iii)
of the Proclamation dated the 8th
February, 1974 issued by the Presi-
dent in relation to the Stats of Guja-
rat. [Placed in Library. See No.
LT-6899/74].

MERCHANT SHIppING (FIRE AppLIAN-

'CES) AMDT. RULEs, 1974, GUJARAT

GOVT. NOTIFICATIONS UNDER (FUJARAT

CARRIAGE OF GooDs TAXATION ACT,

1962 anp MoTor VEHICLES AcT, 1939
AND STATEMENTS

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): I beg to lay os the
Table: — d

(1) A copy of the Merchant
Shipping (Fire Appliances)
Amendment Rules, 1974 (Hindi
and English versions) publishei in
Notification No, G.S.R. 374 in Gaz-
ette of India dated the 6th April,
1974, under sub-section (3) of sec-
tion 458 of the Merchant Shipping
Act, 1858. [Placed in Library. See
No. LT-6900/74].

(2) (i) A copy of Gujarat Gov-

ernment Notification No. GH/G/323/ .

MTA/1773/7052/E (Hindi and
English versions) published in
Gujarat Government Gazutle dated
the 10th December, 1973, under
sub-section (2)- of section 31 ol the
Gujarat Carriage of Goods Tuxa-
tion Act, 1962, read with clause (c)
(iii) of the Proclamation daled the
9th February, 1974 issued by the
President in relation to the State

of Gujarat.

(ii) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the
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above Notification ({Placed
in Library. See No. LT-6001/
74].

(3) (i) A copy each of the fol-
lowing Gujarat Notifications (Hindi
and English versions) under sub-
section (3) of section 133 of the
Motor Vehicles Act, 1939 read with
clause (c) (iii) of the Proclama-
tion dated the 9th February, 1974
issued by the President in relation
to the State of Gujarat:—

* (a) The Bombay Motor Vehicles
(Gujarat Fourth Amend
ment) Rules, 1973, published
in Notification No. GIG|73;
190/MVR, 1073/494-1-E  in
Gujarat Government Gazette
dated the 20th July, 1973.

(b) The Bombay Motor Vehicles
(Gujarat Second Amend-
ment) Rules, 1973 published
in Notification No. G|G|79,188|
MVR-1073/2069-E in Gujarat
Government Gazette dated
the 26th July, 1973.

(c) The Bombay Motor Vehicles
(Gujarat Amendment) Hules,
1973, published in Notification
No. * G|G|73|310/MVR;1067|
7152-E. in Gujarat Govern-
ment Gazette dated the 28th
November, 1973. °

(ii) A statement (Hindi and
English versions) showing reasons
for laying the above Notifications.
[Placed in Library. See No. LT-
6902/74]. .

12.34 hrs.

SYNOPSIS OF PROCEEDINGS OF
COMMITTEE ‘E' ON DRAFT FFTH
FIVE YEAR PLAN

SHRI P. VENKATASUBBAIAH
(Nandyal): I beg to lay ou the
Table Synopsis of Proceedings of
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Committee '‘E' on Draft Fifth Five
Year Plan (Implementation and Pub-
lic Cooperation).

12.35 hrs,
ASSENT TO BILL

SECRETARY-GENERAL : Sir 1
lay on the Table the Pondicherry Ap-
propriation (Vote on Account) Bill,
1974 passed by the Houses of Par-
liament during the current session
and assented to since a report was
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last made to the House on the 28th
April, 1974.

12.35; hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the Sittings
of the House in their Fourteenth
Report have recommended that leave
of absence be granted to the following
Members for the periods indicated
against each:—

(1) Shri Bishwanath Jhunjhunwala ’

= 17 h to22nd Decemter, 1973

(Ninth Session) and 18th
February to sth April, 1974
(Ten*h Session)
{2) Dr. G. 8. Melkote — 1sth April to 10'h Ma 1974
(Tenth Session)
(3) Shri D:vendra Satpathy «~— 18th Februaryto 7th March 197,
' (Tenth Sessior) 4
Is it the pleasure of the House that 1236 hrs.

leave as recommended by the Com-
mittee-may be granted?

SHRI S. M. BANERJEE (Kanpur):
Yes, but without pay. That is the
Government's policy—no weork, no
pay.

MR. SPEAKER: I*think you are
perfectly right. ‘I hope the House
agree te that— not about the without
pay, but with the report

HON. MEMBERS: Yes.

SHRI VIKRAM MAHAJAN (Kan-
gra): Those who indulge in walk-
«outs should fo:-fejt their pay.

MR. SPEAKER: The Members will
. be informed acco;dingly.

RULES COMMITTEE

FouRTH REPORT AND MINUTES

SHRI SHIVNATH SINGH (Jhun-
jhunu): 1 beg to lay on the Table
the following Report and Minutes of
the Rules Committtee:—

(1) Fourth Report under sub-rule
(1) of rule 331 of the Rules
of Procedure and Conduct of
Business in Lok 8abha:

(2) Minutes of the sittings of the
Commitee held on the 18th
and 26th March and 3rd and
25th April 1974.

12.3¢ hrs.’
COMMITTEE OF PRIVILEGES
NINTE REPORT

DR. HENRY AUSTIN (Ernakulam):
I beg to present the Ninth Report of
the Committee of Privileges.
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COMMITTEE ON THE WELFARE
OF SCHEDULED CASTE§ AND
SCHEDULED TRIBES

TWENTY-FIFTH REPORT

SHRI D. BASUMATARI (Kukra-
jhar): 1 beg to present the Twenty-
fifth Report of the Committee on the
Welfare of Scheduleq Castes and
Scheduled Tribes on the Ministry of
Home Adffairs—Socio-economid condl-
tions of Scheduled Castes and Schedu-
led Tribes in Arunachal Pradesh.

——

12.37 hrs.

STATEMENT RE. ORDER, ISSUED
BY THE CHIEF JUSTICE OF
MADHYA 'PRADESH ABOUT AD-
VERTISEMENTS TO “NAI DUNIYA”

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): Mr.
Speaker, Sir, on 14th March, 1974, Shri
Madhu Dandavate M.P., wanted to
draw attention of the House under
Rule 377 of the Rules of Procedure
and Conduct of Business in the Lok
Sabha regarding the spesech made by
the Chief Justice of Madhya Pradesh
High Court at the Rotary Club, Indore

ang the action taken by him aganst.

the daly newspaper “NAI DUNIYA"
of Indore for having, K criticised his
views. You, Sir, desired that the
facts should be ascertained ang a
statement be made in the House.

From the facts ag ascertained from
Thief Justice of Madhya Pradesh High
«Court it appears that the Rotary Club,
Indore, had invited him at one of
their usual meetings ang requested
him to speak on India's Foreign Policy.
While speaking on the subject, the
Chief Justice at the outset stated that
he would deal with the subject from
an academic point of view and if he
expressed any views they would be
‘his personal views. Some local dailies
of Indore published exfracts of his
speech. The “NAI DUNIYA" had
written an editorial also which was
considered by the Chief Justice to be
a distorteg version of his speech. It
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. is true that an order was passed that

until further orders no advertisements
should be given to this daily by the
judiciary in the State. The Managing
Editor of the paper hag complained
to the Press Council of India and the
controversy is under their considera-
tion and it would not be desirable for
me to comment on merits.

However I am glad fo say that the
Chief Justice of Madhya Pradesh High
Court has cancelleq the circular.

!
12.39 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing 7tb May, 1974,
will consist of:

(1) Consideration of any item of
Government Business carried
over from today's Order
Paper.

(2) Consideration and passing of
.the Coal Mines (Conservation
ang Development) Bill, 1974.

(3) Discussion and voling on the

Demands for Grants (Guja-
rat) for 1974-75.
(4) Further consideration and

passing of the Cinematograph
(Amendment) Bill 1973, as
passed by Rajya Sabha.

(5) Consideration and passing of
the following Bills on the 8th
May ang 8th May, 1974: —

(i) The Constitution (Thirty-
Fourth Amendment) Bill,

1974.

(ii) The Constitution (Thirty-
Fifth Amendment) Bill,
1974.

SHRI PILOO MODY (Godhra): Not
the Thirty-Fifth Amendment Bill. It
must go to the Select’ Committee,
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oft e fagrdt avodedt (nfae) : fazslt & €ro #ro Mo HfFmicw,
W T & foo gadm wd T4 ¥ q gramesa g1 aw bl awerfs
frosighafrawmafsados  aarfr o fosdi § gaeafa ot sy
AT AT BAME ARG waT | FAG WA AN FII
feeh ¥adadamigrar i AIgsy  goTd, T IR BETEHU @I I

A FT I | g AHAT WaA H I35
T &\ TTICAGH F W F w0 G
& 1 78 wraw & fE o X aws R
fagr s 1w 7% 5F e AT R
fr dfedz made 7 a7 Ak
graw fafewamed Fartdaigdin
FE ufwzfz aifzT fxar T @@
afae 777 ¥ T TiT OFRET A
T o A4 17z fr wrw AS g fE
fort wRasl T 9@y S TeT WA
FFRA AT AT T T g SRS
#r wafa s 41 7w d ga< v
¢ f dfezdzara = w1 g fo o o

SFOH whRd Hug A e F T
EARAAN AT A H IS T &
qaA hETH T ATR-ATRT &1 o awefa
T HHE §, TN G B FT ofedl ¥ Aedr
A #t wrfow g TiigT | W weh
A AT FagEmar Ta@mg |

SHRI S. M. BANERJEE (Kanpur):
With your permission I would like to
raise two points. One is the thing
which my hon. friend hag already re-
ferred to, that to-day in Delhi and
outside Deihi in all the .cities, people
are on the streets in their thousands

@ &\ w0 T Al g 9T w1 g
o Y AT AT @I | AT TET AT
s afarsiwdnarwrd an
et sufee & w7 # saq go i 2
wfFrgw AT e g5 9% AW
AT I AT FA FIAFT &, 01
ag 91 19 5A F AT {17 ¥ @ g
g

gfqars § gwes @ & fag I
faga® w18 a7 § I F AL ¥ fafs-
€T AqrE AR TRAA w1 fA 0

.zt FfawEm § |40 Arfge ar i ag
I fFEewr gl | Mg
o Sl #Y 72w w7 & 96 & 90
o3 a1 IEE werEwd § Al
dfqam & ®@wtas v 79T qEF A
ATRET TEY | BT FEE a1 § Hraw 6
T g1 I TSI AT | A O
a5 T 37 fagwsi w1 wmar war &,
W g %81 91 @ & 5w g A
TR I FT w1 g W A
T |

with the red flags to protest against
the rise in prices. .
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AFa @ &, fred warlw w1
¥ goeTe A wifedt & Ay o
® ot T ag 9% &, 9w 1 qanfawr
Wi e v & fag et W E
& wmgan g e woere W@ R ¥ and
TR T % fF  srEfram Wit W
AR FH A B R A FE
TAg ST AgTaew gy A gyNA
sragy Al wadf 5 w1 73§
& @ AER B A GEAT, WTCHITH
7g g 7 weht fir agfafaa ot
[ & 0% wae, o fenrlrar, wfeat
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fedgrdim g e A & w gEaw
wrawT & g ()

st wqe (Tfearer) cag A
fegm = &1

st Qo Qo WOl : ¥ = §
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faar 9w |

L g WA A T EEA § 19T 7
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¥ geaw % 7R G TE ¥ T gy
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g w1 farew & a9 o7 e
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qwE ¥ ST TREY %1, o 4
T fow @ qentewt aw ff wgE
o | W, afe dgw e
TeraTisl W g & 9¢ wedE g
ads | T T AR Sar weY
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fafredl & enfor s sgan §
oE XTI 15, S, FT G0 T AT
st o f B awfen s@ w0
sfmsligaed §fF diedw
o< fer fear o 1w R R
EEOTW GAT TG gl &, WX wrE
gaErT T @ & wx e i
o o § @ T AT @ WL
wd & orendts §t W eg fe a
LA HT WX WA GuATin H A
w1
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(sf1 TR W)

W 9T TEr - g ¥ fawe Fear ot
Tfgg)

SHRI C. K. CHANDRAPPAN (Tel-
Jdichery): We have often b-ought the
food situation jn Kerala to the notice
of the House. In Kerala today in open
market the price of rice has shot up
‘1o Rs. 4 to Rs. 5 per kilo. It is an
unprecedented situation. After two
.months the State will again face what
is calleg the lean menths. During
these monthg the price of rice will
.again shoot up. This happens because
.of two reasons. The Central Govern-
ment failed to fulfil the commitment
‘to supply rice ang wheat to the State
-which it has promised in this House.

There is not a single loaf of bread
.available in Kerala to-day. Same is
the case with regard to wheat. It
-seems that the necessary quantity of
wheat which wag promised hag not
‘been supplied. As a result the food
-situation has worséneq in an unprece-
.denteq manner and several millions of
-people are the victim of this bad food
-crisis. Coupled with this, the crisis
of coir industry is another factor. We
had discusseq this matter on the floor
of this House that more than a million
people would be thrown out of emp-
loyment if this crisis is allowed to per-
sist.

Recently, the matter was taken up
-with the Centre by the Coir Board
-that they should fulfil the commit-
‘ment. of giving Rs. 16 c-ores to revi-
-talise the coir industry. “d

Handloom industry is also facing
a crisig because of the non-availability
of yarn. The Government wwas mak-
ing a promise that they woulq do
everything possible to supply the
‘necessary quantity of yarn. But, no-
‘thing has been done.

I would like the hon. Minister con-
.cerned to make a stitement with re-
-gard to this sltuation during the next
-week of the session.
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SHRI SAMAR GUHA (Contai): Sir,
I want to draw your attention—it is
not unknown to anybody—that our
country is already in the midst of a
serious national crisis. And, in this
nationa] crisis is being aggravated by
the precipitate action that has been
taken by Government in arresting the
leaders of the railwaymen and break-
ing down the negotiations.

Already there are strikes of the
railwaymen in different parts of the
country which may lead to a serious
consequence.

MR. SPEAKER: Yesterday you had
enough opportunity.

SHRI SAMAR GUHA: We there-.
fore feel that this House should be
in continuous session. Although meet-
ing for last three months, we are in
the midst of a serious crisis; it may
lead to serious conseguences. Accord-
ing to rule 13 of the Rules of Proce-
dure, you can extend the session.

MR. SPEAKER: I am afraid that

this should end much earlier.

SHRI SAMAR GUHA: What I am
saying is this. Let the House be in a
continuous session. My second point
is this. Thig House shoulg bave an
opportunity to discuss the situation,
ag it develops in the country during
the next week. Next week many
Members will have to go back to their
constituencies. And by that time, the
strike situation might take serioug turn
in many wayvs. But, nobody can fore-
see what is likely to happen. We
want the session to continue till rail-
way strike issues are setfled. o

Another thing ig about the price
rise. In one year—never it has hap-
pened in the last twenty-six years
either here or in any part of the world
that there has been over 27 per cent
rise in wholsale prices.

MR. SPEAKER: This is next week's
business,
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'IBH'RI SAMAR GUHA: The corres-
ponding rise in a year was 9.50 per
Cent in 1971-72 or so. But, this year,
in one year it hag risen so high. It
woulg look ridiculous to have a conti-
rmaous session unlest we provide the
Government with the grounds. I am
trying to give a little bit of grounds
for having a continuous session. In
these two monthg the price may shoot
up still more.

According to published news in the
first quarter of this year from Jan-
uary to March, there was a price rise
in the wholesale price index by 26
per cent. And in the coming three
months. it may go up to 50 per cent.
Therefore, I am submitting to you that
either you can direct the Government
_or you can yourself do that before
we bring the matter on the floor of
the House, you can bring that before
the Business Advisory Commitiee
where the matter may be discussed
and then. the Government may make
a statement on the suggestions that
have been made by us in the House.
The House should continue to sit
because of the extraordinary, abnor-
mal, historic and unprecedented na-
tional crisis that has developed which
is going to aggravate all over the
country. (Interruptions).

MR. SPEAKER: I am going to
discontinue this practice. It was done
in good faith. You are making it a
debating hour.

SHRI SAMAR GUHA: Frequent
deployment of army to suppress
popular movements will under-mine

the faith of Army. Therefore I say
the Parliament shoulg continue to sit
till this national crisis on prices ard
the railway strike can be solved.

BHRI SEZHIYAN (Kumbakonam):
Mr. .Speaker, Sir, in the forty-third
report of the Business Advisory Com-
mittee time has been allotted for two

items, namely, Item No. 5 regarding -

further discussion on historical text
buried in the time capsule on the 15th
August, 1975 and Item No. 6 regard-
ing discussion on statement made by
the Minister of Finance re. Supple-
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mentary Demands of Pondicherry.
But in the statement just now made
by the Minister for Parliamentary"
Affairs for the business to be taken up
in the coming week there i{s no men-
tion of these two items. I hope that
the Minister will be able to provide
time for these two items which has
been discussed and accepted in the-
Business Advisory Committee.

Tt is not as if the discussion on the-
time capsule was concludeq on that
day. Only some points of order were
raised.

MR. SPEAKER: I saw the debate
on the timg capsule. All the parties
have spoken on it.

' SHRI SEZHIYAN:
the poinits of order.

It was only om

SHRI SHYAMNANDAN MISHRA
(Begusarai): I have not spoken in that
debate.

SHRI ATAL BIHARI VAJPAYEEr
The discussion was postponed.

MR. SPEAKER: ] thought the debate
has taken place. It is the point of
pages. What a pity no Parliament in
order running into the world is like
our Parliament,

SOME HON. MEMBERS: We are
unique.

MR. SPEAKEB: God save you!
13.00 hrs,

SHRI SEZHIYAN: Regarding - the
other point I contended on the other
day itself that the non-passing of the
Supplementary Demands o»f Pondl-
cherry has raised a basic constitution=
al lapse. In this regard we require
the assistance of Attorney General to
clarify the situation. Prof. H.. N.
Mukerjee also drew your attention to
this necessity of the presence of At-
torney Gene:al in the House. I feel
that this is very much required as on
two previous occasions the orinions of
the Attorney General were sought.
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[Shri Sezhiyan].

One was in 1958 and the other was in
1964. In 1958 the Attorney General
gave an opinion to the effect that
there was no provision in the Consti-
tution for sanctioning or validating the
payment of such items. Later in 1964
the Attorney General of India agreed
with this opinion. The Public Ac-
counts Committee after considering
these legal opiniong came to the con-
clusion that regularisation of an ex-
penditure on a new service which is
adjudged as such after the close of
the year cannot be met by a resolu-
tion of the Parliament. So, I want the
presence of the Attorney General
when the discussion is going to take
Place. Twice we have taken hig opi-
nion on similar issues therefore, it
is appropriate that he should be in the
House when the discussion is taken
up. I am making this suggestion even
now so that Government should not
come forward later and try to post-
pone the entire discussion thereby
scuttling the very purpose for which
my objection was raised. They should
not say there are only 15 hours of time
available and the Government busi-
ness will take all the 15 hours. Even
if necessary we should be able to
"extend the Session to cover import-
ant discussions raised by me and also
raised by Mr. Vajpayee,

MR.
Krishnan.

SPEAKER: Smt Parvathi

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Speaker, Sir, 1
hag requested that the issue regarding
Delhi Bandh be taken up for discus-
sion and the Minister should make a
statement.” There is a strike through-
out Delhj today. The work in all offi-
ces is at standstill. Transport is at
standstill. Taxls are off the road.
Banks are closed as the people are
protesting against the reversal of Gov-
ernment policy in a reactionary direc-
tion which is leading to a steep rise
in the prices of essential commodities.
‘Whereas levy price for rice today is
Rs. 105/- in one of the districts in
UJP. for instance, the traders are
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coming in the market and offering
Rs. 125/-. What is going to happen to
the consumer in these circumstances.
This Government is totally bankrupt
and unable to procure essential com-
modities for the people and make it
available to the people at controlled
prices. You talk about the workers
being a privileged class because they
are in employment. Who is the pri-
vileged class? Birlas are allowed to
have a lock-out in HINDALCO. The
Minister of Heavy Industries is sitting
and aluminium so vital to our indus-
try is not being produced. Sir, we
want a discussion on tihe railway
situation. I am told that speeches are
being concocted againsi the leader of
my Party in Lok Sabha, Shri Indrajit
Gupta, who is President of South
Eastern Railwaymen's Federation and
a conspiracy is being hatched to ar-
rest him in the same dictatorial way
as other Members of the National Co-
ordination Committee "have been ar-
rested. 1 protest agains{ the manner
in which thig conspiracy of the reac-
tionary sections of the Government is
going on and demand a discussion.

SHRI ATAL BIHARI VAJPAYEE:
She is not accusing the entire Govern-
ment, only some sections-of the Gov-
ernment. That is very significant.

MR. SPEAKER: I think your inter-
pretation will only worsen it.

st ser www fag  (IF@)
qrraT ¥1 faed qa® oF qEeaqn
5 WY A WA ¥ fraw 377 &
gearia fage ¥ s e-gifaw A
TEFO  F " ¥ I5ET 97 WL Tg
afie i off fs sFT A T=Fg A OF
TFqe ¥ | 47 3@ & fF A wdfr
aF w1 aaer wd  femm Wi ™
fad ag ATHAT QA AT F GHT ISEAT
TIINT 77 AHAGATEITE
7g 9% g1 & fF J3Taw i aerd wr
FTCATI FIBHOE F i §, 59 ¥ grafaa
R FERNE X &3 FTAE FE TR
£, Tar ¢ & firQg & Fvr FAwAT WK
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avad % oft § | #3 9a iy oft ag wgr a@r
fEerasrgiima 7 AR afsam
EIF A @Y, TR AT @A AT )
swEe & wila Fr Sga e
W R GER feenmm o qwr § Jar
f& wwa wa0 ¥ e T araqrga ¥
" # FIHIT F AT & FHI AAT

sifew |

SHRI SAMAR GUHA: Let me
have half a minute to make a sub-
mission in this connection.

MR. SPEAKER: No, no. You took
80 much time and you are not yet sa-
tisfled. Why do you get up a second
time? If you seek my permission, you
should care for the permission. I am
not allowing you.

SHRI SAMAR GUHA: Sir......

MR. SPEAKER: Please sit down.
He has already raised that point.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I shall first deal with the
two matters suggested for discussion
in the Business Advisory Committze
referred to by Shri Sezhiyan, One re-
lates to the statement of the Finance
Minister on the supplementary grants
relating to Pondicherzy. I had a word
with the Finance Minister. He is
willing for a discussion, subject to the
completion of all the necessary gov-
ernment business. I am in your hands
regarding that debate next week.

Regarding the second suggestion, I
have hearg you with great respect. I
also hearq Shri Sezhiyan. I am also
in utter confusion regarding the scope
of the previous discussion. I have got
the proceedings. I shall look into
them. 1 shall have a further discus-
sion with Prof. Nurul Hasan and shall
bring it to his notice.

Regarding the various other sug-
gestiong made relevant to the business
next week, 1 suppose it is the inten-

VAISAKHA 13, 1896 (SAKA) B. A. C. Report

246 .
tion of the House, that I shall faith-

fully convey them to the concerned
Ministers.

13.00 hrs.
BUSINESS ADVISORY COMMITTEE
FORTY-THIRD REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I move:

“That this House do agree with
the Forty-Third Report of the Busi-
ness Advisory Committee presented
to the House on the 2nd May, 1074."

sft vzw fugrdt wodt (v=feae):
weaet wEEd, %1 gA¥ FMaT fY gEA
&

weuw Wi : IH O A1 g Wr
AT WA FOF qAT @, swH
e ¥ 2GT, ag A F o Afer A
foE &

ft wew fagrdt Wl T AT A
Aforgde . ... ..

weaw WA : g A1 AT Fg AP
g

st wew fagrd ot : AT
A Fam g & 7 ww ¥ oy 4
i %1 zrgw e &1 wE ¥ Ae
7 97 =91 wawy A =wifgy. .

wew W ¢ T+ A ¥ "
T Tg T E |

ot wew fagrd W ;T
I Fi wara 747 Fgai ?

ot W™ wqe (gieatai) o &
FrEaAT , TF T & qgH T Tefgd
MR. SPEAKER: The question i8:

“That this House do agree with
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the Forty-third Report of the Busi-
ness Advisory Committee presented
to the House on the 2nd May, 1974

The motion was adopted.

13.10 hrs.

CONSTITUTION (THIRTY-FOURTH)
AMENDMENT* BILL

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir, with your permission, while mov-
ing for the introduction of this Bill I
would like to submit that there is a

slight mistake which I would like to -

bring to your kind notice. The Cons-
titution (Amendment) Bill which I am
introducing is really the Constitution
(Thirty-fifthy Amendment Bill. It is
not the Constitution (Thirty-fourth)
Amendment Bill. I request that the

» necessary correction may be made in
the matter.

MR. SPEAKER: It

shall be the
35th.
SHRI ANNASAHEB P. SHINDE:

This is the 35th.

MR. SPEAKER: Then this will be
numbered as the 35th.

The Law Minister, in that case, will
introduce the 34th

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): Yes.

'MR. SPEAKER:
it at the end.

Then you will do

SHRI PILOO MODY (Godhra): The
introduction of the 35th Amendment
Bill is null and void. =

MR. SPEAKER: He may introduce
it with the new number.

SHRI H. R. GOKHALE: 8ir, I beg
to move for leave to introduce a Bill
further to amend the Constitution of
India. This will be read not as the
Thirty-fitth but the Thirty-fourth.
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‘MR. SPEAKER: This will be put
first, this motion for leave to intro-
duce a Bill further to amend the Con-

stituticy of India relating to the 34th
amendment.

it wrzer fagrdt areldedt (ranferat) -
AT FTAIaT AT ?

WTTH WENT ¢ Ag Wil a1 AET &

SHRI SEZHIYAN (Kumbakonam):
Sir, the House is entitled to know
what is the reason for this change.
They mention one thiig in the Order
Paper and then they want to correct
it non-chalantly here. How do they
have the check to correct it like that
here? This shows what respéct they
have got for the Constitution and for
this House.

ot wew fgrd moRd@ QA
T 9% WIFT 48 Fad 2 (% 98 Fed2-
T wavzAE faw &, ag A1E AwIF A
§ 1 F wrET AT O T 47 SEH
st faat rar &, F17 &7 34 & WA, FA
a1 3sFTWAT ! WS FE R OFARI
A FT AW g 3, THA 47 qfwAq
g

MR. SPEAKER: I do not know.
He is proposing it. ’

SHRI PILOO MODY: The Business
Advisory Committee meets and allots
the time for the wvarious Bills.
(Interruptions). -

SHRI SHYAMNANDAN MISHRA
(Begusarai): I am not at all able to
understaad why the hon. Minister,
Shri Annasaheb P. Shinde, thought
it fit to amend it. If it remained as
34th, would it have done any harm?
What is the difference?

MR. SPEAKER: The Law Minister
will explain it. Let us .I.istel_-x to him.

SHRI H. R. GOKHALE: Frankly
speaking, the reason Is, or the in-

*Published in Gazette of India Extraordinary, Part II, Sec. 2, dt. 3-5-T4.
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tention is to move that Bill first
before the House,
SHRI ATAL BIHARI VAJPAYEE:

Then why was not the Business Ad-
visory Committee properly advised?
Why was it not properly arranged?

SHR] PILOO MODY: All the im-
portant questions in the country are
not to be discussed, and the miserable
Constitfution (Amendment) Bill to
perpetuate this Government is to be
rushed through.

MR. SPEAKER: Order, please.

SHRI H. R. GOKHALE: In any
case, the amendment will be neces-
sary. The Coustitution (Thirty-
second) Amendment Bill, which was
pertaining to defections. ... (Interrup-
tions).

. MR. SPEAKER: Kindly listen to
him please.

SHRI H. R. GOKHALE: In any
case, the amendment to the Bill will
have to be made for the reason that
the Constitution (Thirty-second
Amendment) Bill, which was in refe-
rence to defectionis, has been referred
to the Joint Committee and has not
yet been passed. The Thirty-third
amendment which was inm relation to
Hyderabad matlers had already been
passed ad it will soon become law.
So, it will be thirty-second and the
amendment which is before the Joint
Committee will be the thirty-third.
So a change in numbering will in any
case haye to be made by amendment.

SHR] MADHU LIMAYEE (Banka):
Where is the hurry? Do it tomorrow.
o TEA ¥ TR LT qar a9,
Tt 9T 9T TG BY 4T § AT 4
drrarT wY foram oy, wTor wqT WA
e wod T ¥ fay @ g
Fremes #T R &

SHRI H. R. GOKHALE: Just now
no amendment is introduced, we are

692 L.S.—9.
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tasking the House into confidence so
that they may kmow thuwt we will be
moving these amendments.

SHRI SAMAR GUHA (Contai): Ou
a point of order.

MR. SPEAKER: Not now. I am
listening to the hon. Law Minister,

SHRI SAMAR GUHA:
raise a point of order,.

MR. SPEAKER: Order, please. 1
am not allowiig it now. If the hon.
Minister wants to move an amend-
ment perhaps that can be done only
at the time of consideration. At the
present stage, the number may be
there as it is in the paper.

SHRI H. R. GOKHALE: I have not
moved an amendment; I have brought
it to the notice that an amendment of
this number will be pecessary.

I want to

MR. SPEAKER: That can be done
at that stage. What is the point of
order? .

SHRI SAMAR GUHA: If you had
allowed me, the problem would have
been solved. Just now we adopted
Mr, Raghu Ramaiah’s list of business
for the next week....(Interruptions).
In that list of business the number
of the Constitutional amendment had
been given and just now the House
adopted that list. The number corinot
be changed. It is not only irregular;
it is against the rules also.

MR. SPEAKER: I knew that; I
was talking to the hon. Minister to
clarify the position,

PROF. MADHU DANDAVATE
(Rajapur): Anticipating his point
of order, you have given the ruling...
(Interruptions).

‘MR. SPEAKER: Mr. Shinde, I
think, you can introduce the Bill with
the same number. An amendment

can be brought later on.
-
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- SHRI ANNASAHEB P. SHINDE:
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India.

MR. SPEAKER: Motion moved:

“That leave be gramted to intro-
duce a Bill further to amend the
Constitution of India.”

SHR] SEZHIYAN: Sir, not that I
am opposing this on the graund that
the Bill is not a desirable one. It is
true that we should give protec-
tion to the land reform laws of the
States and our complaint is, land re-
form measures have not been imple-
mented in the correct and proper
way. Therefore, I am not against the
spirit of the Bill. What I am objecting
to ig the procedure adopted by the
Government in the introduction of
this Bill.

It has beome a fashion for the
Government to come at the fag end
of every Session and push in Bills,
Constitution Amendment Bills at that,
suspending, for example, Direction 19B
which clearly says that two days
notice should be given. They have
takern your permission, I know. But,
this should not happen again and
again. In every Session, we have a
very painful duty to remind you and
the House. Every time they come
before the House, ask for suspeusion
of 'the provision relating to two days
notice and then bring forward various
Bills, including Constitution Amend-
ment Bills. This shows the verv rcant
respect they show for accepted pro-
cedures. What are the reasons? Why
should this twe daye mnotice be
waived? This Bill has been drafted
on the 29th Aprih This should have

been printed and circulated earlier to .

the Members. I do not know why it
has not been circulated to the Mem-
bers earlier. The reason which has
been given i1 the Memorandum is;

“The Bill had to be drafted in con-
sultitisn with a large number of
State Governments not all of whom
were immediately ready for the
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purpose. This caused some delay.
It has been possible to circulate the
But on 2nd May, 1974".

This is a wvery vague statement. If
delay was there, what was the reason
for the delay and who caused the
delay I would like to know from the
hon, Minister, when did he .pproach
the State Governments and when did
he get the last of the reports from
the State Governments so that the
delay became inevitable. The House
should ot be taken for granted.
They cannot push in any number of
Bills. They may have majority. But,
why don't they observe the rules?
Direction 19B clearly says:

“No Bill shall be included for in-

) troduction in the list of business for a

day until after copies thereof have

been made available for the use uf

members for at least two days

before the day on which the Bill is
proposed to be Iatroduced.”

Every now and then they do this.
It happens at the fag end of every
Session. It happened in the last
Session and also in the Session before
the last. When they introduce certain
important - Bills like Constitution
Amendment Bills, they do not even
give the two days notice. They want
to deny the Members this considera-
tion even. I would appeal to you not
to be generous to them whenever they

‘want to suspend the rules. You should

insist on the rules being observed.
At least, let them show that amount
of courtesy to the House. Whenever
they bring forward certain important
Bills like Constitutiorn Amendment
Bills the should give due considera-
tion to the Members. I am opposing
this on that ground. They have sought
to suspend the rule and they have
done this in a cavalier maminer. That
is why, I am opposing this.

Y wrae fagrd o (marfage)
wege off | off foreX ¥ sifaamr #1 w7
gargT FO¥ A fadas &7 o7 sy
FOT &Y A AAfG AN E A Iw A
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fim s & fma dsrgwrg | fadm
FERUAAE

1. ag fadga® =rE, 1972 #

we wfadt & aegea § far v fiai

wRaf@ g1 wwaad a5 g {7
O F 919 35 fagas &1 A4 F
fo &% aaa a1 | Far @47 fag =4
Hfgaqia 7 #g1 faw w1 wqima ¥ F
- g9 fadas ®1 AT AT 0 A%
Tamar & fF a%FT ar ar g7 WA §
e 7Y &, o1 |2 w1 wediear 7 A
T FTEAT | ‘

2. 54 gay wnfa ag § 79
WeTH F HAad g9 AAT aF 66 T4
¥ AL B AT A O ¥ oA
FIIHE | T I FHATF g
FEARdY w1 AT Ag 27 o
¥ 7 @i7s T AT OGE 16
FIAAT F1 wawg &1 ofefa Fagz 7
T qmTE &7 RE ) FEOL g
2 % Uvg A FAT &, I AAAT T
HIGTT AT 7E0 & | HET HqiFqi F
gega 310 fraifE wimgs 1 s
gq USAl 7 541 #1 @A =AW THY
fear | s aftfafy ¥ o s
Horya F< (&7, qIC ZW q@ 33 AT
T} ST E FIAAT 15T AT A FAAS
FrEfeadanms dandra 50

e W, A0 Fmd gafs o2
2 fov qfw gue AE™Is 21 e qfa
AT FT aq1 T F97 FAA HIT AT
uFE ¥ IWET F0GW,  FHT Fr qwErs
Srers § 2@r argar foqr wqe F
W E1 ATHI WINIAT F 7 A zA@y
wrar fF e &t 2qqT e g
=rfgr a1 =&Y fx 57 wew T g
A ¥ faqr &%, 79w g9 ®7 BT
faerr 3 =% * o gafad w9,
ar¥, ¥5 ¥ 9fy w1 wat=zn & = g
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wifzd, Fa@ owei & AET | WA
HAT A qE A1 £, Fay falfag &gt
nfafas &, w&f ¥% Aogdr grr &
FAT 5121 ZIAT &, F&T 2 A AT A
& frar 2. g w4t & vt #1917 fn
¥\ 3w avma wifee 930 f5r
wg 1 F SrAAr FIEATE TE R
FT 7377 &1 7AT & & 5 A AR
ATZ AT FAT TEIE A AT FT W
A% 1 a1 arEdYy 7gRd g g
77 o 5 o2 fga® o SqE
w97 gfafy &1 qTr FFW W faay
o 7%qT & Fadawi #1 29 wEew A
offy Fagr @ wr <@ %97 @«
9% AT AFAT F AIEAT FT ATET T97
Afafy fre #7539 fe § ofg7 2
a1 afi &, 57 A% eger 7 v Gear
sttt =gy fF Y | W HE A T
o wfasre T IwaTr # g7 F A
fa=ms £ 1 '

zafaa & 9rgar g fF 75 waeafam
T THT T GATT WA HE1ET THECFT
q 1 AR R A g Fa AT #
93t mefd agi e awe FX A )

ot aw fowd (atsr) o wEEw
wgiaa, faaet ¥ wem@n ¥ A AT
79 2 1| g 43 5 5 § ag s
AT T fegA Il AF wegA § AT
FT ATATEFAT ¥4 AR AT ML [ Ay
g7 W T Rl ST F T F1 59 TIAT
Rargiw e ¥ A w22 o
F AFA W GGt G F oG
& AT 37 F1 34T TfEd )

. %7 a8 Prag § AT 7 weaw
F TIgT AR, TETEITH WG AT E
THAGHF AELT R E A EAE
a1 597 HE TEEw g7 TN %4, TF
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[sfr we, ferma ]

Q¥ WI[T & I CF Al 7 w7 T
o o el & el e ?

T ag ¢ fe gw ami w0
ot vt § e g w g oW
e ¥ iy ge F o gw EIT A
wrtfa 5@ & 2 g3 &1 o e
T R, 41 A F9 W feferfrad
sireTT oY §? W fay s v
A § ag ¢ e qfedt & o a¢
wifert sm gy, g #Y qm i L,
T O T A e 2
FAT T, A € ATaT 0T W9 Y §2
& f5 &% w7 farar omit gw #Y g
IR R § oAk e wa
WEYET W A3 #Y qwrs 2 fF T F fEr
a<g 1 #1¢ feferfried st 7@
&, o Faw 37w ag & s i gEe
FEA B wFTEAT A AN 2N A A
AFE g I § 9w F Ay g
T tRTAT @I ! 5

a1 BT FTAAT FT AT JWT 72H T
W R qF Az T 7T A 59
& T € #Y ¥w FX w1 w7 O
T

SHR] SAMAR QUHA: Sir, I agree
with the objective of ‘the Bill and also
the urgency of passing such a Bill.
But it appears to me—] will not use
the word ‘intriguing’—rather unusual
as fo why the Government should
become so hasty; not in the real sense,
at the fag-end of the session with
only three or four days left, in taking
up such a serious matier in a rather
supersilious mamnner.

In August, 1972, as the Government

has said, there was a meeting of the -

Chief Ministers of differeat States and
in that meeting it was decided—it was
a categorica] sanouncement made
jointly by all the Chief Ministers—
that by the end of 1072, the land
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reforms all over the country would
be completed. But then all the Chief
Ministers found serious difficulties
because land reforms laws are not
uniform in different States. In diffe-
rent States, different ceiling laws are
there. Not only that. Whenever the
land-owners or even the zamindars or
even the jotedars or even the jagir-
dars are affected, they immediately
take recourse to law as a result of
which for years the position continues

and the land reforms become infruc-
tuous.

Then, due to certain defects in the
law and also the scope given to court
for intervention, it appears, in many
States, the Ministers, the Members of
Parliament, the MLAs not only the
MLAs of the rulling party but even of
the Opposition parties, are concealing
large amounts of lands. What is then
the necessity of land reforms Bill?

I would like to ask the Prime Mini-
ster: What is the necessity of aboli-
tica of zamindari? Now, I have made
a calculation that only 0.7 per cent of
the land has been made surplus upto
now. Is it not that the land reforms
are ridiculous? The land reforms
mean that all surplus land that is
available will be distributed to the
Scheduled Castes and Scheduled
Tribes people, the landless people. I
again repeat that I have made a cal-
culation, on the basig of figures given
by different States, that only 0.7 per
cent of the land has been made sur-
plus. Where has the land gone? The
land is concealed by the Ministers, the
MPs and the MLAs and other ‘Benam-
dars'.

I want to d-aw the attention of the
Government that the Government
appointed the Raj Committee. The
Raj Committee made a very stringent
remark about it. Then, the ‘Govern-
ment appointed the Task Force of
the Planning Commission, not today
but two years before. What does the
Task Force say?



257 Constitution

It say:

“The sad truth is that the crucial
factor of effective political support,
direction and contro] has been so
wantaing” including ‘“‘absence of
politica] wil”. ...

In no sphere of public activity in
wour country, since Independence, has
4a hiatus between the precept and
practice, between policy pronounce-
ment and actual execution has been
@g great s in the domain of land
reforms.”

There is another lacuna in it. It
<does not cover the town area. If you
are to eonstruct & railway line, a
bridge or a road, the matter goes to
the court. For construction of a raj-
way line or a bridge or a road, for
development of urban area, for years
together it remains pending in the
court. So, all construcfion work, all
development work, gets suspended.

This applies to only land reforms.
Therefore, my submission is that the
Government should withdraw it and
they should have a discussion with
the Members of Parliament, if they
are not prepared to refer it to a Joint
Select Committee, and bring forward
a comj ive .Bill .on 4 =mational
plane so that all the State Govern-
ments can adopt the Bill and the
problem of interference by the court
can be dispensed with.

For that reason, I say, it iz serious
matter. Of course, I agree with the
objective and urgency of it. But if
the Government were so serious about
it, they should not have slept like
Kumbhakeran for- years,

1 _say, it should be held over and a
discussion should be held and only on
the basis of discussion, a comprehen-
give amd . effective Bill -should be

brought forward and. then included in

the Ninth Schedule. It should not be
done in this haphazard mammer.

SHRI ANNASAHEB P. SHINDE:
Most of the points that have been
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raised are not really relevant at this
stage.

There is one point, which Mr.
Madhu Limaye has raised, that copies
‘enactment should be made
available. Actually we have already
made available 50 copies. If hon.
members want that more copies
should be made avallable, I do not
think there should be any difficulty at
all.

A number of other points have been
raised about uniformity, discrimina-
tory treatment, etc. These ame not the
points which can be raised at this
stage. The hon. members will have
the opportunity to raise.these points
at the appropriate stage when we will
adequately reply to-those: points.

The amendment of the Ninth
Schedule is not a new thing. A num-
ber of times this House has given its
generous support for giving protec-
tion to the land reorms legislations.

SHRI SAMAR GUHA: You are
giving protection to benami land-
holders. That is my charge against
you. ’

SHR] ANNASAHEB P, SHINDE: 1
would submit that, at this stage of in-
troduction, unless there is a Constitu-
tional objection, these points are not
relevant.

SHRI ATAL BIHARI VAJPAYEE:
What about Joint Select’ Committee?

MR. SPEAKER: The question is:

:[‘hpt leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

v

ﬁ"he -mim was odapted.

SHRI ANNASAHEB P, BEINDI
Sir, 1 introduce the o
—
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13.37 hus.

CONSTITUTION (THIRTY-FIFTH
AMENDMENT) #*BILL

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

MR. SPEAKER: Motion moved:

“That leave be granted to, intro-
duce a Bill further to amend the
Constitution of India.”

I have received four or five names.
Mr. Madhu Limaye.

off v foml  (afwr) - wEEE
Ry, & g0 fagas w1 quiear fang
U AR E | g faege wAEAT
fagaw § W @ ¥ FAS TE TTAL
o I TR & AFAATETF[ TZAT
T X IT I Y, SEFT F AT @Al
g & AT Wi Tafa = w0 H
& I FEATT ALT & T |

ey WEE, AT ¥AT IH FT
& fam gval g fw o @xew 1 ™
#, 9 97 S5 ¥ gROTRrT A7gA & a7 AL
dwr fe e gEe § fraw 2,
ag fme & w9 Y e & 3w F
AT §, T & 269, WA € (2) B¢

“The Speaker shall, after he
receives an intimation in accordance
with sub -rule (1), satisfy ibhimself
that the document received by him
is genuine and as soon as may be,
after he is so gatisfled, inform the
Assembly that such and such member
has resigned his seat in the Assembly.”

at & faira 7 w24y Sfr gg 1 AwER
w1 & e Faai= el F S o aWT
& ooemd ¥ WA wAed w1 oaww
IaW AT | e WgRE, W9
arTa & fs PreT & a1 v\
WEPR TF AR # frgeia cgon § WX
oW 9% T 9gWT ¥ AT WA A
Fiww qiét w1 AT fEr qud aEt |
g g AT g aeer & s &
FIH FT7 & WK §2F §1 0% Q% fawrT
1 favarr 39 &1 gifew &, dfew @
fararaess aTae & w9 weww #1 q@ET
ehﬂ'rwma;rrq’tmmg‘rwnn

safan & v #r wfew Twy
g, Afew & gt AR o
WA A g AR m IR
wa | Ao 1aT T ST e
F1 7@ S Fhw & wfawsy s
7 TE I @A A Ao 2 Ag &
fa remer & 9z Y faarEEaE @A
™ E I AL TR Wi € )

oft wrzer fagrét el mfora) -

@ gfraTT AW fadn & frow

¥ fae Yewrgmrg ) wreafem
# e 7 A AT G figd
wggﬁmmf@ﬁ:mqﬁﬁaﬁ«
shefefed ®1 afew g W
afiasre T § 9T v wfawe wr
¥ % foq WO R Wik | g
v faca fRw A Wi
gty meat & v oo ¥ afwar
gfwars & frfewr 21 3% wxET ot
wTrRTET a6t T 7 St o sreet
Hogromr §:

*Publihed in Gazette of India Ex traordimary, Part II, Section 2

dated 3-5-4.
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g feAt & 3F g owT
wr 7% § fwq & goemi w®Y
frea ®wT § ATHE W
¥ [(AUTAILINT WEA &
v wgne A e

e & fAgirad afatafagi &1 g
AN, WOAT 14T QY g A
T =rfed fr 7T wre ¥ § @rTEl
9T QY FTI | WAT I IC 0T
TET AT § AT TR fadig &7
31§ aw v afegd | Aow @A
nfer —

ot W« @B (AHET) @ I
o {® ¥ & AT w0 HE A R
& M 3T e §, 8T A &)
Gt feglw F v mar Ay s awac g ?

dtwzn fagrdt st @ T 3w

GLINT AT 2 § |

¥\ faaos ¥ wosY W gEr
A @I PraTa wEAT & ey
WwmAmiaa frarar@grg 1 fos
ST TEAT RN E TREI AN QS A T
g

“Provided that In the case of anv
resignation referred to in sub-clause
(b) if from information received or
otherwise and after making such in-
quirry as he thinks fit, the Chairman
or the Speaker, as the case may be is
satisfied that such resignation is.not,
voluntary or genuine, he shall mot

accept such resignation.”

& Q@ WM [ from information
received or otherwise wqT & ?
- e otAgw @ ! e
w fnigs &t o s @ ey
sl & wovl, W ew S e Wit
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ST |qVT & wemer &1 famry w1 feww
gt ?

arwITR M EA i W fr
farndt =t #Y ot TR E, TA® o
fraffanr wwT &1 @9 T Wi
wfizm g ¥ ?

W WA fagaw w WIRO®
g% TTRTT X W @) aeITon €
sl Wi ? W Wi &
faar el & weowl & @i €7 27
€@ AT 1 oK T & WAT A1
AT AT | AT TR A o T g ?
w1 ey 1 T fae famt 5w o
g ¥ e s Ifaed ?

weow W 4 ar g AT R

mamra

ot wew fagrét st | ¥ @
o wigfmages @ &) @i
TAATAER § 1 wrrRr o ¥ Y qwn
felr | Tg A WX IAF I M
gu sfofafent &1 s & @ &
fraffan werei w1 wdl=t & &
Eiaih o

W WA . WTRT T ER )

oft wrew gl et - g7 wE
A e §)

SHRI SEZHIYAN (Kumbakonam):
Mr. Speaker, Sir, I rise to oppose the
introduction of the Bill en two
grounds. Firstly, as in the previous
B, they say that the rules should
be suspended to introduce two Cob-
stitution (amendment) Bills. This, I
think, is done in a very unseemly
haste. The gnly reason that has besn
given in the memorandum submitied
to the House is that “as only one week
is keft before both the Houses adjourn



Constitution

(Shri Sezhiyan]

arrangements, of necessity, have to be
made for the introduction of this Bill
on an urgent basis. In the circum-
stances, it is requested etc., ete.”

I do not want to repeat the same
arguments that I advanced last. time.
This way, we can suspend some other
rules and pass the Bill without any
discussion straightway. Why then have
the rules of procedure for introduc-
tion, consideration and passing the
Bill at all, This is an important Bill
which has got very many implications
which we ourselves are not able to
comprehend at this stage.

It is true that nobody should be
pressurised or on the show 6f viol-
ence that he should resign from the
membership of the Legislature. At the
same time we may open the floodgate
to other items also and we may be
pulting the Chair thereby in an em-
barrassing position because it has
given the power to aspertain whether
there is any duress and the onus is put
on the Chair which may be gquestioned
later on.

Suppose there is some party which
passes a -resolution that all the Mem-
bers belonging to that party should
resign. It happened in Andhra, Some-
body says that it is a duress by the
party on the Members. How are you
going to decide? Suopbse there is
duress. Why unnecessarily you put
the Speaker or the presiding officer of
a Legislature in an embarrassing posi-
tion? In this respect, it would have
been more appropriate if they had
taken ‘the views of the States also be-
forehand. We are not against the
spirit behind the introduction of this
Bill. Nobody should be pressurised
by the show of viclence to resign.
There is a way of doing all these
things. If only they are very serious
about this Bill, I would suggest, be-
cause, there seems fo be a hurry that
in the business of the next week tabled
just now, the Minister of Parliament-
ary Affairs sald that it should be
passed on the 8th of this month, There
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is some confusion also about the num-
bering of the bills—Thirty Fourth or
Thirty-Fifth amendment Bill. I do not
want them to act in such a hurry of
suspending this rule or that as there
is no logic or reason behind this.-
Therefore, I would appeal to them not
to proceed in a haste. While we eo-
operate with them in removing any of
the duresses that are there, they
should not also try to hifry this Bill,
That is why I am opposing the intro-
duction of this Bill and suspension of
the relevant rules.

SHRI SAMAR GUHA (Contai): Sir,
I rise to oppose the introduction of
this Bill because, I feel, that this is
tantamount not only to eonspiracy
against the democratic rights of the
people but also against the new signe
of the resurgence of the Indian people
to exercise their just right.

In the Indian Constitution, there is
no provision for the right to recall;
there is no provision also for the re-
ferendum or plebiseite. Shri H. V.
Kamath, in the Constituent Assembly,
moved an amendment and drew the
attention of the Constituent Assembly
to the fact that most of our electorates
here are illiterate. Maybe there may
be communal pressure or some other
extraneous factors which are not
directly related to the democratic
rights of the Members. Suppose, if
somebody is elected. It is on the basis
of the elections that he is sitting here.
Due to caste or creed, he may be liable
to commit a criminal offence. I there-
fore say that there should be a referen-
dum or right to recall such members.
There should be some provision in-
corporated. In fact, at that time,
they were very much worried. Even
our founding father of fhe Constitu-
tion perhaps did not see what would
be the future of this country.

In other countries, there is such a
provision. In France, in 1946, they
passed their Constitution in. their
Parliament. But, on the point of re-
fafendum. it was turned down by the
people and so. after five months, a new
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Constitution had to be adopted. You
know that in Switzerland, the prowi-
sion to recall iz there; the provision
for a referendum is also there. There
is a provision in all the constitutions
whereby the electors have the right to
recall their representative at any time.

MR. SPEAKER: Why are you mak-
ing a long speech on it?

.PROF. MADHU DANDAVATE
({Rajapur): Sir, when he is making a
relevant point you are mnot allowing
him.

MR. SPEAKER: You are giving him
inspiration all the time.

SHRI SAMAR GUHA: Sir, It 1s a
conspiracy when our people are going
to assert their democratic rights
against the corrupt and the politically
imbecile representatives of the people.
(Interruptions). If he feels he Is I
:shall haveth e pleasure of...

AN HON. MEMBER: The cap fits
aobody in the House.

SHRI SAMAR GUHA: It is a cob-
splracy to curb that right. Either you
incorporate the right of recall or re-
ferendum or this change of the Con-
stitution is nothing but a conspiracy
-against the democratic rights of the
people. '

SHRI H. N. MUKERJEE (Calcutta—
North-East): Mr. Speaker, Sir, none
«©0f us normally would oppose introduc-
tion of a Bill but this time it does
seem rather peculiar, perverse and all
that sort of thing as to why Govern-
ment has come forward with this legis-
lation. I perhaps have no business to
worry if this Government makes a
laughing stock of itself but I have
-every, reason to worry if Government
proposes legislation which makes a
Jgughing stock, of our country. The
Constitution is, qur fundamental law
and in the Constitution we do not have
_pl:ovzslons cluttering it u'p—lhe way it
does at the’ preseut moment,” We 'do
not need to puf into thé Constitution
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provisions of this sort which Govern-
ment has thought fit to put forth. We
are all aware that maybe in Blhar and
Gujarat certain cases of people having
been compelled against their will to
sign letters of resignation have- been
discovered. But that happened in the
course of a certain popular upsurge
on account of which certain excesses
had taken place. But that is no reason
for us to afvertise to fthe rest of fthe
world that in this country it is nearly
habitual for members of the legislature
to be compelled against fheir will fo
resign their seats in thé House. There
is no reason for ug to put that assump-
tion in the Constitution. As it 1is,
under the provisions of the Constitu-
tion, the Speaker or the Chairman has
to accept somebody's resigngtion, and
if the Speaker or Chairman comes to
discover that there are certain reasons
which make him suspect that the re-
signation letter iz not genuine, is
spurious, there are ways and means
open to him at thie present moment
to find out the position. But to put
in the Constitution this kind of provi-
sion is an advertisement of our com-
plete incapacity to run anything like
a decent representative system. I
know instances in Bihar where things
have happened which ghould not have
happened, but that is no reason for us
to bring forward this kind of legisla-
tion.

A very legitimate guestion was ask-
ed if the Presiding Officers concerned
had been taken into confidence by
Government. As far as I can under-
stand it, the Presiding Officer of no
legislature should take upon himself
the responsibilities which are involved
in this kind of legislation. The Speaker
cannot operate except in so far as
the House authorises him to operate.
The Speaker does not act in accord-
fnce ‘with something llke a govern-

mm! ukase, THhe Speaker of eourse

goes by the law of the land and if

‘this is put into the law of the land,

his hahds atre tled. :'But the Speaker's
institertion and 1% teaditions suggest
that It has a certsin digaity apd with

‘that dignity onmly it can be effective.
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Do we expect the Speaker or the
Chairman to have an apparatus, a
magisterial apparatus, to conduct in-
vestigation into all kindg of irrelevant
things of which notice should be taken
by other departments of the executive!
This is trylng to saddle the Speaker
or the Chairman with jobs which are
none of his business. But Government
proposes to do so.

I do not understand why this Gov-
ernment wants to put into the Con-
stitution footling little matters, trivial
matters. They have no time to discuss
important matters. Prof, Samar Guha
referred to something rather basic
about recall, referendum and that sort
of thing., I could understand this Gov-
ernment worrying its head, if it has
any, about basic matters of constitu-
tional importance, but it worries its
head over administrative piffle. That
is why this kind of detail is sought to
be put into the Constitution itself. That
is why it comes forward at the fag
end of the session wanting to waive
tbe rules. They want us to push this
thing through Parliament. They do not
even suggest ‘Let it go to a Select
Committee; let us put our heads fo-
gether and do something about it.

\

This is another example of the
habitual disrespect which the Govern-
ment of this country shows to the
Parliament of this country. This is an-
other example of the egregious atti-
tude of complete disrespect which the
Government has in regard not only to
Parliament but to the Constitution
which is a basic, fundamental docu-
ment for the administration of this
country. This is a footling little piece
of legislation which will be thrown
into the wastepaper basket if it ir
really discussed on its merits. But
thizx shows up the Government’'s appre-
ciatien ef the kind of problems which
this country has to face, its pre-
occupation with footling little matters
when £0 many other basic things have
to be attended to do. They deal with
foolling little matters in a disrespecth
ful fashiom unaware of the digmity of
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the Speaker/Chairman, unaware of the-
Pposition of Parliament, unaware of the
basic good sense and grace and under--
standing of the common people of our
country, unaware that a convulsion
takes place and all sorts of excesses
also take place, unaware that adminis-
trative organisation of certain things
is not the definition of statesmanship.

1 am sorry I am wasfing my time
and everybody else's time in {iis
House trying to inject some sense intn
skulls which are impenetrable to any
kind of understanding.

SHRI SHYAMNANDAN MISHRA
(Begusarai): 1 oppose the introduction
of the Bill because of some basic
reasons.  Although I would like to
make it clear right in the beginning
that we are against coercion which is
another form of violence, we do think
that to exercise mora] influence or to
organise social pressure to bring about
a change is not wrong.

14.00 hrs.

Why do I consider my reasons to be

"basic? The first one is that it is the

Member's right to resign and fo get
his resignation accepted. Now, a Mem-
ber is mot like a subordinate; a Mem-
ber does not function like a subordi-
nate in the gffice of the Speaker or in
the office of the Chairman, so by that
until his resignation is accepteg he
will continue to be in service. That
is not the position which any hon.
Member can accept. So, it is a basie
sight of any Member to resign and
to get his resignation accepted.

Secondly, it there is any doubt—

SHRI VASANT SATHE: There is the
right to withdraw his resignation,

SHRI SHYAMNANDAN MISHRA:
Here you do not even mention that;
the Member concerned will enter an
objection, that the Member will have
complained somewhere, that his resig-
natiog had been secured in a forcible -
manner. It is not mentioned bere.
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SHRI A. K. M. ISHAQUE (Basichat):
Have a look at the provisions.

SHRI SHYAMNANDAN MISHRA:
I have gone through the Bill _very
minutely. :

So, this is completely against the
right of a Member and goes against
the provision in the constitution. It
is not a right given by an ordinary
law; it is a right given by the Consti-
tution that a Member can resign and
get his resignation accepted.

Then, it raises fundamental issues,
as has been pointed out by many hon.
Members, about the nature of the
functions pertaining to the offices of
e Presiding Offiders. Whether the
Presiding Officers can involve them-
selves in functions like tbese? This is
indeed an ex&cutive function with
which the offices of the Presiding
Officers are sought to be saddled. If
any resignation has been forcibly
secured, then it 18 an offence under
the law, and if it is an offence under
the law, the Member has a remedy in
the court of law; the Member must
not seek a remedy at the hands of the
Speaker pr the Chairman but in a
court of law. Here what you are
trying to do is to substitute the func-
tion. ....(Interruption) Coercion is
an offence.

MR. SPEAKER: Do not interrupt
him.

SHRI SHYAMNANDAN MISHRA:
The functions of the magistrate are
sought to be substituted by the func-
tions of the Speaker, and these func-
tions legitimately do not belong to
the domain of the Presiding Officers,

Then, these high offices are sought
to be embroiled in politics. It a
particular Speaker wants to help the
ruling party when the margin of
majority is very thin, would he not
exercise his giscretion in & very un-
desirable manner? What is the
remedy to that?! If theye is only a
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Then, I have also a feeling that it
would be jeopardising the safety of
the Presiding Officers. Since there is-
a fear that there might be threat of
violence under which resignations are
being secured, there can also be a
legitimate fear that there would be &
threat of violence against the Presid-
ing Officer for not accepting it. So,
this is another aspect of the matter
which will have to be gone into. In-
stead of jeopardising’ the lives of the-
Members, what is sought to be done is
{o jeopardise the lives of the Presiding
Officers. This is peculiar. (Inier-
ruptions).

Further my submission is that if the
Presiding Officer gives a wrong deci--
sion, he can be used in g court of law:
because it is not a function within
the Houuse, .It is a function outside
the House and the Presiding Officera
would be liable to be sued in courts
of law. Even legislatures cannot pro-
tect Presiding Officers.

MR. SPEAKER: By giving a very
dismal and sad picture, do you expect
that 1 should give some ruling for
over-ruling this?

SHRI SHYAMNANDAN MISHRA:
What would happen if any party
decides that all its members will have
to resign? Would it be considered to
be resignation under threat or under
coérion? A party might well decide
so, because it has contested the seate
on the basis of ce-tain ideological pro-
grammes and it thinks that its pro-
gramme would be better served by
Members resigning. So If they issue a
directive to their members to resign
what would be the interpretation of
such -esignations?

Finally my submission is that if
any resignation is sent, then probably
the Presiding Officer cagp wait for
about a menth, or a few days, to see
whether there is any ocomtradiction
about this or whether there is emy
information from the Member oom-
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cerned about this. Even so, I feel
‘that it would be unnecessarily delay-
ing the execution of a right which
prope:ly belong to a member. But
- for the sake of the satisfaction of the
Presiding Officers some period couuld
_ perhanps be laid down.

In any case, would never be g party
‘to anything being done 'with regard
to the resignation of a Member which
depends upon the subjective satisfac-
tion of the Presiding Officers. To
leave the .matter to the subjective
satisfaction of the Presiding Officer
would be extremely dangerous.

SHRI H. R. GOKHALE: When I
‘was hearing thig discussion, I was
wondering whether we were cousider-
ing the motion for consideration. In
the entire discussion not otie Member
raised any question as to ihe legisla-
tive competence of this Bill which is
Televant under the rules.

SHRI SHYAMNANDAN MISHRA:
I have raised the point about the
Constitutional right of a Member to
get his resignation accepted.

SHRI H. R. GOKHALE: That Iis
not a matter of legislative competence
at a]l. Certainly not. I would re-
quest you to find out the distinction
betweetr legislative competence and
whether or not it is a right thing to
do to deprive a Member of his right
to resign. I understand that argu-
ment. But, kindly do not confuse
between legislative competence and
your argument.

(Interruptions)

I do not .want to reply elaborately
to all the points because I know I will
have to dea] with these points when
the Bill comes up for cousideration.
In a way, I am thankful to the hon.
‘Members. ‘They have given me notice
of what fiey are going to say. I will
deal with seme poirits raised. Sir. the
1dea thet the Bill Pprevents a.ny Mem-
ber from resigntig ‘Is abﬂulutely

Vi¥rong” the ‘contiary, the basis
o Bill pr'btéeds is, the right
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of resignation is protected and the
idea of acceptance of a resignation is
also subject to a proviso that the
acceptance is in the normal course
and the resignation can take place
only &1 the event of a conclusion being
reached that either it is not genuine
or it is not voluntary. Therefore, to
proceed on the basis that the right
of a Member to resign is taken away,
is entirely wrong. This can be seen
if the Bill is properly studied. 'The
other thing they said was, in the
name of democracy, how do you pre-
vent people from resigning. Nobody
is prevented from resigning. Or the
contrary, the basic idea is, the ordinary
right of a person to say ‘I do not want
to continue to Be a Member of the
But, is it a
democratic way, when a Member does
not want to resign, people pressurise
him to resign—not politica] pressure
but by threats of wviolence—as had
occurred in the recent past.- The per-
son has tio option but to resign. The
Speaker has no option but to accept
the resignation in the present set-up.
This is a matter which was true in
Gujarat. 1t may be true elsewhere.
It was true in Gujarat. It had
happened. A large yyiumber of people,
about 200—300 people, went and in-
dulged in acts of violence, held out
threats and under duress, signatures
were obtained. In some cases, Mem-
bers were carried physically from
their constituencies to the Speaker
for glving resignations.

(Interruptions)
MAVALANKAR
Sir, on a point of

SHRI P. G.
(Ahmedahad):
order.’

MR. SPEAKER: Let us go to the
bukiess. This hag taken a lot of time
already. :

SHRI H. R. GOmm All these
paints can’ Be discussed when the. Bill

' is takén up for consideration. I ‘rjll

regly to an the boihts -

Llrmit e #A”vmma
point of order 8"#wo-foild b" Is,
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the Law Minister has beenx speaking
about legislative competence etc. My
point is, hag the Government speci-
fically invited your attention before
framing this Bill and bringing it to
the House for introduction, because,
Sir, this brings in your Office and the
Office of the Speakers of the State
Legislatures. 1 would like to know
whethe:- it is not right and prouper for
the Government, whenever they amend
the Constitution in relation to Parlia-
ment, Parliament Secretariat and the
Office of the Speaker, to consult....

MR. SPEAKER: There is no poi.t
of order.

SHRI P, G. MAVALANKAR: My
point of order is this. It refers to
your office. Are you prepared to be
taken by surprise in the way in which
Government has brought foward this
Bill? When the Constitution was
being drafted, you know it very well,
Sir, in regard to the provisions relat-
ing to Parliament Secretariat and the
Office of the Speaker and all the pro-
visions relating thereto, the then
Speaker was consulted i advance by
the Government and the Speaker's
points of view were accepted in toto.
Here is a case where Government
comes forward with a Bill, Constitu-
tion Amendment Bill, involving your
office and not consulting you in ad-
vance., Sometime back, there was a
discussion on the Press Council Bill,
and you know very well, Sir, that
when the Government brought for-
ward an amendment to the Press
Council Act, it was because you and
the Chairman of Rajya 'Sabha were
not willmag to bring the Office of the
Speaker of Lok Sabha and the Office
of the Chairman of Rajya BSabha
into public controversy. 'This is exact-
1y what the Government have done
by this new Constitution Amendment
Bill. So, I am asking: have the Gov-
emment ponsulted you in advance
before coming t5 this House with this
Bill! Then, my second point 1s: why
was the reference made to Gujarat?
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MR. SPEAKER: There ig no point
of order involved in this. The ques-
tion is:

“That leave be grantegq to intro-
duce a Bill further to amend the
Constitution of India.”

The Lok Sabhg divided:

1421 hrs.
Division No. 17

AYES
Ambesh, Shri
Ansari, Shri Ziaur Rahmﬁ
Babunath Singh Shri
Balakrishniah, Shri T.
Banerjee, Shrimati Mukul
Barupal, Shri Panna Lal
Bhagat, Shri HK.L.
Bist Shri Narendra Singh
Brij Raj Singh-Kotah, Shrt
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh-
Chavan, Shri Yeshwantrao
Chaudhary, Sh:i Nitirej Singh:
Darbara Singh, Shri
Das, Shri Anadi Charan
Das Shri Dharnidhar
Daschowdhury, Shri B. K.
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal
‘Engti. Shri Biren
Gandhi, Shrimati Indira
Gautam, Shri C. D:
Gavit, Shri T. H.
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
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Hari Singh Shri i
Ishaque, SH¥ A. K.'M.
Jaffer Sharief, Shri C. K.
-Jamilurrahaman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Kadannappalli, Shri Ramachandran

Kilas, Dr.
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamla Kumari, Kumari
Kapur, Shri- Sat Pal
Kaul, Shrimati Sheila
Kinder Lal, Shri
. Kushok Bakula. Shri
Lakkappa, Shri K.
Mahajan, Shri Vikram
Mahata, Shri Debendra Nath
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
.Mallanna, Shri K.
Mandal, Shri Jagdish Narain
‘Maurya Shri B. P.
.Mishra, Shri Jagannath
Murmu,. Shri Yogesh Chandra
Naik, Shri B. V..
Negi, Shri Pratap Singh
Oraon, Shri Tuna
Painull, Shri Paripoornanand
Pandey, Shri Krishna Chandra
. Pandey Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri 8. T. .
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Pratap Singh, Shri
Patil, Shri T. A/
Purty, Shri M. 6.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Rajydeo Singh, Shrl
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Ram, ‘Shri Tulmoban

Ram Dhan, Shi =

Ram Sihah Blllla.i. Shri

Ram Surat Prasad, Shri
Ram Swarup, . Shri

Rao Shrimati B. Radhabal A.
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao. Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Reddy, Shri K. Ramakrishna
Richhariya, Dr. Govind Das
Rohtagi, Shrimati Sushila
Sadhy Ram, Shri

Samantia, Shri 8. C.

Sanghi, Shri N. K.

Sankata Prasad, D:.

Thakur. Shri Krishnarao
Sathe, Shri Vasant

Savant, Shri Shankerrao
Shahnawaz Khan Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Shri Nawal Kishore
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shinde, Shri Annasaheb P.
Shukla Shri Vidya Charan
Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Suryanarayana, Shri K,
Swamy, Shri' Sidrameshwar
Thakur, Shri Krishnarao
Tiwary, Shri D, N.

Tombi Singh, Shri N.

Tula Ram Shri

Tulsiram, Shri. V.

Uikey,. Shri M. G..
Venkatasubbaiah,- Shri P.
Ynd'a't_r. _Shﬂ N. P

26
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(25th) Bill
Yadav; Shri R P, T
Zulfiquar Ali Kban Shri
) NOES =
Banerjee, Shrl 8 M. !

Chandrappan Shri C. K.
.Chavda, Shri K. 8.

Chowhan, Shri Bharat Singh -
Dandavate, Prof. Madhu
Deshpande, Shrimati Roza
Guha, Shri Samar

Limaye. Shri Madhu

“Mandal, Shri Yamuna Prasad
Mavalankar Shri P. G.
Mishra, Shri Shyamnandan
Maody, Shri Piloo

Mukerjee. Shri H. N. .
*#Pandey, Shri Narsingh Narain
Pandeya, Dr. Laxminarain
Sambhali, Shri Ishaque
Sezhiyan, Shri

Shastri Shri Ramavatar
Shastri, Shri Shiv Kumar
*Shetty, Shri K. K.

Singh. Shri D. N.

Sinha, Shri Satyendra Narayan
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Yadav, Shri Shiv Shanker Prasad

MR. SPEAKER: The resultt of the
«division is:
Ayes: 120,
Noes; 25.

The motion was adopted

SHRI H. R. GOKHALE: I intro-
duce the Bill,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, to avold any m.ia—
understanding or any confusion, I
would like to mention at this stage
that-it is the intention of the Govern-
ment to bring on the 8th, In the first
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1974 '
the Bil] introduced today py the Law
Minister and then the Bill introduced
today by ‘Mr:" “Shinde: ‘

14.21 hrs,

FINANCE BILL, 1974—contd.

MR. 'SPEAKER: We now take up
further consideration of the Finance
Bill. Shri Sat Pal Kapur was on his
legs.

Now, as . you already promised
yesterday, this will be finished today.

SOME HON. MEMBERS: No, Sir.

MR. SPEAKER: This has to be
passed today. You made g commit-
ment yesterday.

SHRI SHYAMNANDAN MISHRA
(Begusarai): This is one of the most
important measures on which we-want
to have a full discussion. (Interrup-
tions),

MR. SPEAKER: You have to stick
to the commitment made.

Yesterday, you made a commitment
that it will be passed today and then
the Private Members business will be
taken up.

SHRI SHYAMNANDAN MISHRA;
What is the time left now? The as-
sumption was that there will be en-
ough time for a discussion on this.
We have gone upto about 2-30 p.m.
now. Do you think we can finish it
in an hour? We cannot do that.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): May I make g sugges-
tion for the consideration of the °
House? The Minister may be called
after an hour. Then, the motion for
consideration may be put to the

instance, for consideration ang passing

*Wrongly voted for Noes.
+The following . members

Sarvashri Yamuna ‘Prasad Mandal,Narsingh Narain

Shetty.

also recorded their votes for Ayes:—

Pandey and K. K.
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[Shri K. Raghuramaiah]

House. The clause-by-clause consl-
deration may be taken up at 3-30 p.m.
The Bill may be passed at 4-30 p.m.
So, we are postponing the non-official
business by an hour. We will have
Private Members’ business from 4-30
to 7 p.m. (Interruptions)’ :

T AYRT : QIOF KA I WA
arew farar g arr Quoreeie firar Ay
a7 wrwd qvaar Foar ar 5 ag fam
X O | ww ¥ o ), 3o W@
& o T WT9T gTIW 7 wE & FEwy
9T FIAT FJ1f70 |

ﬁmmm{m)
qg FIEEITqUT wav®qz fam W wrqa
T A AT AT By AHAT G 12 A
 wai g g oA

weTe WEYTy | FA WITT YT AT O
TR A TTH FT A

!ﬁmawﬁu: FF UE F2 37
F""E“'Maﬁ‘h.ﬂﬁ wGT |

st 7y fomd (aio7): e W
& w19% %W wAT 9vg97 § frgw
INT FA XY TG g wdarfegt w1
freTaw Wt 2qq @ forg faq it
Tt WY wrdwig i 8, g7 gwaT
T, 3% fox 2 w1 @1 § v ok Tt
aoery faodw Wt s ¢ s fiolt
T ®Y wrrATEy wHTed §7 L e &)

W ST ;A

oft vq foord : T8 aoE W@ ¥ g
qIT W @ &)
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woaw sltew - @ T vy & dul
g &1 & weaw g, w9 S awd

oft wy o : ¥EfAT do gww @
fie soF @ a1 aF Frol gaeay v
fawae fogr w9 Ia% TF WA FEAE
fer e aaiselr frar 6 o & o1z
QT ATET | A §TF AT H 6 TA FT
w7 fAr azedt & frgwsl g ¥=i
w1 ¥ fag 8 WX 994 facge st 7@
g =fge )

SHRI PILOO MODY (Godhra): A
firm commitment was given in this
House that, under no circumstances,
the time of the Private Members’ busi-
ness will ever be shifted.

SHRI K. RAGHU RAMAIAH: The-
decision has always been made with
the consent of the Opposition. (Inter-
ruptions)

SHRI PILOO MODY: Today we are
not giving our consent.

SHRI MADHU LIMAYE: We are
not giving our consent today.

SHRI S. M. BANERJEE (Kanpur):
Sir, I have given notice of amend-
ments to many clauses which are
very important for us, though they
may not be important for them. They
may not accept any. That is a differ-
ent thing. After all, we take interest
and we have given notice of amend-
ments to various Clauses. It {s really"
surprising that the Minister of Parlia-
mentary Affairs says suddenly that.
the Finance Bill has to be passed to--
day. In that case, I would say that
everything may be passeq within one-
minute without any discussion. The
Finance Bill is a Bill which gives
effect to taxation proposals; taxes are-
imposed on the people. We want to
move ‘certaln amendments and we-
have given notice of them. Even
though olr efforts may be futile, still
we shall try and see whether any-
thing can be accepted. Here is the-
Government with a massive majority-
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and they do not want to allow the
opposition on opportunity to move
their amendments.

MR. SPEAKER:
agreed yesterday.

You  yourself

SHRI PILOO MODY: All agree-
ment ig subject to other agreements.

SHRI S. M. BANERJEE: You allow-
ed the Minister to move that Bill
today. The Bill was circulated to us
only this morning and it was brought
before the House for introduction at
12.30. You used your discretion—you
have certain discretion—in favour of
the Government, condoning their ac-
tions. Why can you not use your dis-
cretion in favour of the Opposition
also, in favour of private members?

. MR. SPEAKER: I used by discre-
tion in your favour yesterday. The
discussion on Finance Bill was put
off yesterday to accommodate your
request for discussion on railway
strike and you went on and on till
8-30 pm. This was expressly men-
tioned in this House and all of you
agreed that we should put off the dis-
cussion on Finance Bill which could
be taken up today. I really wonder
how you can suddenly change your
decision.

SHRI H. N. MUKERJEE (Calcutta
—North-East): We do our parliamen-
tary duty, and whatever discussions
too place yesterday was on account of
the urgency of the country's situation.
And we are here today in the Budget
Session of Parliament. On account of
a legal barrier we had to have the
whole thing guillotined; we weére not
able to discuss the Demands of most
of the important Ministries. Now you
are cutting short the discussion on
taxation proposals also! What is the
idea? Is this Parliament? This is
the Budget Session. This is very im-
portant. . . (Interruptions)

692 LS—10.
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MR. SPEAKER: When you, in
future, come out with certain pros
mises and commitments. ...

SHRI SHYAMNANDAN MISHRA:
You are not being fair to us.

SHRI PILOO MODY: There is no
question of Business Advisory Com-
mittee; what we discuss in the Busi-
ness Advisory Committee, we do with
a certain amount of give and take I
suggest that you read your own rules
on the subjects which are very clear.
Here the rule is Rule 26.

MR. SPEAKER: Mr. Piloo Mody,
kindly sit down. I am quoting. This
was my observation.

“There is an understanding- that
we start the discussion on the ad-
journment motion at three O’ clock
and if any part of it is left....."” '
—I mean, the Finance Bill, I was
proposing,—

“. ..that wil] be the first item to
be passed tomorrow. Is it all right?
The Finance Bill has to be disposed
of tomorrow. I think that is okay.
Several Hon. Members: Yes"

SHRI PILOO MODY: ‘Several Hon.
Members: Yes' must be an innovation
of our office into the record, Be-
cause, first of all, we do not all sing
your choruses. Therefore [ suggest
that you do not quote these things.
The fact of the matler is.that these
things require the concurrence, ac-

. ceptance and cooperation with and of

the opposition and the opposition is
not giving it today. This is what I
beg of you to understand, Sir.

SHRI S. M. BANERJEE: When you
made certain observations yesterday
while admitting the adojurnment mo-
tion what does it imply? It means,
when you made that observe.ion,
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(S. M. Banerjee)

even you did not know that the Bill
was coming up. They, do not inform
you at all when something is coming
up. They always do something in the
night and they did not inform you in
the night; they arrest in the mid-_
night, they draft the Bill in the mid-
night. They are mid-night dwellers...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I would once again ap-
peal to the House to pass this Bill
today. 1 will give you the reason.
The Finance Bill has to be assented
to by the President before the 13th—
on or before the 13th....

SHRI SHYAMNANDAN MISHRA:
It is'very far away.

" SHRI K. RAGHU RAMAIAH: There
are holidays. Why do you not listen
to me please? 5th and 6th are holi-
days. The Rajya Sabha will take it
up on the 8th or 9th. The Speaker
has to sign it and then it has to go
to the President. All these things are
there. These are very carefully work-
ed out. It must be passed today. The
Hon. Speaker has ruled that it must
be passed today.

st wew fagrt arondq) : weaer oY,

wq & T FIT TAT § 3§ & wWee g
AT § % W 9@ T Y T T
2 Tefa a1 owedr swh
13 ardray =1 34T & ? wigdw fam o
7 a0 ) 9H T FHT G |

MR. SPEAKER: Kindly sit down.
I expected this. I advised the Min-
ister, you do it today. He said, no, no,

Sir we have to accommodate. And
then is the result of accommodating!

AN HON. MEMBER: What accom-
morlation, Sir?
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MR. SPEAKER: I was given a de-
finite understanding; that is why I
agreed to that.

SHRI SHYAMNANDAN MISHRA:
Sir, my humble submission is_t'his.

MR. SPEAKER: You all agreed to
this yesterday.

SHRI K. RAGHU RAMAIAH: What
1 would lie to say is this. I would
once again humbly appeal to the Op-
position Members to cooperate in this
matter and agree to pass this Bill as
there is no time.

There is another proposition. That
is, let the next item be over and then
we shall sit and get this Bill passed.
To one of the two things they must
agree.

SEVERAL HON. MEMBERS:
no.

No,

SHRI S. M. BANERJEE: Sir, I rise
on a point of order.

MR. SPEAKER: You yourselves
had offered to sit after six O'clock.

SHRI S. M. BANERJEE: Sir, I
rise on a point of order. My point of
order is this. Just now the Minister
for Parliamentary Affairs told us that
it has to be assented to by the Presi-
dent on 13th. 5th and 6th are holi-
days. How much time is needed for
the President to sign it?

MR. SPEAKER: You have already
fixed the time next week.

(Interruptions)

MR. SPEAKER: I am not going to
allow this remark. This iz a reflec-
tion on the office of President. Have
some limit.

I feel that there is obstruction at
every stage. You bring in the office
of President. It is wrong to bring in
the name of the President. Please sit
down.
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SHRI SHYAMNANDAN MISHRA:
fSir, my submission is this. There is
no difficulty created for the Govern-
ment if this Bill is taken up on the
Tth. We would like to see that it is
taken up on 7th and we finish that
day,

Now, according to the suggestion
of the hon. Minister, if we sgit after
six O'clock, it will have to go for sev-
en hours. Since seven hours are left,
for the discussion of this important
measure, it would not redound to the
credit of Lok Sabha to summarily
dispose of this Bill. The Finance Bill
is a paramount measure and, I
repeat, it woulgd not redound to the
credit to Lok Sabha to dispose it of
summarily.

SHRI K. RAGHU RAMAIAH: It
necessary we shall sit for the full
time.

SHRI SHYAMNANIDAN MISHRA:
It cannot be sumamrily disposed of.

SHRI VIKRAM MAHAJAN: The
House may it up to and one ‘O clock
if necessary. The Opposition does not
want to sit beyond six. But, we shall
sit after six O'clock and finish the
Bill. :

MR. SPEAKER: Then, what is your
suggestion?

SHRI K. RAGHU RAMAIAH: Since
our friends are not willing to postpone
the non-officig] business, all right, let
this go on. After the non-official
business, that is, at six O.clock we
shall take up the Finance Bill and
then, if necessary, we shall pass it to-
night.

SHRI SHYAMNANDAN MISHRA:

We will not agree to this.
oft weer fagréy oy : weaw ot
T W ot 7

MR. SPEAKER: I try to find a way
out. But, both sides are not agreeing.

Monday there is
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So, I leave this to the House to decide.

SHRI SHYAMNANDAN MISHRA:

Are you going back on the decision
which has been taken earlier?

MR. SPEAKER: I leave it to the
House,

oft sarrea fg o TH awE & A
WY 7 FX | Hedd faw #7 gw QF
ord 7l i1 I 1 T A T FAA
v § 1 T 0w W whrcie dar
7Y forws gw W ady w0

MR. SPEAKER: One suggestion is,
we take the time whatever is avail-
able today and then have it on the
next day. The suggestion from the
Minister for Parliamentary Affairs is
after this Private Members' Business
is finisheq we keep sitting and finish
the Finance Bill.

SHRI K. RAGHU RAMAIAH: In
the circumstances we prefer to =it
after Six.

SOME HON. MEMBERS: No no.

SHRI SHYAMNANDAN MISHRA:
Let it be passed just now in one
minute,

SHRI ATALI BTHARI VAJPAYEE:
Let the House sit on Monday.

SHRI K. RAGHU RAMAIAH: On
Buddha Purnima.
As a second alternative if it suits the
House let us sit tomorrow and pass-
it.

MR. SPEAKER: So,
that we sit tomorrow.

ig it agreed

SHRI MADHU LIMAYE: I do not
agree to it.

MR. SPEAKER: You must come to
a settlement. They have agreed to sif
tomorrow. The solution is that we

‘sit tomorrow, that is, on Saturday.’
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st wew fagrdt wwdd : B qE
®1 g2 &) g 99 faq 45 % €
T gt 7Y wfgd | g7 B aQE W
il ol

T® RIAF| 3§ I« faT
qfurgr & |

st wew fagrd arodw o d1 T
gw ? 1 99 fa 10 A g @wan?

QI

it Wy wwd : AT woEa
qgd & WA AT gET § 1 WA F
Fm g A & qmT g

MR. SPEAKER; So, we shall sit
tomorrow. vl

ot wverw wqz (ofemran ) & w
ag g @ 91 % Sz afew 5
oo F0E § TAF AR A g /A §
wE W gEgE A W AT weAT qrE
¥ gg F1 a1 % avw 237 §F 9=
Az F1 qifedr us QAT Tfgd
oYz fefwfaz Zza 7 gadt gyt =nfag |

st Ay fead : 7 gwaE fad,
& za¥r fa<ig w&m

AW WA : S FEH gF A § 7
g ger 5 | 9 fadg & & agw
o WX |
SHRI ATAL BIHARI VAJPAYEE:

There was no motion before the
House.

MR. SPEAKER: I have just put it
before the House.

SHRI ATAL BIHARI VAJPAYEE:
What dig you put?

MR. SPEAKER: That we¢ would sit
tomorrow.
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SHRI ATAL BIHARI VAJPAYEE:
There was no formal motion. What
did you put to vote?

MR. SPEAKER: I put the proposal
that we sit on Saturday for discussing
the Finance Bill?

SHRI ATAL BIHARI VAJPAYEE:
Who made the proposal?

MR. SPEAKER: I have made it on
behalf of the hon. Members,

SHRI K. RAGHU RAMAIAH: 1
have already made the motion and
Shri- Vajpayee has accepteq it.

MR. SPEAKER: I put Mr. Raghu
Ramaiah’s motion.

SHRI K. RAGHU RAMAIAH: If a
formal motion is necessary I move
that the House sit tomorrow and
whatever time remains, we shall
finish the discussion tomorrow and
pass the Finance Bill; including the
considering and passing overything
will be completed tomorrow.

s m9_ fomd : gWTd wAERz £
FYE wE T ¥ foriy & WY AT @G 0
a1 F (o g AaTe ) A nAEAE
P gas g3 F1forar oy | T SFNET
T H1Y w3 F AGT fF FHATT B
wiAa faw a7 fear amw ) g o
A F1 WY GTH FAT 187 & 1 F14,
qA §9 AT FgAT & ) AL odEEew
gfem w1 & @7 g g AT @
wFar & fF w19 fadlt #) 717 7 ) O
& owred wr o faar @ gl v
W9 A g Agd § 1§ w0 agr
LUl ol

s q®o Uwo wwal ¢ WX gl
Y T T W AT ey
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¥ ga am A TaEH X ¥ @
W 7 9@q g7 ¥ fag Fegh

werw e ¢ AT FoaT @ fE
fad wrAw fasr &Y o §9 TN
fafirezz ure orfearizy owad 7 w77 &
f& ®x wgda faw «1 for sma
L% arT N famd 7 w1 & fF FerTc
F1 forat o ) S ffaeeT w6 arfaar-
¥ o F weA F 7w F §—
ot oy fomdr : & @27 AT § A
Foar wmgar g1 wfm & 7ff A @
g1 a0 gAegza ) I v K A
AEWF I AT fF IT A & A
ST AT q17 F | TF a7 799 qrer 6
& & wmA @ F wg
g fF gmare ) g 431 I9% foq
g i g Nr R gaegass
FC | 9T A9 & A4 7T g BF gasr
FHF T
THE PRIME MINISTER, MINIS-
‘'TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): Mr. Speaker, Sir,
we also do not want to block Shri
Madhu Limaye or anybody else from
placing his amendments. Several of
us may have to change our program-
mes and remain here tomorrow. It
is not a question, therefore, of just
.one Member, but of many.
The point is that Monday is Buddha
Purnima, which is the only holiday
* for the Buddhists of India. It may
not be a holiday for Shri Vajpayee or
Shri Limaye. But is it proper for us
to caneel their only holiday? Either
we should agree to Shri Raghu Ram-
iah's suggestion, namely that we sit

after six O'clock today, to which we
had agreed, and it was the hon.
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Members opposite who raised objec-
tions to it, or we should sit tomorrow.

MR. SPEAKER: So, we shall sit
tomorrow.

oft woarer wge: (vfemar ) @ e
HTEa, FRAM q® & g3 wr @ &
SEqTAz oifaat 1 ¥ FR ) TE€@
&, wfEr gl arg g Al wE

¥ orq T AIHT AT FT FIAY
agar § 5 gwafaw Zgew W
fererrme quad® 7 A, gfeam;
T HT 754 973w iy wfeat w7
a3 fFar & 1§ T9T gEAT A AeEA
997 7EY & | TT AT ATy v arferay
oq aF zrg @ ¢ & DIwaT F o
SqTaTT § g A fwar
1451 hrs.

[Me. DEpUTY SPEAKER in the Chair)

¥ VAT TR 7T AT AL [oF X
Swfozfrer @t 71 foid= & @
t 3fFT g7 DA gEErd woF@
7 Farat & f g, gieavor, rereaT
0T 7er W2W F FrEdes, gT ¥ &
ST, ¥ T3 & fau sede
gy TR

g7 7 mEgaki ¥ 93 § fF o,
gfarm vt ged aoow 2w ¥ gl
e #9 3) @Y ¢ A afey §
WA FH W W@ ¢ | 7@ foav § quw
7 W fF 'Rt g® AT O3
M AR F A AT ag & e
acorm 29 ¥ TAgTE fa% s
et w1 "ree wA fgg v e
W 70§ Qwdad W ege @
s TEq )



291 Finance Bill, 1974

[#i worr w97

% oF sz ofar & wrar §
KT |T9 qorra & § Qo ¥ 22 &9 &
st faew areT 97 foed Ot qon
¥ §7 g9 ¥ 27 W@ I ¥ S
RATs frat | S sror i o frede
forg qg wedr frm F ara WA &
T 7Y TONTT B E, 9T § TORITHY
22 AqTR T AT AT firen

wrfgs aFTT 1 qrfat w@m g ?
aewrT gt & e feat Tt aa & W
FEead F AET WX W wET
qoiet &Y ATRA, FIRET NHIAS &Y |
AT frev A gwTi magat g e fe
FHFIT G-t AT AT ATHT (FeT
Wt qg AHIAT @ T awar §
IfF fred @rq B IFHET WS
e F1 gaTar qrfe; O g STRATE
7§ g%, ™ fog g wiee we g1 19
I 96 & STFT T 3 §F &I HwT0
T ST ATGIET FY ATHT FEA FT
daat far g 1 afew forw g & samardy
oIS T AT ¥ FARTeA G |,
WY SATETFSATET TATEN FHA FY F e
FIWRE, 3T A A9 T y@CH qg 7
qiferdt st sTHaTE T § aFdr &
¥ w17 ) 7THT ST FT FEAT J1EAT
g f5 39 &t gg Afa 197 & A Ew
fog 3m &1 FraeT =fEgw )

ot g fafreeT w1 Tatweae
@ o fax qgx FETF 17 G IHA
agt T wg 5 qoere ww T aiferdt
] AwF ¥ gF F T &1 AN i
gW a1, I8 & wer w4 A1 Pradrac

w1 a1z fafags WX o fafags o7

e ST W & GO N A, 3w F
50 TTE W, W A &, 105
Tq qr-ferew & fggra § o7 fs ad-
#z ¥ g & gt TR e 8,

WY 50 qHE 150 ¥WF  T-fwew
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¥ fgera ¥ 351 e v graded
® w1, Wiy 37 ¥ qaied, ag Wi
*T 3 € s Wt A Tgw A A
150 ¥ ¥ srar agré o | & W@
2 % ag wiwa 160 x93 a1 170 WH
Tfqmew qwix # w1 gw wifedr
F ITegE N ¥ 1 g B AR
R G o @ & 1 ot sk & g
¥ vy §—ag FEART F wrar g-f
LT 5w Aed AR & @ §-fF
AEFwAw ¥ T AT g | TATHE F)
TE A 9T FAH @AT A0iEd % ag
150 T74 wfq feqes & sarar swa
9T 91 & 3N | ¥ fag ag oifesr
o @

WX THIT FAFTFT F1 AT Gar
T gt &, @ I gw 1 adEn TR
f& ag fraer daT greged #1 aT
qeat & AR oy wifes &7 &
qarr =rgar § fF e s wy
FAHAT FOI—A T W HTAT FQ
w®E A AT N TG @ F T
st # @ wE afgm ) & ag a@nd
gy, fewa fafrezg arga i ot
e fAafre arga w ewwET [TRar
& W WA ¥ srgar w7 g fw A
AT IT Y T A W7 AT | W IR

agw ¥ §, ¥ wag ¥Q wrdar g

& 9T WIT q T arfert wY A §

15.00 hrs.

¢ g et § fF Avee g
318 § v & fog g demarT W
w® §, B WORTT %1 WY qF § w7
A g7 7 wmwad § 1 T wror
gem ag & fw qoma & SWT %)
® A W W e g o
Fawl wY el g Y amit £
ot 7Y, wOWT gt ¥ wIEr A
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FT I XA | WA w1T F AT

g Fowet @ A 999 § AU 3@
aATEL { Teuw A )

9 fog 40 aww & =Y wrar & fir
wXHIT F qifeet 747 8, 7 fow ag
w1 gefafrgem o F¢ @ 9% frg
weg & fag @ w §t §) dorw &
at wrgd § fF A Tgw g 43 @
899 &1 0% fgem gl @ & fag
g & g faar od | F = T Y
qarar =g § fF faes o9 gw 7 @13
qATEE g T ®IT §77 9 F 4 |
&9 WTgd & fF 385 & gard TwmaEe
R FT & qrd) gAE F oW
W o g Wl € 1 F s,
227 X Foamw AT wT & )
7 Tgd g 5t 7 § 7 w9 §
I 1 gy @y Y e 2 & ord
&7 fred a1 g ag actar g fF
gh ag &r «ff & v A
@Y ez e g@ A A5 @W
fas g Srex & & dora &1 @@
qTATE T AN O, A qg Trd
st gi e # ¥ @ a Loy

5 am sgt § 5 v e #
TrAifs wEfea g WX §8 am
wzy § fv dfafers wfae §
afier & wwwar § 5 s g9 %
# wr wfew & Ot g ww A
F W7 FEfAw § | AT are FeEfaw
g it gat o @m § AfeT aw
IT qWT FT 6 F AE WA | owey
TEl A T A & Sww § g
T fF 124 & ®hT ¢¥ e
wzT o & feagee § for
auE ¥ xw % ¥ Faorelt Wi sl
* @ @ @ W A8 Q@
£ 37 124 ¥ ¥ 37 W o
£ Wit 87 9 STww § )
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¥ T AR TR E AT
® a0E ¥ ¥ T & | T 9T 1580
wF AT qY WA § oWk ag
1580 FOT ¥war ®gi & wwawm ?
W ¥ ol g W e g v dgw
¥ W ) gW TEE A 5w #@

vgar & @9 maidz gut aw ¥
thwfm'm&mt‘m?ﬁal
qome ¥ #1¢ wed ¢ ¥ fagr & @)
aarar § | Zfearan ® 5% 7 g0
8, eroa @ wgwg @ fe gl
T B F9 TG T &1 WX T
¥ T Ir9Rs 9 39 78 T
T T w228 F AT F A AT
& WX W73 W73 79 @ AT g T 7
TeiFgE WY F arw 9 o § Ok
T S & fA v 9w oF 9w
fafreex # gary § S g@R #)
§ e 37 # fawar =@ § fF wo
g AT X F fF 9w T e
FrAtE g7 A1 I THT WY T {HaAr
faseft fasrt /% faar qrt fadem
T WH g o A o¢ v ooy
daT e A 3y &1 zw #Y o atew
t e A ¥ Az Wk WS aw
ary faw gafag 45 @ e w2zq #=
HaeT F Tt & 1 & Fg wgar §
WIS W wex qg dEeT wX ¥ f§ ¥
AU ToEE TR, e, Ee,
A, A, w9 € g &
19 Y3 g7 oy SR § © W
W WA T X F FIATqE T
Z 1 N wew ¥ FIE it §& §, FEAL-
v ffae a0 g g 9T § §
sroeze CEQEE 3T & Ta 7 AT
"X qF FTE WG Siegany galgi &
w§ & | § W §F A s 6 g
getarw w¢ a1 15 fafegr e
oy xfare & s wr wedfr & |
wh A€ wfw ofisewr & diq
w wsdi &1 wix qwnritm
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I[ﬁrmqwﬂ fafadt ¢, a2 ot a% fedt o fommr
¥ ogaw #Y dErre ¥ @iy R A€l * w1 wre 7w 45 ) drae
9y § . oiwewx ®r #R faeft 97 g7 I oA ¥ TAA AW

wreatew fear omd, &4t & ST
1 RE Qg w19, @A, FH AR
¥ aran § 1 Afew 15 fafeae g
Wi grd ghi i Al
@ 2 fFgw AT T AR W
iz feegza § 3 1 &few 78 far
R G TFAT 9T § g a=r
I ¥ wiwd gy W W@ fF ¥
gz A ferzg 7 g@ At
1 gSI1T FUT -¥98 gy CHWAS 7-

FAAE NlEWE T 91 ST s

gq s ErEa & 5 s g |1 F%
g g W, WG www § w9 Wy
AT w1 FAY A 2, wigw Fefe &
FdY § 1 TT 79 5THIT 9%, 39 fe-
AT 9T 4g 9 & £ wArer F7 g
eefem =1 fan s @1 & T AR
¥ e 7 O F aqumy Seeew
W adT FT A AT FOFHT A
Weeoinn... (qawt).........
T FIGF BT FT G AT A
¥ w mn g, wwiag 99 A 6w
g fagr s

MR. DEPUTY-SPEAKER: There
were no interruptions during your
speech. You are imagining inter-
‘ruptions. Nobody interrupted you.

sft @A WqT : 0F FHC FAT
QY T gw OfEedY %27 § T
g aFd & | ol 7Y @ g ferd
EF & f& god feadt faosht smie
grft Wi 38 & gl drrane fead
Leuil ‘

EX 97 w¢ afr wH wref & 1%
o gt o & fawdr W
steFms PR F (§7 gHA awdas
4500 e & -F3reT o faret
¥ gat g7 i Wk nfesdr oft
dfwm ag dw qfiwd g @4
% aft &, 3% w7 gedmia. 74¥ fway war )
wit 7t fwgr wor, fee § Tewfy.

g A< [wa & A7 gud qefradi oo
1, I WY gfrdz oad e,
T a1 & A1 Wi W fow wgiEw
FY B R E TH RN T G AT CTAT |
TH FTEI AMAT ARY § AfwA A
T gwd wWilw gare o cafeiad
& | griiEeaT Frgaiar qreEw
Tl #T 7Fa & gwd qw faad
T &1 wft 77 g wEA § mé
ar e feegena zgew § gFE
ue qiax femedz %t a7% ¥ a8 JaT
s & % og g wEa 2 fvoaw ¥
45 /Y dmETz F FAFLE AT FAET
St 35 w0 qT N fFAn g o3A A
@ F7 77 &, "law mit §9 27 4%
aft 99 W &g F€ I {5 F7 a%
g IH &I FFAIT HT qOOT | F oo
& g FHY F FTAT fAv@TA Aqrgen
g fa g Fvcdiom gz 41 w13, wifear-
4z &1 gamr s/ & qgoF § faem
Fr x@Ar S R F oIWOA
g FE & fA7 gn 7 A IFA0 w9
g% fgmr & & 3z Ams A8
fore g ¥ (A7 97 g9 3, T 77
aT Feer gy AT 7, (swewr)
.......... 7 fxdd & =g Far
mr & fF 400 FIAR F FAT
wET @I H 97 §1 400 AER
¥ fog gy wrE erfanr 74Y far & 1
ot wrarare ¥ gaT aré fF afgamam,
wlErarz W AATFEATT Fiw #
mmw dFa ax & 1 A 9
qore % aare SEAE aex 31 vE wGirE
faaefr a2t & v
MR. -DEPUTY SPEAKER: 'Nai: con-
clude. -
ot W W §2T B A
ez g feyg@m & Ay I
* Qe & fere & @A T § o
s fggrma dawdrgg. ... ...
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MR. DEPUTY-SPEAKER: You have
‘taken 15 minutes today. Yesterday
‘you took three minutes.

o waqTw ®qy : GAE A fogw
WAFATATA 31 FOF wWI A
FT UT aF A 22 F) T7F § G092
faq & o2 faw 7 FAT F mweg fam
g fmraw 93w § Frg qrIwEw W
¥ 7t fear & 1 gramar ® faar @
FF W wredic & w8 A8y frar @
qur=, gfzamr, femras 93w w1
TE FCHT 7 AR § TG § AT
qErdtE siftdse et 931 w1 £
Tfm w7 T g7 & A AFE T
FYY &1 R TFRAT ATFT 30 § |
afg g7 =227 # 3T 0 F47 g
2?7 3 W AT o T qAHfwm W
SIIT& T 747 faear 1

MR. DEPUTY-SPEAKER: That is
a very big subject which will take
you a long time,

ot Raq1® ®q% : 7T 77 fraAme-
- ¥2 & ganfaw s 1 Awaee KR
239 ¥ 5w ¥ vy urg A4 ¥
qrr &1 & & geie wxar g fw At
wdY Sft T 9T e A

MR. DEPUTY-SPEAKER: Mr. Ka-
pur, now You have to cooperate.
‘There are a large number of your
. party men tyho want to speak.

I‘p SHRI P, G. MAVALANKAR (4hme-
.dabad): Mr, Deputy-Speaker, Sir, I am
grateful to you for calling me. I am
not going to offer my comments and
suggestions to the hon. Finance Minis-
ter-apd the Government in spirit of
partisanship, much Tess oﬁeslmﬂive
criticism. I|do realise that not only
the Government, but all of us in the
<ountry, are enveloped by a fremen-
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dously unprecedented crisis, “a crisia
which is not only economic, financial
and flscal in its nature, but a crisis
which is allfpervasive; it is political,
edycational and administrative; in
tact, it is a fotal crisis. There is not
much point in putting all the blame at
one door, namely, the door of the Gov-
ernment. Certainly, there are other
areas also where| the responsibility
and the blame, if at all they have to
be borne, lJay. But I do want to sug-
gest in all humility and in all anguish
certain points in this debate on the
Finance BilL

It you look atftne various aspecla@

of the financial situation of fhe coun-
try, you will ind that inflation is go-
ing up by leaps and bounds. Indeed,
today's Financial Express has on its
middle page a report which says that

inflation has now reached. a record/

level of 29 per cent in the current
year, namely, 1973-74. Along with
this, there is the question of deficit
financing. Although the Finance
Minister hopefully started by saying

" that he will print lesser notes, when

the year)closes, he will have to come
to the ouse and announce to the
country that more and more notes are
being printed and, consequently, there
will be more of deficit financing.
Therefore, the whole economy is dis-
turbed and upset, It is not|as it the
Finance Minister alone is responsible
for this eituation. It is partly a ques-
tion of the national character of our
people.

The question of tax evasion is
haunting us for the last so many years,
and the habit of evading taxes | has
been .increasing as years pass by.
There is not only the question of tax
arrears but also this question of tax
evasion. Now, it is obvious that tax.
evasion has brought about consider-
able amount of unaccounted money, so
much of black |money. I know, the
Finance Minister himself iz very keen
that the Bill which is before the Selecvé
Committee gets through as early as
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possible. But even that particular
measure doeg not go far enough in
the direction of eradicating black

money./

1 do realise that the' Government are
faced or rather beset with a number
of difficult situations. I shal] not talk
about all points. But let me say a
word or two about wasteful Govern-
ment expenditure, I would like to
know whether the/ Government is
really seriously taking steps to see
that expenditure on development plans
is proportionately jncreased and the
expenditure on matters which can
wait and which ought to wait is re-
duced. 1 hope, the Government will
look into this problem more carefully

9, Jbecause, feven after repeated assuran-
ces from the Finance Minister and
from the . Government in general, 1
find, the wasteful Government ex-
penditure is still of a very high order.
Surely, if that can be curbed, then the
Government will be able to give a
good example to [other sectors and to
the country at large. I find, it is not
only private sector and private indus-
trialists and people with unaccounted
money that go for a conspicuous and
ugly consumption, go for luxuries, go
to hotels and indulge in a luxurious
way ot!living but even in governmen-
tal spending, one gets a feeling that
the Government is mnot mindful of
every single paisa which has to be
rightly saved and, thereby, earned
also.

Then, 1 want to say a word or two
about the special role otf the Ministry
of Finance. With the years passing
by after Independence, the work of
the Finance Ministry has increased.
There have been Departments within
the Ministry of Finance, the Depart-
ment of Economic Affairs and many
other Departments. There is the ques-

Dtion of internal _and external/debt;
there is thé question of balance of pay-
ments position; there is the gquestion
of getting money from the Interna-
tional Monetary Fund snd the World
Bank and g0 on. I find, by and large,
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the Finance Ministry is not able to act
as an eﬂicient}and competent coordi-
nating agency between various De-
partment and Ministries of the Gov-
ernment. I would like the Finance
Minister to go into this question and
see to it that the Finance Ministry
becomes an effective and meaningful
instrument, an institution, like the
Treasury in the United | Kingdom,
which will not only coordinate various
Departments and Ministries but will
also bring about a well-knit, discip-
lined and integrated administration
in Government.

Having said this about the financial
aspect of the matter, may I in the re-
maining part of my brief speech come:/
to the more general observations? As
I sadd at the outset, the cmgy is:
passing through an unpreceden and
all pervasive crisis which can be seen
in the financia} and economie, politi-
cal and administrative, educational,

ultural and social spheres. But the

agedy is that inJ spite of such a
crisis, there does not seem to be at
least emerging in concrete terms any
alternative. I feel very sorry to find
that not only the Government with a
large majority, whether at the Central
level or at the State level,is unable
to function meaningfully but also the
opposition parties, whether they are
of the right or of the left or of the
centre, are not able to provide any
concrete alternative to the present
regime and situation in the country at
large. This Is'real]y a very difficult
and a desperate situation. Most of
the pevple do not belong to this or that
party. They are not fanatic or dog-
matic about it. They, after all, go by
the results. As Laski used to say, “T
am not interested in] what the State
says. I am inter in what the
State does.” Similarly the people are-
not interested in what the Opposition:
parties say. They are interested in
what they do. I find, increasingly
over a number of years, even the Op-
position parties are by/and large, Tail-
ing the nation at large just as the-
Government is failing the nation at
large. Therefore, {he™ Deople who
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belong to nu party are somehow sand-
wiched between the Government which
ig unable to function and the Opposi-
tion parties which are unable to pro-
vide|a meaningful and concrete alter-
native....

~— -
~” MR. DEPUTY-SPEAKER: You are
:yoursel.t one of them.

SHRI P. G. MAVALANKARN have
the privilege of being a no-party "Mem-
ber in this House. I would like to
say that 1 view the matters in a
national perspective. The fact that I
have often to criticise very severely
the .present| Government is only indi-
cative of the tremendous deterioration
in the Government itself. 1 do not
criticise the Government for the fun
or the sake of criticising it. I do,
sincerely, fee|] that generally in our
country today, whether it is ruling
party or the Opposition] parties, all
political parties at various levels have
lost credibility in the eyes of the
people, and I do find that although
we all talk of parliamentary demo-
cracy and democracy in general, over
a period of time many of us, specially
the literate citizens, the/ educated
citizens, the responsible citizens, are
increasingly having lesser ond lesser
sense of law.

There is no respect for law. In the
name of satyagraha and civil dis-
obedience so many things are happen-
ing. It is very difficult for anybody
to say that people have afsense of law.
It people, basically, have no sense of
law and have no respect for law, how
will there be a strong foundation of
democracy built? And this is

my
difficulty. If we as law-mak 1 am
not mentioning any partic member;

I am talking generally-3in this country
give the impression before the/general
public of our great nation that we are
both law-makers and law-breakers,
then 1 am afraid we are also responsi-
bile for making people’s faith in
democracy go down. Therefore, I

have raised the question of ruls of.

law. On the top off the Chair which
you are adorning, Mr. Deputy-Speaker,
it is written:
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It has been taken from the ancient
times of King Ashoka. But prople, by
and large, today find that there is
everywhere ‘Adharma’; there is no
dharma. There is no rule
The so-called VIPs are not ‘very
important persons” today; most of
them have become “very insignificant
persons” 'in the eyes of the public at
large. They have lost al] credibility
in the eyes of the common man. So,
let us[not go about the exercise of
condemning each other. Let us jointly
think over the matter frankly and
openly, and see how we can.come out
of it. The present climate of con-
formism, this climate of complacency,
this climate of casualness must

Today, there is kind of conspiracy of
selfish silence.

& W qT, A A g7 AP FGA

= )

® & ®F W

This kind of philosophy, this kind of
attitude, this kind of behaviour I am
sorry to say, makes It very difficult
for anybody to have faith in Parlia-
mentary democracy.

I know- that ynu;} Mr. Deputy Speaker,
are very eager to make me sit. There-

fo-e, I would say a word in conclu-

sion about corruption. It is at fantas-
tically high level. If anybody talks
about anything, the main point of dis-
cussion is where will this country ga,
what/ will happen to the country in
this crisis, when will you stop this
corruption. It is very difficult to find
how a beginning can be made. But

let us make a beginning with our-
selves.....

MR. DEPUTY-SPEAKER 1

agree
with you.

of law./ @

g/

@
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SHRI P. G. MAVALANKAR: If we
«can start and see t.hntf corruption
stops, that we will not use unaccounted
money for election purposes, that we
will win not anyhow but with the
legitimacy ang support of the people,
then 1 feel that a good deal will b»e
alright.

About the Fifth Five-Year Plan
-what a tragedy we have come to tha
one meeting has taken place in the
Planning Commission for the last four
or five months. And no discussion
has been allowed in this House on the
Fifth Plan. Therefore, it is a very/
difficult situation. 1 know Mr.
Chavan is a great lover of books and
you, Mr. Deputy-Speaker, are also a
great lover of books. I would like him
to read a book, which has come to my
attention recently, by a French writer]
Ran Dumont, who is a Professor at
National Institute of Agronomy in
Paris. ] In this book, “Socialisms and
Development’, there is one chapter on
India, and the heading is very signi-
ficant; the headling is ‘Verbal Socia-
lism and contempt for Work -in India’!
I hope this Government will stop
verbal socialism and will start show-
ing respect for work and efficiency in

this country.

MR. DEPUTY-SPEAKER: Although
we are not normally bound by the
order given by the whip, yet we try
to cooperate for better and smooth
functioning. Dr. Kailas makes a
request that I should break the queue
and give him the first chance. If the
members of Congress Party who are
before him have no objection, I will
.call him...

SHRI N. K. SANGHI (Jalore): I am
.going away tomorrow ‘morming...

MR. DEPUTY-SPEAKER: Then I
,cannot help. Mr. Rajdeo Singh's
name is the first. I will call' him.
Thig is you: internal party matter.

Mr. Rajdeo Singh. You have only
#en minutes.
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flt 3.30 p.m. we have to take up the
Private Members' Business.

SHRI N. K. SANGHI: Wil the
Finance Bill be discusseq tomorrow?

MR. DEPUTY SPEAKER: Yes.
MR. Rajdeo Singh.

ot T x Fag (9T) © IqTERm
wgrg, gark Y A faw tages @
T T F 26 W faet fadaw, waw
WU EWI R TF AWM A, qI g 20
Tz § o g 213§ oardd ¥ day
FMFAT AT T FIT IS A F e
0 9T g $9r g9 faar wraw g1 g4t
FT qg 7FT FAT § Y W qgT AN
#€7 # g1 fag fagas Fov & agw
TR &1 AfFw 27 M9 & wmOew &
AT W5 gAY 29 § v {4 F w47 T
&, Fgr a% qdt gITA ¥ gw a6 g
&, W qTHA A AT g I E
v ag & @ T AgA F

AT 3 § 55 FOT 31 gyrardt 3
foms 40 @z Frr @I A1ET )
& 1 69 TTAz FrT 78 & gArdl waAwT
¥ fomar #9718 OF A H 15 wC
¥ e TEF & 1 40 g7 TH FRT
¥ WERT # 9O g 9T 4% A1
9 FT 9T a7 fAaly #3 § 1 77
T I gL UF BT BT wgT H T g
&Y A% ST Fr ggr Y qrEi F g
T O O FT @ E A 27 AG F
Ao & Jg WY gATY 9T WIS KA
g1 & Y, ary W AWM A 70
Fredy g foef  Yfeew aR faaw
oifge, § T w1 A 9w § AT &
92 gt 397 ¥ W Af war
& TS ATt ¥ ¥ WA Amie g
A )T R 70 HEdT Tow A
AT A A FTHF O oy T 47 @R
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aw & afor oA T ITHY wEaAT ¥ o
awdt § | vt seTT T 7 0 g ST
& foy 4w wer qgTA w7 fowr wE
8, 9% faq farsr Wt T 2 W R
ag Wt T A e qw & afoemr
w1 ¢ 1 gfr few A A 8, gfm
Hfear w§oix w0 wST ¥ SAN
FaEr wrd wrx i @ ) o g A e
3 fam @& | g A 4G, T Gl
T g gY o ¥ are o gt
w ¥ o fgré forr 3 § oft ¥ §
agi & SN #1 3w I I 7 e
T & 7w ATy § 1 qw Aw A el
&7 T THAT HTEH A g

AT 77 wA1T A/ R gw e
T & & foag soe FT R AT FW
& @ R e ag I g Y we
&% 3090 i, W1 Y AT WTATEY
S5FTT AT 11 0FATEA M E
I9 TG gH A A FT SE 930
Iq TG gH FA WAl ¥ AT A
ST g9, wE waw g g foar A
s O WIT IH 79T gH g e
I FY AT | T FHRT gH T
FC gFA afa L&Y gEH F Arae #
ot afq & i it ga =T it aw
R A €, g e T A8
T T Wl § AW F qqAE @ dfaa
WY IHA /A, W TG g @ ar
T qAT A I ARG A g
¥ weraTar TEY & g qE e
o\ gAT? FEY § ITFT qg AL aqrar
A& &, e N IE WA ¥ forg ww w1,
W@ ¥ fag wwm Wfgw sk oz &
fer wasT w1fey | WIS gre wan g 7
Mo ¥o povHfa (gfea foad seiege)
1 &A1 & w19 fafama a1t 1940
W Z7 G gL AT 0 TR AT ME
£ & W EHET 50 UTHE Wrgm A &
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A W TH FE K G AT A
fadwi} & ww warm Ag) qEm Afew
mg’rm_w’tmsa’mﬂ‘rgt{w
W QHOE W ET qHA | WA TS
®1 #ifw Foh aifee fr ag 91 g
T9&, guTY 69 &1 UF A g1 @ 8
FgwR F W § vEs few @ ¥
I | 19 fafaaw e AT 15
ﬂﬂ?{m!ﬁﬁ'mﬁﬂ@mg!-

7 qra Grea fafaedt & gO NiTs

7 foa® SETC5001-7500FT%H
EREA ] 39. ¢ qr@e LA § 7 @170
#r7 qr@z ¥ & @ § W7 25 T
7501-10000 5A%F% TT § of &Y
$3 5.7 7 T T s | g THIC 65
T WHH A g 10000 F AT FE 1 9
10,009 & + Y WIHSAT a1 GIAAT TE
W ¥ St HAAYT &, I ST BRT TR
W E TR A T W AT
¥qz % fagr s gt g fafae &
10,000 T9T &% agr faar srAdT aga A
FaTT @ ot g dag e Al o
T FTH F A FT qEd g IEE!
FuTaT AEEAT £ 1 gAfAw X A
& %7 fiF e farfe T & S Qasqae
fifrz ¢ gome @Y & SEFI W gAML
< ¥ fordy agar &1 FTH w7 gY 1Al L
7z Tafg W g s & fr s A
whifa 2, whawe ¢ srefas wrEAT @
@ & wroa §r &g arfs arv F a9
Y TAA A @& | WA w1 e
g aelr § ST IFANT AT A
@ § 5 aTHT w1 WA W T Y
AT (sewewtw) gAfAQ SR SR
four faar &1 gas wenar ow f &
A TET WIS OF SO FY S for FAFEY
w1 & wEwm: HAfedr 30.8 FHE
waw ¥ g gore w1 fgary smar
WX @Y W gWT WA ¥AW 3,500
“wg % oA g ¢ wiew
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[’fi"('ﬁﬁ!’ﬁﬂ]
A wgAT ¥ (7 Toww dww oy A AT
WA T W § IOH 17 g T AT
ot v fafwz geft anfgg wifs
T T A T FT FHT 35000
[WQH TGN E T @ Hoar
arar § fomat gt 7y # 300
T & &, o€t e Y wrrAt 3600
T FAT I ot E fpar o @T R
MR. DEPUTY-SPEAKER: It is
going to be 3-30.
it Ttway Feag : soft Y sd ==
gl g Haa w9
MR. DEPUTY-SPEAKER: Either

you conclude or you take five minutes
more.

SHRI RAJDEO SINGH: Then give
me five minutes more,

MR. DEPUTY-SPEAKER; You can
take filve minutes more and finish it.
We can shift the Private Members'
Business by flve minutes forward.
Now, you try to to conclude.

SHRI VIKRAM MAHAJAN:
‘him speak tomorrow.

MR. DEPUTY-SPEAKER: There are
£0 many speakers. Please conclude.
st vy g < gk wea falree
A I o TEATAN H FALF AT F ARl
AN T Tag T I N
HTHIAT AT T TTHA 2949 30 § 90
g9 1,871,973 %1 fofis &F AR
10,000 §o qT a1 fXefis TRE @
22%®o g, WA fF 109 T TTAT W
foofrs 2 @ g 1,87 1,97 T § |
%9 &1 waow qg g f& o wlw g
ag W 78w g1 WX wAR 9} gH{T
11 w1 ¥ WA wr dww 97 TWHE ¥
|21 F¢ 77 T < fogr 91X 6,001
%o foadY wredr § 99 & &9 foar o
WA Wy di 2 & o
Y agfY |
gt & A v et § dferan
SRE & W agr T | g 1 e

Let
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IR 1 €0 41 8% ¥ Fireram 9T 1 W 4%
1 &7 4 3% GwErEer ¥4 ot 9137
& we & I awr fowefr , A
FHI gz Wiz e a1 1 99 &
AT I 7¢ W ATH &) %o FS WA R
AR ACTT T AW TQIIEH qT7 qTG
100 &% TwaTEw 334 g & v W%
faet &7 ¥ew dvw fer v ©F farex
T 3% 1987 # fawar § | At oF
To WY TFATET ¥TET AFT &Y TF F TATEY
w51 7g g f& 9 weor 7 w4
afew T FT A L

MR. DEPUTY SPEAKER: What is
your suggestion? What has to be
done? What is the last thing you
want to say?

st vorda fey : T wgar gwa
gg 2 f& g7 E90 &) o e
10,000 %o EHT ATfET | T7 & warar
fom & e = dam afgd 5 =@
ol 39 ¥ sareEr &, ag 9l gEA S
FHA FL AT A1FET AT TFALTHIST
#1 wEA 7 w1 wifgd, draw
gara 7 & f¥ 92, & R qre g
F1 AMAATET fovar o 1 570 ¥ THFR
T qgT AT Y A | v AT
7g & v 3 foaw Srewew & Hdz
ST LT & ST wrwAr geir a7 Frdy
sreqitaeT weei & ofims e 93
&F # AAA | THY T 5 O 8 77
fwar s | WA WO AT ATEAT
wTE § gt AW AT 80 Frady srvar
2 1 &= qaffedaT ¥ fag, (dTm
¥ fog Wk T Tgw & far W@
FIAHAFLZ

T fafaeds & faamT 200
FUT §o W17 WAL TEN FATTH &
™ A2 E WA A7 w07 A,
[ Arw A F o Fo Hto FE AT
Fawag FATG T awa £

MR. DEPUTY SPEAKER: You want
that, over-tima should be cut down
drastically. What next.
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st vrode fag : oo oY fRAmT
fewe ox 2qw @30 faar s, WK IR
FEqAAHE 10 § 150 I9
a =T @ @ fF G w8 709
I AT IS

MR. DEPUTY-SPEAKER: Now, we
shall take up Private Members' Busi-
-ness. Bills to be introduced. First,
‘Shri Hukam Chand Kachwai. The hon.
Member is' absent. Then Shri Madhu
Limaye.

15.35 hrs.
SUPREME COURT (CONFERMENT
OF ADDITIONAL POWER) BILL®*

st wy fomd (aiwr) : Sursgw
AT, & geara F1ar g v wfawa fe
Il w1 F fad Sswaw  Anarerg
%1 wiaf@a wfeat saq &3 a9
fagas &1 goEafia =3 & g
SA & @Y i

MR. DEPUTY-SPEAKER: The

question is:

“That leave be granted to intro-
duce a Bill to confer on the Sup-
reme Court additiona] powers to
issue certain writs."”

The motion was” adopted.
oft 7y el : Furerw wghEw, &
Todies #Y Quearfa sar g1 -

—_—

51.35% hrs.

CONSTITUTION - (AMENDMENT)
BILL*

AMENDMENT OF ARTICLE 145

ot v faead (afwr) - SuTeTE wEew,
& qearq FTan g iF W & R
W EAET F17 Ay frdow w1 9T
aafa 7 &t wqwla swa 7 9 )

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adgpted.

sit wq fwad | Jureae wgEw, &
fadas #r guearfos F<ar g 1
MR. DEPUTY-SPEAKER: The next
Bill is in the name of Shri Rana
Bahadur Singh. Thg hon. Member is
absent.

1536 hrs.

MINIMUM WAGES (IN ALL TYPES
OF EMPLOYMENT) BILL*

SHRI VIKRAM MAHAJAN
(Kangra);: I beg to move for leave to
introduce a Bill to provide for pay-
ment of a minimum wage of rupee one
per hour in all types of Government
or private employment.

MR. DEPUTY-SPEAKER: The ques-
tion is: )

“That leave be granted to intro-
duce a Bill to provide for payment
of a minimum wage of rupee one
per hour in all types of Government
or private employment.”

The motion wag adopted.

SHRI VIKRAM MAHAJAN: I in-
troduce the Bill.

*Published in Gazette of Indla Ex traordinary, Part II, section 2, dated .

3.5.1974.

"y .
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15.36} Rhrs. 15374 hrs.
ESSENTIAL COMMODITIES (AMEND- COMPANIES (AMENDMENT) BILL®

MENT) BILL*

[SUBSTITUTION OF SECTION 10a]

SHRI D. K. PANDA (Bhanjanagar);
T beg to move for Jleave to intro-
duce a Bill further to amend the
Essential Commodities Act, 1955.

MR. DEPUTY-SPEAKER;
question is:

The

“That leave be granteq to intro-
duce a Bill further to amend the
Essentia] Commodities Act, 1955.”

The motion was adopted.

SHRI D. K. PANDA: 1
the Bill.

introduce

1537 hrs.

JUDICIAL OFFICERS PROTECTION
(REPEAL) BILL*

SHRI D. K. PANDA (Bhanjanagar):
T beg to move for leave to introduce a

Bill to repeal the Judicial Officers
Protection Act, 1850.

MR.. DEPUTY-SPEAKER: The
question is: d

“That leave be granted to intro-
duce a Bill to repeal the Judicial
Officers Protection Act 1850."

The motion was adopted.

SHRI D. K. PANDA: I
the Bill,

introduce

MR. DEPUTY-SPEAKER: The next
Bill is that of Shri Rana Bahadur
Singh. The hon. Member is absent.
Next, Shri Madhu Limaye.

(OMMISSION OF SECTION 90)

wgrea, & ey s g i s wiy-
fraw, 1956 &1 W gwigT & a1y
frdas %1 grenfom & & wqafy
ST FT A |
MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted to intro-

duce a Bill further to amend the
Companies Act, 1056.”

The motion 1as adopted.
st wy fand ;. SuTerer wEaw,
¥ fadms qearfe #wan g o
15.38 hrs.
COSTITUTION (AMENDMENT) BILL*
[INSERTION OF NEW ARTICLE 26A]

SHRI R. P. ULAGANAMBI
(Vellore): I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the,
Constitution of India.”

The motion was adopted.

SHRI R. P. ULAGANAMBI: 1
introduce the Bill

MR. DEPUTY-SPEAKER: Next,
Shri C. K. Chandrappan. The hon.
Member is absent.

15.38% hrs.
FREE LEGAL ASSISTANCE BILL*

SHRI D. K. PANDA (Bhanjanagar):
I beg to move for léeave to introduce
a Bill to provide legal assistance to
the poor persons in certain cases.

i *Published in 'Gazette of India
3-5-74.

Extraordinary, Part II, section 2, dated
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide legal assis-
tance to the poor persons in certain
cases.”

The motion was adopted.

SHRI D. K. PANDA: I introduce
the Bill

15.39 hrs.
MOTHER'S LINEAGE BILL

by SHRI MADHU LiMaYe— Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri Madhu Limaye on the
5th April, 1974, namely:—

“That the Bill to provide for the
right to trace one's lineage from the
pide of one's mother, be taken into
consideration.”

2 hours were allotted, anq 30 minutes
were taken, and there is a balance of
1 hour and 30 minutes. Shri M. C.
Daga was on his legs on the last
occasion, and he has taken 18 minuts
already. Now he should copclude.

SHRI M, C. DAGA (Pali); I shall
take at least 10 minutes. I have
moved an amendment to the effect
that this Bill be circulated for the
purpose of cliciting opinion thereon by
the 3rd August 1974.

IqTeae oY, AT A oA 57« faw
FraTE 1Tt faw F sty #7190
A1 T[T WAL AT T27 |

“The life of thousands of people
and their mothers is being made
miserable because of the fossilized
attitudes that prevail in our soclety
today. Thig Bill seeks to remove the

692 L8—11
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stigma of ‘illegitimacy’ from those
.thousands of unfortunate people,
‘illegitimate’ sons and daughters of
their mothers, who are being per-
secuted by society for no fault of
theirs”.

15.40 hrs.

[SHRI NAwWAL KISHORE SINHA in the
Chair]

FaIfa wEET, @ faw & wiw
%X seideq &1 & A Tww @
wim i wmm @ adi § ) gx
famr % #&t 7 foran gr & i =ifr-
fede wed +1 a8t i g =it -
fele s &1 81T )

TR F1 FE A & AT Wt e
FTHAE g g @ A X 71 &P A
grm ? g art ¥ gat #rf ang
forat gd @ 13w oF ama frar gl &k Fs
gogTd Wereex & 9= ag A foramy
F forr g A ATy T ATH 7 wEg
AT FqT 7P F ATH FATC A IIWY
foaa foar smar ofgd 1 ag Fe &
ag ararfa g, garfew g fF i &
i g fae foar smg ) Sfes gam
T4 W1 geatafede dar g § S A
I weA 97, s o ey
gt &, o faean gt & W S St
qGT F1 AT § TG gH AT IR
fremr =nfgd

% wonar g fo g faw Faror g9
7#Y g geAfarfeie ameee kA
wiewr 5o faer % adft fer v & 1 fiog
TRRWT UF F R W OLEE Ay
qirEde aed § I A fes gud onfl
frar mar & | a2 7EY wEr AT & fw ot
wfawre &fafzdz wmeer 0 gt o
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[%1 g ez wvm)

cafafore wrges & oY € | qg
7t wgr mar & e wmedi & on wfawre
#fafede wrger &1 g § gAfafene
T A WA | gwEE S A Heaw

¥o @i ) feeg wraredt ¥ gw dfew angw

At 2, Tt aTew Y @ W OF 2
aTew T &, T At | W Ow
ara o WY § | W s § i wfy-
R g I a AfeT gwARE
g T A A

7 g & faarg #1 o=
qﬁazmmwélqﬁa%?r&
a7 qfeRTr F0h ara are § sfom #33
# f gu ard FOTEd, g &9 @7 )
FR ¥ o W v 427 g @ A
JHFT GV AT ATEY | TR qaEqT
fiar =fegd | A T AT HTH
arafcat @ a@  ®wgw I T Y
forq AR | GETA FeOT0 AATT 440
IR X A F HATE | IR
mmtlaﬁiﬁ giea ®1 garet
w1 wTw g ¥ ferar a1 EwATR

FA ET AT § TF ARA T EA
% g5 @ fra gwt 1 OF @ AW
foret gt & s wrE wEwT A
Foreex & qOETD WIEHT & qT ATH
forarr wgan & & A 1A o feay
wwat & 1 g wgr T & qed A
g fa w1 A & o frag )
*1 & @1 FwAT § | WY W IAA {8
fir grary aTv &7 T A § WX TR
fir qar A€t @ T g ® W< W
Ty wawd & s @ ST W 909 TR
¥ o wifaiche weew ¢ I
waa @ @ 7g W §
arefy am A &

oA wAIRfaad TR TN
o3 Ry o€ e e fear | AfeR

MAY 8, 1074
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w1 waeAfafadt aura @ € ? &
awwat § e e § wr afcads amr
QA A ¥ A @ AN F A
AT AT qFAT | w9 wra A
FA AC A A ag W G fF R
wfes g@fafeie anee # § san
feq @ | W dfafede sger #}
e § oy gdforfedrz 21 oft frsd o

A Fr £ § 7 wamETaR 99
e 41 @17 & o A= A g
& | WA HT HTE wF FAT LA
Fr AT WA & & ATHT av F=AT &Y
war g | afew v gafafeae sre
T 6 ag B WAFHT A g1 g
2, T AT I@ A F AHAL X TY I
w5aT 3 | 0% A€ A & ¥
FE1 & IHH! § FIT FTAT AEATE

“..who enunciated an apparently
secial rule, the Principle of Legiti-
macy, according to which ‘no child
should be brought into the world
without a man—and one man at
that—assuming the role of sociolo-
gical father.! That is, avery socie-
ty has a rule stating that each
child ought to have a sociological
father.”

WA TS FTHIE O FF IR0

ot qRe gRo ¥AA (FAY) :
I 7 AT A AT A FhH g1 |

off }& WA IO /W AT A
ST TEA ATAT AT g7 g qE qeaT
N1 75 TR ¥faw § T
agr AT & Wgr X TV &7 AL g
¥ Afer ogr Gt ¥ asr G
&Y Tt § i I s &)

Wit g8 farw A wET

“At the same time, it is an illu-
sion to suppose that by some com-
bination of liberal social-welfare

laws the child will som¢how be
given a position equal to that of the
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legitimate child. Laws aimed at
protecting the illegitimate simply
underscore the social and legal fact
that his position is different. As
long as social customs dictate the
terms of an appropriate marriage,
the child born outside those limits
will suffer some stigma and disad-
vantages.”

FAT § of@dT $T 3 & g9 AW
gifaer 76 grard | Y gxgwr ghar &
FEFAA ad T A g | ford
WY A AT WA g AT GO AR

. ot wg fomd (FiFT) T @A
&Y qr€ )

Wl W W IO AT I A
FT ¥ & ITH 9g w7 17 ¢ v wfa-
T AN FA F) fRwT HAag o
AqH &, A HEET H AT AT HIA
g, IuH ¥ fAaFreT #7 0F 98 99 §
ux 3dfaferz smzee & gumor
Iq%T Ifa arw fearar d SmEx €0
Ff § wwmar § fF aw a@ ¥ T
FATHT FATA FT AT ALY J7FFATE |
fegat & faamg oF ofqa arfes deee
21 33% am el W I gAT E AT
&Y ? 7z 7 AR A g, Al
dan w7 &, 7g A1 Faw aw e
Ageaa wE AR Ad # g, I a%
dfgr i g1 ofrm  afes s -
vk o ¥ go & 1 fag wdfafeds
o Rfeam sdfafenz Tmee & &%
§ 19 g fr wdfafer amew
T FAT GO & fre oMy | qer O
ofg &1 a7 «4f 7 T ? &y AYw
& 7ur f5 ag wor ofa &7 am @R
¥ e 5T A | wdfafedz qa ar

gt dzr el @ ——

waiate wlew ;1w fedas ¥
faag ¥ faars ww o feargard

VAISAKHA 13, 1806 (SAKA)
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sfigewrym: oF @ oaw
& it v § | 1uF AR ¥ wq

g

“The life of thousands of people
and their mothers is being made
miserable because of the fossilized

attitudes that prevail in gur so-
ciety today. This Bill seeks to re-
move the stigma of ‘illegitimacy’
from those thousands of unfortu-
nate people, ‘illegitimate' sons and
daughters of their mothers, who
are being persecuted by society for
no fault of theirs.”

war aY 4% & & ga faw & ag feeer
& TTEY I, TN & g g fofedE
argee ®1 #q7 wfawr faar o @ &,
W ¥ g9 ¥ I9 FT W £ FAT Y
ST L F X ot 39 alfafar Q-
éyar &1 form faar &, wrgi fegal Al
geai # faar fely du7 & a7 @AW
AR sefafz =y dra g wix
U Treak 21y &, forw & Froor w0y
amgEr g feem  oF asram
e Ry 8, fow & s
AR §8 fraai Al deAY & sRET J@
# 1| ¥ AAIT GT I q9 FY AH
FT ¥ agi WY oF A8Y fafar Aramgdy
Tt wmga & fom & wfefedz
faceca Y asm Hafa g1 I ? &
sarg 5 ww *1 fegmis &@
arfgn | (smawia) T At Afes
AL & qo¥ A1 WH F ¥ § w7
w4 grit ar 7t ? Qar £ FTT TE
an wfee, forw & @wror & faaml
% frsg w5 Y s3fa W
srergr frd W wfafade e
s 7 o | 4 frg T ew wTA ©)
qax A F7AT F | TE TR qFAH
garc ¥ g ewar § | 7g 9T g
arardY 1wk o, forg ¥ weifufzie
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[t 7w w2 ¥rm)
fareetn #r dear a8 S 51 AW TdAEd
g W A feg W ow wfesw o
T HY AT 4T § |

& wawar g 5 ag fas wrf aoowr
w4 TG FWE 1 G aFar & 5 -
Wiz ag 7g ? fo g7 = faw a¢ e
L AT g T8 Wicawr faw g, mfz
wfay. & a7 gfom &7 &
TR ¥ fggea #1 56FUT SAAT AN
Tn ST ¥ o7 gewr gafa faan
i, aifE ag qan =9 9% % o 7
¥ woEd fear AT E fw
eRiwAe @ g AIfgd | 77 sedr
wHERE 3§ 71 & % g fada &Y s
Tt w9 # fay 3w, 1974 9%
vaf@ fem s@ @ sefg oA
2T qEW TF @I 7T AT & |

¥ gawa. g i garo A @w a®
7 fadi 1 FW FOT1 ¥ AW
Fg ava § % ag wfqady fa= &
o gg sfeae ¥ fasy s waw &
afer 7 sl foas sga § 7 o
ferg o1 di— fgg o/ W T2 W%
T ¥ ¥ — gHEHe &Y w17 |

wlfmiisgr g fs a2 &

aTy FT aTa 7 formmar STy, afew saAr
ui &7 1% fammr oy )

ot AN fowd : AEEE geE o

W ¥ w wEvE g7

ol q& 9T IW0 ;. TEAT qAAd q
R fr feifade a=iddar 7«
Az faem o & qaeg g fE
wal feqwiw somwifgd) g dar
qumm@ﬁyﬁ
T T wfg@
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& gy oie off wy vy &
g F%W fr 3 3 QHEwE B A
¥ W1 gw faer w7 s #y w9
¥ fod yof fer oy o ot st
seyfadia &1 ¥ gawar § v ag
AT Sy Ao s @ famwr &
AR H gAar ¥ goar wfed |

ot T8o Qo FAN! : (FTYR):
gamafs #Eam, §F o T & wmor
F Y21 SR W faw ¥ R
ATH STaaEq Qg Afes F1 @7 T
2, ofeT ag ooft @ FFl & W F
AT 9w 9w gu § fr ag a==d
¥ oo g FCWE E |

Wi A% S9 Tvdl FT AT ¢
ST @RI F AARAT & FAea e 9ar
A, ggaaA g@e AW A W FqrHA
uET W1 w9 M wH § wdlf g
TOT ST ¥ AW oA qET wRT’
qeT wraT 41, F waw | ¥ fF ‘e
1 zw ArE wrRY wMifs § AU
foqr &1 am @ aw ¥ AT wrE
SAFY qarar a1 fF F17 s foar &

$O AT WA FArGaT & fad gand
wTgw agAl afedi F aw 9y § o A
madt g1 aet & 1 s« foafa § gt

HomH ® oMW fATE Y TEUw

qga 4T qETfad g § | TR
g ¥ 9 "y g H SAF Ay wrf
o qE AT ¥ 7 SART FEATEAT
AT T FIH F TFT wm &)
% ST+ g Faw fgamw A 9§
A A g F § fedt s o
S, gAMWW @Y F AT TT F
FEL § 59 T4 1 gw fRA W@,
W W W F fggEnT #1 0F wwer
Tmfes @ §FAT 9T | QAT
a1 miary & a7 o frwfar €@ g
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g, TEF g ST § | A F
gITaT FiT AR AN &, forad ow
TG TOA H 1 76T 51 ¢ 47 afcfeafmt
¥ 7 fear mr

T 59T F ofT-aeit a9 7T G

w7 dar &f, 78 Fw 2+ A
ST wRAT H9w "R & fag feer
wfr a1 WA ¥ oAy & AR q@
THEAY &1 A E, T 7 TR F1 FE
TG 9T AT | 9T T AW HHIX
grHl T o feadt wefeal @
gUT FW § | HIHT AGH g0 {F
gfeqre, ATWr, WX UAGT FIE g7
o frama # oF 0 98 a1 @A,
Wt & wsfEar @ AT Y, foaed qra
qq1q T a1 AGIAAT 365 faat &
uF faq o 79 4 1 59 Agfwar 7
qaT gra gwi? faamea | | o7 amt #r
AT WTE F ATH & qFRIQ AT &, wrfa
TaFmamE ?

T T ST T AT g1 E, W gw
F ST A ¥ F1{ $q9 g SarAT
Parfeq ? ot =1 7 gremar & dar
g et & FGM F waesT qET
g isma gR A &7
& gur &SI ¢ Aw/A §,
faast gam=m 3R ogEfsw R,
STEn, aE T, ...,

off A & T FW AR A
frasereefen g @ wfgr 1 AW
wgT & fF o faw & gfee 57 aF &t
w1 Tga, &% foeliw 7% faar o
qFaT & |
16.00 hrs.

st gao guo wil : I AR
fow w# wY &, swN folts i
Faw mfed fois 51 o & ovr
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arar g—fr w A felae 7 ww
1 ITR R AR O grenfe
qg AT WG el W suw o §
g =rfed 1 e QU wfgwe g
w1fRT P 79T S ATA &Y T FF w
a7 e & freR S FY AT & @0
Tar &9 fFar § fowd weeaey A
d37 g & aY ag SERT qEfo FT gEaIT
SHAT TAAT ATfEC HIT FAAT @M )

# ¥ TOA WY FgAT AT
g f& 9 faral % 39 w7 g
g faar mar @Y #ar gow gt ) gw
W ¥ qA AIHA §, FIAYL H ¢F qTLY-
Zqz oY St FTOr G0 § gWATTE 4,
st 3991 3fww geg faar @@t 4,
fagi srdegma o faar a1, g9
T < fagin uar fear qr fx
VRGN g f/ar s/, FFr wrgor
1@ ¥ aregee ¥ faww fF 3w &
TR T @A 9ifgr, A
oF §ATT IR 87 qv fawwr warq
feefy awdfes e d At a8 1)
IR w71 % 9 g% rEyEE o
# fag dare &, gwrdy afeqi & @ry
oY g 2T F WA FG ! gT WA
gFd FI AT H W W | OF T 6
wara ag fear 1 2@ wREgm
qfgar ==t w1 <& & | F7 gwT v
e N Ffow FF 7 g ;]|
AEIAA B7 FI  ANTFT T e
fear &t & ag S ¥ 1 AT ow
AnfEr qTEIEgE W FEa, dvar 6
ey & foq faam oo 9 &7 T
2 fr grediege a2 1% & a1 g A
T F A I3 9T T 3,
Jfe afeal w1 wes & qudr g€
g wt e Wi wre o 1y
ot v & 1w ag wrh Afey
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[d\‘ QHo QWo Iﬂﬂ}
T &, et aw 7@ & 1 & 39 agAl
FIRH, smafeai F X H w0
FET 9TgAT § 6 37 ¥ N I q@TgQ
FNIF AR FeFI g dNITq
§a1 gu & | SAwT gu v fom g,
I TAFIATELE | FAAEA
AN 7§ Wi qTT FT IAT AT ]
urer AfeT 7f 7 FHY T99.F wi@ Agy
TA 1 AT 1 gfagre oft & & St ¢
¥ foar #1 9w F A W & 7w a1
& ar @t Jq A A OF WA A
9T T F gH AL 91T P1EAT AT
qIAT§ | A FT 3T TG § AT =9 H,
WTIE A9 § qe FLE | IR AT
XY SO OV FAT I A & AT
AT FFA & (H T H? A A AT ATH
faes sm AT 32 & ¥ a==1 & &
a9 Fgl A & TG wT TF TAD
foar &1 a7 AEY FAA qF aF F17 AT
FAFY AZY faepr 7 39T 34Y |wIA AY
FEqAT WY GV FT @R ¢ A A ARG
Far fF aw sgrar daT @, TR AW A
afafeiz a1 gfemdfafede o= samr
&z &Y 1 ¥ dar gF a1 7 &, ¥n &,
sarar gY o 2Ly wa ¢ 1 AfEa
wat frdt £ aedl & &@moewn &
faa ¥ 23Ze/Y (54 F M1 F1 I+ 167
# #fos & * o7 omr I8 RILR
¥ 7 B q@AF #1 F.9 11 ST w@l
fo @8 BF &7 wx WA ...

wnafy 7AW GIsr ¥ IqF
fag weE 7r7ge wew ¥

=i Qo QHo awt : off .E?’
FreE wage fawmr wgr T, WX
ag Sa% @ &0 ¥ fag JaTT g
WY 8, ag wgar ¢ fr adt, MR aw #§
oY wrar § ¥ fore #1 zweT SR,
# IAFT AFT AT FEAT IIEAr §,
W T I fear & 7 & wowy Q&
fearat fea wwa § e ofrae we Rl
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FH ZAO W X A §V7 AGT A |
I T F AFCE TE | WX IF
Tox ®y F7 fgue & 7 WP W A
faam s @t qger AW 7 faar @,
o 9w a aagF I A A
2@ FT fF gaer arg 4@ & 1 o
T ATEE § | A1 a4 wav gfama gri ?

gafwe & sga1 7z g fr mgod
¥ 5 F1 Frforw wrfqg 1 39 G ®
qfeers Mififaga s w1 fqoa ?
fram o fgrgeara & Q& & = &
few 9T g1a @@ %< gg 8+ fw faam
oAl gi-aHT F H1T fRat & 99 a8
Fra ! HY I el #Y @ & AN
fea & a%a oeft & @y gfF w7
? fx 9% a@ T Ow @ g AR
TF ¥ wAL F IE aswAt F1 forarar
TIT TT FIS 9T TG T Fa@T ¥
7g fergema ot 77w g 1 & &1 AT
a1 ¥ fargRr g, safag F A g
gdtfag & Fgar g & wrwr g9 %1 29
Are fgaifsat #1 @rg 73, faad f
ZAR FEFL & 9T F1 BIT T THH
Fe fame s ars alE & g fas &
J wHSHE ATAT A1 Ig WHASAC AT
AfF e ofefafer ofsms mdifms
ag S wiEHe &, afews Afifaa g ®
T AL

TEt T WY SIS § OF faw G ¥
X A o AT aT ar i geee & fao
T w1 1 faarg 1 oF G fawar e
Y faa wg fomdr oft ot oger ag fas
e & &1 7T TE a1 S A g e
Oq YT FTOAT AGS § | qTHEH
dague 3w fawrs fg o ¥ W
arz ¥ 7Y & § ag faw arfa gwn
gefore % W@ wEgAT ST § S9
afsa) & aCH ¥, ST AAH AT IH F

ot & At a7 T & o T Ay W oY,
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afer qageh s T E W T F
Faw fAy 9a@T wIgA 9w 9,
Hi T W4T AT 27 a9 H 3@ F
WAL I AN @4t 5 & =i § W=~
FT /T AT FI WAL qg T4 F AAA-
qTHA FEAT g ar AL &F1A § ag
FYI AL gMT AMfET | I A=A AT
QT FEAT EW AL FT FA Z1AT A
wq aF fF qurs @5« 7 9@ 1 Ao
fedY ot mmroraTt 3w H wrE qIAT
st gl & owar W Afay fF
JEFT T=97 g1 T4 AT IHAT TR
qrF IT q6 F 9 AT AE gEar
g F9 ¥ fag ff 3=9 &Y 7 72
far st | ag =wiw w2z A fasard
gt f ag T59 F1 Fro 9T w1

gafag & gasr ands Fw@r g
A ari T wEgar g wow vy g
foama ot = s segiv fgema #r 2+
73 q, T g wArw ¥ fayars faw amy
FY, 4% TATHRL H THEM AT AR
FIEET AT T T FACFTA H AF3
gT &, 38 F faai® 3771 ad fgema
% 7 g fa= &1 g A@ | g4
TOF ¥ w7 ggr adr v4v F f@Ars
TAST TOF AIgaa AT A wrara Frs oy
&Y TR A I FY A A TETT 7T
I7 A wgr v wfr @ @, T AR a9
w1 o, e ofg FEwmE
e fomr fem w3 Ak fax o= 9@y
RIT AT FT I7 AI@ F1 7€ fazqr
STRT 9T | WATT g |t ST a7 7 gidr
T gg 3w T FAT EAT | TAMMC TA F
faars g s verdr =rfge sk &
7y ol ot w1 fer aar€ 3an g
IEW AT FT T@E T T
Tt fgwa femerd | 9@ as2 &1 A
M w1 gw & faesr fedY sl &

JRaEt dar fan @ " g #§ ooy .
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foeierlt & gz mar €Y 1 ww AT W oR
A 1 g & AT A q7AT 7Y ATgr ¥
afe A a9 F A% A T B AW
TEY FXAT Al Y I@ FT  wHRAT WY
T FT, IA F WiGH HT W F, IqH
FTHA F G AF qG9 T 3@ FT A AT
aA &1 qar< g T, IW ¥ A aW
FEFEARGAIMAGAFTEH &

=it ww ¢ g et (Fhwg)
wATais wge, & gw faw #1 7/g7 IT-
Arft wrar g W § Gar A g e o
gL 3Rl 9% % ®fgarg I7747 § 98
wfgaz safaq #8 & fr 99 ard
qhmg gardr qegfa & & faa w1 fF
T4 ¥ BT 0F A FIR 478
®fFaTE OF 7 § AT RS AT Y
T AUF & EAATT R FT AAE &
2 ag fawr 37 sfFag ¥ favg § WR
gafad & gwyF  faq &1 @rw
@M g |

gATX ggi T ST QI §EH
a1 oY fasroaT 9 3 § F9 A
srerere foelt Shgare 71 4T FTA A
AT AR Y | ST AR 39, 39 &
qgﬁtﬁ;ﬂﬁfa'mfﬂm
v grer T AT g F HRT i
(equ A1 § T H5 H IAFNF I
ga i faarg yoren Fy it =i gk fF
rmmﬂaﬁ‘rlwaﬁwm
gu sfren farag ¥ Tt TN A -
qTeE W "ET R

qufee fem : Rarfgrra] 3T
Aqr STEATHIIAT Lo
e AR Y TR ® g

Tr:ﬁﬂ 1l
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[ faasr]

qg w4 , frarg agfa azadr wd €,
FHIT F1 REALFAT F TG FAT
gt gar, fod g Wi an feeg
degfa w3 §, g sfpndr Tty @
a1, ag ATl FATFCIIAAT 9T
oF A A g g faarg Sorer @
Y , 35 awa feaat wandva grar f, 9=
R FTd waeqr ¥ wATT A 4f A
far faamg & €47 ofa i qamw #
q} WY IF GNG TAL IT g
frdt ¥ AT, AT @ aTHA
4 qY ag WAF TG AGTT SArav qT—I
FARFIZYIAAT 128 & a1z Al
# foray & 98 99 T, WA T A
wrawwar & =yE fra faw w1 w7
foan o 84 T AT IR TR A AT
guTa ¥ W W # AEEsarsEl &
WARTL g4 747 g7 FT, sl Arfeai
w1 faeag FET RN

ga f & g qwaan g frgafam
N framara @l 7f g, q|®@ AN
Ag g W i § e
#t gows §, g0 gg df wAWA §
fF Y qUAT @A 4T, A A
gars 41, A% &f f@Ar 9T Fqrqr
st e f @ W
@ s guar YT, ¥ SR ¥ fwaw
;‘tmta’ﬁmﬁwﬁmﬁﬁ,%h
AT g ACHGHS TEY TG , WA X
Frfy &7 fwior, Tsg w1 fpior el
faT qx Ag FT @ &, awWw Wit
& ot A g P A § WA
gt foet AT AT @ A I9 ¥ AW
et s agdr &1 W fawr ag
wtat & fir el & wraT wqa ¥ faaar
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sqr=T st gyar, gaar fauga
A9 @A |

A EF H T=91 71 74T FT -1
A T=AT wATs F G 1av &, 9g WAIA
®r NI, THIT F7 €W § e I AT
T L | gg gl 7Y ara § fF gwTa
I g7 a=91 & Wiasq T IC6 &
TgT & A W @wrer gYF TG FQF
UG &1 & QAT R, 9§ g AG qIA
wFan e qwis § o a==1 & a9 fedr
TR FT F1E IITAT @ TG, T5F
R ¥ AqA quTe wiwwE ¥ 7T wd §
AR AT & aarn gigwr 7 #1 fwaq
Tifgar |

Al Y arq faor & & 7€ &
% 99 &1 gdq war g1 Afew qH
(T AT T F GIIT HIT /A 98 AT
MramT F ar gy =~ § 97 ¥
afgwi & &< 7 Jfsw 3w
FT o waww Ag) ¢ f& & foqar s
T E,Sae WA TR T, fIvF oW
fa=t &7 awda FTATE |

fafe, =@ w7 waA wig
AT § U wet (st Afrw
fag ww<t) camafast, siwg  fewd
& o fier o W= & |THA Iafeqq frar
¢, 3 & wxwl, 9@l & @A
QA gU, IO FfoArgal A AT I H;
ST ATHTaE T SgAl § | g8faw #v
qra 2 ¥ 0 70T & geefeauie &
THAFHITE, 97T 3 FHH WA
£FTT F & wfgwx & ak § 7
T &, a4 faw & fawde s w19
FOM AT qg JUATT AAT FFAT, 91U
SHFAMI & XA Ie@ )
# ag & 7g fAgsw & AT g

f go awg 2w & W faad s
% gq % gt We fear &1 Ang |1

8
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wrfg-aefy ara 7t § 1 07 WAl My wR  qgdy afad frar g, arfe oE ST
fredaamiforQeEmTIgE s a @

g1 A fafaw sifgorc e g—z ¥
oY ZTaT Far @ av A gfaard d 3w &
9gTT ¥ A7 qofa 3T 93T &, WA
am , fea &1 g7 &— =19 A FIA A
7t &1 a1 fod a1 foar & amw faw
faar &1 & ar = i 7Y, 2 Afew
§9 FT 0F wex § far & fyar v
AT AT WA AT AT FroAr
Fiqa, Pofeagy dfew waz, wvqwq
oFz, adr dftwr qaw  fefaaadr
TFz—gA F1AAT § FeFiges § fF foar
T AT I8 & )| g6 I & T
&3 waz g, A9 Faaqifedl o wae
¢, amatE uaz @, e A% adq
gow $w o3z §, wdfedw awe, i
sfiew qFZ g—zA & A7 fymr & 4
T wEd &1

v 72 fa= forw aeg & gory amm
wrn &, 98 # wferrd gt o aw fE
q FA § afadd T feam S
wfemt ™ fod =soeft fs o a2
TARAT FT & &Y 99 TN @ B A
Fag ¥ et wrT F AW @, ]|
g fe Ao v R ¥
* s qr, o fal 97wy A s AR
darwa | afey afs o sy d o fam
FY sy ¥ v g & A o el #
e w1 AT AT ST AT T, 37 W
892 1L5—12.

Tl g ¥ WfdE W e
foar, wfeq a@ & @1 faor #) Jwar ¢
Al g H AT o o § 7P Siww Aifer
& 1€ mredt e # faar &1 o 4
¥ fodr amr 7@ $T gT—W
far zRfee &t @ * =i
AT AW TG WA R 1w
wa sfeTmedl #1 2@y g W< Far aweff
agw A Fg fF 91§ wAwARe 7 a3,
AT ANTNE, @ ag ey
AT Wy wEgE v § fr ww@ W
gyveRz Wy Wifgd ¥, 39 A WA
wiew 3 T(fg? &, df fht v m
aes e T faan, AT W@ w@WY
giveer faF & ar gvx , @ A
grE gfesr i @ few
farer %Y AT-A7T9 #T TF A F Oy won
w W o & o gRN 3 W
qra A &0 gfer & a7 v W g,
™ ¥ f9d F gag g iy,
wifis g, warTet ¥ afcd wT A HAE
& wft Trgm fr for awg ¥ offermer
T O 93T H a7 ¢ Tl g

T gq W AT A W@ - g g

w fawr &1 7@ W tfograerd & fod
form ®Y 7 T A7 % Ga1 FT T 41,
Hfe g8 a6 s wE faar w0 &
a6 W R, w Ay A
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[*f Hiferurs Fag <)

gaTa  fr ag ovg 3 WA & w6
WA s e L.

st AW WY WA AT gHw T
faat -3 Faea, % gaw a9 fm &

oft gao qRo awal @ 3 FETET A
AnT T @, WA 3 fewaww w3
&fag |

st Afacw fag Nad A5 -
= #§ Sl 7 g AEw @ i W
99 & (T 4T HA ¥ ¢ e A
faarc wcadm | ¥ g & 5wy
forad ot o8 T1q Y 4H &, ™W WAL
faarg #1 Y€ o AGY &, T A wfe-
arg %3 = W amy W g e Argfe ¥
Y gy Fewfas 1 eftere 7@ 77
qreAt |

sy w3 faRg (F061) : wevafasy,
oY I § % fag fam R g e
tw e v 79 fa dawr2-4 e W
IaT TIT A1, Y WIAT ATGT AT
fenmqife g mafrrmr ) s9 &

Tz farw AT w1 o faeew v, v

fam # R e, gafey § agw ¥ fgen
T X THT | W Ay A O yehs
W ], qE TG &Y T q |

o Wt AgET ¥ N gw faar g,
IaH! & AT & fad AT g, AfeT ey
Fardt W ¥ o A A qeoyfR §, 4y
§ @ & §x Tem www §
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arfE 9@ W9 dewa aAe & faw
afcarfers W% at s o W
few Sgw@ # v F 7y frdaw
foar &1

o4t gark faa Trm AE ¥ aga
A g AT AT Y AT F1 & AHA

AT ZH A F AT gfazm qrAr @
I g Ty 5 g3 7wt § g
AT FIE | KA Fr 8 foF wTT
#1E AI4T AT F A7 7 GIX F7 FeA A
FWI AT AT R T g: it afga
Tg Mg T A4 AW A A WA HATE
g & fag fa MEmT e g ww
* qrarT gfagr § A w4 ¥ 747 4 AT,
It T fadrar Wi 4r, ITF ATH WY
Fq Tqr ! FZEATLIATHIART |
oreq faarrg &0 F41 T 91 7 F war
¥ g7 ¥ gafeR MidT 777X ¥ ) qg
¥ g WA ¥ A G FFARA A | Fear
&1 QX FFAT FIAAT Q0 | AY FaH
¥ 7@ wrar, & gg wrf A47 wiEser
AT qETH a’r.w{f A WIE , T T
e wrod feamr 90 g ARwadsr
Fromeagnae @i ¥ Fa3 907
gopf "X sfagre § <1 wsar wweY
qead &, foasr @€ gd fawrr 7
e 7T faan qr, vawn & gasft @ wo
TRAT § | W W AL fadaw W
Faf oo gy A ag A A AgA
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Tow fegeara #, vz ¥ dar gu g,
sy mo ywom A ghe ¥ X
g ST W @Y WM ? eRrw
I9fT9T ¥ TOqHFTH WIC J=ET S oFAT
¥ Tg wge wR S ow § 9 o
T w9 gafen ag Sufreg @ @

TE sraam & wig &, gfawr & foq ag
1 | 41 § fogar A qea & qaA

AT ARATE

g “gawm f& gw dw’ w9
3 oFfeA agwoA AT A qor &

“Dear mother, what s mv golra
or lineage? 1 wish to go to a guru
and offer to live with him as a
brahmacari,” said young Satya-
kama, one sweet morning to his
mother,

He little knew how embarrassing
that guestion was to her. Ilowever,
she soon overcame her confusion.
She knew that the claims of her
child for knowledge were supreme.
‘He was already grown up and to
neglect those claims uny further
would be very culpable. She was
well aware that the first thing that
any guru would ask her child
would be his gotra and parentage.
“Young child” she said, “to tell
you the truth, I know not your
gotra. While young and wandering
as a housemaid serving here and
therw, I begot you. How them can
I know?  But I am certain of one

VAISAKHA 13, 1896 (SARA)

Lineagé Bill 334

thing and that is ybur nanie is
Satyakama and mine Jabala. There-
fore go forth and tell your guru
that you are Satyakama Jabala.”

AT qETET ¥ 9@ A% WY
Wt a mrar A wd F N afn
R &, arger o, 3ER A v
IAEET ARIT A AR faa | w5t o
¥ w1 37 T A A FEE! AT § 0
3% ST FIT 7 7 TR W AT
7, fomsr TFA A7 AT wEGY
T FEY & I wEew) §, 4% AW
da1 &Y Mo BT Iy Y A, A Al
Arr gawr qud § | Al & el
FEAT ARATE 57 A0 HT AT AT TIA
¢ 2ast WY Wy wAw A | e
fem wgrw #fy fasc ST F1 A gl
39 fa arema § agi & araar g
ar | .

o {EA T AT R TR
wg SHam A § ?

wi wq fomd : g w@aE WA
w1 srcwgtar & Fg @E, iy
g wEd g e sag Ay wai ¥ A
o | dar Pe gt faareere oY
¥ g R ol avw aed @A E, I
& ST §Y g e |
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[« »g {wea)

# wfg feawz st 1 a@ T
wTgar 91 | I W o A
ot frqra foet @ ag 791 F af@ &
FALE | FU FEFT TF G ILEL
g & wilw g@ #1 A Feaar § IwH
FFT 7T AN A A ST FFAE
ggdt qedt ¥ w0 ¥ wfew ¥ gqar
wwar § e o it ot s & faee
2 oY o A F4r QAT 9r 1 g
I FA FF 41, 99+ faar ¥ 3,
77 wfad ar a1 gAET 9 —zAE
91 T I AT HR IqF1 A
wfasrd & afsa @ &7 www e
AT 97 | AT AEH Ffa fgAwL ST
¥ T wEA A9 F qg A
s g REF ot ami w1 &
WEW §, I qE AT FY awAE AT
¥ wofrs § foasr aea @ =@y
O JANE Ffd § AW 9 g9
aEANR 2T 2, GrET FaT G-I AW
A &1 & 9efiF g 1 A1 ag ard w9
9N T g g N FA 3w §
o, 19 § g 3 g9 9 § {9
#7 @ @7 Al A § q memA g
Ty fadas & 1 qfasr §7 W@
IqF waw fagrat 5 &% ==t &,
#fwa 51 37 fadsw 4 geaar qradrs @
Faga difaa &1 F ofr 33% AW
T\ T Faa Wk qF wram g
FATAT ATIATE AT WATA A gT AT
afgr—agi &% 7 difag 1 FfFw
7T T AT & A € fF AR gad
T AT FAA A CFEaT w7 Afgg
N g A & F @gwa § WA
T AL I AT AGT 6FA, WX
A 347 g 43 7 g% F1 4w fgann
agar § | 9w fgg v faw &
FR AR ¥ oadt ww W G
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1 saTie, el FRd A—% g
ey & foq wgwm o St g
TF qga & wiwrd g fear ar
fir it srdwr g &Y, afz geT far e
aY firar # weafa ¥ 2% wdw a7 wARE
gt #Y WY feemn faaem anfegw | graifs
WM TN d FHEY W qg T .
wifard gaTe a1 afeq qar J@
Teq 9T A Jawr @A ar fadw
fear mar f& ag W gaAr wwfade
a1 9 gAwr 39 faw ¥ facgwr w1
feam T | T AT | SATEE TTeTHELT
wUE &1 S weaTT sFQ feqr v a1
g =0 YT 97, 7O forie &Y fowmar
IRA FT 9 W g7 wifar Svew av

“Provided that illegitimate children
shall be deemed to be related to their
mether and to one another and also
to their father if known and the legi-
timate decendanis of such children
shall be deemed to be related to them
and to one another”

ag a1 AfeT gas §rz faar aar w@ifs
1954 ¥ fgg Frsfam F1ér o aza
FiFd §AWS 4 W ey w@mE
qreieed FHE ¥ IR WK FfaE-
STEHET AT STET AT 727 o T &1 4T |
afeq wa e ag fiw a= o
R feg mom v @, R
frg #fcr Qe & foafe & &% @gt
fadias v oY fieam == @& O A
T FAT &, GHG TR TE 7
Tafoq s gEE W wEA T
J o w81 & 9Oer ¥ Aar § A &
AT § TEE FIC A9 BY, TEH I
TR A AR § ) A A T a-
FQ % MU sgar e g | TS awTH
¥ gg faame gur aY ¥O W91 ¥ aga
fir3mymgae N w3
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wigo g7 sfwdt  wfel weEe #5T,
IAH WGV FT TF AR {R a9 TV
T 2

“I wish there were a matriarchal
sysiem Then there would be no
worry about this at all of having
to prove because every child is the
mother's child and that is all that
matters.”

& UF Fo41 HOAET AT FT 947 &,
o1 fFdt 1 waew 7@ & | 9% SRR
agd & T AT Al 2 | (TWATA)
¥ gum ¥ A wEr, "Er # afe
# Y Ia+ e fasmm SR T g3
Tar fRe g A AT g R A AT 7
A1 wrar #t gvafa # g1 fewmr faemm
ar foar & o @ gu o 3w Jw AT
wiT Fr 91 F §, IEEr gt
¥ a2 a1 a==r #1 feemr o foeem
mAA wTEAAS ¥

it Ftfa o Fag Avwy  ay famd
¥ Aiwd gu S ger IAE wex “Hfwfez”
o “zefafedz” wmf & & wwwmar
g ar & g7 ¥ aforfe gz ar gedrfafeie
T FT WA BT AT MR | A H
gfe ﬁﬂ'\l‘ ITF! born out of wedlock
during wedlock —Tg Weara=t faeda
werews fa it sz fedwe e ¥
w7 g, Awwat € ¥ Pe A
qradt F GUT T F FF AG  HEAT
arfg |

ot A PRRT ©  WERA § WA |
T STEAN FrE F S AWET
fireft &, 37 T WTiCH 15 ¢ Wfagm &1
wq A7 Y agT a8 I WY F w7
gl , AfFm AT F I
farare Afog | 9a% Fgr maT & R

“Children born out of wedlock
shall enjoy the same rights as

children born in lawful wedlock. No
person shall be allowed to act or
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discriminate against children born
out of wedlock.”

TATO WY GHFET & FAC WIS
FlAgm g, S AT ATHIHATY, ST WT4AT
&, %, &, ag 9a A faemar oo §, fedt
7 fodl ®9 F @ &1 gH @H w0
wfeT a1 gafeg T8 % qg @1 @k 9wy
§ Tad A ¥ 7 gq faigs & @O s
FT " 20 T g7 @I=AT T7gar a7 |

oo srfows wror # 7 3Y-
fafresdign misgafem
F7 fava & aeq wfeat 99 @ & K
3T ¥ T AT FY wuTAET 7 TF wha
I ¥ OF &, WK S ag A gt
7 & 7T &, W §T T 1 %% e
wo WK awfa wfwga s gamr @
It 7 g it dak, amad gefeas
{0

aarafa #Eea, T8 & wvaw § #
TF a1 Fgar agar g fr feg e faw
F 9g |TC AT A § ©F Foreraey;
& wrare 97 fafaw gari wic w9
safea & 1 9 gom Al s ot T I
Fforg &I @ 37 FT §AAT AR FA
@ g faad @, Nam &
F @ § e ot i o g & amx
gafa sen® g1t § gue 99 d2re
&1 gfeF1T a1 9gd § a1 FfeT dofe
4 feedard Al ) e pY ¥ @
TTTH W qTE Y I ¥ 77 FaIar
41 f QaY dafer &1 & aefa & =g
ferterdi 3 4, afFw Al A aoifg
| ¥ IT FT IIAW@T T g
TAM I F FTT 793 w72 faar w2
a9 %1 Kifaw £ ) w47 f77g w12 T
#t #fl feafz @ aifgw 7 &t 9w
aff 2 S fore g ok o e g
W ¥ @ R®’R i swwfwa ff o
A ¥ a9 9R QX qwry § fag
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[#t wq, fawd]
FTA & & & 713 F TO 97T F HIE
w1 af ey fear 1 gafag QR o awr ot
faarz @3 & IR AT e Ag w1
W I o ey o oy s o -
Tofr & farmmes e T RT 1 7@ g
T Tg ITCAE AT AATE LA B G
w< fzar | R & wgar agar 3 fF A=t
Tt & f IT w1 o e g
AT GAF LA FLAT § FT T (A AT ?
TR T AT FE § A oW
AmafFT MG &7 T faT =y
AT AT AR & IR AL AN TR &

T & awa & "faw ara F w0
TR g fF AT Horwd aaeqiH AT
# 9 M7 § 32 ¥ ©F 94 ¥ qfwdqwT
grar S @re ! AT Srgew A’ qre
g fFam &7 9T & 39 & qar T97 5
7 TE #1 Jrgafagt § 9 &F faarwar
AT T A IR @A AT |
gafae sl WX WG w4l & =
¥ o1 sEwra T siaT @ ag HA At HAA
Frfamg dgmHaar)

gafaq gt I qETI &1
T ¥ W g W EHE a7 # s
# ot F AT, W 90 fF 74 wgeg
¥ wgr & {5 o w1 A qgae § fa=re
g wifgy , @Y AT w7 £ 9T F AL
% ot fasre gwr Trfe, a0 & 97 77
WA & wgEa § AR wEfaT g w0
HAMEA FIAA & R FIE AT A€ WA
LT & Faw gadt g wrgar & fe forw
Iy gfeswr & @ fadaw | o

€A Wi fra T @ & 9@ A qweAr

# w T fewy wade qFe, g sreTone
e, fgg dfor o, a1 g i wmT
§ g o o faer Ao, § dfeg
a & At F ol i wr g Wi
fe T § fw 9% & arer 8 o gaTOR
¥ % {ya i oga ol arfeg v s
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FITT AT TAIHIAT ITH T AHAT § 1

W afi T W g Afwr wH

Fra 730 o1 Horr § afz 39 F1 724 7T

FIFMCE TG0 & AT & AFAT

¥ qd 1 oaqw W ¥

MR. CHAIRMAN: Mr. M. C, Dega

may please move his amendment to
his amendment.

SHRI M. C. DAGA: Under ruale 145,
1 beg to move the following amend-
ment to my amendment:

for “3rd August. 1974." subslitute
- “4th December, 1974.”
MR. CHAIRMAN: The consent is
given under the rule, and the amend-
ment has been moved.

The question fs:
for “3rd August, 1974." substitute

“4th December, 1974"”
The motion was adopted.

MR. CHAIRMAN: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 4th Decs=iaber,
1974."

The motion was adopted.

MR. CHAIRMAN: No cther motion
is necessary with regard to this Bill
at the moment.

16.37 hrs.

SECOND WAGE BOARD RECOM-
MENDATIONS FOR SUGAR IN-
DUSTRY BILL -

SHRI D. K. PANDA
gar): I beg to move:

r “That the Bill to provide for im-
plementation of the recommenda-
tions of the Second Wage Board for
Sugar Industry in India and to
make it statutory with a view to
maintain industrial peace in Sugar
industry in the country, be taken
into consideration.”

(Bhanjana-
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Mr, Chajrman, Sir, [ the second
Wage Board Recommendations for
Suger Industry Bill, 1871 was intro-
duced in the year 1971, when the
workerg were denied the rcight o re-
ceive an enhanced DA [rom the sugar
millgwners evepn after 1971; and in
thatf very note given .in that report,
it had been mentioned that the Gov-
ernment requested-the millowners to
implement the Wage Bourd recom-
mendations. Therefore, in view of
the necessity for expeditious imple-
mentation of the Wage Board recom-
mendations, it became aecessary to

bring such a Bill ip this august
House. ]
The Government also, ceveral

times in the past, made a ceclaration
to the effect that all the Wage Board
recommendations relating to the coal-
mines, tea plantation workers, jour-
nalists and so many others should be
implemented. Ip about 12 to 13 cases
wherefthe Wage Boards were <et up,
it was found from experience that
the millowners in every field were
not going to implement and respect
the recommendations of those Wage
Boards. Therefore, in 1972, the Gov-
ernment made an announcement that
they were going to| make all these
recommendations relating to all those
12 to 13 Wage Board recommenda-
tions statutorily binding on the own-
ers so that their expeditious imple-
mentation could easily be achieved.
But the Government, after so many
years, did not bring any Bill to that
effect,

Here, ir{ this case, as far as_the
present Bill is copcerned, certain
facts are necessary. It was pliblish-
-ed. on 8-7-1970, and this was to be
implemented. It was to come into
force from 1-11-1869. This was to
remain/ in force up to 30-10-74. So,

the question arose, whether now, at -

this stage, it has any signiflcance.
Yes, it has its own significance, In
Andhra, these Wage Board recom-
mendations were implemented from
1972. In Orissa, in. all the three/
sugar mills, they were implemented

-
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only from 1-11-72 and in many other
States, they were implemented cnly
from 1-11-71. This is also evident
from the requesi made by .he Natio-
na] Federation of Cooperalive Sugar
Industries to all its com:ltuemliac-
tories, that at least they should pay
the wages. and enhanced DA, acccrd-
ing to the Wage Board recommend-
ations, from 1971. There was a cir-
culur order to that effact from the
Federation. Therefore, the coopera-
tive sugar industries in certain cases,
not in/all, implemented the Wuge
Board recommendations from 1971.
Now, the enhanced DA and other
amenities which the workers were
entitled to, under the Vage Board
recommendations, were due to them
from ]st November, 1969 til! 1971 in
some Jeases and till 1972, in come
oither cases. So, arrears are now due
and this runs into crores of rupees,
in the shape of enhanced DA. The
workers were depriveq of this dur-
ing the years 1969 to 1972/ Thcre-
fore, once it is made statu‘orily bind-
ing on the mill-owners, it will be
very easy fo: the workers to recover
these arrears which amount to crores
of rupees. So, what I want fo siress
is, for the purpose of payment of
arrears, it becomes absolute_l_gnei;'ﬂ-
sary that the Bill has to be passed
here.

Now, since 1957 these Wnge Boards
were set up and it took 14 years for
the Government to realise that the
Wage Board recommendations are
not going to be implementad expedi-
tiously—14 years—and/ during these
14 years, as far as the suzar indus-

- tries are concerned, they have been

fleecing the workers. We know, how
they are fleecing the ronsumers by
increasing the price of sugar, and
by paying less to the cane growers.
The amounts to be paid/to the cane
growers are in arrears. My friend,
Mr. Narsing Narain Pandey has
made a categorical statement here
that till today, the amounts due to
the cane growers, which are in er-
rears, amount to more than Rs. £2-5¢
crores. The sugar mill rwiers have
noypaid the arrears, even though
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sugar was supplied somestime ago.
So, the present arrears amount to
about Rs. 54 crores. These sugar mill
owners have been exploiting the con-
sumers, wockers and the .cane grow-
ers—it is a three pronged attack--and
they have also been [exploiting the
Government Exchequer by not paying
the road cess excise duty ‘and other
duties. Thus, if we give them a
handle, they will continue their ex-
ploitation. They have continued this
exploitation for the last more than
hundred years. Even after independ-
ence the same. policy| has continued.
Evep though the Government make tall
talk of the nationalisation of the sugar
industry, which is considered to be a
panacea, they are not forthcoming with
any Bill for the nationalisation cf the
sugar industry. Even though the UP
Government have sent(ta draft Biil to
the Centre, they have not received
the comments of the Central Govern-
ment so far. What is the reason for -
this delay? All the three parties,
namely, the sugarcane prowers, the
workers in the sugar mills and the
consumers, all these three/are being
exploited for years together and the
beneficiaries are sugar barons like
Nivedia, Modi or Birla, who have
earned profits to the tune of Rs. 172
crores, Why should we not natio-
nalise this monopoly sugar industry?

On the 16-2-73 all th'ejihree cen-
tral trade unions, namely, the INTUC,
AITUC and HMS, passed a recolu-
tion demanding the immediate natio-
nalisatiop of the sugar industry. So,
unless the Government have some
deliberate intention not (o do s», un-
less they/have some secret relation-
ship with the sugar lobbies, unless

_ they have succumbed to the pressure

or blackmail of the sugar barons,
there is absolutely no reason for not
nationalising the sugar  induetry,.
which is in the private and co-opera-
tive sector.

1974
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Government are now depending on)
the Industries (Development and Re-
gulation) Act for dealing with the
sugar indusiry. Whenever any mill
is sick, they take it -over by paying
Rs. 3 crores to 4 crores to the sugar
magnates even though they 1iay not
be worth more than Rs. 50 lakhs }be-'-
cause the mackinery is oid,

MR. CHAIRMAN: He is going ¢at-
side the scope of his Bill.

SHRI D. K. PANDA: I am trying to
show that unless there is nationalsa-
tion of the industry, the ubject can-
not be achieved. Anyhow, I will not
deal with that aspect.

The policy so far follow2d by the
Government have given encourage-
ment to the suga:]_barons to exploit
the workers, who are the lowest paid
workers compared to any other in-
dustry in India. The sugar industry
being the second biggest industry,
next only to cotton textile industry,
if it is taken over lakhs and jakhs of
workers will be bEneﬂtedJ There-
fore, I request that this demand for
nationalisation should be accepied.

I demand only three things. First-
ly, it should be statutorily inade bind-
ing so that the workers can realise
them. Secondly, the Government
should immediately come [forward
with a Bi}l for the nationalisation of
th sugani industry.

MR. CHAIRMAN: That is not in
your Bill.

SHRI D. K, PANDA: I am suggest-
ing that to the ‘Government. The
Government should completely iree
itself from any such criticism that
they are hand in-glove with the for-
ces which are against :iationalisation
and that, only at the time of elections,
they declare that they will come for-
wardfwith a Bill for nationalisation
of sugar industry.” Be done with it
for all times to come. It is only to
save the face of the Governraent thst
I am saoying these things. Let the
wisdom dawn on them.
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Now, the third thing is thaﬂ_un 6th
Deécember, -1873, a tripartite body was
set up and they gave some .nterim
relief to the sugar industry workers.
The Government, at that time, pro-
miged Phat this interim relief will
continue till June, 1974 and, before
that, a Dbipartite/ machinery will be
set up for wage revision in view of
rise in prices of every thing. The
Government made a promise that a
bipartite machinery will be appoint-
ed, Though four-months have elaps-
ed, the bipartite machinery has yet
to be set up. We are|left only with
two months and, by June, the inte-
rim relief award given by the tripar-
tite body will come to an end. So, I
demand that immediately a bipartite
machinery should be set wup and it
should be directed to submit its
award within alpel‘iod of two months,
not beyond that.

With regard to the demand riude
by the all-India Cane Growers Asso-
ciation also, ip this conmection, be-
cause the workers are very low paid,
with regard to their wages, with re-
gard to bonus and other things, I de-
mand that]the all-India Cane Grow-
ers Assoclation’s demand should, be
accepted. Most of the Congress peo-
ple also partieipated ' tnhere. The
INTUC which is the Central trade
union organisation has also demanded
it. So, in view of the .lamand made
by the entire counmtry, by|[their own
party people also, the rogressive
elements and also by the INTUC and
the all-India Cane Growers Associa-
tion, I hope, the Government will not
come forward with any avasive reply
on the question of mnationalisation of
sugar industry,

Every time,| Mr. F. A; Ahmed, made
a declaration that after the Bhargava
Committee submits the report, the
Government will immediately take
into consideration the question of na-
tionalisation of sugar industry. But
after the receipt of that very report,
though several months have elapsed,
still nothing has come sut] On the
other hand, in the form of rebate in
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excise duty, in the form of cane ar-
rears, in the form of increase in price
of sugar, so many avenues were left
open for the sugar barons top fleece
the people of the country and/to loot
the Government revenues,

With these words, I once more de-
mand the nationalisation of sugar in-
dustry.

MR, CHAIRMAN: Motion moved:

“That the Bill to provide for im-
plementation of the recommenda-
tions of the Second Wage Board for
Sugar Industy in Indla and to make
it statutory with| a view to ma'n-
tain industrial peace in Sugar in-
dustry in the country, be taken
into consideration.”

Mo WyHTUIRY THaw (Hza)e):
& wgey, & 79 fagew &1 w949
F & fag agr g g 1 fadas & s§-
W1 & aarar 741 § {F wwre fae-mfosi
ARG F LT RS fiFds TOF
¥t (o faafi 1 svp =4 v orar & 1 €
TR F I FY A0 fwiar qar @ A 5S
A H W™ % I $1 0] 447 fwar
T ] 1 9 TR AT & vt grqar
wort s fafaqi @, feat 7 1971 &
w1 wdi ¥ 1972 &, 37 fawrft &1
ar fear &1 1@ fadws & ag swrea
® % g fo wre fast & gwww
fawfai B Sl P93 o T FovaTR
& R W § (% wwga 7 @, afew
w1 fawws 9 § wq f&ar Q1L @
faguw & gra 7= a¢ 1 fewfwt
® WO F F¢ NiBT B SAAT wT
famr 4T €1

iR s fsasI N fzar T g,
FomwT gt W AR
€ 59 & aqET A W g ) wew 12w
* oy oo wewe (5 §, fow ¥ amd &
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& & agar o waly qZleq 1 oA AHT
firar 911 afx 27 F1 F1E F4AA TE@-
T &, A A A ITFT FAT AT FT
| AT R WX FAT FOE AT
fear s & 1 39 N1F # femfat w5
A F b A7 A F i safE
¥ forar T &, 99 & 97 F frae
I & W EWT AT AV IA FAA
Ht 96t & wgare g wifga ) afwq
e faat g 99 ®) fa F faa s
FeaTae fmrsarg

T HEW A TG F 7L A
wew (R §, fordy For 1€ %1 farsrfeat
F A FA X FA TS FE
AR o w7 T AT A A
TEYZ I w1 A0 w41 fwar )

WS ST $TCLY ATAY 74T, wLhFh
Y FHH * e §, AiET A AT A
oy wagd w1 If=w FaT A7 9qfey
gfaard 4t § AT (FAr F @
&7 & A FAC G | T AT F gEw
ag w7 F0 wWidT § {7 fFaET w0 34T
a8 w1 If=T 2w fwaaqr TfzgT, e
we< faet -wifas el s am
7 FTA & | WA A IT 7 FAS 74
Frasare ! A TTHT JOTH A
T F §F ITAT KT 7T AT 8173
€ '

VT U A AR qAAGT FH
T @ & WH MmAIwawd &
fawrfeat w1 fr amar qgATeT AW]
fearam, a1 ¥@ fadas w1 @m qu
o T )

wTor &Y 8 AT e e &l
! 7 9T ¥ OF Tor STy g B,
fore & wgr v &3 ’

“We submit to state that the re-
levant grades, ie, Clerical Grade I

for Bankatlal Sureka, Supervisory
B for Rafat Mohammad Khan and
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Welder I for Arjun Kumar R.
Sharma, respectively, 11ay kindly
be awarded to us with retrospec-
" tive effect from the date of imple-
mentation of the II Wage Board
without any delay.”

TR AT F7C 5 Jarger § frovd wre
freit & facfra a9 A &Y fawrfanl =
oot % ay A e &) oo e
waw # oF Afew adr e e,
#feRge, & | a3t & AwgT AW ¥ wuW
A T oF @ AT E AT | I A
A W WM F w4 WA A A farwraa
% & f5 oa faq & wifew fofr 3
oW % faenfaai &Y am) T T R &
framgtsragmeta & &

17.00 hrs.

fefa aw @ &t fawfai
1-11-69 & &7 fvg sy &7 a1 gy 1€
&, wtfew 97 1 v 1971 § sy feay
T § W wE 1972 ¥ vy e
2wt fas-mfasl & sror a% 97 #
a1y 74T fHar @, ML gav fear &
g, @t BT Ff 5o a5 O @

| g fr feafe 7 el feg
AT 78 yor< fadaw & St wewfag §
7 FAT @7 g I g av fiwe
] AT w0 ¥ forg wdaw Ag &6
T 59 AFI A Iq & fowma s
T F gATX W FA AGRT #1 I A
forwraa s Rt 1 o8 a6 a1 o8
feafa & fs o forer mogl & qroe
qOT § W & 9T @A T qrAC W
o< 97 g AL &, WWH 6w ¢,
arh T AEHf N FNE ) TEE
W AN T AAHA G & A7 92
e et & F1 v @ oA Y
%O foar arag qgm @ 7 s
3 o ¥ I RAQA wrEwn e ¥
W g W qw & worgd o der €
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&Y aga afy wew § wwws et ¥ W
T AT A9 | A TG T W
dar & § Wi I vy amge Frata o
s o7 aogd ¥ qrogm AR
w1 frafa < & fadeft e &1
T FW § IT ¥ fga) w7 @@ gwW
TR TTgag W H g ¥
H w7 A famfor A1 8 | g7 Aw=afor
TAET A qT HT G| AT 1974 F WA
AT T HV AT FATS I A7 W |
1T ¥ FYE G AT w7 o T @
g o W & A ¥ faum s 9%
& wrt w= #T g7 Aagd A T =afa
frg swe & @°fr, fee e 7
o Agmg wd % w=e 3fg @
TE WA W AW ¥ AW
forad arar & 7 o Ard awal & I W
&1 ardy afcfeafaal & sawwm ¥ frame
g fear &\ et & v & oY §
ot % 8 g AT A E TR )
wafog o ww ¥ fraww @ e ot
T wFT fam mfesi &1 www
g aw wgrd ¥ ow = W
FITT @™ 2 FT IAT TAE
qURT TE FET § AT T F3
7 aagdl ¥ & & sy W ofdT s
& Jar & ¥ g e grER AT W WY
et AT T WY, ATAT ¥ A I
FY AAFL I FT @ F 1 TAT
4% &% a1 %% we fRel § W=
X WX FY arq AT 6T d g
& WY Wt 3 ey sfet st &
TSN A ¥ FHT @ § W A o7
- wfgr w @ &1 @iy arwmw § f
x7 ard fawfwi &1 I s & ¥
o% T8 T g W ST T g
| TR I ATY o € v Tt &
ww fra &1 A st & ow fawra
TR O AT 9 7€ I e g A E
o1y 37 %1 i € w6 § e 3 S e
I ¥ o 7 W A Forgd A Ferwrd
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& 97 WY g U | N S § W
3 T ¥ T 1 § 1 A @
w X W NqT ¢ AT F ogArST &
ﬂ'@‘ﬁﬁ:ﬂﬂﬁ ot g @57 & wfme
T & ATHA EY A6 §, W ga AT o
Ranr g AT aggfed T
wafag & @EC @@ avg 7 ¥aw o
FFTC o fa aT gy AT www
iff W & @ &1 TwA A
A FrIE F A A 1 7 AR
7 fird o zfie ¥ 7 Gt W @ § W
e ¥ frae § o form el & s
T EY T § TR A e 0. Y AT
faer @ a1 s 7 a1 @, Tww=
FEET T W R A faw § 9T =
nwT T 5 1969 ¥ 7 #r fawrfont
FY TR FTA FT G0 T TE §, 1969
Ffgn R a i e o
¥ F1 A0 FATY /I A9GA KT 1969
T Fr oy ), g TR & w57
Fr wrim ¥ W @ 1 Ff e
T FUAT & 1 wqifE wr v et
¥ oy o g wagd o feafr &%
W I MR & WY
AT AT AT F, T (gal o1 FT
L d|
SHRI B. V. NAIK (Kanara): I have
gone through the Bill presented by
Shri (D. K) Panda. As far as the
wording of Shri Panda’s Bill is con=
cerned, while it is well-meaning as
far as the[ applicability of *he recom-
mendations of the Second Wage Ioard
for sugar industry is concerned, the
wording also contains this idea that
this should be done statutorily obliga-
tory with a view to maintaining in-
dustrial peace in the sugar :ndustry.
It is in regard to that that !I would
like fo ask a few questions of clarifi-
cation. Today industrial peace in this
country has to be bought bit-by-bit-in
every industry including the Indian

Railwidys which 8 in sort of a well-
organised, well-knit, system in which



351 2nd Wage Board

(Shri B. V. Naik]

there is a sort of an all-India trade
union organisation./ But you make
the industrial peace a rort of price
for the improvement of the condi-
tions of the labour. I feel that the
Mover of the Bill has In a very subtle
way tried to show a mailed-fist in
regard to the sine qua non which we
have in this country that we cannot
distribute things which we cannot
proeduce.

I may tell him that in industries
like cement, sugar etc. which are dis-
persed and spread over vast areas it
is not possible and it is a futile exer-
cise to band together all the indus-
tria]l workers at any single point of
time so that there will be a threat to
industrial peace and to industry as a
whole because they are dispersed.
The sugar industry in Maharashtra
has nothing in common with the
sugar industry in Uttar Pradesh,

There is, for instance, the gugar
industry in Bihar. That has nothing
in common, let us say, with the sugar
industry in Tamil Nadu, particularly,
because in the southern parts of the
country, the sugar industry that has
come’ up is of recent vorigin, is of a
more rationalised structure, of a
more standardised produetion both in
regard to the cane as well as the ulti-
mate yield. In Maharashtra, they
have not been able to go anywhere
"mnear 11 to 12 per cent of the yield.

The sugar industry is a paying
proposition. But the same cannot
be said with regard to the age old
industry in the Gangetic' belts of
this country. This wag one of the
principal points which I wanted to
make. Any attempt mada by the
leaders of the labour or by the leaders
of public opinion, in order to barter
industrial peace at the cost of the
productivity, would be self-defeating
and neither the interest of the wor-
kers nor the interest of the industry
nor the interest of agriculture which
is closely linked up is served by that
That means the interests of the agri-
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culturists who are closely linked up
with the agro-based industry would
not be served by a constant and re-
peated threat of strike from time to
time that is held out in .respect of
the production that we are wunder-
taking.
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The point I was trying to muke
was that a time has come when pro-
ductivity has to be linked up not
only with the wages of labour but
also with" the industrial peace in
respect of a particular industry—
whether it be in the private sector
or in the public sector.

In respect of the industrial workers:
in the sugarcane industry, it is again
linked up with two basic things. In
this country, we are yet to evolve &
uniform and wholly applicable natio-
nal wage and price policy. Whether
it is the wage for the cement indus-
try or it is for sugar or for the
textile, there have been wide dispari-
ties. There are disparities from the
industrial production to industrial
production and we should be in a
position to have in this country a
naional wage and price policy so
that an indusrial worker in any
sector of our industry will be able
to see that this is the fair minimum
which we will be in a position to
pay. Will various industries be in
a position to link up the wage to the
production? One of the things In
respect of the sugar factories is
that, like any other industry, there
is a large number of unconfirmed
people, Even in respect of those sec-
tors of the industry like the coopera-
tive sugar factories—whether they
are in Karnataka or in the State of
Maharashtra—there are a number of
people remaining in unconfirmed
position. Naturally, they are not in a
position to assert that the scales that
have been prescribed by the Second
Wage Board are made avalable to
them. I feel that in respect of these
industries, particularly, in the coopera-
tive sectors, they account for ap-
proximately about 40 to 30 per cent
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of the fotal production of sugar in
this couatry. There the Industrial
Finance Corporation, the States Len-
ding Agencies, the State Corporations
and the States’ equity participation
in their capital structure, virtually
.account for 80 to 90 per cent of the
total capital. So, at least the States
.as well as the Central Government
including the all-India financial ins-
titutions like the 1F.C., should be in
a position to give the representation
not only to the growers of cane but
1o the workers, as per the constitu-
tion, of the Association of thesé cor-
porate bodies where there is to-day
absolutely no representation. I would
have appreciated if this Bill would
provide that at least in respect of
these corporate and cooperative sec-
tors because of the heavy participa-
tion in the equity as well as the
capital of these institutions, they are
able to get at least one-third of the
‘total amount of the representation on
the board of management, When we
have been saying this in regard to
public sector and in respect of the
other sectors of our economy I see
no reason why this representation
should not be given to the workers
so that one-third of them come from
the producers of sugarcane, one-third
of them come from the produce:s of

sugar and the remaining one-third
could represent the other interests
-which sre involved in the capital

and managerial sector of these
institutions. They would be in a
‘better position to provide a balanced
‘mahagement and they would be in
a position to tell us, in course of time,
‘the recovery. There are today many
‘complaints—of course, many of them
are well-founded and some of them
are ill-founded—and it is very easy
to see to it that the percentage of
‘quota that is given for the market
and given for the controlled market
is manipulated invariably in favour
of the market quota and that sugar
passes in the market under the cover
of black-market, If workers are
‘there it will not be difficult for us to
detect theseé loopholeés and then we
‘would be in a position to ensure that
‘the sugar produced is invariably

- that in the
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made available to the consumers at
large. Therefore, I would suggest
light of the suggestions
made by the the ‘mover of the Bill

may bring forward appropriate
amendments in the BIIL
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PR STiw & A F1EE gogh Y h
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@ fefrde § o fadaw § Faw w®
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& forq w177 awman s AR aver e
ary fF § S fad, 2 Samfes
% ¥ g, S TeT T FrOAY THT §
&Y a7 ofers AT A gf d ey AR ¥ Aw
ar # foXd A am %) e 9@
wasT Ievy frar mar & forad mrage 7
BT §T §WTEA ST 741§ IEN Fanr
¥ e ¥ WY gz §, wogdd #1 fow
Tl ¥ seT & A1 fored fog arand
T a1 IFFT favamT + & feg
fafaa afsqmi Y a == o=
fFar mr & ag dWr fael &
A WWET A &EE a|
a0t & oY W w1 oATHAT &
A FXF A ATE AMGT AR I T
1 surr ad ¥ 7@ g & w9F fag
AragaTaward a1 4rag 26 faAAy,
1957 R aAT 4T AT 23 femwm, 1961
a% Jewr A1 oA i 4Y ST a1
AT 9T | IEF T gEU AT A% AT
T A 16 79747, 1965 FI AT 47
0T IRl & @) 4t fF g a= &
o<, W AT @y ¥ fas suvaw
A’ J wyAr g s g fFar ar 6
Y gEw femEnes § Iasr am fea
WY | WIYET FT ¥ 5-7 @ArmEy
5% ITC §%+T a7 ard mnraa’-ﬂ
FIT FET TEATE,:

“(i) The recommendations of the
First Wage Board for  the
sugar industry constituted
by the Government of India
by their Resolution No. WB-
7(2)/67, dated 26th Decem-
ber, 1957, and Government
decisions thereon as publish-
ed in Resolutlon No. WB-7

(30) /60, dated-23rd February,
1961,

(ii) “The principles of fair wages
as set forth in the Report of
the Committee on Fair Wages;

(iii) The needs of the industry in
n developing economy, includ-

for Sugar Industry Bill
ing the need for maintaining
and promoting exports;

(iv) Special features of the sugar
industry;

(v) The requirements of Bocial

justice;

(vi) The need for adjusting -wage
differentials in such 'a - man-
ner as to provide incentive to
workers for advancing their
skill;

(vii) The desirability of extending
the system ol payment by
results”.
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1969 ¥ FHT WA a| gATH GRET
g st oft @ f iy & sy W
admEor fer a0 @ e
Aawq W1 § | Haww 6% § 5w
urs Nt faell w1 ardrawon e
AT, TR GHT ITN G 7 A
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MR. CHAIRMAN: Order, Order,
The debate will continue. Mr.
Chandrappan was mnot present when
his name was called for leave to in-

troduce the Bill He is permitted to
do so Dow.

18.04 hra.

FOREIGN OWNED PLANTATIONS
(NATIONALISATION) BILL®

SHRI C. K. CHANDRAPPAN (Telli-
cherry): I beg to move for leave to
introduce a Bill to provide for the
nationalisation of all the foreign
owned plantationsg in India.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the natio-
nalisation of all the foreign owned '
plantations in India ™

The motion was adopted.

SHR] C. K. CHANDRAFPPAN: I In-
tr_oduu the Bilk
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18.05 hrs. '
RE: HALF-AN-HOUR DISCUSSION

MR. CHAIRMAN: Now, we chall
" take up the half-an-hour discussion.

SHRI M. C. DAGA (Pali): It should
bave started at 6 pM, but it is now
almost 6.10 p.m.  So, let the House be
adjourned. '

MR. CHAIRMAN: Actually, we be-
gan Private Members' Business only
at 3.35 p.M. and not at 3.30 raa: So,

MGIPND—L—682 L 5+27-6-74=—978.

MAY 3, 1874

Re. Half-an-Howr

Discussion
the half-an-hour discussion is to start
only at 6.05 »M.. Shri Shankar
Narayan Singh Deo. The hon. Mem-
ber is absent.  Since he is mot here,
the position is that no other Member
can put any questions. BSo, the House
will adjourn now. and re-assemble
tomorrow the 4th May, 1974 at 1] a.m.
18.07 hrs,

384

The Lok. Sabha then adjowmned till
Eleven of the Clock on Saturday, May
4, 1974/Vaisakha 14 1896 (Saka).



